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LOK SABHA DEBATES

LOK SABHA which had been left over m the pri
vate sector; and

Thursday* August 22, 1974/Sravana 
31, 1896 (Sake)

The Lok Sabha met at Eleven df the 
Clock

IMh. SprAKER in the Chair]

ORAL ANSWERS TO QUESTIONS 

MR SPEAKER: Mr. Barman.

DR. RANEN SEN: Sir, Mr. Barman 
is not present. Similar questions are 
there. If Mr. Barman is not present, 
we may be permitted to put questions.

MR. SPEAKER: Don't throw such a 
fanstastic idea to me because be is 
not here, I should oring him b*,ck or 
I should ask you to pul the question.

SHRI S. M. BANERJEE: Sir, more 
than one name should be added. 
Otherwise this thing will happen

MR. SPEAKER: We do have it. 
That is only on identical questions that 
two names are added.

Nationalisation of Private Sector Coal 
Mines in Bihar

t
*453. SHRI K. M. ‘MADHUKAR’ : 

S«RI NIHAR LASKAR:

Will the Minister of STEEL AND 
MINES be pleased to state:

<a) whether Government are consi
dering a proposal to nationalise 100 
coal mines in Bihar and other Stattfs
Ififti T.ft_o

(b) if so, when the final decision in 
thi<v regard is likely to be taken?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a)
and (b). Information regarding coal 
leases and mines which are legally 
and illegally m operation m the pri
vate sector is awaited from the State 
Governments who have been requested 
to furnish the samp without delay. 
Appropriate action will be taken after 
complete and authentic information 
has become available.
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SHIU KRISHNA CHANDRA HAL-
DER: The hon. Minister has just
stated that about 20 t:l 25 illegal mines
are operating in Bihar.lVIay I know
what steps have heen taken or are
being taken against the owners of
those illegal mines?

SHRI K. D. MALAV!YA: Unfortu-
nately, the Central Govcrnmenj can-
not take any step against those illegal
acts of those criminal people. It is
the State Government which has to be
persuaded, and we have sent our men
and We are trying our level hest to
persuade them to stop the uuniug im-
mediately and to take whatever ~teps
are proper to prosecute them and to
take suitable measures.

Visits Abroad by Minister of Heavy
Industry

+
*454. SHRI C. K. CHANDRAPPAN:

SHRI C. K. JAFFER
SHARIEF:

Will the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) whether he recently visited
Socialist countries for co-operation in
Heavy Industry;

(b) if so, the natura of rjiSCussions
held; and

(c) the outcome thereof?

Orn] AnsweTs

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) to (c).
Minister of Heavy Industry visited
USSR and Hungary on the invitation
of the USSR Minister of C031 Industry
and the Hungarian Minister of Heavy
Industry. His discussions had covered
the question of frUItful cooperation
and assistance in technical matters of
common interest including supply of
components and materials to the Hard-
ware Unit of BHEL, HEC and MAMC.
as also exchange t.f technology bet-
ween India and USSR and imparting
of training to our men in related
fields. In::lll these areas. he was
assured full support and cooperation
bv the Soviet authorities. He also
discussed the question of supply of
equipment from India for Soviet aid-
eel plants being set up in third coun-
tries. Here again the response was
positive.

SHRI C. K. CHANDRAPPAN: The
hon. Minister has stated that he has
fruitful cooperation too by the Coal
Ministry of the USSR in matters of
technical collaboration with India. In
the press in our country a news item
has appeared that Government have
approached multinational corporations
from Japan and Indian monopolies
like the Tatas for the modernisation
of the nationalised coal mines. In view
of the support and technical collabo-
ration offered by the Soviet Union.
may I know whether Government
will drop this iJea and whether they
will give us also more information
regarding the nature of technical
cooperation offered by the Soviet
Union?

.t..

e

THE MINISTER OF HEAVY IN-
DUSTRY (SHRI T. A. PAl): My dis-
cussion with the' Soviet Government
was not confined only to mining ma-
chinery. The MAMC. the HEC and the
Hardwar plants are three plants
which are Soviet-aided. To some ex-
tent, they are dependent on getting
component every year from Soviet
Russia. I wanted that 'Soviet Russia
should help us to be absolutely self-
reliant by giving us designs and
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drawings so that the entire manu
facturing programme could be ear
ned on in India. This has been 
agreed to.

Secondly, we have found that we 
take an unduly long time in the 
erection of power plants; also there 
has not been proper maintenance. I 
wanled that Soviet Russia should 
provided at least training facilities 
for 250 engineers in the Soviet Plants 
so that we can also acquire the neces
sary technology m the erection cf 
power plants and their proper main
tenance. This has been agreed to. 
The first batch of 20 engineers is al
ready in Soviet Russia as a result 
of this.

Thirdly, we have estimated that 
we would require considerable 
machinery for the development of 
our coal industry. A substantial part 
of it is going to be met by the MAMC 
and the HEC. Wherever it has not 
been possible for us to get it, we 
shall certainly try Iy> get it from our 
collaborators either in Poland or m 
the USSR as far as is possible.

Another thing that I was trying to 
emrhawse in Soviet Russia was that 
the Soviet-collaborated projects must 
also have a continuous technology 
flow from Soviet Russla-so that the 
ma\imum development m the future 
also is ensured.

Thirdly, whatever surplus capacity 
we have in these plants, whenever 
Soviet Russia undertakes t0 build up 
other plants in third countries we 
should also be allowed to collaborate. 
All these ar? being pursued.

SKRIC.K. CHANDRAPPAN: The 
Mini ter has answered the second part 
of the question, but not the first part.

MR. SPEAKER; It was quite a 
comprehensive answer. You put your 
second question now.

SHRI C. K. CHANDRAPPAN: While 
answering my second question, he may 
also answer the first part of the first 
question. I asked whether it is a fact

that they had approached the Japa
nese multi-national corporations for 
the modernisation of nationalised coal 
mines in our country and also Tatas 
for soma kind of collaboration.

Then in the last part of the answer, 
the Minister has stated that we
approached the Soviet Union for our 
machinery to be exported to third
countries where the Soviet Union is 
erecting plants. I would like to know 
a little more about this. What are the 
prospects of this proposal and the 
possibility thereof?

SI1RI T. A. PAI: The Ministry of 
Heavy Industry is responsible for sup
plying coal machinery to the coal
industry in this country. As long as 
this country makes coal machinery, we 
would certainly object to any coal 
machinery being imported from out- 
sid'i. Thf news item regarding multi
nationals or the collaboration the 
Ministry of Heavy Industry is 
seeking with anybdoy in this respect 
is obviously not corroct.

So far as the other point is concern
ed there has always k een reluctance 
on tho part of any country to allow us 
to collaborate in third countries. But 
I have argued that it would create a 
good image also for the products of 
Soviet-aided projects in India if they 
are exported. The Soviet Union has 
agreed to set up a committee ol ex
perts on their side. We are t<Jso set
ting up a committee on our side to 
explore the possibility of the surplus 
capacity being utilised in many direc
tions.

SHRI FARIPOORNANAND PAIN- 
ULI: May I know whether the USSR 
exoressed a desire to purchase generat
ing sets produced by BHEL. Hardwar? 
If so. what are the details?

SHRI T. A. PAI; We have not yet 
offered any generating sets to the 
USSR. My problem is to eee that 
generating sets are made available to 
all the Electricity Boards first and we 
are able to sell it also outside to
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Malaysia and earn hard currency. 
Where it is possible for me to do the 
job I would like to have the best 
advantage for the country.

SHRI B.V. NAIK: The hon. Minister 
in his reply has stated that the possi
bility of Soviet-aided projects in third 
countries enlisting the support of this 
country had been explored. If so, 
will he kindly tell us (a) what are 
these specific projects and (b) if the 
Government of India have accepted 
this in principle, will the same facility 
as is being extended to Soviet Russia 
also be available to those parts of the 
world which may not necessarily be 
called socialist like Japan or other 
big countries?

SHRI T. A. PAI: We arc not yet ex
tending any facility whatsoever to 
Soviet Russia in this matter. What 
we are asking Soviet Russia is to 
make use of the surplus capacity we 
have. I would be perfectly happy to 
sell whatever we have to whichever 
country is willing to buy from us.

SHRI B. V. NAIK: It is in the
written answer ‘supply of equipment 
from India for Soviet-aided plants 
being set up in third countries’. I 
would like to know whether the same 
thing will be applied to other coun
tries than Soviet Russia. This is my 
question.

SHRI T. A. PAI: We are also ex
ploring the possibility whether we can 
undertake sub-contract job or partial 
supply of components wherever France 
oi some other country has got an 
order in Iran or some other Arab 
countries.

SHRI INDRAJIT GUPTA: In the 
past, in the period before the coal 
mines were nationalised the capacity 
of the MAMC pliant at Durgapur was 
found to be surplus mainly because 
the mines at that time were not will
ing or able to absorb the machinery

which was being manufactured. Now, 
1 would like to know, since the mines 
have been nationalised, have their 
estimated requirements which can be 
planned property been coordinated 
with the plants for the development 
of capacity in MAMC or is it that the 
Minister still has an apprehension in 
his mind that even the nationalised 
mines may not absorb this machinery 
and is that the reason why he is talk
ing beforehand about the surplus 
capacity which he wants to be allow
ed to be exported to projects in third 
countries?

SHRI T. A. PAI: Sir, I did not refer 
to surplus capacity in MAMC. The 
hon. Member’s observation about 
surplus capacity in MAMC in the past 
because the coal industry was not 
making sufficient investment is abso
lutely correct. We had diversified 
already the manufacturing programme 
of the MAMC. Now that the coal 
industry has been nationalised, we are 
working in close coordination with the 
Ministry of fSteel and Mines and I 
have assured them that whatever 
their further requirements will be 
fully met by the MAMC as well as 
partial supply by the HEC wher
ever it is possible for it to undertake.

SHRI INDRAJIT GUPTA: Then,
wheie is the surplus capacity?

SHRI T. A. PAI: The surplus capa
city is in HEC. If the steel invest
ments do not go up in certain items 
like the blast furnaces and all that we 
cannot keep our capacity idle waiting 
for some orders to come. .The whole
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production machinery has to be kept 
going and if I get orders from any
where I shall certainly be 'happy to 
fulfil them

MR SPEAKER Shri G Y 
Knshnan—Absent.

Shri Nawal Kishore Sharma—Absent
Shri Raghunandan Lai Bhatia— 

Absent

f ®  *r t v  jfT'TT ^rrfgrr 3fr ^

sftr sspr % srwr m  snt i

Non-participation by representatives 
in State Leprosy Officers Conference 

held in Hyderabad

•458 SHRI S N SINGH DEO Will 
the Minister of HEALTH AND 
FAMILY PLANNING be pleased lo  
state*

(a) whether a number of State Gov
ernment official representatives did 
not attend the VIII Annual State 
Leprosy Officers Conference held an 
Hyderabad m the month of May,

(b) if so, the reasons for non-parti- 
cipation of these States m this Con
ference. and

<c) the State-wise allocation for 
National Leprosy Control Progiamrae 
during the Fifth Plan period’

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A K 
KISKU) * (a) Yes, Sir

tb) Most of the defaulting States 
did not intimate the reasons for non
participation However many of them 
i-ould not participate on account of the 
Railway strike or enforcement ol 

‘ economy measures

tc) A  statement showing the ten
tative State-wise allocation is laid on 

3th© Table of the Sabha.

Statement

States Tentative
Outlay (Rs. 
in lakhs)

I. Andhra Pradesh 487 05

2 Assam 44 95
3 Bihar . . . . 369 15
4 Gujarat 81 87

5 Han ana 0 20

6 Himachal Pradesh . 21 80

7 Jammu & and Kashmir . 7 81

8. Kerala . J» n4
9. Madhya Pradesh . . 118 50

10 Maharashtra . 312 41

II. Manipur , * 14 33
12 Meghalaya 9 81

13 Mysore . . . . 195 48

14 Nagaland 12 78

IS- Onssa . . . . 184 89

16. Punjab . . * , 3 09

17- Rajasthan . * • 8 58

18 Tamil Nadu • , 406 35

19- Tripura. 16 41

20 Uttar Pradesh 258 54
21 West Bengal , 386 72

22 Andaman & Nicobar 5 66

23. AP (NEFA). 5 85

*4 Mizoram . . . 5*47
25- Ooa . . . . 4 53
26. Pondicherry . 3 09

27. Lacuivlive 0 20

28. Delhi . . . . 6 18

lOTAL . | 3030*44



15 Oral Answers AUGUST 22, 1974 Oral Answers i$

SHRI S. N. SINGH DEO : Mr. 
Speaker, Sir, it is really unfortunate 
that one fourth of the total leprosy 
patients in the world are in India 
and there are more than 31 lakhs of 
cases in our country. Sir, it is an ad
mitted fact that it is a most ugly dis
ease and it is a menace to the national 
health. But, it is equally unfortunate, 
Sir, that though Rs. 5.12 crores were 
provided under the Leprosy Control 
Programme in the Fourth Plan, even 
50 per cent of the allotted amount was 
not spent.

MR. SPEAKER: How does it come 
here?

SHRI S. N. SINGH DEO* Sir. I 
would like to know the reasons for 
this and how are they going to ensure 
that the funds allotted during the 
Filth Plan will be properly utilised?

xr? fa  3Pr 3?rr spff w r  i

jcft FS'sfcr *r;cr : ^  qr£ (*ft) %

3TFTT t  •

. 3TFT Tfrt I
1 am sorry.

SHRI A. K. KISKU: I agree with 
the hon. Member that the picture of 
the problem of leprosy is rather al
arming in our country and it has not 
been possible to do as much as we 
wanted to do. However, I may say 
that in the Fifth Plan we have drawn 
up some vigorous schemes with alloc
ation of funds to cope with the situ
ation. In fact, from the Planning 
Commission we liave got allocation to 
the extent of about Rs. 30 crores for 
leprosy programme, out of which 
about Ra. 10 crores have already been 
sanctioned by the Planning Commis
sion. We are in touch with the State 
Goverxwoents to see that the leprosy

control programme is vigorously im
plemented. I may say that personally 
I am visiting the States and talking it' 
over with the State Govemmsnta and 
also looking into the matter of having 
more trained personnel, which is the 
main crux o f the problem, so that the 
State Governments should be able to 
employ more doctors and para-medical 
staff to establish SET centres.

SHRI S. N. SINGH DEO: In my
question I have already stated that 
some of the States did not care even 
to attend the conference. This goes 
to show their indifference. What 
action the Government of India is tak
ing to ensure that the leprosy eradic
ation programme is implemented m 
all the States? Because, we have seen 
during the Fourth Plan that though 
Tarril Nadu, Andhra Pradesh, Bihar 
and West Bengal have most of the 
victims of leprosy disease, less tnan 
half or onl> about one-third of the 
total funds allotted to them have been 
spent by them during the Fourth 
Plan. How will the Government of 
India ensure that the funds allotted 
duting the Fifth Plan will be properly 
utilized?

SHRI A. K. KISKU: I have already 
said that some of the State Govern
ment'; could not participate in this 
Conference because of various reasons. 
But in the Government of India we 
ate not sitting quiet over the whole 
thing. We are approaching the State 
Governments with this programme of 
leprosy eradication and control. The 
Member is right that some of the 
States, like Andhra Pradesh, Tamil 
Nadu, Orissa, Bihar, West Bengal and 
Maharashtra have more cases of 
leprosy. As I have already said, in 
the Fifth Plan sufficient amount of 
money has been kept at our disposal 
and we are trying to have more lep
rosy control units and more centres 
with more trained personnel so that 
the leprosy control programme can' be 
vigorously pursued.

SHRIMATI M. GODFREY: May I
know from the hon. Minister whether 
he is aware* mat there are eertaint
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voluntary organisations which are 
working for lepers and have their 
own leper colonies with trained per
sonnel and, if so, whether the Govern
ment will consider giving any assist
ance to these private organisations?

SHRI A. K. KISKU: I may say it is 
very encouraging that about 32 volun
tary organisations are co-operating 
with the Government in a very good 
manner throughout the country under 
this Leprosy Control Programme. We 
have regular pattern of assistance also 
to these voluntary organisations. We 
give them grants from time to time 
and we discuss with them their pro
blems as and when it becomes neces
sary.

V *  • T O
3ft it SRTTOT | fa  30 

^Tt? ?T*T *f nri % farr 
?r sftr i o  fr f t e  i m r  z f o m  mxt*r 

% fo r r  f t 1 $  q s  srpnT $  f a  «n ft  
sfr «rr, w  sfta

JRt f-r. ?fr % f a q  m  sprr
'’i  t  fa  j s  5rt ^'ts ^t sftoift 

fl*l «m t % T̂Tcft SW 3fa cRq
% wwr srirrr '̂t i ^  % wnrtfr 
*rt ĉTT% % STTT ^ TFT sffaRT
^ IpT STTT fa^RT Ty>$t

I  ?

SHRI A  K. KISKU: I cannot say 
at this moment what is the amount 
earmarked specifically for mass com
munication. But I can say under our 
piogramme of Leprosy Control, there 
are specific amounts earmarked. At 
the grass-i oots of the organisation of 
Leprosy Control, there is the S.E.T.. 
Survey, Education and Treatment. 
This is a programme where para
medical staff visit every house in 
every village. They find out the cases 
and also give proper education to the 
members of the family and to the vil
lagers. That is the educational pro
gramme. AH the cases that are found 
0(11 w* referred lor blood testing and

for other treatment that are necessary.
So, for the educational programe-
also. there is a sufficient provision in 
the whole scheme.

gw l* smra
JTftar, f * s  ^  w m r  f t r  
| nftc Tt>r wt % faq

f®  *T fsRTT WTT | I
%  ^rnRrt f  f a  «$«s ft* ff Sr
<ftfs?f f̂t’T sft strRTiTT errfvn? ^TRt
w k  ^ rt sftr
3Rfl 5trn?T 7?Pt ft,

?nrpr srWf <£?> sprg ^
% ^rr^r «pt asnR^r *Ft 
iffaRr 5ER3PR % t r t  t  ®tt *n£t ? *nn: 
?rft ?fr w  snsnr tk 
«p t̂V fa  ^ r f t  stK srrfafr
FTPfi T? 3ft ^  rTT? % ?ft*t

t  m  *r s s  s p t f fe  
fr;ft fc, sife Tt^r % Jr 

*Ftf sppfarft w^ft ?

SHRI A. K. KISKU: I am thankful 
to the hon. Member that he has high
lighted one very important aspect of 
the problem___

MR. SPEAKER: You and the Mem
ber are thankful to each other. 1 am 
looking for relevancy. Of course, I 
do not come in.

?rrw  #  3ft trr

TOi m  ifePT I R̂T f w  ^  Tltff,
eft W  SPFI | I

SHRI A. K. KISKU: May I say that 
there are about 4 to 5 lakh leprosy 
patients who are beggars and they 
come to the railway stations, to the 
places of pilgrimage, and they are a 
problem. This is actually a social 
problem and a question of rehabili
tation. This is a problem about which 
we are almost overwhelmed how to 
solve this problem. In fact, we are 
discussing this matter with the Minis
try at Social Welfare. As fat as the
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Health Ministry is concerned. the 
Health Ministry is concerned about the 
matter of treatment. About rehabili
tation it is a much bigger problem.

Development of Base Metal Deposits

•459. SHRI B. S. BHAURA: Will the 
Minister of STEEL AND MINES 'be 
pxeased to state:

(a) whether Government have a 
scheme for the development of small 
deposits of base metals:

(b) if so, which are the locations of 
the deposits already identified and 
' other details thereof;

(c) whether Government propose to 
release the deposits to private oper- 
tors; and

(d) if not, the other proposals be
fore Government and Government’s 
decision thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a) to
(c). No concrete scheme as such has 
been formulated in this regard but 
the idea has recently been mooted to 
the State Governments. A number of 
small deposits of base metal minerals, 
m different States, are already known 
whose size and potential do not make 
them economical for exploitation by 
the Central or State public sector un
dertakings who are engaged in the 
development of the bigger deposits. 
Therefore, it is considered desirable to 
explore the possibility of securing the 
co-operation of private sector opera
tors, where the national interests so 
require, in the minim? of such small 
and isolated deposits.

(d) Does not arise.

tft w r %  star .

^  «ITcT STT* t ’ W R 3

$  rPF if w  «rcrr *£7

^  $ ?

mm. *r
f , *PT .t  trss ftrar 1 3frm *T

$r qv
ju t t  xfa: tft
prrt w t t  fi'TrNs-'T ^

" WSTrc* TO
I  I sftr f3RT % 3T* $  srsr rpfr SpiKT
3ft T̂*r m  t  3*r % q w w O ,
sffa i, ^rFTTfwr, srrfe
% 1 4 ^  wjt 5rt m m  t

w  rfr % 1 m  *pt jjreit; $
3cTPTT | I f3T*P 3FT
ir m  ^ 5 7  ir ^fTRi ^rtt f  m
I  1
SHRI KRISHNA CHANDRA 

HALDER: May I know whether the 
Minister is aware of the fact that the 
wolfram mine in Bankura, which 
comes under base metal, is closed tor 
three months and if so, whether Gov
ernment is going to nationalise the 
wolfram industry4 and wolfram mine?

MR. SPEAKER: I am sorry this does 
not arise out of this Question. He may 
give notice of a separate question on 
this.

DR. RANEN SEN: 1 want to know 
from the Government whether it 5s a 
lact that, due to some reasons or 
other, the Geological Survey of India 
which is making all the survey in re
gard to finding out base metals and 
other things, are not able to function 
properly so that more base metal 
sources are not being located in India, 
and if so, what is the proposal of the 
Government to expand the activities 
of the Geological Survey of India to 
find out more metals sources in India 
which are available in our country?

THE MINISTER OF STEEL AND 
MINES (SHRI K. D. MALAVTYA): 
This is not a fact that the Geological 
Survey of India are not undertaking 
a very comprehensive survey of the 
base metals that may be found in 
India. As a matter of fact, there Is a
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continuouesly increasing programme 
that is (being undertaken by the Geo
logical Survey of India to survey and 
find out the prospects, but the present 
scientific and geological evaluation is 
that very large finds of base metals 
have unfortunately not been found ex
cept one or two in which the public 
sector undertakings are already tak
ing interest. Of course, small pockets 
have been found out of base metals 
in Rajasthan, Andhra and other States. 
The Himalayan region has been ex
plored and they have been surveyed 
and we have found out some pockets 
but the economy comes first. With a 
-view to go out and explore it and also 
to bring back the ores, the roads 
are to be there. All these questions 
arise. So, as far as the totality of the 
question is concerned, while we go on 
surveying and expanding the pro
gramme of survey, the question of 
exploration has just stayed put be
cause of other aspects.

SHRI B. K DASCHOWDHURY: 1 
would like to knowc from the hon 
Minister that in the last session he 
said that the Geological Survey of 
India were exploring more areas 
particularly in the Darjeeling legion 
and parts of Jalpaigun and the area 
adjoining Sikkim and the Minister 
said that the survey report revealed 
deposits of copper, lead and zinc in 
that area and that the Government 
of India has agreed to a proposal to 
have a copper exploitation project in 
collaboration with the Government of 
Sikkim. I would like to know from 
him whether the Geological Survey 
has made any further detailed survey 
of this particular area of Darjeeling 
and Jalpaiguri and if so, what are the 
details of the report

T̂fafcPT, tfffWT TO ^
5TFT \45TOT $  ( $  V fh R  «|5T ^  fa

w  *pt t o  
*fppt § an? ^fnrr m tn? wk 
7$r fc 1 *2#  sftr feq i w r  frwr
I  1 ^  ^  IPTT % sprtft JTT3TT

*  v m , fspp fore**

fo r  f t  sr* ftJte
^  * *  * k  v  *

SHRI JAGANNATH RAO. It is said 
that the public sector is not interested 
m developing small deposits because 
they are not economically viable as 
the development of nonferrous metals 
involves large capital and a long gesta
tion period.

May I know whether it is the policy 
of the Government to leave it to the 
private sector it any private sectoi 
party is willing to come forward? I 
think it is only the public sector that 
can develop these metals.

SHRI K. D. MALAVIYA. This 
que&ion has been generally and I 
suppose, specifically also, answered in 
the reply given. The question of ex
ploitation of non-lerrous metals does 
not arise. We are only pointing out 
the fact that there are small, small 
pockets of base metals found out whoss 
nuning is thought cl to be handed 
ovei to those people who are interest
ed in doing it. After the areas have 
been mined by those parties which 
can be economic for them, the ores 
wnl be collected and concentrated and 
used m the ‘smelter wherever the 
public sector units arc already situated 
Therefore, the question of giving over 
the mining of small base metal 
deposits is only under consideration 
and nothing beyond it

TW  Tff* 5T*rf ' iTfaT % STR

% (sft) *tft % sttt % m t  JTftoT %

'jft fr I t

*n$!tT f» fV «RTT Sfor it i f t *

rftr % sr<n»r $
irew ®FT aFTf STTT % |
w k  w ti W T T  % fipfcT I  ?



23 Oral Answers AUGUST 22, 1974 Oral Answers 34

fW m  *r ar§;r sr* w fr 
qfrr sr# f*rr | %fa* wzt qr <rd% <tt
$tr f e r  % «fr ^  ^  faSr

Tr^TtflT^ *rfaff-H f? 1

*TOT«n**s *w *fiw  fa<r«rff&
M 61 sftwdgyfoflfl qnfrft : 
sftaprcnrc .1* afteft:

5RTT <T% * V  'TTOlfa tfcft T̂T%
fTT TOT fa

(tf) 3PT 1971 % WTTfT-TT̂
zrs % srr*r ^ w r  ^st *r sm* fij^rr % 
st)t trfrsm •nfa’FTFr % ’t^ptt % 
fafrr f^nfacr ^ = r  73 ts f ;

(jf) % farcr ^ ’Trfq̂ fT spfr 
*qT*fr *  t *t swr fe-Tr r̂̂ rr # ?rV?: fa=Fft 
«*r 'frefa ?r4t fa*rr *3tt̂ tt %;

(*r) % r̂ r«r w
r̂q^Tfr ^  ^  | ifk  ^Rrr

ypfor ^  w  ?rr ^cr ?t *rmT,
f(>T

(W) *PTT ^  *nfa'r T̂T %
^ 5r fararfar sfTir «rra |, vrf ijsrresrr 
«rr»rr »r*rr | ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SUPPLY AND RE
HABILITATION (SHK’I G. VENKAT- 
SVVAAiy): (a) The Stale Government 
of Bihar have reported that there are 
no Bangladesh displaced persons at 
present living there.

O' those who crossed over to Guja
rat at tho time of Indo-Pak Conflict 
1971, 8821 persons are still living there, 
according to the State Government.

$b) None, Sir.

tc) These displaced persons are not 
entitled to permanent rehabilitation 
facilities in India.

(d) No Sir.

fBW M
*r$tor % w  fa vr fanmrfwt *r 

% *rr«r ^  *rr xtfawrr 
?jfr | ? « P T « n f ^ |
fa v t fowTfqtff tit «rt sifr % 
fasrrc* ^ ftr Trfa^frpT *r ar'jrsft apt
STTST TSTcft I  ?

THE MINISTER OF SUPPLY AND 
REHABILITATION (SHRI R. K- 
KHADILKAR): An hon. Member of 
this House, I am surprised, has put 
this question, because as we have 
stated, they are not entitled, they are 
foreign nationals and they have cross
ed over. I may enlighten the House 
that at the yimJa session, following 
the* exchange of corr&sponucnce after 
th<' Simla Agreement, Pakistan natio
nals displaced by the December 1871 
conflict from Sind, they are ready to 
consider. It is for the Pakistan Gov
ernment now to take appropriate 
measures in this regard and create 
th2 necessary conditions to enable 
thpsp prsons to return to their home* 
in safety and honour. This is our 
po-.it ion in this regard.

So far as the human problem is con
cerned we are looking into it.

SHRI ATAL BIHARI VAJPAYEE: 
Now that he has referred to the Simla 
Agreement, I would like to know 
whether Pakistan has taken any steps 
to create conditions so that these re
fugees may go back to Pakistan and 
if Pakistan has not created such con
ditions, what has the Government of 
India proposed to do in the matter?

SHRI R. K. KHADILKAR: As I
have mentioned, it is their desire to 
gpt them back s’s a result of our cor
respondence after the Simla Agree
ment When Mr. Bhutto of Pakistan 
Government and our Government meet 
this matter can be discussed.
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: OR
w rfft frr$rf $ m r  f t  s r r w  i

f«r$rO r o r t  if: : w  
r r  *rr w t  ^*rr ? t
^ <r t f i ^ r % f f5r q ^ ^ T  ^crsrnr ^
I ,  «fr*TRt n  ^  i^ s r w  * $ t & 1

i n f t  #  ’j s t o c T *rarr srr 1 i f
*$ < T  I t  W T T « f f  * *  %  f a * F t  %  f a q

?JH» $  I 3 *T sp t ^ r ? r  «TTT3r &  I t

^ P H T T  ^ c T T  If %  J - f a f a  T T ffP T O  ^

»rm% % wr wt T?rr ?> ? w  *rat »ft 
^FT ^ p f t  affr %  f^rqr ^  t  ?

SHRI R. K. KHADILKAR: What the 
hon. Member has said is not correct. 
If you want, 1 will give you the detail
ed information how these people are 
bemgg treated m the camps, what
ratiors are given and how much
general allowance is given—about Rs.
40 is given per family and if you per
mit me, I will read out the whole
statement. But I may assure you...

MR. SPEAKER- You can better lay 
it on the Table of the House.

«ft W*raTO 7T3T sfTsft : 1971 if
q s w fr  t f s m  *r  55r * m * r  s o p n r f r  

n w f f  *?rt <ntr | \ 
wr w r it  s r tr t  ^  ar «ft

% OTTT ftWT I ^
g 'r f T  f o r r  f a r  #  ^  f a * r r f a r  |  1 
% % m $ t  5* m z x *  % wrrc ir

'THT ^ T T  £ V t  X^f 3# 
srtor f  fa 1970 ir Mrf+wpr ?r 3 
wfrn qft i^r x?r % srt^ f n 
s w r t  ft s r fm  € t  
h t t o  *fr % %ftx m *  $  *  *t®b 
* p r * r  f , ?r  v m  x v m

^ r r  «ft faSpft, w r  tfeft 
*sr s t fW t«r  %  s m » ?  *  
f c w R  ?

SHRI R  K. KHADILKAR: In respect 
e t  these people placed in the camps

this problem is treated as a human 
problem. But they are not our res
ponsibility. I have made it very clear.
I have also stated Pakistan* m princi
ple at least, have accepted the sugges
tion m their correspondence. What 
they do later on I cannot say. From 
their past behaviour I cannot say any
thing but so far as this Karigari 
schcmes they are making use of Ihem.

SHRI INDER J. MALHOTRA: 
During the pnfct so many times assu
rances have been given that they are 
taking rehabilitation measures ?od 
recently the Central Government has 
created this Rehabuitalion Authority.
I wnm to know what practical steps 
this Authority has taken regarding the 
permanent settlement of the refugees.

SHRI R. K. KHADILKAR: The hon. 
Member is not relevant because that 
Roscsttlement Authority is for Chambal 
1 efusees and they are Indian citizens. 
That authority is under the auspices 
of the Chief Secretary cf Kashnir. 
He is looking after this thing. We 
have made this provision.

SHRI P. G. MAVALANKAR: Is it 
not a tact that m Banaskantha dis
trict of Gujarat hundreds of refugees 
are living m miserable conditions and 
are denied even the basic amenities 
of 'ife'’ Moreover there are certain 
professionals like doctors an<3 lawyers, 
etc. who are not able to do any prac
tice m India because they are not able 
to get registration with the respective 
All India Councils. These Councils 
rightly demand full Indian Citizenship.
So I want to know what is it that the 
Government is going to do in the 
matter?

SHRI R. K. KHADILKAR; As far as 
those in the camps are concerned, owt 
of a total of 56,000 and odd, some
52,000 are in Rajasthan and Gujarat 
m the camps and in Gujarat, I may 
tell, 1,160 live with their relatives to 
whom we do not give assistance but 
about practising licence and other 
things if they are brought to our 
notice we shall pursue them.
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Pending cases in Labour Courts in 

Ahmed ib&d

*462. SHRI P. G. MAVALANKAR: 
Will the Minister of LABOUR be 
pleased to slat?1

(a) whether several thousand cases 
are pending in the Labour Courts in 
Ahmedabad;

(b) if so, the urgent and remedial 
steps Government propose to take to 
set the matters right, and

(c) the number of labour courts and 
posts of judges provided for hearing 
of such cases m Ahmedabad and whe
ther duly filled and appointed?

THE DEPUTY MINISTER IN THE 
MINISTRY OF T^ABOUR (SHRI BAL- 
C.OVIND VER.YTM Information re
garding the ea*es under the States’ 
sphere is beinaj collected and will be 
laid -on the Tablo of the House So 
far as Central sphere is concerned the 
answeres are as follows.

(a) No, Sir. Only 143 cases under 
the Central sphere were pending at 
the Central Government Labour Court 
nt Ahmedabad on n-8-1974.

(b) Does not arise.

(c) There is onlv one Central Gov
ernment Labour Court at Ahmedabad 
which has been specified foi the pur
poses of Sectsoi 3 1C „■) of ihe Ii rius- 
trial Disputes Act. l'J47. This Court 
is a State Go^ot ament Court but its 
services are utilised by the Central 
Government -ilso The Labour Court 
consists of only one person appointed 
as Presiding Officer by the Central 
Government.

MR. SPEAKER: Mr. Mnvalankar, 
please ask one question only. There is 
no time.

SHRI P. G. MAVALANKAR: Sir, 1 
shall be very brief. If I have under
stood him ’ oivectly he said at Ihe 
outset that information was being 
collected with regard to the State

Labour Courts and that the same will 
be laid on the table ol the House.

May I know how is it that in spite 
of the fact that the question was asked 
twenty days iheaa of time; informa
tion is still not available? Now, it so 
happens that the information on is 
available to me but not to the Minis
ter- I never knew whether 1 would 
get the priority. So I asked the Guja
rat Government authorities and they 
have given some information. But 
the minister has no information. So, 
my question is with regard to t oth the 
central labour courts as well as State’s 
labour courts. Is it not a fact that 
there are not only hundreds but thou
sands of cases rending and that there 
are still a number of labour court 
judges not yet appointed by Govern
ment? Therefore, will Government 
look into this question and see that 
the cases of labourers who nave to 
come to the labour courts everyday, 
after losing iheir dailv wages, str*5— 
disposed of? Otherwise, they come and 
go without their cases being disposed 
of. Will he kindly look into the matter 
and see that cases are disposed of 
expeditiously?

SHRI BALGOVIND VFRMA: So far 
as State Labour Courts are concerned, 
the State Government will look mto 
the matter. I have asked the State 
Government to furnish the informa
tion. The information has not So far 
reached us. The moment it reaches 
mi\ the same will be laid on the table 
of the House.

MR. SPEAKER: Question hour
over. Now, papers laid on the table.

SHRI P. G. MAVALANKAR: Sir, i 
asked this question twenty days ahead 
and , ‘cause I was not sure whether 1 
would or would not ,?et priority 
durin; the Question hcur, I also 
askend the State Government 
authorities directly to furnish me 
with the information. Gujarat Govet- 
nor’s adviser gave me the information! 
I wanted but the Government of India 
is not giving me the information. 
How is it that the Gujarat Government
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was able to sive the information to
me, but not to the Government of
India?

MR. SPEAKER: Mr. Mavalankar, 1 
have already declared Question Hour 
over. You better sit with him and 
ask the question.

SHRI P. G. MAVALANKAR: It is 
strenge how the Government of India 
works.

5T‘T* ra
fjrv *'STfw,jr ?ran"T f , 2 0 f a

^  R  TT 5TTT
n lfV  «Tf?rr I 3 T r'  5 * ? *
SHRI P. G. MAVALANKAR: As

soon as this laid, v/e may be permitted 
to ask supplementary.

MR. SPEAKER: That is not avail
able. I shall ask him to give you the 
information. Now papers l*»id on the 
table.

WRITTEN ANSWERS TO QUESTIONS

Suggestion by Bonus review Committee 
to raise minimum Bonus

*447. SHRI R. N. BARMAN: Will 
the Minister oi LABOUR be pleased 
to state:

(a) whether tne Bonus Review Com
mittee has sug^stei immediate rise 
in the minimum quantum of bonus 
payable to the employee,

(b) if so. the percentage of rise 
suggested;

(c) the reaction of Government 
thereto; and

(d) the time by which the final re
port of the Comxn'tte? will be made 
public?

THE MINISTER OF LABOUR (SHRI 
RAGHUNATHA REDDY): (a) to (c). 

The Bonus Review Committee has not 
yet submitted its anal report. How
ever, the Committee had submitted m 
September, 1972 their interim report 
W the ,terras of reference relating t$

tfte raising of minimum bonus payable 
under the Payment of Bonus Act. 
These findings were contained in two- 
separate reports one signed by the 

Chairman, Dr. S. D. Punokar, Shxi N. 
S Bhat and Shri Harish Mahendra 
and the other by Shri R, P. Billimoria, 
Shri Mahesh Desai. Slir: G. Ramanu- 
jam and late Shri Satish Loomba 
After careful consideration of the two 
reports, an Ordinance was promulgated 
on the 23rd September 1J)72, to amend 
the Payment of Bonus Act, so as to 
provide that the statutory minimum 
of the bonus payable to workers 
covered by the Payment of Bonus Act 
would be raised from 4 per cent to 
8-1/3 per cent for the accounting year 
commencing on any date in the year 
1971. It was also provided in the 

Ordinance that payment be made in 
full in cash to all persons covered by 
the Payment of Bonus Act upto 8-1/3 
per cent. Where payments more than 
8-1/3 per cent vere to be made during 
the said accounting ye ar the ros-itive
i.e. plus difference, if any, between 
the payments to be made during the 
said accounting year and the payments 
made during the accounting year 
1970-71 (where they were in excess 
of 8-1/3 per oenfi would be deposited 
into the provident fund account of the 
beneficiaries. Copies o~ the Com
mittee’s reports and Government's 
resolution thereon (dated the 19th 
October. 1972, published in the Ga/ette 
of India Extraordinary of the same 
date) were laid on the Table on 13th 
November. 1972. The Ordinance was 
later replaced by an Act of Parlia
ment.

2. The Payment of Bonus Act, 1965 
was amended again in September. 1973 
to make similar piovisions in respect 
of payment of minimum bonus for the 
accounting year commencing on any 
day in the year 1072. Representations 
were received that he provision rela
ting to part of banus being deposited 
in the provident fund account should 
be done away with. In difference to 
these representations, the Act was 
amended in December, 3973 to enable 
the entire amount of bonus being paid: 
jq pash.
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S. The Act is to be amended ;-Rain 

to provide for the payment of a 
minimum bonus of 8-1/3 per cent for 
th3 accounting year commencing on 
any day in fhe year 1973. Neeefsary 
amending Bill is being introduced in 
the Parliament.

(d) Thu, can be considered only 
alter the report is submitted to the 
Government.

Curbes on Free Distribution of 
Commercial Grade Aluminium

*448. SHRI D. B. CHANDRA 
GOWDA: WiJl the Minister of STEEL 
AND MINES be pleased to state.

U> whether the Ministry of Steel 
<i id Minrs has imposed certain curbs 
i n the free distribution of commer
cial grade aluminium to ensure ade
quate supplies priority industries; 
and

(b) if so tho main feature of the 
scheme?

THE MINISTER OF STEEL AND 
MINES (SHRI K. D. MALAVIYA):
(a) and (b). Heavy power cuts impos
ed on the aluminium smellers by the 
different State Electricity Boards in 
1973-74 and in the current 3'ear (1974- 
75) have resulted in a substantial drop 
in the production of aluminium. This 
has affected the availability of metal 
'ind there were complaints of inade
quate or non-supply of commercial 
grade aluminium. In order to ensure 
that the various industrial units re
quiring the use of commercial grade 
aluminium ingots do get supplies, 
certain quantities of commercial grade

22, 1074 Written Answers 32 
ingots have been placed at the dis
posal of sponsoring authorities viz. 
Ministry of Heavy Industry, Director 
General, Technical Development, Deve
lopment Commissioner, Small Scale 
Industries, etc. for the year 1974-75 for 
distribution to the various units under 
their control. Unit-wise allocations are 
made by the concerned sponsoring 
authorities.

Unemployment due to Power Shortage

*449. SHRI ARVIND M. PATEL: 
SHRI M RAM GOPAL 

REDDY:

Will the Minister of 
pleased to state:

LABOUR be

(:i) whether Government are aware 
that there is a large scale unemploy
ment and lay offs m thousands of m- 
dustnrl units throughout the country, 
particulaily m G’:jr.rat. due to severe 
power shortage during 1073-74; and 

(b) if so what is the remedy Go
vernment are considering?

THE MINISTER OF LABOUR (SHXIt 
RAGHUNATHA REDDY): (a) and
(b). The information sought for is 

not readily avri’ ^blc It is being col
lected from the various State Gov
ernments and will be laid on the 
Table of the House.

The available information about the 
number of workers laid off in various 
States during 1972-73 due to the
closure of factories arising from power 
shortage is however given below.

Stale Number of workers laid 
off

Remarks

1. Andhra Piadcsh

2. At*am
3. Gujarat .
4. Maty ana

22,579 (laid off between 
26-10-72 to 15-4-73).

Nil

5>i4*
47*490

Information in respect of
Andhra Pradesh relates to 
101 out of JO3 units affected 
by power shortage.

LaM off temporarily iaj97X 

Laid off from 1-4-72 to 31-3-75
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5. Himachal Pradesh
6. Jammu & Kashmir
7 . Kerala
8. Madhya Pradesh.

9. Maharashtra

10. Manipur .
11 . Karnataka
12. Mizoram , 
33. Orissa
14. Punjab

15. Rajasthan.

16. Tamil Nadu

Nil

Nil
Nil

2,340

17. Tnpura . . . .
18. Uttar Pradesh

19. West Bengal

20. Andaman & Nkobar Islands
21. Chandigarh
22. Dadra & Nagar Haveb
23. Delhi . . .

24* Lakshdweep
25. Nagaland 
a6- Pondicherry

*7- Arunachal Psadesh . .

22,528

Nil 

464 
Nil 
Nil

Same factories had to re
trench workers or lay 
them off. .Number of
such workers not known.

515
Figures not supplied as the 

number fluctuates from 
day to day depending 
cm the arrangements to 
utilise the ‘power avail
able as also the avail- 
ability of raw material.

Nil 

[50,362

No lay-off due to power shor
tage but lay off due to 
failure of electricity supply 

in Madhya Pradesh at various 
times during the period 
from April, 19iz  to March, 
1973*

October, 1972 to March, 
1973-

Laid off during 1972.

Laid off up to 9-3-73.

. > 30,938 
(provisional)

Nil
Nil
Nil

M05

N il

Nil
5ft26o

Nil

Laid off during 14-8-7* to 
31-3-73.

Laid off during 1-4-72 to 
3i-3”73*

Laid off due to power break 
down during the last six 
months ending 31-3-73-

Laid off during the period 
from April 1,1972 to March
I973-

1801 L&—3



sis W ritte n  Answ ers AUGUST 22, 1874 W ritte n  Answer* 36.
Setting op Naturopath? Hospital In 

Delhi

*450. SHRI RAM PARKASH:
SHRI PRABODH CHANDRA:

Will the Minister of HEALTH AND 
PAMILY PLANNING be pleased to 
state:

(a) whether Government propose to 
set up a Naturopathy Hospital in 
Delhi shortly; and

(b) If so, the outlines thereof, 
especially the proposed location and 
expenditure?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A. K. 
KISKU): (a) and (b). The Nature 
Cure Advisory Committee has recent
ly recommended the setting up of a 
100 bedded hospital at or near Delhi 
during the Fifth Five Year Plan at a 
cost of Rs. 24 lakhs. This recom
mendation will be examined in all its 
aspects including financial and suit
able action will be taken.

Price Rise in Imported Stainless 
Steel Sheets

*451. SHRI K. MALLANNA: Will the 
Minister of STEEL AND MINES be 
pleased to state:

(a) whether the Minerals and Metals 
Trading Corporation, has raised the 
selling prices of imported stainless 
steel sheets (0.5 mm) to its consumers; 
and

(b) if so, the reasons thereof?

THE MINISTER OF STEEL AND 
MINES (SHRI K. D. MALAVIYA):
(a) Yes, Sir.

«wfT m m
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Mismanagement in Kolar Gold Mines

*455. SHRI G. Y. KRISHNAN:
Will the Minister or STEEL AND 
MINES be pleased to state:

(a) whether Government have
received any complaints about the 
mishaps and mismanagement in Kolar 
Gold Mines (Bharat Gold Mines
Limited); and

(b) if so, the reaction of Govern
ment thereon?

THE MINISTER OF STEEL AND 
MINES (SHRI KL D. MALAVIYA),:
(a) and (b). Some complaints /alle
gations against the Chairman-cum- 
Managing Director, Bharat Gold Mines 
Limited have been received. There are 
being looked into by Government.

Unaccounted Steel Sale
*456. SHRI NAWAL KI8HOR3S 

SHARMA: WiU the Minister of STEEL 
AND MINES be pleased to state:

(b). The increase is due to the in- (a) whether the attention of Govern- 
crease in the import price. ment has been drawn to a press report
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in a local dally dated the 31st July. 
1974 that Rs- 1-30 crores steel sale 
remains unaccounted;

(b) it so, whether some arrests 
have been made in this connection; 
and

(c) the steps proposed to be taken 
against the officials of the Income 
tax/jSales tax concerned who did not 
take prompt and timely action to 
recover the accounts of such steel?

THE MINISTER OP STEEL AND 
MINES (SHRI K. D. MALAVIYA):
(a) Yes Sir.

(b) and (c). As the raids were con
ducted by the Sales Tax Authorities, 
it is a matter primarily for the State 
Government. As and when any vio
lation of the Iron and Steel (Control) 
Order, 1956 comes to light, appropriate 
penal action will be taken.

Retrenchment in Heavy Engineering 
Corporation

•457. SHRI RAGHUNANDAN LAL 
BHATIA:

SHRI ANADI CHARAN DAS:

Will the Minister of HEAVY INDUS
TRY be pleased to state:

(a) whether retrenchment of ex
perienced engineers has taken place in 
the Heavy Engineering Corporation 
recently; and

(b) if so, the reasons therefor?

THE MINISTER OF HEAVY IN
DUSTRY (SHRI T. A. PAI): (a) No, 
Sir.

(b) Does not arise.

Bogus Drugs Firms in Indore
*460. SHRI M. S PURTY: Will the 

Minister of HEALTH AND FAMILY 
PLANNING be pleased to state:

(a) whether Government’s attention 
is drawn to a newsreport dated the 
29th July 1974 that half of the 300 odd 
drug manufacturing units supposed to 
have been set up in Indore in the past

five years are ‘bogus firms’ and the re
maining are not free from the suspicion 
of having indulged in malpractices; 
and

(b) if so, the reaction of Government 
and whether CBI is looking into some 
of the cases?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A. K. 
KISKU): (a) Yes, Sir.

(b) CBI enquiry regarding seven 
units is already in progress. Action 
to entrust other cases to CBI is being 
taken by the State Government.

Extension of term of Bonus Review 
Committee

*463. DR. RANEN SEN: Will the 
Minister of LABOUR be pleased to 
state:

(a) whether the term of the Bonus 
Review Committee has been extended; 
and

(b) if so, the facts and reasons 
therefor?

THE MINISTER OF LABOUR 
(SHRI RAGHUNATHA REDDY): (a) 
and (b). No time limit "Has been fixed 
for submission of the Committee’s 
report. Its work is however, reported 
to be m an advanced stage and the 
report is likely to be submitted by the 
end of September, 1974

Bonus Review Committee views on 
scope of Bonus Act

*464. SHRIMATI PARVATHI
KRISHNAN: Will the Minister of
LABOUR be pleased to state:

(a) whether the Bonus Review Com
mittee is divided on the question of 
extending the scope of Bonus Act to 
the employees in Public Sector;

(b) Government’s reaction thereto;
(c) whether the trade Uuion re

presentatives on the Committee have
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strongly pleaded for payment of bonus 
to the workers in the Railways, Post 
and Telegraphs and ordnance facto
ries; and

(d) if so, what is Government re
action to it?

THE MINISTER OP LABOUR 
(SHRI RAGHUNATHA REDDY): 
(&) The Bonus Review Committee is 
yet to submit its final report.

(b) to (d). Do not arise.

Manganese Ore Stock Piled up by 
Manganese Ore (India) Ltd, MP.

*465. SHRI NATHU RAM AHIR- 
WAR: Will the Minister of STEEL 
AND MINES be pleased to state:

(a) whether Manganese Ore (India) 
Ltd. is contemplating to retrench six 
thousand labourers due to non-dis
posal of manganese ore stock piled up 
by them in Madhya Pradesh,

(b) if so, the proposals with Go
vernment for the utilisation ot these 
stocks; and

(c) whether Government propose to 
put up a manganese ore processing 
plant like ferro-manganese, electroly
tic manganese, dioxide, manganese 
metal, etc. m Madhya Pradesh’

THE MINISTER* OF STEEL AND 
MINES (SHRI K. D. MALAVIYA): 
<a) No Sir,

(b) Ferro-manganese producers are 
being urged to step up their off-take 
irom Manganese Ore (India) Limited. 
Possibilities of export are also being 
investigated.

(c). Madhya Pradesh Udyogic Vikas 
Nigam Ltd. has been recommended for 
an issue of letter of intent to set up a 
Plant in Madhya Pradesh for the 
manufacture of 2,506 tonnes per annum 
of electrolytic manganese metal. 
There is no provision in the draft 5th 
Five Year Plan to set up plants in the 
public sector for the manufacture of

ferro-manganese electrolytic manga* 
nese dioxide or manganese metal

Malpractices and corruption In H.A.L. 
Lucknow

*466. SHRI JHARKHANDE RAI: 
Will the Minister of DEFENCE; be 
pleased to state:

(a) whether Government are aware 
of the fact that the Hindustan Aero
nautics unit in Lucknow has become 
a den of malpractices and corruption;

(b) whether there has been already
a considerable delay in the completion 
of the unit; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE 
(DEFENCE PRODUCTION) IN THE 
MINISTRY OF DEFENCE (SHRI 
VIDYA CHARAN SHUKLA) (a) This 
wild allegation is not correct.

(b) and (c). There has been some 
delay in completing civil works con
struction due to shortage of construc
tion materials floods, transport diffi
culties etc., but this has not serionsly 
affected the production programme.

Reservation of Seats for Central 
Government in Dayanand Medical 

College, Punjab

3130 SHRI MADHU LIMA YE:
Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
state:

(a) whether it is a fact that the 
Central Government had certain seats 
reserved for them in the Dayanand 
Medical College Punjab;

(b) if so, how many seats and since 
when have they been reserved;

(c) the criteria on the basis of 
which these seats are filled;

(d) whether the College has since 
closed down; and
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(e) it so, whether the Government 
proposed to take up the matter with 
the State Government so that the 
Central qiiota is restored?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A K. 
KISKU): (a) Yes.

(b) Five seats were reserved 
annually during 1964—1970 and seven 
seats sinee 1971.

(c) These seats are filled in order 
of merit from amongst the students 
from State/and Unio^i Territories 
having no medical college ot their 
own and other authorised categories.

(d) The college is running nor
mally since 1st July 1974. It was 
closed from April to June, 1974 due 
to students’ strike.

(e) Does not an^e

Financial Aid to Foreign. Countries
3131. SHRI BISHWANATH JHUN- 

JHUNWALA: Will the Minister of 
EXTERNAL AFFAIRS be pleased to 
state:

(a) what is the financial aid given 
by India to Bangladesh, Nepal, Bhutan 
and Sikkim during the year 1973-74;

(b) the projects for which this aid 
in these countries is being utilised; 
and

(c) whether any long term agree
ment has been reached with these 
countries for aid and if so, what are 
the commitments for the next three 
years?

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SURENDRA PAL 
SINGH): (a) to <c). A  statement
is placed on the Table of the House.

Statement
1. BANGLADESH

During 1973-74. India’s financial 
assistance to Bangladesh was Rs. 60 
crores.

This was being utilised for com
modity assistance (for supply of 
umbrella cloth), technical assistance 
(for carrying out feasibility studies 
etc.), loar.is for the supply of textile 
machinery, commercial grants for' 
the supply of coaches, sleepers, 
power equipment, etc. and for the 
supply of textiles, especially saris 
and lungis.

No long-term agreement has beer*, 
reached between India and Bangla
desh for providing assistance to 
Bangladesh. However, during the 
Bangladesh Prime Minister’s visit to 
India in May last, India agreed to 
provide assistance of Rs. 28 crores 
in rcspect of setting up of a new 
cement factory, for supply of capiral 
t,oods, agriculture and textile machi
nery, for a 3-wheeler project and 
for supply of finished textile pro
ducts

1 NEPAL

During the year 1973-74, India’s 
financial assistance to Nepal amount
ed to Rs. 7.86 crores.

This assistance was utilised pri
marily in the field of road building* 
irrigation and power, telecommuni
cations, industries, technical assis
tance, horticulture, archeological sur
vey, education, ete.

Indian assistance to Nepal began 
m 1961 under the Indo-Nepal Econo
mic Co-operation Programme. Since 
then separate Agreements/Letters 
of Exchange have been signed: 
between the two Governments 
for various projects.

The quantum of aid is decided for 
a five-year period, which coincides 
with Nepal’s five years plans. The 
allocation for the period 1971—7ff 
(Nepal’s Fourth five year plan) is 
Rs. 45 crores. However, annual dis
bursement of assistance within the 
overall ceiling, depends on the pro
gress of work .and«the requirements, 
during the particular year.
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3, BHUTAN

During 1973-74, India's financial 
assistance to Bhutan amounted to 
Rs. 10.24 crores.

India has pledged a sum of Rs. S3 
crores towards Bhutan’s third five 
year plan (1971—76) for implemen
tation of developmental projects. A  
sum of Rs. 24.35 crores had been 
made available to her during the 
first three years (1971—74). The
projects included in the plan are
development of agricultural pro
grammes, power, industry and min
ing, transport and communication, 
social services, etc.

Under an agreement with Bhutan 
signed in March 1974, India has 
agreed to finance the Chukha Hydro
electric project at en estimated cost 
o f Rs. 83 crores. 60 per cent of the 
funds would be provided by way of
grants and the balance by way of
loans. The project is likely to take
seven years to complete. Plow of
assistance for the project over the 
next 3 years would depend upon the 
rate of progress of execution of the 
plan. 1 ,J‘

4 SIKKIM

During 1073-74, India’s financial 
assistance to Sikkim amounted to 
Rs. 4.41 crores.

India's contribution to Sikkim’s 
fourth five year plan (1971—76) 
would be Rs. 18-5 crores; out of 
this, a sum of Rs. 9.66 had been re
leased during 1971—74.

This assistance is being utilised in 
the flpld of development of agricul
tural production and forestry, power, 
large and medium industries, roads 
and transport? n education, health 
and soctal serv ices , etc.

E.CJF.M.G. Examination Centre* la 
India

3132. SHRI S. M. SIDDAYYA: Will 
the Minister of HEALTH AND FA
MILY PLANNING be pleased to
state.*

(a) whether Government of India 
have declined to have Examination 
Centres for conducting the Education 
Council for Foreign Medical Graduate 
examination in the country; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN 
THE MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A  K. 
KISKU): (a) end (b ). Yes. The
examinations conducted by the Edu- 
catioual Council for Foreign Medical 
Graduates are not allowed in this 
Country primarily to discourage the 
migration of Indian Medical Gra
duates to the U.S.A

Alleged Charges of Corruption against 
Managing Director of Bharat Gold 

Mines

3133. SHRI H. M. PATEL; Will the 
Minister of STEEL AND MINES be 
pleased to state:

(a) whether the Bharat Gold Mines 
Workers’ Union President has level
led serious charges of corruption 
against the Managing Director of the 
Mines, and

(b) if so, the nature of charges 
levelled and the reaction of Govern
ment thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a)
and (b). Some complaints and 
allegations against the Chairman- 
oum-Managitig Director, Bharat Gold 
Mines Limited have been received 
and are being looked Into by Go- 
vernment.
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3134. SHRI ROBIN SEN: Will the 
MINISTER OF STEEL AND MINES 
be pleased to stale:

(a) whether Government have 
studied the technology to develop 
crude oil from coal; and

(b) if so, the broad outlines there
of?

, THE d e p u t y  m in is t e r  i n  t h e
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a)
and (b ). The essence of coal lique
faction is to add hydrogen to the 
coal molecule and to bring down the 
molecular weight. Various techno
logies have been tried to achieve 
this, which can be broadly classified 
as (a) hydrogenation of coal or tar
(b) solvent extraction of coal fol
lowed by hydrogenation of the ex
tract (c) conversion of coal into 
carbon-monoxide and hydrogen fol
lowed by catalytic synthesis of the 
gases into liquids end (d) carbonisa
tion involving thermal decomposi
tion of coal into liquid, gaseous and 
solid product. It is necessary to 
carry out techno-economic feasibility 
study of the different processes be
fore a process suitable for Indian 
Coal is selected and decision to set 
up a large scale coal to oil plar.it is 
taken. Pilot plant trial will also be 
necessary for this purpose.

Setting up of a plant in Sarguja Dis
trict of Madhya Pradesh for Low 
Temperature Carbonisation of Coal

3135. SHRI HUKAM CHAND 
KACHWAI:

DR LAXMINARAYAN 
PANDEYA:

Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether the Central Fuel Re
search Institute, Jealgora has recom
mended establishment of a plant in 

iSarguJa District of Madhya Pradesh

(b) whether Madhya Pradesh Gov
ernment have approached the Cen
tral Government for the establish
ment of the plant in M.P. in the 
Fifth Five Year Plan; and

(c) the effective steps being taken 
to ensure that this plant is establish
ed during the Fifth Five Year Pl&n?

THE DEPXJTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a)
and (b). Yes, Sir.

(c) The Government of Madhya 
Pradesh have been asked to update 
and revise the Feasibility Report 
for this Project which was prepared 
in 1969 in consultation with the Coal 
Mines Authority Limited and Cen
tral Fuel Research Institute and sub
mit the same to the Government of 
India by 31st October, 1974. Further 
course of action will be decided on 
receipt of the revised Feasibility ' 
Report.

1

President’s Assent to Two Pieces of f 
Legislation passed by West Bengal 

Government

3136. DR. RANEN SEN; Will the * 
Minister of LABOUR be pleased to 
state:

(a) whether employers’ organisa
tions have asked his Ministry to re
quest the President not to give assent 
to two pieces of legislation passed re
cently by West Bengal Government 
till the measures are discussed at tri- 
paitite level; and

(b) if so, the reasons and facts 
thereof*’

THF DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI 
BALGOVIND VERMA): (a) ami
(b) Representations have been re
ceived from some employers’ orgari- 
satiais that the West Bengal Work
men’s House Rent Allowance Bill 
and the Industrial Disputes (West 
Bengal Amendment) BUI* 1974 atasaUt
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first be discussed in a tripartite 
forum, following the usual conven
tion. The Bills are under exami
nation of Government

import of Urea from Japan

3137. SHRI C. K. CHANDRAP- 
PAN:

SHRI C. JANAKDHANAN:

Will the Minister of SUPPLY AND 
REHABILITATION be pleased to 
state:

(a* whether India is to import Urea 
from Japan; and

(b) if so, the facts thereof?

THE MINISTER OF SUPPLY AND 
REHABILITATION (SHRI R. K. 
KHADILKAR): (a) Yes, Sir.

(b) A contract tor 100,000 tons of 
Urea was placed for delivery during 
April to June, 1974. Out of this 
56,845 MT have been shipped. For 
the balance, vessels have been fixed. 
Another contract for Urea has been 
placed for 100,000 MT in PP Bags 
and 50,000 MT in bulk for shipment 
commencing from August, 1974.

Intelligence-cnm-Legal Wing to trace 
Trade in Spurious Drugs

3138. SHRI BISHWANATH JHUN- 
JHUNWALA: Will the Minister of
HEALTH AND FAMILY PLAN
NING be pleased to state:

(a) whether except M&harashtra, 
Gujarat, Karnataka, Kerala and Tamil 
Nadu, no other State including Delhi 
have any intelligence-cum-legal wing 
to trace trade in spurious drugs;

(b) whether as a result of the above 
mentioned lacuna, the Drug Control 
Act is not being implemented proper
ly; and

(c) if so, whether any change in 
the Act is contemplated to tackle the 
menace and if so, the steps taken in 
this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A  K. 
KISKU): (a) Only the States of
Maharashtra, Karnataka, Gujarat and 
West Bengal have a complete “legal- 
cum-intelligence Cell” for carrying 
on the campaign against spurious 
drugs and for processing legal cases. 
In Tamil Nadu the proposal for 
such a wing is under consideration. 
In Kerala there is a lly  one Drug 
Inspector and one legal assistant for 
this work which cannot be consi
dered as a complete wing. In Hyde
rabad, the D.I.G. Police heads the 
intelligence wing aud a law officer 
is being appointed. In Delhi two 
Drugs Inspectors and an Assistant 
Drugs Controller are looking after 
this work. Other States do not have 
such a wiug in their organisation.

(b) Yes.
(c) Yes. A proposal for amend

ment of the Drugs and Cosmetics 
Act so as to make its provisions 
more stringent is already under 
active consideration of the Govern
ment and a draft amendment Bill is 
being processed.

Supply of picture Tubes by Bharat 
Electronics Limited

3139 SHRI C. K. CHANDRAP- 
PAN: Will the Minister of DEFENCE 
be pleased to state:

(a) whether Bharat Electronics sup
plied 50 per cent picture tubes more 
than the licensed requirement of Tele
vista in 1973;

(b) whether in 1973 the Bharat 
Electronics denied the supply of pic
ture tubes to small scale T.V. manu
facturers, if so, the reasons therefor; 
and

(c) what steps Government intend 
to take against Bharat Electronics for 
these irregularities?

THE MINISTER OF STATE (DE
FENCE PRODUCTION) IN THE
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MINISTRY OF DEFENCE (SHRI Training in Drugs Analysis (Chemfe-
VIDYA CHARAN SHUKLA): (a) try)/Drugs Analysis (Minibiology) at
No, Sir. As against the licenced Baroda
capacity of 10,000 T.V. receivers per 
annum, Televista was supplied 13094 
picture tubes in 1973. This happen
ed because during the first half of
1973, the demand for picture tubes 
from the TV receiver manufacturers 
was less than the stocks available 
with BEL. Accordingly, BEL was 
able to meet the orders for picture 
tubes placed by the various custo
mers during this period. M/s. Tele
vista were supplied 10,058 picture 
tubes against their orders during the 
first half of 1973. However, during 
the second half of 1973, the demand 
for picture tubes increased dispro
portionately as compared to BEL’s 
production, because of more units 
licensed for TV receiver manufac
ture going hit0 production. BEL, 
therefore, had to regulate the supply 
ol TV picture tubes against the 
orders placed by the various units. 
In the second half of 1973, M/s. Tele
vista were supplied only 3,036 pic
ture tubes.

(b) and (c). As stated above, the 
distribution of picture tubes had to 
be restricted by BEL in the second 
half of 1973 as the demand was much 
in c x ce s s  of production. BEL have 
indicated that the supply of tubes 
was not denied to any particular manu
facturer. However, information is 
being collected whether in any indi
vidual case, no supply at all was 
made by BEL against the orders 
placed on them. On receipt of fur
ther information from BEL, the 
question whether any action need be 
taken, will be considered.

Session

January, 1972 to June, 1972 . 

July, 1972 to December, 1972 

January, 1973 to June, 1973 . 

Ju’y, 1973 to December, 1973 

January, 1974 to Jane, 1974.

3140. SHRI ARVIND M. PATEL: 
SHRI D. P. JADEJA:

Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
state:

(a) whether the Drugs Control Ad
ministration of the Gujarat State is 
imparting training in (i) Drugs Ana
lysis (Chemistry) and (ii) Drugs Ana
lysis (Minibiology) at the Drug Labo
ratory, Baroda for unemployed per
sonnel under the scheme of educated 
unemployed;

( b )  if so, the number of persons 
trained during the years 1972-73 and
1973-74;

(c) the expenditure incurred on 
the training; and

(d) for h o w  long it is proposed to 
continue the scheme?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A. K. 
KISKU): (a) The training was im
parted at Drugs Laboratory, Baroda 
for these courses for the period from 
February, 1970 to June, 1973 under 
educated unemployed relief scheme 
on behalf of the Director of Techni
cal Education.

(b) The number of persons trained 
are as under: —

Drugs
Analysis
(Chemistry)

D'ugs 
Analysis 
(M ic’ c - 
bi. le gy)

9 8

. 9 9
xo xo

, », Nil NU

Nil Nil
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(c) The expenditure incurred on 
the training during the above ses
sions was Rs. 23,764.

(d) These courses have been dis
continued from July, 1973 due to 
shortage of space and difficulties ex
perienced in conducting theoretical 
and practical classes.

Treatment of Facilities for Cancer by 
Radio-Therapy Units at Medical Col

leges and Hoepitals in Fifth Plan

3141. SHRI ARVIND M. PATEL: 
SHRI VEKARIA:

Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
state:

(a) whether provision has been 
made in the Fifth Five Year Plan to 
strengthen the treatment facilities for 
cancer by providing radio-therapy 
units at Medical College Hospitals;

(b) if so, the outlay envisaged for 
this purpose; and

(c) whether the assistance from 
these International Bodies such as 
W.HO. will be obtained in this re
gard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A. K. 
KISKU): (a) Yes, Sir.

(b) Rs. 45 lakhs.

(c) There is no such proposal at 
present.

Increment Promotion due to Taken- 
over Employees of Coai Mines 

Authority

314? SHRI MADHURYYA IIAL- 
DAR* W»ll the Minister oi STEEL 
ANT) MINES be pleased to state whe
ther the yearly increments'promotion 
duo to tho taken-over Employees of 
Coal Mines Authority Limited, irres
pective of any specific pay scale con
firmed by all private-sector Compa
nies or not, will be allowed to them

iby Coal Mines AutHEfflty lim ited so 
long as any alternation of their teems 
and conditions of service is not made 
by the management of C.M.A. Ltd., in 
consultation with their employees?

THE DEPUTY MINISTER IN 
THE MINISTRY OF STEEL AND 
MINES (SHRI SUKHDEV PRA
SAD)* The taken-over employees 
of Coal Mines Authority Limited 
consist of two categories, namely 
(i) those who were* enjoying re
gular scales of pay in the erstwhile 
coal companies and (ii) those in 
whose cases no system of annual 
increments existed. In the ease 
of the former, the increments
have been granted as and when due 
as provided in the Coal Mines (Na
tionalisation), Act, 1973. As regards 
the second category, increments 
were granted to such employees in
1973 on compassionate grounds pend
ing finalization of negotiations which 
were settled on 5th April, 1974 in 
accordance with which Wage Board 
scales of pay have been offered to 
the taken-over employees with effect 
from 1st May, 1974. A majority of 
the employees have opted for the 
Wage Board scales of pay.

Demand for Government run Ayur
vedic Colleges and Hospitals and Dis

pensaries in the Country

I! 143. SHRI M K. KRISHNAN: 
Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
state:

(a) whether Government are aware 
of a big spurt in the demand for Gov
ernment run Ayuivedie Colleges and 
Hospitals and Dispensaries all over 
the country;

(b1) if so, whnt steps have been 
taken to meet the demands; and

(c) whether Government intend to 
give more attention to the indigenous 
medicines?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A. K. 
KISKU)- (a) to (c). The infor
mation is being collected and will 
be furnished to the Sabha as soon 
as it becomes available.

Invitation to Pakistan for Bilateral 
Talks

3144. SHRI RAGHUNANDAN LAL 
BHATIA:

SHRI P. GANGADEB;
SHRI SHRIKISHAN MODI: 
SHRI ANADI CHARAN DAS:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether the Government of 
India have invited Pakistan for talks 
on the resumption of communication, 
postal, diplomatic and trade ties; and

(b) if so, whether Pakistan has ac
cepted the same?

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SURENDRA PAL 
SINGH): (a) and (b ). In response
to the suggestions of the Govern
ment of India that Pakistan should 
resume the talks for the implemen
tation of the normalisation measures 
envisaged in para 3 of the Simla 
Agreement without any pre-condi
tions, the Government of Pakistan 
in their message of the 10th August,
1974 have offered to resume the talks 
oli communications and travel. An 
Indian delegation may visit Islama
bad in connection with these talks 
and the relevant details are being 
worked out.

Tanzanian request for Indian Assist
ance in Planning for Development

3145. SHRI Y. ESWARA REDDY: 
Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether Tanzanian Government 
have sought India's assistance in the

planning for development of that 
country; and

(b) if so, the facts thereof and Gov
ernment’s reaction thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SURENDRA PAL 
SINGH): (a) Yes, Sir.

(b) The Government of Tanzania 
has sought India's assistance in 
drawing up an integrated plan for 
the development of the Singida re
gion of Tanzania. This has been 
agreed to, and a eight-member 
team of exports is due to leave for 
Tanzania shortly.

Agreements with Foreign Countries 
for Supply of Railway Wagons

3146. SHRI BIRENDER SINGH 
RAO:

SHRI MUKHTIAR SINGH 
MALIK:

Will the Ministry of HEAVY IN
DUSTRY be pleased to state:

(a) the names and number of such 
foreign countries with whom Govern
ment of India have agreements for 
the supply of railway wagons;

(b) the cost of pioduction of a 
wagon at the time of contract; and

(c) whether the cost production 
of wagon h*u risen bv 3.0 to 40 per 
cent and m \itw oi the iise in pro
duction pnees. Government propose tc 
enter into ficsJi contra*. *s with those 
countiics at a new prue to ofiV-et the 
losses0

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH): (a) The



following contracts are in hand for the supply of wagons:—

SI. No. Country Quantity

1. Y o g o s la v ia ..................................................... . . .  3600 Wgonsj

2* I r a n ....................................................................................492 wagons
3. East African Railways................................................................... ......  WagQSi
4. M a la y s ia ....................................................................................... n o  wagon!
5. Bangladesh]........................................................................................ ......  wagons

(b) All the above mentioned contrtcts were signed on the basis of 
the following per wagon prices: —

'Vugos.lavia . f  Open wagon Rs. 98,270 F.O.R. assembly
) factoi}.
[ Covered Rs,. 1,14,200 F.O.R. assembly
? factorv.

lian . ............................................ Rs.. 85,125 C & 1

I ast Africa ............................................Rs. 1,34,000 - CIF
Malajsia . . Rs. 1,48,650/- CIF
Bangladesh . . .  . Rs. 65,500/- for Darshana

O ith' cscalaUon clause)
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fc) Thete has been a general increase in costs. Wherever possible, 
efforts are being made to re-negotiate the prices.

Repatriation of Indians from Various 
Countries

3147. SHRI BIRENDER SINGH 
RAO:

SHRI MUKHTIAR SINGH 
MALIK;

WiU the Minister of EXTERNAL
AFFAIRS be pleased to state):

(a) the number of persons of Indian 
origin who repatriated to India from 
various countries during the last three 
years, year-wise;

(b) the names of those countries 
from where they have been asked to 
leave;

(c) the value of movable and im
movable properties left over in those 
countries by the repatriates;

(d) the number 6f  repatriates who 
are yet to be rehabilitated; and

(e) the action taken by Govern
ment in regard to the left over pro
perty and also in regard to their per
manent rehabilitation?

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SURENDRA PAL 
SINGH): (a) Presumably the
Hon’ble Members refer to those in
dividual Indian nationals who en
counter financial distress and are 
therefore repatriated to India at re
imbursable Government expense. 
The number of such persons repat
riated during the last three years is 
as follows:

1971 — 184
1972 — 138
1973 — 141

(b) A  Statement showing the 
break-up of the figure given In reply 
to part (a) of the Question above, is 
placed on the Table of the House.

(c) to (e). Do not arise.
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1971 1972

Libya * • X U SA
Syria • 1 W Germany
Iran . , . it Burma

Yugoslavia « 2 Syria
Sduscat . « 108 U.A R.
United States . • 3 Yugoslavia

Jjpq 24 Iran

iVirkey . • 1 Mauritius

TJ A.R. . * 6 Belgium
'Netherland I Trinidad
W. Germany . 3 Iraq
Belgium . 2 Italy
TJ.S S R. 2 Turkey
Sweden . 1 Afghanistan
Prance . 13 Netherlands
Afghanistan 5 S Yemen 

Hong Kong

Tojai, . . . 1 84

Industrial Relations BUI

3148 SHRI P  VENKATASUB- 
BAIAH Will the Minister of LA
BOUR be pleased to state*

(a) whether the Industrial Relations 
Sill has been finalised, and

(b) if so, the salient features there
o f and the time by which it is likely 
to be introduced’

t h e  DEPUTY MINISTER IN THE 
MINISTRY o f  LABOUR (SHRI

1973

4 Thailand , x

4 Turkey . 5
X Burma a
2 Kabul 1

2 W  Germany , 3
3 France 1

66 Algeria t

1 Yogcslavia
2 Austria 1

1 Sweden . 1

M Iraq 49
3 Belgium , 2

6 Italy 3
6 Zambia 2

1 Netherlands 2

X U A.R * . 3
1 Muscat . 52

Spain 2

Saigon I

138 I4X

BALGOVIND VERMA)- (a) No, 
Sir.

(b) The comprehensive Industrial 
Relations Bill is likely to cover mat
ters relating to the machinery and 
procedure for settlement of disputes, 
procedure for strike/lock-out, reco
gnition of trade unions trade union 
law, etc Efforts are being made to 
introduce the Bill in Parliament as 
soon as possible.
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Bights Privileges of Taken-over 
Employees of CJMLA.

3149. SttRl ROBIN SEN: Will the 
Minister of STEEL AND MINES 
be pleased to state whether 
there is any likelihood of con
struction being affected to the 
taken-over Employees of Coal Mines 
Authority, Bharat Coking Coal Limit
ed regarding their rights, privileges 
and better terms and conditions of 
service which they have been enjoy
ing in their erstwhile Companies prior 
to Nationalisation of Coal Mines?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): It is

presumed that the Hon. Member is 
interested to know the changes the 
terms and conditions on which the 
taken-over employees of Coal Mines 
Authority/Bharat Coking Coal Limi
ted have been absorbed in the ser
vice of these companies. In the
case of Coal Mines Authority, status 
quo is being maintained for em
ployees who have not opted for
Wage Board scales. In the case of 
Bharat Coking Coal Limited, the 
terms have been finalised and ac
cepted by the employees.
Statutory Compulsion for Bouses for 

Employees

3150. SHRI C. K. CHANDRAPPAN: 
SHRI M. KATHAMUTHU:

Will the Minister of LABOUR 
be pleased to state:

(a) whether recently he had stated 
that statutory compulsion will be 
brought on the employer to build 
houses for their employees; and

(b) if so, the steps Government in
tend to take in this direction?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI 
BALGOVHSTO VERMA): (a) In
his address to the sixth meeting of 
the Central Advisory Board of the 
Mica Mines Labour Welfare Fund on 
the 29th May, 1974, the Minister of

Labour stated that if the mica mine 
employer* war* not coming forward 
to take advantage of the schemes
drawn up by Board, the Govern* 
ment would perhaps have no alter
native but to enforce statutorily, 
the provision of houses for workers.

(b) The progress of housing acti
vity is being watched before any 
step in this direction is taken.

Strike by Engineering Workers in 
Rajasthan

3151. SHRI SAMAR MUKHERJEE: 
Will the Minister of LABOUR 
be pleased to state:

(a) whether the attention of Gov
ernment has been drawn to the indefi
nite strike of 15,000 Engineering wor
kers in Rajasthan since the 12th June, 
1974;

(b) if so, the demands of the wor
kers; and

(c) the steps taken by Government 
to meet the demands of the workers?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI 
BALGOVIND VERMA): (a) to (c ).
The matter falls essentially in the 
State sphere. According to available 
information about 10,000 engineering 
workers in parts of Rajasthan went 
on strike from June 12, 1974 in sup
port of their demand relating to 
enhanced wages.

Revitalisation of Rehabilitation Indus
tries Corporation, Calcutta

3152. SHRI SAMAR MUKHERJEE: 
Will the Minister of SUPPLY AND 
REHABILITATION be pleased to
state:

(a) what steps Government are con
templating to revitalise the Rehabili
tation Industries Corporation of 
Calcutta;

(b) whether any fund has been al
located for future expansion and let
ting of new Industries in the Fifth 
Plan period, if so, to what extent; and



T T t h e  progress made so far by the 
Committee set up on Rehabilitation 
Industries Corporation Limited?

THE DEPUTY MINISTER IN THE 
MINISTRY OP SUPPLY AND RE
HABILITATION (SHRI G VEN- 
KATSWAMY). (a) A  Committee
of officers has been set up to esti
mate the profit and loss of the Cor
poration for the period of the Fifth

i l  Written Answers SRAVANA 31, 1896 (SAKA) Written Answers 62

Five Year Plan and to recommend 
the best way of managing the Units! 
of the Corporation and its future

(b) No funds have been allotted 
for the Rehabilitation Industries 
Corporation for the Fifth Plan period. 
An ad hoc non plan allotment of 
Rs. 40 lakhs has been made to the 
Corporation in the form of loan for 
the purpose indicated below*

(i) For meeting capital requirements in respect of Sukumar 
Engineering Works, Sheet Metal Unit, Cast Iron Foum’r> 
and construction of sheds etc in Industnal Estates

(u) For meeting Working Capital requirements

Rs 1400 lakhs 

Rs 26 00 jj

T o t a l R* 40 oo lakhs

(c) The Committee mentioned at
(a) above is understood to have 
made considerable progress m their 
work and its report is expected in 
the near future

Unearthing 0f Spurious Drags Racket 
by Gujarat Drug Control Department

3153 SHRI D D DESAI: Will the 
Minister of HEALTH AND FAIMLY 
PLANNING be pleased to state:

(a) wnether Gujarat Drug Control 
Department has unearthed a large 
scale spurious drugs racket as report
ed in an English daily of 28th May, 
1974,

(b) if so, the total number o f per
sons arrested; and

(c) the action taken m this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A K 
KISKU) (a) Yes

(b) One person has been arrested

(c) The matter is under investi
gation

Coal Production for 1974-75

3154 SHRI D D DESAI. Will the 
Minister of STEEL AND MINES 
be pleased to state whether the target 
of coal production m 1974-75 ie going 
to run into rough weather’

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD) The 
target for production of coal during
1974-75 was fixed at 95 million 
tonnes to meet the increased de
mand for coal arising out of the pre
sent energy crisis Inspite of the 
vigorous efforts being made by the 
coal producing agencies the produc
tion during the first four months of 
the current year t.e April to July,
1974 has been about 27 million 
tonnes Although this production is 
about 14 million tonnes higher than 
the production during the corres
ponding period last year, it falls 
short o f the requirement to fulfil the 
target of 95 million tonnes, which 
tvas due to the vinous contraints 
like shortage of power in Bengal- 
Bihar coal fields, non-availability of 
essential items of plant and machin
ery, inadequacy m rail transport, 
disturbed law and order situation
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etc. Judging; from the trend of pro
duction so far and the all out efforts 
that are being made to achieve the 
target, it is expected that the level 
of production that may be achieved 
during the current year may be 
about 88 million tonnes as against 
the last year's production of 78 
million tonnes. If however, the con
straints mentioned above are fully 
or partially removed even from now, 
the coal production, may go beyond 
88 million tonnes during the current 
year.

Blood Banks of Delhi

3195. SHRI D. D. DESAI:
SHRI P. GANGADEB:

Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
state:

(a) whether blood banks of Delhi 
have become anaemic as reported in a 
local daily of the 27th May, 1974;

(b) if so, whether Capital’s blood 
banks have never been able to meet 
the demand;

(c) if so, the steps taken to meet 
the demand; and

(d) whether hospitals give blood 
transfusion only when the patient can 
find a voluntary donor to replace the 
given quantity in the bank?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRl A. K. 
K3SKU): (a) Blood banks of Delhi
are not badly anaemic.

(b) They have been able to meet 
all demands where blood it needed 
as an immediate life saying measure.

(c) Attempts are being made to 
step up voluntary blood donations.

(d) No.

C oal D um ps

3158. SHRI ARVIND M. PATEL:
SHRI D. D. DESAI;

SHRI HUKAM CHAND 
KACHWAI:

SHRI D. P. JADEJA:

SHRI S. R. DAMANI;

Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether the coal dumps propos
ed to bt established in States by CJMLA. 
have become operational;

(b) if so, the places where these 
have been opened and their method of 
distribution; and

(c) to what extent this arrangement 
has relieved the hardships experiehe- 
ed by the small and medium con
sumers?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRl SUKHDEV PRASAD) : (a)
and (b). In addition to the existing 
soft coke dump in Calcutta (How
rah), coal dumps have been opened 
by C.M.A. Ltd. at Banaras, Kanpur, 
Gorakhpur and Lucknow in U.P. 
Arrangements are also in the final 
stage to set up such dumps at 
Meerut. The distribution of coal and 
soft cake from these dumps is to be 
made through U.P. State Co-opera- 
tive Federation and State Govern
ment to the persons recommended 
by them. In the case of the dump 
at Howrah the distribution is made 
on the recommendation of West 
Bengal Government.

(c) It is too early to assess the 
results accruing from these dumps 
as some of these are in the early 
stages of operation and the others 
are being set up.
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Upgradatfon of Primary Health 
Centres late Rural Hospitals

3157 SHRI ARVIND M PATEL;
SHRI VEKABIA:

Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
state

(a) whether the question of upgra- 
dation of Primary Health Centres in
to  rural hospitals xs under considera
tion of the Government of India in 
consultation with the State Govern
ments,

(b) if so, by what time the consul
tation is likely to be given a final 
ehape;

(c) whether the hospitals so up
graded would provide foi specialised 
services m medicine surgerv, obsle- 
tucs gynaecology etc m the lural 
population, and

(d) the number of Primary Health 
Centres which are likely to be up
graded during the current year’

SI. Name of the Public Secior Unit 
No

i. Hindustan Machine Tools Ltd , 
Bangalore

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A  K. 
KISKU): (a) The Scheme for up-
giadation of selected Primary Health 
Centres into 30-bed Rural Hospitals 
has been finalised under the Mini
mum Needs Programme.

(b) Does sol arise.
(c) Yes.
(d) 78.

Diversification of Production by Public 
Sector Enterprises

3158 SHRI BANAMAU BABU' 
Will the Minister of HEAVY INDUS
TRY be pleased to state the number 
of public sector enterprises under his 
Ministry allowed diversification of 
their production with broad outlines 
thereof’

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH): The re
quired information is given below —

Item oi diversificanon allowed

Ci) Hgrological Machines
(u Numerical Centrol Machines.
(m) Bed Type Milling Machines
(n) Tool Room/Die Shop and Hydraulic 

Elements and Power Packs
(v) Plastic Extrusion Machines.
(vi) Augmenting Special Purpose Machines 

Capacity.
(vu) Extrusion Machines for Collapsible 

and Rigid Well Aluminium Tubes
(vui) Web Offset Machines
(» )  Automotive Reconditioning Equipment.
(x) Agricultural Machinery and Equip

ment
(xi) Metal Forming Machinery, Transfer 

Elements and Allied Equipments
(xu) Precision Machine Tools Bearings.

1801 L.S.— 4
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Item of diversification allowed

(xiu) Precision Machinery for manufacture 
of Ball and Roller Bearings.

(xiv) Linotype Hot Metal Slug Casting 
Machines

SI Name of the "Public Sect ir L nit
No

Mining & Allied Machinery Corporation 
Ltd j Durgapur

 ̂ Bharat Heavy Electricals Limited 
4 M/s Jessop&Co Ltd

s M/s Richardson & Cruddas (1972) 
Ltd

«ffTWRT VlWHflJ HWT ̂

T*flMFTr

3159, jw *  wprwr :

frqrr ^

(xv) Packaging Machine, Composing 
Machines, Type Setting, Book Binding 
and Stitching Machines and Process 
Cameras

(xvi) Precision Instrumentation, Cameras, 
Timers, etc

(xvu) Electro Discharge Tubes
(1) Equipment for bulk handling of raw 

materials for Ports/Power Stations/ 
Fertilizer Industry e g , Stackers, Re
claimers, Ship Loaders, Salt Scrapper 
and Heavy Duty Conveyors

(II) Sand Plants for Mines
(III) Forgings for Railways
(lv) Heavy Duty Gear Box (upto 500 HP) 

and fluid couplings
(v) Feeders, Special pumps, Technological 

structures, various types of castings 
and forgings tor steel plants

(vi) Hydraulic Props
(vu) Equipment and components for coal 

washeries
(viu) Special items like cable stranding 

Machines for the Cable Industry.
( ix) Annealing Turnace for steel m- 

dustrj
. Organise manufacture ot oil drilling Rigs

(i) Steel Works Duty Cranes 
(11) Aerial Rope-wa>s 
(in) Crawler 7 ractors 
(iv )  Paper Making machinery

(1) Boi’e s pressure vessels and other 
allied equipments

(=F>) «PTT 3Sr27*r 
srtTT sr&r ^  m m  %

^  f3FTT % fafaw
% argt*far ^  w m r  #
3TT̂ ,
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(**) Vfc &T, rft STSFtT ir
•»m nT m r  *rcrr * r m r fr  t it  * ti % ?

f̂ riihiĤ hmrar 
ifar TFW»Nfy(»ftije %° firf*)w:(v )  
•tfk (sr) * ^ rt <pV r̂r $  
t f t r  *»rtr sttct  f f t  t  f t  m ^nft i

7Pft*ro*f*?tafr%*m*ftrpT<fnr
WMi

3160 tit £*WT «r* V tq m  :
t o  m fttit

f̂ TT ’spr̂ r It

(v ) ^ tt wfTtrr aft
srtw  TOt *r smr «pt n̂% % s£t
JTT3TT if ^TTT 3FT W  «TT, ?Tft 

(ST) 3T8T fsprFT *pT sp>iPfTT
gpr w  «rr ?T«rr w  x v p r  aft «t% 
tit Tt̂ r>% % f?=rTT JTT3F>TT Kfr«fl «VHi 
s r h :  sftfcr  w  t  ?

fOTW^T^TR tiWPtm ^ vWWt 
{ t it  fs r tw  M n )  ( v )  Tpfi^sr 

srrircrr war t it  vtosrr sr*fr ?r arm  
titz z n  *r *rf, 1 9 7 4  % *tt»t m

*r̂  «fr 1 Efrzrr ir ?tpt «fY sptf ^ r r

1

( * )  urPf tit  m zr  % arr* *f *H f 

*^t tjpxrpfTsT W  *nw ^ t  ( 1  *rftra 
*r ftr ffwc •Ft infa tit TNnfrr % 
f̂ nr 5R^r ĵst  ̂ *1x5 $, ^ r  sm- 
<mpr wnpft <^w r, vtiRTr-<FETV 
tit  s v i t  m  *FriTT w r  wnfiw 
t it  fW fiftr  SSTff | ?  ^ f a c T  ^5T-M0 ?RpT 

«nfcr fir* fcri % »w
TiW*rw w n r  !

Workers Rendered Jobless due to 
Power € « t  h  Tamil Nads

3161. SHRI ®. V. SWAMINATHAN:
Will the Minister of LABOUR 

be pleased to state:

(a) whether a majority of five lakhs 
labour force in the organised sector 
m Tamil Nadu has been rendered job
less for four days in a week due to 
the 60 per cent power cut enforced on 
all high tension industries from May, 
1974;

(b) if so, how far this is true; and

(c) what steps are being taken in 
this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL
GOVIND VERMA). (a) to (cT. The 
matter falls essentially in the State 
sphere. However information is being 
collected and will be laid on the 
Table df the House .

Decline in Investment in Engineering 
Industries

3162. SHRI MADHU LIMAYE: Wffl
the Minister of HEAVY INDUSTRY 
be pleased to state:

(a) whether that investment in engi
neering industries has been generally 
On the decline;

(b) if so, the reasons therefor; and

<c) the long term impact of this 
trend on the production of engineer
ing goods and specially on their ex- 
vpatfts?

THE DEPUTY MINISTER IN THE 
MINISTRY OT HEAVY INDUSTRY 
(SHRI DALBIR SINGS): (a) Not so 
for, Sir.

(b) and (c). Do not arise.
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Fixation of Retention Price of Steel

3168. SHRI MADHU LIMAYK: 
Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether Government have taken 
any decision in regard to the fixation 
of the retention price of steel;

(b) whether the entire additional 
amount realised will be passed on to 
the producers; and

(c) whether suggestions have been 
made that the difference should be 
put in a Development Fund and used 
for the purpose of expanding the pro
duction capacity and production of the 
steel plants, both in the public and pri
vate sectors?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA); (a) Yes, 
Sir.

(b) and (c) .The additional amount 
involved accrues to the respective pro
ducers and the same has to bej deposit
ed with the Steel Authority of india 
Limited into a Central Fund. With- 
drawl therefrom to the extent amount 
dt(posited is permitted to the producers 
for schemes relating to plant moderni
sation and development of steel pro
ducts as approved by the Steel Autho
rity of India Limited in consultation 
with the Planning Commission.

Reported Scooter Grab by Madhya 
Pradesh Ministers and Planning 

Commission Members

3164. SHRI MADHU LIMAYE: Will 
the Minister of HEAVY INDUSTRY 
be pleased to state:

(a) whether Government's attention 
has been drawn to the reported 
‘scooter-grab’ by Madhya Pradesh 
Ministers and Planning Commission 
Members; and

(b) if so, the action taken by Gov
ernment in the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH),; (a) and (b). 
Some scooters are placed at the dis
posal of the State Governments and 
Administrations including Madhya 
Pradesh Government for allotment at 
their discretion to persons including 
Ministers. As such, allotment of 
scooters by the Madhya Pradesh Gov
ernment to its Ministers is in order.

One scooter was allotted to a Mem
ber of the Planning Commission who 
had not till that day availed of any 
car or scooter from the Central Gov
ernment quota. The allotment was 
m accordance with the rules.

Production of Diesel Generating Sets

3165. SHRI BISWANATH JHUN- 
JHUNWALA: Will the Minister of
HEAVY INDUSTRY be pleased to 
state:

(a) whether the installed capacity 
for power production within the coun
try falls heavily short of the require
ment;

(b) if so, whether Government have 
considered the desirability of under
taking production and augmenting 
Production of diesel generating sets 
within the country at least to meet 
the requirement of industry; and

(c) if so, the schemes drawn up for 
this purpose?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH): (a) As
against the estimated requirement of 
a capacity of 21.2 million KW. at the 
end of the Fourth Plan period, the 
installed capacity for power gener
ation1 as on 3lst MarcE, 1974, was 18.5 
million KW.

(b) and (c). In view of the power 
shortage. Government have 
industrial units to set up standby 
diesel generating sets to supplement 
the availability of power from public 
supply. Steps have been taken to m -
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crease the indigenous manufacture of 
diesel generating sets by giving the 
manufacturers of Diesel Engines and 
Generators as also of diesel generat
ing sets, necessary facilities for step
ping up .their production. Proposals 
from existing indigenous manufac
turers to take up manufacture of sets 
of higher ranges as well as proposals 
from new parties to take up the manu
facture of generating sets are being 
considered favourably. Imports of 
diesel generating sets above a certain 
capacity have also been allowed.

Mini Steel Plants in Rajasthan

3166. SHRI BISHWANATH JHUN- 
JHUNWALA: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) whether licences issued by the 
Centre for setting up Mini Steel Plants 
in Rajasthan are not being executed 
for shortage of funds;

(b) whether Rajasthan Government 
have urged upon the Union Govern
ment for financial assistance for these 
projects through the I.D.B.I.; and

(c) if so, the demand put forward 
by the State Government and to what 
extent this will be met through 
I.D.B.I.?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) It 
has been reported that some of the 
entrepreneurs holding licences for 
establishing mini steel plants in 
Rajasthan are experiencing difficulty 
in mobilising the required funds.

Opening of Medical Colleges In 
Kerala

3167. SHRIMATI BHARGAVI 
THANKAPPAN: Will the Minister
of HEALTH AND FAMILY PLAN
NING be pleased to state:

(a) whether the number of medi
cal colleges as on the 30th March,
1974 in the State of Kerala was far 
less compared to the population of 
the State; and

(b) if so, the reasons thereof and 
the tsteps proposed to be taken by 
Government to increase the number 
thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A7 K. 
KISKU).: (a) No. As per the norm 
laid down by the Health Survey and 
Planning Committee, there should be 
one medical college with 100 seats for 
every 5 million population. The State 
of Kerala with a population of about 
21 millions has 4 medical colleges 
with an annual admission capacity of 
about 540.

lb) Does not arise.

Help to Flood Affected Fishermen and 
Landless Labourers in 'Kerala

3168. SHRIMATI BHARGAVI 
THANKAPPAN: Will the Minister of 
LABOUR be pleased to state:

(a) whether Central Government 
have issued any instructions to Gov
ernment of Kerala to help immedia
tely the flood affected fishermen and 
landless labourers in the State; and

(b) and (c). The Rajasthan Finan- (b) the amount of assistance pro-
cial Corporation' has taken up with posed to be given by his Ministry to
the Industrial Development Bank of the State Government?
India the question of eligibility for
refinance for these schemes. The In* THE DEPUTY MINISTER IN THE
dustrial Developmnf Bank of India MINISTRY OF LABOUR (SHRI
would, no doubt, be communicating BALGOVTND VERMA): (a). No, Sir.
their views to the Rajasthan Finan- Providing relief to the people affect-
cial Corporation. The information !s, ed by a natural calamity is primarily
however, being collected and will be the responsibility of the State Gov-
laid on the Table of the House. ernment concerned and giving any



instructions by Centre to the State 
Governments does not arise.

(b) Following the recommendations 
of the Sixth Finance Commission, the 
previous scheme of assistance to State 
Governments for natural calamity re
lief expenditure has been rescinded 
With effect from 1st April, 1974. No 
Central assistance would, therefore, be 
available to the Government of Kerala 
towards flood relief expenditur in 
this year (1974-75).

On consideration of their ways and 
means position, a ways and means 
advance of Rs. 1 crore, recoverable 
within the financial year 1974-75 has 
been given by the Ministry of Finance 
to the Government of Kerala so that 
their finances are not strained while 
meeting the expenditure or flood re
life and other measures.

Man-hours lost due to Power Shed
ding in 1972-73

3169. SHRIMATI BHARGAVI 
THANKAPPAN: Will the Minister ot 
LABOUR be pleased to state:

(a) the number of man-hours lost in 
the country, State-wise every 'month 
due to power shedding in 1972-73;

(b) whether a large number of 
Small Scale Industries have either 
been closed or put to great difficul
ties due to the power shedding and 
shortage of raw material; and

(c) the steps Government are tak
ing to improve the situation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI 
BALGOVIND VERMA): (a) to (c) 
Information is being collected and 
will be laid on the Table of the House 
after it is received.

*75 Written Answers

Sale Proceeds of Coal before and 
after Nationalisatioa

3170. SHRI BHOGENDRA JHA: 
Will the Minister of STEEL AND

MINES be pleased to refer to the re
ply given to Unstarred Question No.
3131 on the 14th March, 1974 regard
ing sale proceeds of coal before and 
after nationalisation and state whether 
information has since been obtained 
regarding sale tnd sale proceeds of 
post-nationalisation period?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): Coal
Mines Authority Limited have not yet 
finalised their accounts for the post
nationalisation period, viz., 1973-74.

Financial Assistance to War Widows

Written Answers 76

3171. PROF. NARAIN CHAND 
PARASHAR; Will the Minister of 
DEFENCE be pleased to state:

(a) whether there is any scheme 
under which the widows of such Ex- 
Servicemen are given financial assist
ance, who died before the launching 
of the Family Pension Scheme; and

(b) if no*, whether Government 
would consider the suggestion to pro
vide financial assistance to such 
widows as are covered in this cate
gory?

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI J. 
B. PATNAIK)- (a) No, Sir. The new 
family pension scheme came in force 
from 1st January, 1964 and has no 
retrospective effect.

(b) Widows in financial distress are 
however, given one time financial 
assistance, on merits, from one or 
other fund.

Detente between Iran and Afghanistan

3172, SHRI VISHWANATH
PRATAP SINGH: Will the Minister of 
EXTERNAL AFFAIRS be pleased to 
state:

(a) whether India is making efforts 
to bring a detente between Iran and 
Afghanistan; and

AUGUST 22, 1974



77 Written Answers SRAVANA 31, 1896 (SAKA) Written Answers 78

(b) if so, the progress made so far 
in this regard?

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SUBSNDRA PAL 
SINGH) (a) No, Sir However the 
Government of India is happy to note 
the good relations existing between 
these two countries and the increas
ing cooperation between them in 
many fields

(b) Does not arise

Air Defence Ground Environment 
System

3173 SHRI VISHWANATH PRA- 
TAP SINGH Will the Minister of 
DEFENCE be pleased to state

(a) the progress made in develop
ing An Defence Ground Envnonment 
System, and

(b) the main difficulties jn the pro
gramme’

THE MINISTFR OF DEFENCE 
(SHRI JAGJIVAN RAM) (a) and
(b) The Air Defence Ground En 
vironment System is being establish
ed on a phased piogramme Consider
able progress has been achieved m 
implementation of the Phase now m 
hand In regard to the Tropo Scatter 
Communication System of ADGES, 
considerable delays had occurred due 
to suspension by US o f contracted 
supplies from private parties under 
the US embargo imposed in Decem
ber, 1971, which has since been lifted, 
and the work thereon has also been 
revived

Manufacture of Guided Missiles

3174 SHRI WISHWANATH PRA- 
TAP SINGH Will the Minister of 
DEFENCE be pleased to state the 
progress made In the manufacture of 
guided missiles for the Navy, Army 
and Aar Force?

THE MINISTER OF STATE (DE
FENCE PRODUCTION) IN THE

MINISTRY OF DEFENCE (SHRI 
VIDYA CHARAN SHUKLA)* The 
tollowmg guided missiles are already 
being manufactured in the country 
for the use of the Army and Air 
Force —

(1) Anti-tank missile for the Army 
manufactured by Bharat 
Dynamics Ltd

(u) An to Air missile for Indian 
An Force

No guided missile is at present be
ing manufactured in the country for 
the Navy

Criminal Cases filed under Section 14
of E P.F. Act against M/s. Ainul
Haque, Bid! Merchant, Madhupur

3175 SHRI RAMAVATAR SHAS- 
TRI Will the Minister of LABOUR 
be pleased to state

(a) whether a good number 01 cri
minal cai>es undei section 14 of the 
E P F  Act, 1952 against M/s \u ui 
Haque, Bidi Merchant, Madhupui 
(S P )  filed b> the Provident Fund 
Inspector in the court of the S D O , 
Deoghar during the year 1969 are 
still traceksu and no report regard
ing the development of the said cases 
has been furnished by the Piovident 
Tund Inspector and

(b) if so what action has been tak
en by the Regional Provident Fund 
Commissioner, Bihar in this regard7

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI 
BALGOVIND VERMA) (a) and (b) 
The information is being collected It 
will be laid on the Table of Sabha 
in due course

Criminal Cases u/s 14 EPF Act is 
champaran and Muzaffarpur Districts

3176 SHRI RAMAVATAR SHAS- 
TRI Will the Minister of LABpUR 
be pleased to state

(a) whether nearly 150 criminal 
cases under section 14 of the Employ
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ees Provident Funds Act, 1952 filed 
during the year 1967 in various courts 
of Champaran and Muzafifarpur Dis
tricts against several establishments/ 
factories are reported to be baseless 
and no report regarding the develop
ment of the cases is forthcoming in 
the Regional Office, Bihar; and

(b) if so, whether the authorities 
of the Employees Provident Fund 
Organisations propose to enquire into 
the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR fSHRI 
BALGOVIND VERMA); (a) ariJT tt>). 
The information is being collected. It 
will be laid on the Table of Sabha in 
due course.

Taking over of Implementation of 
Food Laws from Local Bodies

3177 SHRI MOHINl>ER SINGH 
GILL:

SHRI DEVINDER SINGH 
GARCHA;

Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
state:

(a) whether the Central Committee 
for Food Standards and other bodies 
have suggested that the implementa
tion of food laws should be taken out 
of the purview of the local bodies 
which do not have either facilities or 
finances to carry out the task; and

Cb) if so, the reaction of the Gov
ernment in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A. K. 
KISKU): (a) and (b). This matter was 
considered. The Government is of 
the opinion that at present the local 
bodies cannot be ignored completely 
in the implementation of the Preven
tion of Food Adulteration Act.

Report of Expert Committee on 
Synthetic Oil Project

3178. SHRI JYOTIRMOY BOSU: 
Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether the Expert Committee 
on Synthetic Oil Project, appointed, 
by Government of India under the 
Chairmanship of Dr.' J. CL Ghosh* 
submitted its report in February, 
1956;

(b) whether the Committee made 
a detailed study on prospect o f syn
thetic oil project in India as an al
ternative source of fuel oil for trans
port and industrial needs;

(c) if so, why this report did not 
see the light of the day since ite sub
mission in February, 1956;

(d) the salient features of the re
port;

(e) whether any action is being 
contemplated on the report, in view 
of the abnormal rise in the prices o f 
crude and petroleum products in the 
international market: and

(f) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): Ca)
Yes. Sir.

(b) and (d). The Ghosh Committee 
in their report had recommended the 
taking up of a combined project, wi® 
an estimated capaital 'outlay of Rs. 20 
crores for its first phase, based on coal 
from Jambad Kajora area in the 
Raniganj coalfield. It provided for 
the low temperature carbonisation of 
1.2 million tonnes of non-coking coal 
and hydrogenation of the lighter frac
tion of tar so obtained by vapour 
phase hydrogenation so as to yield;—

(i) 660,000 tons of smokeless 
domestic fuel;

* (ii) 130,000 tons o f small Si2e
coke/char;
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(iii) 120*000 to 125,000 tons of 
motor fuel;

<iv) 2,000 tons of phenol; and

(v) 40,000 to 45,000 tons of road 
tar.

(c) The scheme could not be taken 
up for implementation in view of the 
constraints on resources including 
foreign exchange and unfavourable 
economies arising from low price at 
which oil was available so long.

(e) and (f). The J.C. Ghosh Com
mittee Report is out of date at pre
sent. The Government is however, 
setting up a Group of Experts to 
study the scope of production of oil 
from coal.

Delhi Quota for Admission to 
M.B.B.S. for 1974-75

3179. SHRI SUKHDEO PRASAD 
VERM A: Will the Minister of
HEALTH AND FAMILY PLANNING 
be pleased to state:

(a) whether such of the students 
are included in the Delhi quota for 
admission to the M.B.B S. course for
1974-75 in Delhi University as have 
passed the pi^e-medical examination 
from Delhi University only, and other 
students though belonging to the 
Delhi State are debarred; and

(b) if so, the reasons for the ano
maly?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A. K. 
KISKU): (a) Yes. A certain number 
of M.B.B.S. seats have been reserved 
for the Delhi University students 
only.

(b) The position Is not considered 
as anomalous as other students be
longing to the Delhi State can also 
compete for the open seats alongwith 
students from other Indian Universi
ties.

Salem Steel Plant

3180. SHRI SUKHDEO PRASAD 
VERMA: Will the Minister of STEEL 
AND MINES be pleased to state:

(a; whether Government have en
tered into technical consultancy 
agreement with the firm of Dafltui 
and Company for the Salem Steel 
Plant; and

(b) a so, the broad outlines there
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) and
(b). M/s. M. N. Dastur and Co. Private 
Limited have been commissioned by 
Salem Steel Ltd., to prepare a De
tailed Project Report which is ex
pected to be received by the end of
1974. Concurrntly, they have also 
been engaged for rendering engineer
ing services for the establishment of 
the "first phase of the Salem Steel Pro
ject which envisages production of
30,000 to 35,000 tonnes of cold rolled 
stainless steel sheets and strips, from 
purchased hot rolled stock.

Steel Delivery to Major Industrial 
Projects

318 SHRI SUKHDEO PRASAD 
VERMA: Will the Minister of STEEL 
AND MINES be pleased to state:

(a) whether the actual period of 
delivery of steel to the major Indus
trial Projects in the country is lag
ging for behind the period of entitle
ment; and

(b) if so, the steps Government pro
pose to take ô plug loopholes in the 
movement of Steel?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA)- (a) *Smd
(b). Presumably the reference is to 
delays in supply of steel materials 
against priorities in allocations accord
ed by the Steel Priority Committee, 
Against priorities in allocations ac



.83 Written Answers AUGUST 22, 1074 Written Answers 84

corded during a particular period, 
materials are usually despatched dur
ing the period itself. If however, 
there are spill-overs due to insuffi
cient production, delays in rail move
ment, etc., such spill-overs are the 
first charge on availability during the 
next available period, for being sup
plied on priority.

Mine Accidents

3182. SHRI SUKJTDEO PRASAD 
VERMA. Will the Minister of LABOFll 
be pleased to stâ e:

(a) the total number of deaths in 
mine accidents in different Conl Mines, 
of tho country during tht* year 1973- 
74; and

(b) whether the number has increas
ed as compared to the yem m72-73 
and if so, the reasons Ihereior?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR fSHRl BAL
GOVIND VERMA) (a) The total num
ber oi deaths m m> ->e accidents in 
difleient Coal Mines oi the c <untry 
during the period from 1st ADril, 1973 
to 31st March, 1974 is 201.

(b). No. The number is loss than 
the number of deaths dJiing 1he 
period from 1st April, i<\7 > to 31st 
March. 1973, which was -fil

Cases Filed u/s 14 of E.P.F. Act, 
1552 against M/s. Jaishree 

Udyog of Patna
3183. SHRI RAMAVATR SHASTR1: 

Will the Minister of LABOUR be 
pleased to state:

(a) whether three criminal esses 
under section 14 of the Employees 
Provident Fund Act, 1952 ftled against 
M/s Jaishree Udyog of Patna ended 
m acquittal due to non-appearance of 
the Inspector entrusted with this iob* 
and J ’

(b) if so, the action taken against 
the erring Inspector?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL
GOVIND VERMA): (a) and (b) The 
information is being collected. It will 
be laid on the Table of Sabha m due 
course.

Non-compliance of E.P.F. and F.P.F. 
Act by Factories/ Establihhrneaih, 

Mines in Bihar

3184 SHRI RAMAVATAR SHAS- 
TRI- Will the Minister of LABOUR 
be pleased to dale:

(a) whether more than 700 factor
ies/ establishments/mines covered 
under the Employees Provident Funds 
uml Family Pension Fund Act. 1952 
and the schemes framed thereunder 
m Bihai are not complying with tire 
piuvisions of me said act and the 
sennnes right from the dates of their 
co\erges,

(b ) ll «?o, w h ich  are those units h i d  
what atp thp reasons for their non - 
com pliance, and

(c )  what action  hu.-. t ie n  taken to  
secure tamely com pliant e from  th em 1*

THE DEPUTY MINISTER JN THE 
MINISTRY OF LABOUR (SHRI BAL
GOVIND VERMA). (a) to (c). The 
requisite miorm^liOn is bt mg coilec- 
W . It will be laid on the Table ot 
Sabha in due .ourse

Iado-French Collaboration in the 
Nuclear Field

3185. SHRI Q. Y. KRISHNAN:
SHRI VIRBHADRA SINGH:
SHRI M. S. SANJEEVI RAO'

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state.

(a) whether Indo-French collabora
tion in the nuclear field was discussed 
at the bilateral talks held between 
officials of the two countries recently, 
and

(b). if so, the outcome of the talks?
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THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) 
and (b). Yes, Sir. Official level bilteral 
talks are held periodically between 
India and France to provide an oppor- 
tunity for exchange of views between 
the- two Foreign Offices on matters of 
mutual interest. At the last bilateral 
talks held in June, 1974, both sides 
welcomed, among other things, their 
long-standing cooporation in the 
nuclear field.

Cases of Tea Plantation Labourers of 
Kerala

3186. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of 
LABOUR be pleased testate

(a) the number of cases of tea 
plantation labourers of Kerala which 
are pending in the Labour Courts or 
at any other places, aaici

(b) the number of thosp cases which 
have been settled- by the Union after 
discussing ithem with t.h« plantation 
owners?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA): (a) and fbl The 
matter falls essentially in the State 
sphere.

Occupation by Pak troops of Indian 
area in Poonch Sector

3187. SHRI MOHINDER SINGH 
GILL: Will the Minister of DEFENCE 
be pleased to state:

(a) whether his attention has been 
drawn to the press reports where it 
has been reported that the entire 
population of* Dara Khan village of 
Mendhar area in the Poonch sector 
was forcibly taken to Pakistan side 
by Pakistani troops;

(b) if ao, how it happened and the 
fate oi thesfe peoole; and

(c) whether it has been brought to 
the notice of that Government and 
their explanation thereto, if offered?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) to (c). 
Village Dara Khan is situated on the 
POK side of the line of control. As 
such, the question of taking away the 
population of Dara Khan village to 
POK side by Pak troops does not 
arise.

Import of Steel
3188. SHRI MOHINDER SINGH 

GILL:
SHRI S. R. DAMAN1-

Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether the import of steel this 
year is being stepped up to M million 
tonnes as against 7.4 lakh tonnes imp- 
ported last year and firm orders have 
already been placed; and

(b) if so, the reasons for not meet
ing this demand from indigenous 
production and also the mode of dis
tribution of this imported steel?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
rSHRI SUBODH HANSDA): l3} and
(b). About 1.13 million tonnes «f steel 
are likely t0 be imported during the 
current year against orders placed.

The items being imported are those 
which are either not produced indi
genously or are in short supply. 
Imports are allowed to actual users 
wider the Import Trade Control 
Policy. Items imported ttuwigh canalis
ing agencies are distributed to holders 
of release orders.

Bhilai Steel Plan* Fadn* Power Crisis

3189. SHRI MOHINDJBfc SINGH 
'GILL: Will the Minister of STEEL 
AND MINES be pleased to State:

(a) whether the Bhilai Steel Plant 
will face a serious disruption owing 
to short power supply later this year
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with the commissioning of KoT** 
Aluminium Smelter, which ^  caUS 
diverting of power to that place.

if so, the extent of loss of pro- 
duS ,n  a f  BSW  expected due to IW  
power shortage; and

/ \ TmViethpr any steps are being 
£ L r  and a « « o n -

al power supply to tW» Platl • ■

t h e  depu ty  m in iste r  in
iutttS sTRY OF STEEL AND MTNEb 

HANSDAr < -  
No such disruption is antiapated.

(b) and (c). Do not arise.

Plan fot making Medical Education 
Rural-oriented

oi on SHRI BANAMAU BABU. 
Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
state:

(a) whether Government propose 
to formulate a plan for making me
dical education more rural-onented, 
and

(b) if so, the outlines thereof?

THE DEPUTY MINISTER IN THE 
M IN ISTR Y OF HEALTH AND 
FAMILY PLANNING (SHRI A. K. 
KISKU): (a) and (b). It is envisaged 
that the proposed medical education 
commission will look into the problem 
in depth and recommend suitable plan 
for making medical education more 
rural re-oriented.

Air Process In Steel Production

3191. SHRI BHAGIRATH BHAN- 
WAR: Will the Minister of STEEL 
AND MINES be pleased to state:

(a) whether an industrialist ill 
Kerala had successfully demonstrat
ed the use of “air process” exten

sively adopted for the manufacture
oi steel in China and Czechoslovakia;
and t

(b) if so, the reaction of Govern
ment thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) and
(b). Pneumatic processes for steel- 
making are well establised. However, 
details of the process reported to have 
been used by an industrialist in Kerala 
are being ascertained.

All India Working Class Consumer 
Price Index

3192. SHRI M. C. DAGA:
DR. GOVIND DAS 

RICHHARIYA:

SHRI FATESINGHRAO 
GAEKWAD:

SHRI SHRIKISHAN 
MODI:

SHRI PRABODH 
CHANDRA:

Will the Minister of LABOUR 
be pleased to state the latest figures 
of All India working class consumer 
Price Index which have been re
ceived by his Ministry as on date 
and the twelve monthly averages 

thereof for the last twelve months?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA): The latest month 
for which the AH India Average Con
sumer Price Index for industrial 
Workers on base 1960s=100 is avail
able is June 1974; and the index figure 
is 301 for that month. A statement 
giving he deails of twelve monthly 
average lor the last twelve months is 
attached.
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Statement 

All-India Average Consumer Price
Index Numbers for Industrial 

Workers (Base 1860-100)

Month Consumer 12 monthlv
Price average lor 

Index the period 
ending.

the increasing requirements. Fresh 
capacities are also being created in a 
systematic manner in order to meet the 
targets for the Fifth Plan period.

July 1973 

August 1973 , 
September 1973 

October *1973 . 
"Novjnber 1973 

December 1973 

Tanuary 1974 , 

February 1974 

March 1974 . 
April 1974 

May 1974 

June 1974

243
247

248 

254 *
259

260 

264 

?.67 
275

283

294

301

217 31

220 67 

224 00

I 75
231 83

*2 3 6 7 ?
I>

240 50 
&

245 00
t
249 92 

255 08 

260 58

266 25

Demand for Industrial Machinery

3193. SHRI M. KATHAMUTHU: 
Will the Minister of HEAVY INDUS

TRY be pleased to state.

(a) whether the demand for va
rious types of Industrial machinery 
has been steadily going up, and

(b) if so, the facts thereof and the 
steps being taken to meet the re
quirements in the country?

THE DEPUTY MINISTER IN THE 
MINISTRY OP HEAVY INDUSTRY 
(SHRI DALBIR SINGH): (a) Yes,Sir.

(b) The strategy of the Government 
has been to assist the existing indus
trial units in a coordinated manner so 
as to make the maximum utilisation 
o f installed capacity. Units having 
Tnulti-purpose engineering facilities 
are encouraged to diversify in areas 
o f  gap or expand their capacity to meet

3194 TOT
sftr tf w r  

fnrr

(«f) tot % %  * n f - n  ?
1 9 7 3  % v fm z  i z i t  

TT«p u r m f t iR T  « i f  «fr
TOT *TTTcT *  f̂ PTT *TT,

(m )  % 1RTOT ^
Vt f ^ r  % TOT 5̂TT̂  

m  ^  stftr iTTTcT 3PT 5 ^  %
far* f W  *PTT |
urTsrr f^rrr ^ **

PwEw 
u T O  ir »rat («ft vtirat arrawr.)
(*F) J I W  apt 17
^ITf, ^  3 P̂FRT, 1973 cPF it

«fr 1 srrer fasntf
(*pnra^) ^ *rt 

faftsnr firo ^ranr) sttt ?rrfa<T W  
»itr it 3r ^  ^
troche, faqrrcr ^  *tpt

% f r̂r ’SfffT *TT I WRcT UiW <  % 3«nfrRT 
wmiir % fan?
*fr ^  * * t *r i

(a r) f i r  f 5?jr *r ^  ^TBifW t

*  wft % * v m  3n*mtr I  1



9 i Written Answers AUGUST 22, 1974 Written Answers 9 *

$v^jNq*r « * M w *pt

3195 n»rt :

«rt a t a f t :

SRTT *PT *nsfr *r?> fOT
fT?7t fip :

(*») W  'W m *  'TrTT t  f¥ 
*R |T *f«ff *f 3T?fT % JS5 ^ iN x  ĉTT

$  *TRt % t  *PT^ fa% T

WT«fi ®f> +ffl f>7?T f[j

(»ar) v n  ^  sn> »f i 9 7 i  ?r
1 9 7 4  % % tffar f »  f$T*n%ff JTT5T

Iff t  w k  ?t, m fepfr *rk ^r 
'7T w r  'm srrfr  #  ir f ; sftr

( it) w t  n ? s m  *ft f ^ n r  f ?  
q j jm  ssrferfcm 1926  j t o  ot- 
TTOT *f sfsftcT̂ T ^  ^T f  fTT% f s

^fcrarr n  «rf*rer €t sr#$r
qT **>; ?

«r*¥ im rm  Sr («ft vth-
Tftfac^ s u f ) ( t )  zz q fr^ T  srfsrf^pfr,
1926,  srrcfrm  T'r *Nff % q^T-

fmiKt «miT ^ar | 1 Titter
«pt % f  ? ^ m r  %
% % srrett ? m r ^ r  % ? m
*f ^ t  f% ‘ Vrf<r q r fs lv f f  ^ft ^  
snra tfrr ?rff ^ t  I, r̂r t o -  
wnmsflr % fg^ R - 1

(m) w  firm t t  
^nsrr % i f  wh’f  ^r^rssr ?r̂ )r

I  ■

(*r) srteftfw  ?rafsflf <tt sr t̂t- 
f̂ cT ® n w  fasrnr ?Pt r̂fNnr 
i m ,  f *  n  ^ f r  srrfefatfr ¥fr 
^ R !T  5*rpr f̂ t o t  r̂ 1̂  *11 1

Mini Steel Plant in Haryana

3196. SHRI BHOQEWDBA JHA;. 
Will the Minister of STEEL AND1 
MINES be pleased to state:

(a) whether Government have 
given licence to establish a mini 
steel plant in Haryana; and

(b) if so, the broad outlines thereof 
and when it is expected to start 
production?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) and

(b). Presumably, the reference is to 
the Industrial Licence issued to the- 
Haryana State Industrial Develop
ment Corporation, Chandigarh. If sc. 
they have been granted an Industrial 
Licence for the establishment of an 
undertaking at Hissar for the manufac
ture of 50.000 tonnes (annual) of steel 
billets. The unit is being set up in the 
Joint Sector under the name and style 
of “Haryana Polysteels Ltd” . Accord
ing to present indications, the plant 
is expected to be commissioned hefore 
the end of March, 1975.

Filing <rf Criminal cases against M/s. 
United Printing Press. Bhagalpur 

under E.P.F. Act

3197. SHRI K M. MADHUKAR: 
SHRI BHOLA MANJHI:

Will the Minister of LABOUR 
be pleased to state:

(a) whether filling of 48 of the EP.F. 
Act, 1952 against M/s United Printing. 
Press of Bhagalpur was abnormally 
delayed in Enforcement rBranch of the 
Regional Provident Fund Commis
sioner’s Office Patna, Bihar; and

Cb) whether the said cases filed 
against the -management are still un
traced in the court and no action to  
revive the eases has <been taken by 
the Regional Authorities and if so,, 
the action proposed in this regard?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BALr 
GOVIND VERMA) The Provident 
Fund Authorities have intimated as 
under —

(a) No
(b) The cases filed against the

management are still untraced in the 
court Action has been taken to re* 
vive these cases The matter is being 
pursued with the Sub-Divisional 
Officer Bhagalpur

Criminal cases against M/s Gaya 
Janta cold storage Gaya under EPF.

Act

3198 SHRI K M MADHXJKAR 
SHRI BHOLA MANJHI

Will the Minister of LABOUR 
be pleased to state

(a) whether a good number of 
criminal cases under section 14 of the 
Employees Provident Funds Act, 1952 
filed against Gaya Janta Cold Stor
age Gaya ended in acquittal due to 
faulty evidence tendered by the Ins
pector being the main witness in the 
cases and mishandling by the conduc
ting Inspector as well, and

(b) if so, what action has been 
taken against them and the broad 
outlines of the report with specific 
remarks?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL' 
GOVIND VERMA) (a) and (b) The 
information is being collected It will 
be laid on the Table of the Sabha in 
due course

Regional passport Office at Bangalore
J199 SHRI K LAKKAPPA Will 

the Minister of EXTERNAL AFFAIRS 
be pleased to state

(a) the reasons for not locating a 
'Regional Passport Offloci m Bangalore, 
fa «pite of «  laxtfe number of appli- 
otats from Karnataka and other 
neighbouring States, and

(b) whether theie are any plans for 
locating the Regional Passport Office 
at Bangalore shoruy>

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS V.SHR1 SURENDRA PAL 
SINGH) (a) and (b) A proposal to 
open a Passport Issuing Office at 
Bangalore was examined carefully, 
taking irito account the volume of 
work in relation to the costs of main
taining an office and it was found that 
the volume of work did not justify the 
opening of a separate office at Banga
lore at the present time The proposal 
is kept under constant review with a 
view to considering implementation as 
and when the increase m the volume 
of work justifies it
Instructions to Government Hospitals

for purchase nf life saving drugs

3200 SHRI C K JAFFER 
SHARIEF Will the Minister of 
HEALTH AND FAMILY PLANNING 
be pleased to state

(a) -whether Government propose 
to issue instructions to all Govern
ment hospitals and medical colleges 
to purchase life saving drugs directly 
from Public Undertakings manufac
turing drugs instead of through the 
usual procedure of inviting tenders, 
and

(b) if so, the outlines thereof >

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A K 
KISKU> (a) No please

(b) Does not arise 

Promotion of Carbonisation Process

3201 SHRI M S PURTY 
SHRI N E HORO

Will the Minister of STEEL AND 
■MINS be pleased to state*

(a) whether Government have de
cided to promote carbonisation (LTCV 
process for production of coke, and
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(b) if so, the broad outlines of its 
progress?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a) and 
(.b). It is proposed to set up progres
sively a number of L.T.C. plants in the 
country lor the supply of town gas and 
soft coke for domestic use. To start 
with one such plant has already been 
sanctioned for being set up in Andhra 
Pradesh based on the Singarem coal.

Invitation to Isreal and Taiwan by 
international Union of Physiological 

Sciences

3202. SHRI D. B. CHANDRA
GOWDA: Will the Minister of
EXTERNAL AFFAIRS be ple«i*ed to 
state

(a) whether permission granted by 
Government to the International 
Union of Physiological Sciences about 
two years ago to invite Isreal and 
Taiwan to India this year, has been 
rescinded, and

(b) if so, the reasons therefor?
THE MINISTER OF STAVE IN 

THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SURENDRA PAL 
SINGH) : (a) The 26th International 
Congress of Physiological Sciences 
scheduled to be held in India in 
October, 1974 is a private meet and 
Government of India does not control 
its composition or invitations to various 
participant*.

(b) Does ont arise.

Cess of Iron Ore

3203. SHRI GAJADHAR MAJHI: 
"Will the Minister of STEEL AND 
MINES be plctased to state:

(a) whether he had suggested a 
cess of one rupee a tonne on iron ore 
■to finance development of the iron 
ore industry; and

(b) if so, the broad outline of his 
‘suggestions and its implementation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) and
(b). While addressing the Annual 
General Meeting of the Iron Ore Board 
held on 2nd July, 1974, Minister of 
Steel and Mines, had suggested that 
the development of iron ore industry 
should be financed by a cess imposed 
for this purpose on iron ore produced 
in the country. The matter is being 
examined by the Iron Ore Board and 
no specific proposals have yet been 
received by the Government.

U.N. Enquiry into violation of banian 
rights in South Africa

3204 SHRI GAJADHAR MAJHI: 
Will the Minister of EXTERNAL AF
FAIRS be pleased to state:

(a) whether any inquiry to investi
gate the violation of human rights in 
South Africa has been conducted by 
U N Assembly; and

(trt if so the facts thereof

1HE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) 
and (b> The question of violation of 
human rights m South Africa is main
ly dealt with by the Commission on 
Human Rights. AnArf Hoc Working 
Group of Exterts, established by Reso
lution 2 (XXIII ■) of the Commission 
has been investigating, among other 
things, question relating to human 
rights, in general, and to the treatment 
of political prisoners in South Africa 
in particular.

These Reports are considered in the 
Commission. The subject in its 
various aspects is also discussed in the 
Third Committee of the General As
sembly.

Several resolutions have been adopt
ed by the U.N. expressing grave concern 
at the intensification of tnhm^an 
practices by the Government of South 
Africa against the opponents of the 
policy of apartheid. These resolutions
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have alto condemned the activities of 
those states which, by political, econo
mic and military collaboration with the 
racist regimes of Southern Africa, en
courage those regimes in the enforce
ment and perpetuation of their policy 
of apartheid and other forms of racial 
disci lmination

Incidence of T B Anton* workers in 
Mica Mines in Gudur (AP)

3205 SHRI G Y KEISHNAN Will 
the Minister of LABOUtt be pleased to 
state.

(a) whether the incidence of T.B. 
among workers in Mica Mines in 
Gudur, Andhra Pradesh is increasing 
day by day; and

(b) if so, the number of workers 
at present suffering from T B  and 
the steps Government have taken in 
this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVfND VERMA) (a> There is no 
report indicating that the incidence of 
T B amongst the Mica Mines is in
creasing day by day, on the other hand 
with the implementation of wet-drilling 
in mines it is reported to be on the de
crease

(b) The Mica Mines Labour Welfaie 
Organisation is endeavouring to pro
vide maximum facilities for treatment 
to the workers and their dependents 
Suffering from T B A 20-bed T B 
Ward is attached to the Central Hos
pital, Kaliihedu Six beds have also 
been reserved for the mica miners m 
the T B Hospital, Nellore, X-Ray of 
the workers is also undertaken in the 
Central Hospital Subsistence allow
ance is given to the workers suffering 
from the disease 
1801 L S —5

Amendment of Factories Act for 
Ptwfcion «f Safety Offtcers

3206 SHRI C K JAFFER SHARIF 
Will the Minister of LABOUR be 
pleased to state

(a) whether there is any proposal 
under the consideration of Govern
ment to provide in the Factories Act 
for appointment of Safety Officers in 
factories employing 1,000 or more 
workers or otherwise engaged m 
hazardous operations, and

(b) if so, the facts regarding the 
responsibilities and safety m this 
regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAfeOUR (SHRI BAL- 
GOVIND VERMA) (a) and <b)
A proposal to amend the Factories Act, 
1948 with a view to empowering the 
State GoveRQnents to require factories 
wherein one tfiousand workers or morel 
are ordinarily 3finployed or where any 
manufacturing process or operation 
carried on exposes any person employ
ed m it to serious risk of bodily in
jury posionmg or disease to emploj 
safety officers is under consideration

Performance of Mini steel Plants

3207 SHRI N E HORO
SHRI CHANDULAL CHAN- 

DRAKAR

Will the Minister of STEEL AND 
MINES be pleased to state.

(a) the number and the names of 
States to whom licences were given 
for setting up mini steel plants dur
ing 1973-74, and

(b) whether Government are satis
fied with their performances?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA) <a> and 
<b) The names of State Industrial De
velopment Corporations which have
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S Nim* of the Under- 
No. taking

Date of 
Letter 
of intent/ 
Licence

Annual
Capacity

of
Billets

(in tonnes)

Location Present st̂ ge of the 
project

I 2 3 4 5 6

*
i The State Industrial & 

Investment Cor
poration of Maha
rashtra Ltd., Bom
bay.

20-12-73
Indl.
Licence

75)000 Ctnndrapur
(Maharashtra)

Orders for major items 
of plant and equip
ment placed. Civil 
works in progress.

**
2 Haryana Ploysteek 

Ltd,. Chandigarh
8-5-74
Indl.

Licence
50,000 Hissar

(Haryana)
Expected to go into 

production before 
March, 1975.

**
3 The Andhta Pradesh 

Industrial Deve
lopment Corporation 
Ltd.j Hyderabad.

30-7-74Indl.
Licence

50,000 Poloncha
Kothagudem
(Andhra
Pradesh)

Orders for the furnaces 
have been placed in 
March, 74.

*#
4 The Aviani Industrial 

Development Cor
poration Ltd., Gau- 
hati.

27-8-73 
Letter of 
Intent

50,000 Not speci
fied

Letter of Intent gianted 
recently. Their Con
sultants are reported 
to have carried out 
market survey for 
scrap.

w«
The Gujarat Industrial 

Investment Cor
poration Ahmedabad.

27-8-73
Letter ot 
Intent

50,000 Bhavnagar
(Gujarat)

New Company has 
been floated. Site se
lected. Feasibility re
port submitteed by 
Consultants. Further 
steps being taken for 
placement of orders 
tot plant and 
machinery.

* Based on iron ore.

♦•Scrap based,

l o n n J ^  " to "  fa varkM“  “ ■** <* tapfcmmtaion, it i. too arly 10 m«m thd, per-
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Help oi Foreign, Firms to Produce Oil 
from Coal

2208. DR. KARNI SINGH Will the 
Minister of STEEL AND MINES 
be pleased to state.

(a) whether the help of some for
eign firms has been sought m connec
tion with the project to produce syn
thetic oil from ooal;

(b) if so, the names of those firms, 
And

(c) whether the firms which help
ed the Ghodh Committee to produce 
reports on synthetic oil production m 
1955 are being eonsu ted’

THE DEPUTY MTNIS1ER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD) (a) No 
Sir

(b) and (c) Do not arise

Scheme of West Bengal Government 
for Hydrogenation of Coal

-209 SHJU SAMAR GUHA Will 
the Minister of STEEL AND MINES 
be pleased to state

(a) whether the Government of
West Bengal have submitted a sche
me for hydrogenation of coal

(b) if so, the facts thereabout,

(c) the estimate of production of
oil by such calatytic cracking of coal, 
■and

(d) when such project is likely to 
be worked out?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD) (a) to 
<c) The Government of West Bengal 
have submitted a proposal for the set
ting up of a coal based synthetic pet
roleum plant m the Ramganj coalfields 
>n West Bengal They have brought 
out a proposal for the setting up of a

plant with an annual production capa
city of 2 5 million tonnes of synthetic 
petroleum requiring 15 million tonnes 
of coal per annum and that it is, ex
pected that initially a plant ot smaller 
size would be considered for installa
tion

(d) Techno-economic aspects of the 
production of the synthetic petroleum 
from coal are being studied

Interest shown by Foreign Countries 
for Extracting Crude from Coal in 

India

3210 SHRI VASANT SATHE 
SHRI PRABODH CHANDRA.

Will the Minister of STEEL AND 
MINES be pleased to state

(a) whether a number of countries 
including U S A  have approached 
Government of India for extraction 
of crude from coal,

(b) if so, the facts thereof and the 
areas in which the interest was indi
cated, and

(c) the reaction of Government to 
the proposals made by those countries 
and the decision taken w  the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MI\TES 
(SHRI SUKHDEV PRASAD) (a; No, 
Sir

(b) and (c) Do not arise

Expertise technology acquired by 
Bharat Heavy Electricals Limited for 

meeting Power Shortage

3211 SHRI P M MEHTA Will the 
Minister of HEAVY INDUSTRY 
be pleased to state

(a) whether the Bharat Heavy 
Electricals Limited has acquired the 
sophistication m Technology and 
manufacturing expertise needed to 
exploit nuclear energy to meet the 
evergrowing demand for electrical 
power m the country, and
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(b) if so, when the same techno
logy will be utiltefed for n o tin g  the 
power shortage in the country?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DAI SIR SINGH) (a) Yes, Sir 
Bbnrat Heaw Electricals. Limited has 
«tf reach undertaken manufacture of 
Steel Turbine and Turbo generator of
2 MW capacity with matching Steam 
Generator for the Madras Atom**' 
Prwer Proiect and the supplies for the 
1st Unit of this Proiect will be com
pleted during the current >ear

(b) Bharat Heavy El°ctncals Limited 
is examining jointly with Atomic En- 
eiR\ Commission arrangements tor 
mteling the future equipment needa 
of the Nuclear Power Programme

Business in Steel

■>212 SARDAR SWARN SINGH 
SOKHI Will the Minister of STEEL 
AND MINES be pleased to state

(a) whether owing to Government’s 
announced and intended anti-infla- 
tionary reasons, the business in steel 
has slackened and would have adverse 
effect on the steel production and 
Tiade in the country, and

(b) if so, the steps Government 
propose to take to save the wholesale 
Dealeis, Distributers, the Steel Busi
ness and Industry m the country’

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA) (a) No, 
Sir

(b) Does not arise

Export earning of H A L

213 SHRI D P JADEJA Will the 
Minister of DEFENCE be pleased to 
state

(a) the value of E A L ’s export 
parmngg including repair and over
haul services for foreign countries 
during 11173-74; and

(b) how it compare* with the earn-
df the pMtfteiw ifcti JeHwlt

THE MTNISTER OF STATE (DE
FENCE PRODUCTION) IN THE 
MINISTRY OP DEFENCE (SHRI 
VIDYA CHARAN 8HUKLA): (a) and
(b) The export earmgs of HAL during 
the year 1973*74 amounted to Rs. 16 74 
lakhs against Rs 18.89 lakhs and 
Rs. 11.27 lakhs for the year 1972-73- 
and 1971-72 respectively

3214. «ft V fH W  TOWST :
sw ra *ft* mm w
*rr»r fir
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mITIim  W ' "  w w
(•ft ^rarr) : (* )  t i t r  ( n )  

W it 5PFF % P̂TFT n  5Tfy 
»T«rr»r *&t f  fir
“s r ^  O T a h <rRT̂ t«r 
r̂f*T̂ rnr fr*r stct *r t  i

Further Price Rise in Steel

3215 SARDAR SWARAN SINGH 
SOKHI Will the Minister of STEEL 
AND MINES be pleased to state*

(a) whether the price of steel is- 
likely to go up again, as demanded by 
the Steel Authority of Indio, to make 
up the shortfall in 1974-75 Budfet, 
to the tune of Rs 75 to BO crores: 
and
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(b) whether the further price rise 
of Steel would seriously affect the 
economy of the country and Steel 
"Trade?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA) (a) and
(b) There has been no demand from 
the Steel Authority of India Ltd, 
(S A I,L.) for increase in orice« of 
steal. Prices of steel are revised as 
and w&fep neseesarv and relevant fac
tors are taken into account when tak
ing decisions.
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FrnF îwhc *ffonr f*wt*R itststpt 
S i s q i f c f t  ( « f t  » ft? T 3f t  a r r * F q r r ) : ( r )  

3F*qTX* T SR\TOr?T Tf’TT *T?^
f a r r  jfT'TT 't ? t > t  j t r p i t  * r a f o « r r

TTT *T JT^-JT fafavT
s n s r m  T ^ 'T if r  i f r  jrr^r ^rr ^  I  1

( » f )  ? f f t  T 5 TT I 

f>?TC SWtfETFT % f̂ rit

3 2 1 9 .  « f t  *r$T< rtotf f a $  $ r m  : 
f m  w x v q  « r f e n r  f a i f f a R  q f
^T;* ^rr f ? r  w  . t

( t )  ^ ftt  m f ? t  i r i f i - 7- s n r o i r
#  *t*s’tt ^  t  wrfqr t f t t  <wrrT 

f r r t a  * r ? r m T  ? ^ r  frr?=rTt ?,

{ ’?) «rfr r̂, 7ft % n̂ r f̂ nr̂ r
%?? t  ^TT ^  1 9 7 3 - 7 4  $ fctft
f^frtr ^ r n  ^  ?

**!*»* qfWTT fqR̂ FT
»rnm  *lf ifcft («ft TT0 %0 f%^) 
(* )  f t  ft 1

(**) ^r % V. %rfff %
XW* T t  SR^TSTR f w  ^T T$T % t 
%'*?> R̂¥TT ^ Tt W f  *f?t 
faWta ¥r̂ PT?TT *  Tfft |  I 1973—74
*r s.v*r**N?r ftri *tt ®r5̂nr*T
*-< TrfifT 19,41,687 W t |  1

Manufacture of Equipment fo* Sub
marine Pipeline from Bombay High

3220. SHRI NAWAL KISHORE 
SHARMA. Will the Minister of 
HEAVY INDUSTRY be pleased to
state.

(a) whether Government are con
sidering to manufacture, m consulta
tion with Oil and Natural Gas Com
mission, equipment for a submarine 
pipeline for the oil flow from the 
Bombay off .tfiore area;

(b) i£ so, v-hether the pipeline 
would be raanufactuied indigenously 
or with foreign collaboration,

(c) thu expectcd expendituie to be 
incurred theieon

(d) whether theie is any proposal 
to have such d pipeline in Eastern 
legion also, and

(e) if so, the main features theieof?

HIE DEPUTY MINISTER Ii\ THE 
MINISTR\ OF HEAVY INDUSTRY 
(SHRI DALBIR STNGH) (a) Intei- 
mmistenal hscussion weie held on 
2nd July, 1974 to consider how to meet 
the requirements Inter alia of items 
likf* drilling platelorms, submarine 
pipelines an< storage facilities etc , in 
re otion to oil shore drilling and pro
duction programme of crude Oil and 
Natural Gas Commission participated 
in these discussions.

(b) Foi the manufacture of pipe
lines, so far us tne pipes are concerned, 
these are likely to be available indi
genously It is possible that for laying 
the pipelines foreign assistance m ay be 
necessary but no final discussion fa*1* 
been taken on this so far.
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(e) Precise details and quantum of 
work involved have not been worked 
out and hence expected expenditure is 
not possible to be Indicated.

(d) As yet there is no specific pro
posal.

(e) The question does not arise.

Elimination of Middlemen in Coal 
Distribution

3221. SHRI MUKHTIAR SINGH 
MALIK:

SHRI BIRENDER SINGH 
RAO-

Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether Government have 
any proposal under consideration to 
take over the distribution system of 
coal produced by mines in the country 
by eliminating the middlemen, and

(b) if not. the reasons thereof0

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD) (a) and
(b) The coal producing organisations 
in the public sector are already sup
plying most of the coal oroduced by 
them directly to the consumers with
out engaging any middlemen.

Eye Diseases in Adivasi Areas

8222 SHRI MARTAND SINGH* 
Will thp Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
(rtate:

(a) whether Government are aware 
that a number of persons in the Adi
vasi area, particularly in Madhya 
Pradesh are suffering from ©ye dis
eases;

0>) if so, whether Government 
have made any Central Assisted 
Scheme to solve this problem on a 
national level; and

(c) whether Government propose 
to conduct a survey of the persons in 
the Adivasi areas of the Madhya Pra
desh, who are suffering from eye 
diseases, and the causes thereof, frith 
a view to eradicate eye diseases?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A K. 
KISKU): (a) No survey of all the eye 
diseases in Madhya Pradesh with 
particular reference to Adivasi area 
has been carried out m Madhya Pra
desh; but a survey of ‘Trachoma’ was 
carried out by the I.C.M.R. in 1958 
and the incidence of trachomi for the 
State as a whole was recorded as
41

(b) A Centrally Sponsored Scheme 
namely National Trachoma Control 
Programme is in operation in the 
State since March, 1963 and particular 
attention has been paid to the Adivasi 
areas S million population has 
already been covered under this oro- 
gramme by the end of the 4th Five 
Year Plan and a population of 9 mil
lion is prolected t0 be covered.

(c) Not at present. An Independent 
Appraisal Team is being formed to 
review the working of the National 
Trachoma Control Programme and a 
derision regarding the survey will be 
taken up on receipt of the report of 
the team.
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S2$5. SHSII N. « .  P. SAfcVE: W$U
the Minister of HEAVY INDUS?RX 
oe pleased to state:

(a) whether the Research and Deve
lopment Organisation of tte Bhopal 
unit of the Bharat Heavy Electricals 
Limited has drawn up a time-schedule 
for the -manufacture of 500 MW sets; 
and

(b) if so, the broad outlines thereof?

Supply of political Literature by 
V  S.S.R. to India

3224 SHRI SAMAR GUHA: WiU
the Minuter of EXTERNAL AFFAIRS 
be pleased to state

(a) whether several nullion political 
literatures are sent to India every 
year by Rubsia and other communist 
countries;

(b) if so, facts thereabout,

(c) whether part of it is sent as
gift and part for sale,

(d) if so, facts thereabout,

(e) the names of the importeis or 
recipients, otherwise;

(f) whether such political litera
tures are utilised for purpose®, largely 
as not commercial imports;

(g) whether clearance for report of 
such literatures is required from 
Government; and

(h> i! go, the facts thereabout?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH) • (a) and (b). 
Yes, Sir The first proto-type for 
500 MW Thermal Generating sets is 
expected to be ready in 1980.

Bhilai Refractories

3226 SHRI N. K. P. SALVE: Will
the Minister of STEEL AND MINES 
be pleased to state:

(a) the progress made in the con- 
stiuction of Bhilai Refractories and 
the amount of money spent therefor; 
and

(b) when the factory is likely to 
start commercial production?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a)
The Detailed Project Report for setting 
up a Refractories Project at Bhilai 
has been approved by the Steel Autho
rity of India Limited and has been, 
submitted to Government for appro
val.

THE MINISTER OF STATE IN
th e  m in ist r y  o f  e x t e r n a l  
a f f a ir s  (SHRI SURENDRA 1 *L  

SINGH): (a) to (b). Information is 
teing collected and will be placed on 
the Table of the House.

S» far, tk* Metallurgical and 
Bering C **M jty* fedi* I M m  
have raised a bill o& the Bhallfti riant 
for Rs. 8 lakhs for the (mparattoTof 
Feasibility Report, Detailed Project 
Report and Ordering specifications.
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(b) The schedule is yet to be fina
lised. The factory is expected to com
mence production 39 montfce from the 
date of apgwQval at the project.

Output of Asian Refractories

9227. SHRI N. K R  SALVE: Will
Minister Qf §TEEL AND MINES 

be pleased to state:

(a) the total annual output of Asian 
Refractories after its take-over by 
Government;

(b) tne production made during the 
quarter ending 30th June, 1974; and

(c) the total rated capacity of 
Refractory units in the country which 
supply their prodvcte to Steel Mills?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a)
The total annual output of the Refrac
tory Plant of the erstwhile Asiaa Re
fractories Limited, after its take-over 
by Government of India, is given be
low :—

Year Period Firebricks Mortar

1972-73 May’ 72 to March* 73 

J973~74 April’ 73 to March’ 74 

1974-75 April’ 74 to July’ 74 .

(In tonnes; 

6,226 897

13,4*5
4>H7 1>5V

(b; Output during the quarter April 
to June, 1974, wa$ 3,137 tonnes of 
fjbrebncks and 1.067 tonnes of mortar.

(c) The total licensed capacity of 50 
r^lractory units bome on the books of 
the Directorate General of Technical 
Development is 1 4 million tonnes per 
year Of these, 13 units meet nearly 
80f 4 of the $teel industry’s require' 
ments and account for a capacity of
815,000 tonnes.

Meeting of Deman<| of Power Genera
t e  Units and Qfl Shore Oil priHhtf 

Equipment̂  by B.H.E L.
9228. SHRI N. K. P. SALVE: Will

the Minister of HEAVY INDUSTRY 
be pleased to state:

*

(a) whether four major installations 
Qf Bharat W m y Electricals Limited 
at BtafU*.
IW ifeoM ftU«| w m  gener^iftn ujuts
•and off-share drilling 
according to aehedule;

(b) if not, the orders which are 
still outstanding with the BHEL in 
this regard, and

(c) when these orders are likely to 
be fully executed’

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH): (a) t0 (c). 
Dunng the Fourth Five Year Plan, 
BHEL has by and large supplied the 
power plant eftuljanunt as per the site 
requirements. Though there was some 
delay in the delivery o f  13 sets, 10 of 
them have since been supplied and the 
delivery of the remaining 3 sets will 
be completed in the current year.

BHEL ha# cpsljr recently been asked 
by Government to organise the manu
facture of basic drilling vifls for oil 
exploration; tliey have no® yrt launch
ed on this activity.
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Profit by Mining and Allied Machinery 
Corporation, Durgapur 

3229. SHRI RAJDEO SINGH: Will 
the Minister . of HEAVY INDUSTRY 
be pleased to state: 

(a) whether for the first time since
it began functioning in 1965, the 
Mining and Allied Machinery Corpo
ration, Durgapur earned a net profit 
of Rs. 12.42 lakhs in 1972-73; and 

(b) whether the profit trend of
1972-73 is being maintained? 

THE DEPUTY MINISTER IN IHE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH): (a) Yes, Sir. 

(b) The financial results of the Com
pany for the year 1973-74 are .not yet 
known as the audit of the Company's 
acco-.:nts for that yE:ar has not yet 
been completed. The present indica
tions are that this trend will ':le main
tained during 1973-74. 

Record Production of Power Genera
tion Equipment by BHEL 

3230. SHRI RAJDEO SINGn: Will 
the Minister of HEAVY INDUSTRY 
be pleased to state: 

(a) whether Bharat Heavy Electri
calG Limited has set new records in 
the production of power generation 
equipment valued at Rs. 228 crores; 
and 

(b ) if so, the amount of yearly
�ving in foreign exchange? 

THE DEPUTY MINISTER IN TffE 
MINISTRY OF HEAVY INDUSTRY 
<SHRI DALBL.R SINGH): (a) Yes, Sir. 
The value of equipment produced dur
ing the year 1973-74 is of the order of 
Rs 231 crores which is the highest 
so . far produce.d by· BHEL in one year. 

(b) The ·net foreign exchange sav
ing during 1973-74 is Rs. 116 crores 

.) approximately. 

Soviet Geologists' visit to India 

3231. SHRI RAJDEO SINGH: Will 
the Minister of STEEL AND MINES 
be plea�ed to statl'.:1: 

(a) whether a Soviet team of geo
logist will visit India shortly to pros
pect for minerals in the Deccan region;. 

(b) if oo, whether that team is.
stated to have visited Mirzapur in 
U.P. and old Vindhya Pradooh belt of 
Hilly tracts to study the mineral 
deposits; and 

(c) if not, whether Government
propose to get the regj.on studied by 
our own geologists and mineralogists? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a) No_ 
Sir. 

(b) Does not arise.

(c) Geological Survey of India are
already engaged in geological mapping 
and regional mineral investigations in 
this region. The State Governments

concerned have also taken up this 
work on a selective basis. 

Introduction of Diesel-Run Engines 
by Car Manufacturers 

3232. SHRI SHYAM SUNDER 
MO HAP ATRA: Will the Minister of 
HEAVY INDUSTRY be pleased to 
state whether Government propose to 
ask the car manufacturers to introduce
diesel-run engines in place of petro.l 
run ones to save country's petrol con
sumption? 

THE DEPUTY MINISTER IN THE' 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBI!R SINGH): There is no 
such proposal under consideration or 
Government . 

•
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Calcutta Dock Labour Board Staff

3233. SHRI ROBIN SEN: Will the 
Minister of LABOUR be pleased to 
state;

(a) whether the employees/staff of 
the Calcutta Dock Labour Board are 
covered under the Industrial Disputes 
Act, 1947; and

(b) which authority is the employer 
of the said staff/employees?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL
GOVIND VERMA): (a) It has been 
held by the Supreme Court in Civil 
Appeal No. 2113 of 1963 (Vishakha- 
pafnam Dock Labour Board vs. Steve
dores Association Vishakhapatnam 
and Others) that the Dock Labour 
Boards functioning undctr the Dock 
Workers (Regulation of Employment) 
A d  and the Scheme framed there
under do not carry on any industry so 
as in attract the provisions of the In
dustrial Disputes Act, 1947.

(b> If by the words ‘stall/employees’ 
is implied those workers who have 
been engaged bv the Board to carry 
oti its work, rather than the dock wor
kers. the Calcutta Dock Labour Board 
would be the employer.

Protection 0f Trade Union Rights of 
Dock Workers in Calcutta

3234. SHRI SAMAR MUKHERJEE: 
Will the Minister q£ LABOUR be 
pleased to state;

(a) whether the registered Unions 
of Calcutta PoTt Trust and Calcutta 
Dock Labour Board workers can take 
up their disputes with the authorities 
as per Industrial Disputes Act, 1947 to 
protect the trade union rights; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL
GOVIND VERMA): (a) and (b). If the 
protection of trade union rights refers 
to the recognition and allied matters, 
they are not covered by the definition

of the ‘industrial dispute’ as defined in 
section 2 (k) of the Industrial Disputes 
Act, 1947, Whereas if it refers to the 
‘right to espouse’ an industrial dispute, 
it can be raised under the said Act.

Production of aerial ropeways by Min
ing and Allied Machinery Cor

poration Limited, Durgapur

3235: SHRI BANAMALI BABU:
Will the Minister of HEAVY INDUS
TRY be pleased to state:

(a) whether the Mining and Allied 
Machinery Corporation Limited, Dur
gapur is also producing aerial rope
ways; and

(b) if so. the broad outlines thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH): (a) No, Sir. 

(b) Does not arise.

Selection Grade to Dressers working 
in C G.H.S. Dispensaries In 

Delhi

323R. SHRI SHRI KISHAN MODI: 
Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
state:

(a) the number of Dressers working 
in CG.H.S. Dispensaries in Delhi and 
the number of Dressers who have been 
granted selection grade;

(b) the criterion of granting selec
tion grade to the Dressers in C.G.H.S.; 
and

(c) the number of Dressers who are 
likely to be granted Selection Grade 
during the current financial year?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A- K. 
KISKU); (a) No. of Dressers—142.

No. of selection grade 
Dressers—13.



(b) Permanent Dressers with 10 are imported and installed, the capa-
years continuous servicc are appointed city for four generation in the coun-
to the selection grade according to try will increase by about 0.48 million
seniority, subject to rejection of those KVA.
found unfit.
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(c) Six.

Lifting of Ban on Import of Diesel 
Generator Sets

3237. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
HEAVY INDUSTRY be pleased to
state:

(a) whether there is any proposal
under consideration of Government
for lifting of ban on imports of Diesel 
Generator sets;

(b) if so, the broad features there
in t and the time by which the ban ia 
cxpected to be lifted;

(c) whether there is a likelihood
of problem of supply 0f diesel for
these impoited sets;

<d) if so, the steps proposed to be 
taken in the matter;

(e) the value of the sets to be im
ported including foreign exchange
involved; and

(0  the estimated increase in pro
duction of power m the country after 
import of these generators?

The ban on imports has again 
became elective after the 31st Octo
ber, K7& The question of relaxing
the ban for a further period is being
examined m the light of the continu
ing shortage of electric power and, in 
doing so, all relevant factors including 
the availability of diesel oil for ope
rating the generating sets will be
taken into account.

Co-ordinated efforts to streamline 
Steel Production

3238 SHRI C. K- CHANDRAPPAN:
Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether Government have made
efforts to co-ordinate closely the work
of stec] mills, coal-mines and railways
with a view to streamlining the
s*po1 production in the country;

(b) if so, what are the results
achieved;

(c) the installed capacity of each 
of the steel plant; and

(d) how much of it is being utilised
foi the last thiee years?

THE DEPUTY MINISTER IN THE
m in istry  of  h e av y  INDUSTRY
tSIIKl DALBIR SINGH)- (a) to (f). 
The ban on the import of diesel gene
rating sets had been lifted during the 
Period from 1st April. 1073 to the 31st 
October, 1973. The question whether
the bap should be relaxed again for a 
similar period is under examination.

pCri°d Wheh the ban had been lifted upto 31st October, 1973, 
535 import licences were issued for
import of generating sets in the ranges 
between 306 KVA and K00 KVA. The

*** Ucrmĉ § issued was about Rs. 32 crqres. If all the sets

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a)
Yes, Sir. Close and constant liaison 
is also being maintained with the 
Ministry of Irrigation and Power, the
authorities 0f Dw»od»r valley Corpo- 
ration and the State Governments 
concerned in regard to the supply 0f
power.

<h)JSi# aggregate production of 
saleable steel fjsem the five major 
f f 1 April,
Jqiy, 1974 Jw a ttttie albove the 
to m  ter mis ptftod'



(c) The annual installed capacity of each of the five maior steel plants m
terms of ingot steel and saleable steel is given below —

(In coo’ tonnes)
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Plant
Installed

I' go: 
Steel

capacity

Saleable
Steel

Bhilai Steel Plant 2500 196*

1600 1239
1225

T I S C o ............................................... 2000 1500

IISC o......................................................... 1000 80c

(d) The percentage capacity utilization eluting the vears i9Ji-7h J972-13 anJ *973 ~4 
is indicated bdow —

Percentage capacitj e 8 I
1

Plant lpil-72 1972-73 1973-74
Ingot
Steel

Saleable
Steel

Ingot
Steel

Saleable
Steel

Ingot
Steel

Saleable
Steel

Bhilai . 7* 80 8* 90 76 86

Durgapur 44 3S 4S 49 30

Rourkela 46 49 65 62 60 60

rrsc o  . 85 92 *5 97 7 6 80

IISCo . 62 62 43 43 4 4 45

Economic Aid to Sikkim

i i#  SHRI SAMAR GUHA Will
the Munster of EXTERNAL AFFAIRS
be pleased to state

(a) the steps taken by Government
to give economic aid for the develop
ment work9 of Sikkim,

(b) whether schemes for educational,
agricultural, toad and transport, hous
ing, electrification, ruial industry,
mineral exploitation and other deve
lopment works at Sikkitt have been
undertaken and if so, the facts there
about; and

<c) whether Sikkimese are also pro
posed to be recruited in the Indian
Army and if so, the facts thereabout’

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH) (a) The First Seven-Year
development Plan (1954—61) and the
Seoohd Five-Year Plan (1961—6iS) of
thle Government of Sikkim were finan
ced fully by the Government of India
through grant assistance to the extent
6f Rs 9 65 crores The Third Five-
Y*ar Plan (1966—71) amounting to 
fcs 9 W crdres was also financed fully 
by the Government of IAdia to the
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extent of Rs. 8.90 crores as grant and 
Rs. 60 lakhs as loan. The Fourth 
Five-Year Plan of the Government of
Sikkim (1971—76) which is currently
under implementation envisages an 
outlay of Rs. 20 crores, which would
be financed by the Government of
India to the extent of Rs. 18.5 crores.

(b) The development works under
taken with the above assistance en
compass a wide range of projects and 
programmes in the fields of communi
cation, education, public health, agri
culture, power, social services, Uain- 
mg, etc. A brief account of physical
targets achieved by the end of the 
Third Plan (1971) and the targets to
be achieved by the end of the 4th Plan 
(1976) is given in the statement laid 
on the Table of the House, fPlaced in 
Library See No. LT-8245/74.]

(c) Sikkimese are already eligible
'or recruitment to the Indian Army.

Registration Of Scientists with 
Employment Exchances

3242. SHRI JAGANNATH MISHRA:
SHRI BOKSI NAYAK:

Will the Minister of LABOUR 
be pleased to state:

(a) the number of scientists regis
tered with Employment Exchanges* all
over the country; State-wise;

(b) the number of scientists provid
ed with jobs during the last two
years, year-wise and (State-wise);
and

(c) what steps have been taken by
Government to provide employment
to the remaining scientists registered
with the Employment Exchanges?

Pak allegations against India and 
Afghanistan in U.N.O.

3241 SHRI BANAMALI BABU:

SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government approached
recently UN Secretary-General and 
expressed concern at the baseless al
legations and statements made by
Pakistan against India; and

(b) if so, the nature of allegations
made and the reaction in the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) No, Sir.

(b) Does not arise.

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (b).
The available information is contain
ed in the statement laid on the Table
of the House [Placed in Library. 
See No. LT-8255/74].

(c) During the Fifth Five Year Plan,
a large number ot employment
opportunities will be created for
Scientists, among others mainly
through the impJementation of the 
sectoral programmes m the fields of
agriculture; agro-service centres; major
medium and minor irrigation, command
area development; power generation;
large medium and small scale indus
tries; education and public health, etc.
Besides these, an Employment Promo
tion Programme has been taken up
during 1974-75 with a thrust on self- 
employment; under this Programme,
scientists desirous of setting up self- 
employment ventures will be provided
requisite financial assistance.
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Production of Wagons
3243. SHRIMATI PARVATHI

KRISHNAN: Will the Minister of
HEAVY INDUSTRY be pleased to
state the total number of wagons Gov
ernment propose to roll down the
mills this year?

THE ‘DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): According to
the present expectations the production
of wagons (in terms of four-wheelers)
during 1974 is likely to be as under:

Railway Workshops—2000
Other Manufacturers—10000/11000

Forged certificate for recruitment in 
Armed Forces

3244. SHRI BHALJIBHAI PARMAR:
Will the Minister of DEFENCE be
pleased to state;

(a) whether it is not an offence to
cheat the Government in order to get
recruitment in the Armed Forces of
India (Army, Navy and Air Force)
by means of producing forged certi
ficate of educational qualifications and 
date of birth;

(b) whether such cases of cheating
have come into the notice of the Gov
ernment after the recruitment of such 
candidates in the Armed Forces; and

(c) if so, what action has been taken
by Government to deal with such 
cases and what are the major punish
ments for such grave offences?

THE MINISTER OF DEFENCE 
iSHRI JAGJIVAN RAM): (a) It is an 
offence to obtain recruitment m the
Army, Navy or Air Force based on 
forged certificates of educational quali
fications and/or date of birth.

(b) Ye#, Sir.

(c) Disciplinary action is taken in 
all such cases, in conformity with the

appropriate Sections m the Army/
Navy/Air Force Act and R'ules made
thereunder. The prescribed punish
ments for this offence under these
legal provisions range upto 5 years
Rigorous Imprisonment Apart fiom
being punished the offender is dis
charged /Temoved/ dismissed from
service.

In cases in which action is not pos
sible under these legal provisions the
matter is handed over to the nvil
police.

Utilization 0f capacity of H.E.C., 
Ranchi In another country

3245 SHRI VIRBHADRA SINGH:
Will the Minister of HEAVY
INDUSTRY be pleased to state-

(a) whether a proposal is under
consideration of a team of joint experts
of Government to utilise the capacity
of Heavy Engineering Corporation,
Ranchi in another country; and

(b) if so, the main features of the
proposal’

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): i,a) and fb).
The possibilities of exporting steel 
plant equipment by the Heavy
Engineering Corporation Ltd Ranchi
to Soviet aided projects in third
countries, are being explored in con
sultation with the Soviet Authorities.
No concrete proposal has emerged so 
far.

Increase in prices of Can
3246 SHRI JAGANNATH MISHRA:

SHRI SAT PAL KAPUR:
SHRI R R SHARMA:
SHRI SHRIKRISHNA

AGRAWAL:
SHRI CHANDU LAL

CHANDRAKAR:

Will the Minister of HEAVY
INDUSTRY be pleased to state:

(a) the number of times the car
manufacturers in the country have
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been allowed increase in prices of cars
during the last two years and the
reasons therefor;

(b) whether the increase in prices
of cars has reduced the demand of
cars and if so, to what extent the de
mand has gone down during the last 
two years;

(c) whether the manufacturers have
started reducing their staff in view of
the shortfall in production; and

(d) if so, what steps are being taken
by Government in this regard?

THE DEPUTY MNISTER IN THE 
MINISTRY OF HEAVY INDUSTRY
(SJIRI DALBIR SINGH), (a; In
accordance with the judgement of the
Supreme Court, Government have

been refixing the prices of cars every
six months. During the year 1973, the
revised prices were notified on 1- 1-
1973 and 1-7-1973 respectively and 
the prices of the Ambassador car was 
further revised with effect from
10-9-1973 on account of increased
wages payable by the manufacturers
to their workers under the tripartite
wage settlement for engineering
wcrkers in West Bengal. Similarly
during the year 1974, the revised pri- 
cê  were notified on 1-1-1974 ond
1-7-1974 respectively.

• b) Due to steep increase in the 
price of petrol from November. 1973 
and increase in the prices of cars, it 
is imported that there has been some
customer resistance in the sale of new
ca»s as a result of which sales of pav- 
tic jlar makes have slowed down.

(c) No such report has come to the 
notice of Government.

(d) Does not arise.

Decrease in production of Triveni 
Structural

3247. SHRI JAGANNATH MISHRA:
Will the Minister of HEAVY INDUS
TRY be pleased to state;

(a) Whether the production at 
Triveni Structural limited., has gone

down considerably during the last two
years;

(b) it so, the extent Of shortfall in
production and the reasons therefor; 
and

(c) the steps taken by Government
to accelerate the pace of production
in order to achieve the desired results?

THE DEPUTY MINISTER.IN THE
MINISTRY O r HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) No
Sit; the production in TSL has been
registering a progressive increase
during the last two years.

(b) and (c). Do not arise.

Legislation for compulsory vaccination 
tot erafficatJKfe Steal! ***

3248. SHRI M. M. JOSEPH: Will
the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether according to a dally
newspaper dated the 24th July, 1974 
Government are thinking of making tt 
law for compulsory vaccination of
every child in its fight for total eradi
cation of small pox during the Fifth
Plan period; and

(b) if so, the calculated amount
Government proposes to spend for its
eradication?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU): (a). Yes.

(b) Apart from the amount to be
spent by the State Governments and
Union Territories, who are primarily
responsible for the implementation of
health programmes, an allocation of
Rs. 17.50 crores has been made by the
Central Government during the Fifth
Plan foj assisting the State Govern*
ments and Union Territories under the
Centrally Sponsored ScfaNttnc of Na
tional Smallpox Eradication Pro
gramme.



Allocation made for Ain-inium 
Plant In Bataagirl

3249. PROF. MADHU DANDAVATE:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the allocations made lor the 
aluminium plant in Ratnagiri in 
Maharashtra; and

(b) * whether these allocations are
adequate?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a) and
(b). As against the approved cost
estimate of Rs. 78.825 crores for the
Ratnagiri Project, a provision of Rs.
50 crores has been made for this Pro
ject m the Fifth Plan. The Project,
will therefore be completed in phases,
early in the Sixth Pive Year Plan.

Reservation of posts In Central Health
Service for released commissioned 

Officers

3250 SHRI BHOGENDRA JHA:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Rules regarding reser
vation of posts in Central Health
Service for released Commissioned
Officers were identical in 1966 and
1967;

(b) if not, what was the difference
in 1967 as compared to that of 1966;

(c) whether the attention of Gov
ernment has been drawn to certain re
leased Commissioned Officers recruit
ed on the basis of U.P.S.C. Advertise
ment in 19G7 who have been regarded
pj? senior to similar officers recruited
on the basis of 1966 Advertisement in
G.D.O. Grade-H;

<d) what action is being taken te
remove this hardship; and

(e) the number of Scheduled Caste 
released Commissioned Officers who
have been hit by this hardship and
recruited on the basis of U.P.S.C.
Advertisement in 1966?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI
LY PLANNING (SHRI A. K. KISKU):
(a) Yes.

(b) Does not arise

(c) and (d). Emergency Commis
sioned Officer's/Short Service Com
missioned Officers, if any, recom
mended by the U.P.S.C. on the basis of
the advertisement issued in 1966 were
recruited against general vacancies and 
not against any vacancies reserved for
E.C.O /S  S C.Os Candidates selected
against reserved vacancies in 1967 
have not been given the benefit of any 
seniority on the basis of the orders
issued by the Government of India. No 
hardship in this respect has been 
caused.

(e) Does not arise.
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Kedla Jharkhand, Colliery 
Hazaribagfc

3251. SHRI DEBENDKA NATH
MEHATA:

SHRI SAKTI KOMAR 
SARKAR:

WU1 the Minister of STEEL AND
MINES be pleased to state:

**(a) whether about 6,000 workers
of Kedla Jharkhand Colliery in Haza- 
ribagh District have been rendered
jobless for the last few months;

(b) if so, the reasons thereof; and
(c) the action taken by Government

in the mattery

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD) (a) to
(c): Services of about 2,200 workers
who were appointed on purely casual/
temporary basis for dry season work
ing upto 30th June, 1974, have been
terminated with effect from 1st July,
1974 as per the terms and conditions
of their appointment. The question of
their re-employment will be considered
in the month of November.



Intake of S.C. and S.T. candidates In 
CMJL, S A I L.

3252. SHRI SAKTI KUMAr  SAR- 
KAR: Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether there are any specific
orders issued by the Ministry for in
take of Scheduled Caste and Schedul
ed Tribe candidates in various cate
gories of services in the newly set UP 
organisations like C.M.A., S.A.I.L., if
not, the reasons therefor;

(b) if not, whether any recruitment
has been made in Class III and IV,
other than the mine-workers, since
the formation of the above organisa
tions;

(c) whether there is any specific
quota reserved for them and if so,
the manner these are going to be filled
up and when this will be completely
filled up; and

(d) the total number of Scheduled
Castes and Scheduled Tribes at pre
sent working in C.M.A. and S.A.IJL.
and the total vacancies (reserv
ed for S.C. and S.T.) still exist?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a) Yes,
Sir,

(b) Does not arise.

(c) and (d). Information is being
collected and will be laid on the Table
of the House.

Burma repatriates in Oriwa

3253. SHRI SHYAM SUNDER 
MOHAPATRA;

Will the Minister of SUPPLY AND
REHABILITATION be pleased to
state.

(a) the number of Burma repatri
ates coming to Orissa now;

(b) whether there was a Govern
ment circular previously to all de
partment* and ministries . to help
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Burma repatriates in aU njatters In- 
chiding trade *nd ' :

(c) whether Government depart
ments are following this policy?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SUPPLY AND. RE
HABILITATION (SHRI G. VENKAT- 
SWAMY): (a) 128 families of Burma
repatriates consisting of 325 persons
belonging to the State of Orissa have
arrived from Burma in the current
year and have been dispersed to Orissa.
No information is available about the 
number of repatriates belonging to 
Orissa who may come in future years.

(b). (1) The following concessions 
in regard to empolyment under the
Central Government offices to re
patriate? from Burma who nave mi
grated to India on or after 1st June, 
1983, and repatriates from Sri Lanka 
who have migrated to India on or after
1st November, 1964 under the Indo-
Ceylon Agreement of October, 1964 
have been extended from time to time 
and will, for the time being tie vaild
up to 28th February, 1975:—

(i) 'In respesct of employment
through the Employment Ex
change under the Central Gov
ernment over-riding priority
(in priority III) in their home
States and priority III in other
States. Migrants from the 
former East Pakistan and re
patriates from Burma wher
ever included in the same pri
ority would be ranked in a 
common list according to the 
date of registration.

(ii) The maximum age limit for
entry into Government service
(i.e., for appointment to class 
III and IV posts, recruitment
to which is made normally
through the Employment Ex
change) would be relaxed upto 
48 years.

(iii) For appointments fllled on the 
basis of the results of com
petitive examinations held by
the Union Public Service Com
mission, relaxation of age

22, nrwien /tnswera 13a
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limit would be allowed upto
3 years in excess of the nor
mal upper age limit, subject
to the condition tiat the candi
date is not allowed to avail
himself of a larger number ot
chances m respect of recruit
ment to a Service or group of
Services tha 1 the m n p  »m 
number of chancer permis
ble to any general tnnrii’ ate 
under the normal age limit

(iv) In respect of other appoint
ments made in consultation
with the Union Public Service
Commission the maximum age 
limit foi entry into Govern
ment Service as well as tor 
permanent absorption there
in would be relaxed upto 45 
years

(v) The age lmits mentionc* m 
sub-paras (11) (in) ant (iv)
above would be further re
laxed upto 5 years in the cace 
ol persons belonging to the 
Scheduled Castes ind Schedal
ed Tribes

NB  The concession of upper age 
limit would not applj to appointments 
in the Defence Services

(vi) The Union Public Service Com
mission are authorised to re
mit the prescribed application
or examination fee where they 
are satisfied that the applicant
is a bona fide repatriate and 
is not in a position to pay the 
prescribed fees

(2) In October 1965 the State Gov
ernments were requested to consider
the desirability of issuing similar
instructions for appointments of repat
riates from Burma and Shri Lanka in 
the State Services/posts

(«j) m December 1965 all State Gov
ernments were requested to give piiori- 
ty to repatriates in the mattei of —■

(u> allot neat ui ĥOi ^/5>lal s under
tcie coutiol 01 the State Gov
ernments 11J iocal bodies

(by grant ot Lee ices peimits etc,
\v eri the e aie required for
ny occupation or trade

(4) In October 1965 all Ministries/
Departments of the Government of
India concerned with public sector
undertakings were requested that with
out prejudice to the claims of the em
ployees declared surplus Irom other 
public sector undertakings and per
sons ousted trom the land acquired
for the projects 25 to 33 1/3 t>er cent 
vacancies m the public sector undei
t ikmgs may be made availab’e to the 
repatriates from Burma and Sri Lanka
prowded ♦'•o ^  migrants
from fo-^pr *»'k’ *tan *»1*o 'eek
emplcy m°nt tt** reservation for mi
grants from former East Pakistan and 
Burma and Sri Lanka reoitnates put 
together may not exceed r>0 per cent
of the vacancies

(n) A scheme of business and hous
ing loans as indicated below is in 
force for enabling the repatriates to 
engage themselves m small trade or
business

(1) Loans are sanctioned for small
trade and business upto a 
ceiling of Rs 5,000 per fami
ly the actual amount depend
ing on the nature of the trade
or business

(11) Loans for purchasing plots and 
construction of houses are 
given as follows —

Urban areas Rural areas

(Rs) Rs
(*) Con of p l o t ..................................................... 600 (loan) 200 (loan)
(to C&t r f detraction of the house . . . . 2000 (Joan) 1250 (loan)
(c) Development of land ............................................ 1500 (loan) 600 (grant)
(d) Far business p r e m i s e s ............................................ 500 (loan) 200 (loan)
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The scheme is administered by the 
State Governments, Funds are provid
ed in the form of loans and grants by 
the Central Government to the State 
Governments.

(c) (1) As far as employment in Cen
tral Government offices is concerned, 
subject to qualifications and suitability 
of the candidates, the instructions are 
being followed.

(2) Having regard to the existing 
reservation to ex-servicemen and the 
members of the Scheduled Castes and 
Scheduled Tribes, and the legal aspects 
relating to reservation, none of the 
public sector undertakings have been 
able to set apart any portion of the 
vacancies for repatriates from Burma 
and Sri Lanka.

(3) As regards employment in State 
Government offices and permits and 
licences required for occupation or 
trade, it is presumed that State Gov
ernments are giving due consideration 
to the request of the Central Govern
ment.

(4) The scheme of financial assis
tance for small trade and business and 
housing is m force in all states

Durgapnr Steel Plant hit by 
Coal crisis

3254 SHRI SAKTI KUMAR 
SARKAR:

SHRI S N. SINGH DEO;

Will the Minister of STEEL AND 
MINES be pleased to state;

(a) whether it has been reported in 
the press that Coal crisis has hit 
Durgapur Steel Plant; and

(b) if so, the facts thereof and the 
action taken or proposed to be taken 
in the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) No 
such Press item has been brought to 
Government's notice so far.

(b) Does not arise.

Agreement by Indian fin* with Stfviet 
Union for mMhetarisi tractors

3255. SHRI P. K. DEO:
SHRI BOKSI NAYAK:

Will the Minister of HEAVY IN
DUSTRY be pleased to state:

(a) whether an Indian firm has 
entered into an agreement with the 
Soviet Union for manufacturing the 
tractors; and

(b) if so, the salient features of the 
agreement entered into and the foreign 
exchange allowed by Government to 
the firm for this purpose?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH): (a) Yes,
Sir.

(b) The agreement relates to the 
procurement of technical know-how 
for the manufacture of T-25 (25 HP) 
tractors in India on the basis of pay
ment of know-how fee and recurring 
royalty for a period of 5 years

Conditions set forth by Pakistan for 
resumption of talks

3256 SHRI H. M. PATEL; Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state

(a) whether the Prime Minister of 
Pakistan has sent another communica
tion listing the conditions for resump
tion of talks between the two coun- 
tues; and

(b) if so, the gist of the communi
cation received and the reaction of the 
Government of India thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SURENDRA PAL. 
SINGH): (a) No, Sir.

((b) Does not arise.
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Assistance trmn foreign countries for Hs. 500 per mensem and those whose 
Family Planning income is above Rs 500 per mensem?

3257 SHRI H. M. PATEL: Will the 
Minister of HEALTH AND FAMILY 
PLANNING be pleased to state:

(a) the assistance received by Gov
ernment from foreign countries in
cluding the UN agencies during the 
year 1972-73, 1973-74 and the current 
financial year; and

(b) to what extent it would help 
implementation of the programmes 
for family planning?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI KON- 
DAJJI BASAPPA): (a) A statement 
is laid on the Table of the House. 
[Placed in Library. See No. LT- 
8256/74].

(b) Most of such assistance is not 
additive to the Plan outlay. Neverthe
less it is useful in speedier implemen
tation of the programme.

•Grant of concessions to students of 
Salnik School of Kapnxthala

THE MINISTER OF DEFENCE 
(SHRI JAGJIVANRAM): (a) No, Sir.

(b) and (c). Do not arise.

Increase in rent of D.G.O.F. offiee 
building in Calcutta

3259 SHRI S. N. SINGH DEO: 
Will the Minister 0f DEFENCE be 

pleased to state;

SHRI DEBENDRA NATH 
MAHATA.

(a) whether Government have de
cided to increase the monthly rent of 
the 27 years old office of the D.G.OJ1. 
at Calcutta from Rs. 50,000 to Rs 80,000 
Per month; if so, the facts thereabout; 
and

(b) whether Government had decid
ed to build the office of D.G.O.F. at 
JO-A, Auckland, but due to scarcity 
of funds, it has been decided not to 
proceed with the construction?

3258. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
DEFENCE be pleased to State;

(a) whether there ig any change in 
the policy of granting concessions to 
the students at Sainik School, Kapur- 
thala;

(b) if so, the changes made in the 
policy obtaining in the previous years; 
and

Cc) whether any distinction has beep 
made between the students whose 
parents’ monthly income is upto

THE MINISTER OF STATE (DE
FENCE PRODUCTION) IN THE 
MINISTRY OF DEFENCE (SHRI 
VIDYA CHARAN SHUKLA): (a) a
building at 44 Park Street, Calcutta 
was hired by the Ministry of Defence 
from 1st April, 1068 at a monthly 
rent of Rs. 53,910/- for accommodat
ing a portion of the office of the 
DGOF. The last lease expired on 
March 31, 1974. The question of the 
fixation of the rent payable and the 
renewal of the lease ig under consi
deration

(b) The foundation stone of the 
building proposed to be constructed
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at 10-A Auckland Road, Calcutta,
has been laid. A  sum of Rs. 5 lakhs
has been provided in this year’s bud
get for the preliminary work Esti
mates for the construction of the 
building are under preparation.

Disposal of drilling machines owned
by N.C.D.C.

3260. SHRI S N. SINGH DEO:
SHRI A. K. M. ISHAQUE:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the N.CD.C. wa*i own
ing about 115 drilling machines till
the beginning of 1970 and just after
thtit a large number of machines were
cither sold out or auctioned for sciap
vulue, and

< b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OP STEEL AND MINES 
(SHRI SUKHDEV PRASAD). (d)
and (b) The N.CDC had a fleet of
118 drills at the end of March, 1964. 
Of these, 2 drills were sold to Assam 
Government in June, 1964. 96 drills
were declared surplus on different
occasions between 1965 and i968 by
a Survey Committee which determin
ed the reserve value of each drill
As per the recommendations of this 
Committee, the details of all the 96 
surplus drills were circulated to dif
ferent Government organisations as a 
result of which 41 drills were sold on 
reserve value to different Government
organisations, viz. Geological Survey
of India, Tenughat Project, Rajasthan
Government, Hindustan Copper Ltd
etc. Of the remaining drills in which
Government organisations were not
interested, 39 were sold to different
private parties by public auction
Of the remaining 16 drills, 4 were
withdrawn later on lor use and 12 
are now awaiting disposal.

Coal tnuuporta* to Kerala, Punjab 
and Gujarat

3261. SHRI A. K. M. ISHAQUE:
Will the Minister of STEEL AND
MINES be pleased to state the quan
tum of coal transported to Kerala,
Punjab and Gujarat and the price at 
which it is being sold in the respec
tive States?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): The
information is being collected and 
will be laid on the Table of the
House

Confirmation o f Economic Investi
gators in Labour Bureau

3262 SHRI VASANT SATHE- Will
the Minister of LABOUR be pleased
to state

(a) whether a good number of eco- 
i omit investigators Grade-I, Grade-
II ond computors in the Labour
Bircau have been made permanent;

(b) if so, the list thereof;

(c) the number of employees in trie
above categories category-wise, who
ha\r> completed five years of service
but have not been declared perma
nent so far, and

<a) the steps being taken to ex
pedite cases of permanency of gjuch 
employees’

THE DEPUTY MINISTER IN THE" 
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) to (c).
A  statement giving the required
details is attached.
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(d) Action is being takeu to con- 
firm as early ag possible some more

employees against available perman
ent vacancies in each category.

Statement

Category Number m
position ab on
17-8-74

Number of 
Permanent 
employees

Number of 
permanent 
posts sanc
tioned 90 
far

Number of 
employees 
completed 5 
years of ser
vice but have 
not been 
declared 
permanent 
so far.

X 2 3 4 5

investigator Grade I . . . 43 1 S 20

Investigator Grade II . . . 159 25 33 49
ComDutors . 131 8 27 62

Loss of 8,000 tonnes of coal a day

8263. SHRI VASANT 
the Minister of STEEL 
be pleased to state:

SATHE Will 
AND MINES

(a) whether the attention of Gov
ernment has been drawn to the news 
report dated the 29th July, 1974 un
der the caption “8000 tonnes a day 
coal output loss” ;

(b) if so, the reaction of Govern
ment thereto; and

(c) the action taken in the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OP STEEL AND MINES 
(SHRI SUKHDEV PRASAD)' (e> 
Yes, Sir.

(b) end (c). It is a fact that the 
Eastern Division and the Bokaro- 
Kargali area of the Central Division 
of the Coal Mines Authority Limit
ed have been facing substantial loss 
in production due to shortage of. 
power, particularly from the D.VC. 
system. While the loss cannot be 
precisely estimated, it has been 
assessed at about 8,000 to 10,000 
tonnes per day in the Easter 1 Divi
sion alone.

The matter has already been taken 
up with the concerned power gene
rating authorities including D V C. 
to ensure better availability of power 
to the coal industry in the Eastern 
Region. »

Research programmes bv Labour 
Bureau

3264 SHRI DHAMANKAR Will the 
Minister of LABOUR be pleased to 
state

• « ' what arp the operation/action 
o**ij*nted research programmes/sche
mes envisaged by the Labour Bureau/ 
Mmiftry for industrial/rural labour 
during Fifth Plan;

(b, whether similar programme 
taken up during the Fourth Plan 
have not been used for policy formu-
1 at ion during the Fifth Plan; and

(c) if so, the reasons therefor and 
thv? steps taken or proposed to be 
taken to ensure to undertake more re
search work projects which will guide 
and help in policv formulation/correc
tive action?
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THE DEPUTY MINISTER CNF THE MINISTRY OF 1ABOUR (SHRI 

BALGOV1ND VERMA): (a) to (c). A statement giving fit* required
details is attached.

Statement

L i s t  o f  R b s b a r c h  P h o g r a m m b s / S c h b m e s .

Labour Bureau, Sim/a Continuing Schemes from the Pourth Plan

1. Second Rural Labour Enquiry.
2. Third Occupational Wage Survey.
3. Intensive Type Studies on Rural Labour in India 

(2nd Round plus residual work of xst round).
4. Estimation of Margin of Error in labour statistics 

and follow up action thereunder.
S- Collection of data on Employment and Wages in

respect of workers in the unorganised Sector of 
Industries.

6. Survey relating to working and living conditions of 
labour belonging to Scheduled Castes/Scheduled 
Tribos Communities.

7. Working Class Family Income and Expenditure sur
vey at 60 Centres.

NEW SCHEMES INCLUDED THE 5TH PLAN
8. Research Project (Socio-economic conditions of 

Woman Workers in Industry
9* Collection of Statistics of Industrial Disputes.

to. Improvement of Labour Statistics-Training-cum- 
Liaison Scheme.

tx. Collection of lajjour Statistics under Annual Survey
of Industries-Sample Sector (Factories) Plantations 
and Mining Sectors.

12. Central Directory of Establishments.
Most of the Schemes taken up in Fourth Plan are still 

continuing . Some of these schemes are bench-maik 
Surveys and the new ones are designed to bring data 
up-to-date. Others are oriented towards throwing fresh 
data on new aspects and areas. Completion of these 
studies would strengthen the existing statistical bate 
very necessary for formulation of policy based on the 
correct evaluation of the situation. Tne process is 
a continuous one.

Directorate General of Mittset, Included in the Fifth Plan
Dhanbad.

1. Survey of Accident Prone Mines.
2. Development of Mine statistics.



Directorate General of Etnpkyment Applied research Programmes involving the develop*
& Training. New Delhi. mem of the following area* of vocational training

at the Central Staff Training and Research Institute at 
Damagar, Howrah:—

1. Trade Curriculum development,

2. Training methods and techniques development.

3. Training aids and materials development.

Programmes taken up during the Fourth Plan are being 
used in policy formulation during the Fifth Plan.

*Chi*f Labour Commissioner (Central)
New Delhi.

1. Study of Trends* Techniques and Machinery for 
settlement of Industrial Disputes in various States

(Indian Institute of Labour Studies,' (continuing from Fourth Plan).
New Delhi.)

2. Study of Trade Unions with special reference to 
Unionisation,] Multiplicity and recognition in cotton 
Textile and Coal Mines Industries.
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Recruitment of Economic Investigator 
Grade H In Labour Bureau

3265. SHRI DHAMANKAR: Will the 
Minister of LABOUR be pleased to 
state:

(a) whether the recruitment for the 
post of Economic Investigator Grade
II in the Labour Bureau is not done 
through Advertisement by Director 
'General of Employment and Training;

(h) if so, the reasons therefor;
(c) whether there is a manoeuvring 

■at the employment exchanges for for
warding the names of candidates for 
such posts and that the existing pro- 
cedure does not ensure wide publi
city to the vacancies and leaves scope 
for manipulation; and

(d) if so, what steps are proposed 
to effect necessary changes in the ex
isting system of recruitment for Eco
nomic Investigator Grade II to ensure 
f**r representation to the various re
gions in the country?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI 
BALGOVIND VERMA): (a) and
(b). For recruiting the Economic 

Investigator Grade II, Labour Bureau

sends a requisition to the Central 
Employmee.it Exchange, Directorate 
General Employment and Training, 
New Delhi specifically mentioning 
the need for calling for nominations 
from different regions. The Central 
Employment Exchange circulates the 
vacancies to all the Employment Ex
changes in India advising them to 
sponsor suitable candidates. The 
Central Employment Exchange ad
vertises oily those vacancies for 
which either there is a general shor
tage or the qualifications and experi
ence prescribed by employers are 
such as are normally not available 
among )the registrants of the Em
ployment Exchanges. For the post 
of Investigator Grade II in the Dab-, 
our Bureau, the Central Employment 
Exchange is able to sponsor suffi
cient number of candidates based on 
the lists received from various Em
ployment Exhanges in the country. 
The question of advertising ithe 
vacancies for such posts in the news* 
papers does not therefore, arise.

(c) Government is not aware of 
any cases of manoeuring or malprac
tices.

(d) Does not arise.
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Hemming ©f Rehradun an* Poona 
Academies

3266. SHRI SAMAR GUHA’ Will the 
Minister of DEFENCE be pleased to 
state.

(a) whether Government *.vill re
name Dehra Dun and Poona Ds'enee 
acuo^nnics as Netaji Defence Academy 
ard Sivaji Defence Academy, respec
tively ,

(b) if so, the steps proposed, and

(c) the reasons for not leuainmg 
thp 3 ritish days names of *hc acade- 
nut> after the names of great h.’ litary 
leaders of India’

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) to
(c> There is no proposal to rename 
Indian Military Academy. Dehradun 
and National Defence Academy 
Pune The present names are con
sidered appropriate

Workers* participation in management 
in public sector Undertakings

3267. SHRI iR. K. SINHA. Will the 
Minister of HEAVY INDUSTRY be 
pleased to state:

(a) the steps taken to implement 
the scheme of workers’ paiticipation 
in the management of the public sector 
undertakings under his Ministry; and

(b) the mam features thereof*

THE DEPUTY MINISTER TN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH). (a) and
(b) So far as the public sector un
dertakings under the administrative 
control of the Ministry of Heavy In
dustry are concerned, steps have 
been taken to associate the represen
tatives of the workers with the 
management in the several ways 
Joint Consultative Committees have 
been set up in Bharat Heavy Elec
tricals Ltd, Bharat Heavy Plate and 
Vessels and Engineering Projects (I) 
Ltd. to discuss different aspects of 
industrial relations. The manage

ment of the Heavy Engineering Cor- 
poration has recently arrived at an. 
agreement with the union for estab
lishment of Joint Consultative Com
mittees at Plant level. Workers Com
mittees have been set up in the 
Machine Tool Corporation Bipartite 
Committees, such as Works Com
mittees, Production Committees and 
Productivity Committees ar3 func
tioning in the Mining and Allied 
Machinery Corporation and the Heavy 
Engineering Corporation; Works 
Councils and Shop Councils have 
been constituted in the Bharat Pumps 
and Compressers Ltd., Jessop and 
Co, Scooters India Ltd. and the 
Heavy Engineering Corpn Bharat 
Pumps Compressors Ltd have also 
constituted a Staff Council with a 
50:50 i epresentation for the manage
ment and the workers union to dis
cuss welfare subjects, inter-employee 
relationships etc Triveni Structu
r a l  Ltd have proposed to set up a 
Consultative Committee and tho 
Tungabhadra Steel Products Ltd 
also propose to constitute an Indus
trial Relations Committee for this 
purpose

Disposal of adjoining vacant plots In 
Rehabilitation colonies in Delhi/New 

Delhi

3268. SHRI AMBESH; Will the 
Minister of SUPPLY AND REHABI
LITATION be pleased to state

(a) whether certain vacant plots 
have been offered to the owners of 
adjoining houses in Rehabilitation 
colonies in Delhi/New Delhi at certain 
fixed prices; and

(b) if so. the area of such plots and
tbe 1 ate at which these plots have 
been offered showing the " f
tho plot and the name of colony in 
each case?

THE DEPUTY MINISTER THE 
MINISTRY OF SUPPLY AND RE
HABILITATION (SHRI G VENT- 
KATSWAMY): (a) Certain strips

of land adjoining houses/plots al*
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ready allotted/transferred have been 
offered to the concerned allottees/ 
transferees

(b) The information is bemg col
lected and will be laid on the Table 
of the Sabha.

Realisation of payments for house* 
allotted in Rehabilitation colonioe in 

Delhi

32C9 SHRI AMBESH Will the 
Minister of SUPPLY AND REHABI
LITATION be pleased to state

(a) the number of plots/houses in 
various rehabilitation colonies, colony- 
wi f in Delhi/^stw Delm respect 
of which full payments have not been 
made so far,

(b) the number of the above un
paid houses which have been taken 
possession of by Government and dis
posed of by re-sale or auction, and

tho action taken by Govern
ment in respect of other houses 5n 
lespect of which full payments have 
not been made so far’

THE DEPUTY MINISTER IN THE 
MINISTRY OF SUPPLY AND RE
HABILITATION (SHRI G VEN- 
KATSWAMY) (a) and (b) The 
information is bemg collected and 
will be laid on the Table of the 
Sabha

(c) Notices of demand are issued 
to the defaulters requiring them to 
pay up the dues by a specified date, 
failing which properties are resumed 
and disposed of as per rules

Vacation of plots occupies unautho- 
nsedly in Rehabilitation colonies in 

Delhi

3270 SHRI AMBESH Will the 
Minister of SUPPLY AND REHABI
LITATION be pleased to state

(a) Whether Government hav*s«nce 
got evacuated all those plots of land

which were unauthorteedly occupied 
in various Rehabilitation Colonies in 
Delhi and New Delhi

(b) i ( not, the reasons for the delay 
in taking action against the u m utho- 
iised occupants, and

(c) the action taken or proposed to 
be taken against the unauthorised 
occupants’

THE DEPUTY MINISTER IN THE 
MINISTRY OF SUPPLY AND RE
HABILITATION (SHRI G VEN- 
KATSWAMY) (a) No, Sir

(h) and (c) In the past action has 
been taken to serve notices on the un 
authoused occupants A committee1 of 
officers was appointed Rome months 
ago to examine the problem oi en 
croachments in the Union Temtory of 
Deini on propeities belonging to the 
Custodian of Evacuee Property or pro
perties vested in the Central Govern 
ment under the Displaced Persons 
(Compensation and Rehabilitation) 
Act 1954 and to suggest measures for 
their \acation as also for pre\entmg 
future encroachments The reoort of 
this Committee has been submitted and 
the question is under examination in 
the light of the overall policy regarding 
disposal ot all such lands m the urban 
£nd urbamsable limits of Delhi

Setting up of machine tool project In 
Bhavnagar

3271 SHRI P M MEHTA

Will the Minister of HEAVY IN
DUSTRY be pleased to state

(a) whether a machine tool oroject 
which was proposed to be set up at 
Bhavnagar during the Fourth Five 
Year Plan has now been decided to 
be set up m the Fifth Five Year 
Plan,

vb) if so, when the same 13 likely 
to bp set up,

( / whether it was postponed be
cause of recession m engineering in
dustry at that time, and
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(d/ whether the situation is now 
more conducive for setting up of the 
ra&chine tool project at Bhavnagar?

THE DEPUTY MINISTER IN THE 
MINISTRY OP HEAVY INDUSTRY 
(SHRI DALBIR SINGH): (a) to
(d). The decision to defer the esta

blishment of machine tool project at 
Bhavnagar was taken against the 
backdrop of recessionary tendencies 
whieh had developed in 1967, when 
there was a sharp fall in the demand 
for machine tools end the existing 
public sector units manufacturing 
machine tools were not fully occupi
ed. There is no immediate proposal 
-to reconsider the decision at the pre
sent moment. The Government have, 
however, approved a proposal made 
by the Gujarat Investment Corpora
tion Limited, a Government of Guja
rat undertaking, to set up a machine 
tool project at Bhavnagar.

riant to separate different Metals from 
Base Metals Ore

3272. SHRI P. M. MEHTA:
Will the Minister of STEEL AND 

MINES be pleased to state:

(a) whether Gujarat Government 
had decided to set up a pilot plant to 
separate different metals found in the 
base metals ore near Asnbaji in North 
Gujarat;

(b) if so, whether this will be set 
up as a prelude to the setting up of 
bigger units; and

(c) the necessity for setting up such 
a pilot plant and the benefit to be 
accrued?

THE DEPUTY MINISTER* IN THE 
MINISTRY OP STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a) The 
Gujarat Mineral Development Cor
poration, a State Public Sector agency 
for mineral exploitation, is investiga
t e  the possibilities of setting up a

pilot benefication plant to obtain the 
concentrates of the different metals from 
the run of mine one raised from the 
Amba Mata multimetal deposit during 
the exploratory mining stage.

(b) and (c). The setting ut> of this 
Pilot Plant is mainly for studying the 
vital beneflciation characteristics of the 
ore prior to the designing and setting 
up of a commercial ore beneflciation 
plant.

Issue of licence for manufacture of 
small car

3273. SHRI S. N. MISRA:
Will the Minister of HEAVY IN

DUSTRY be pleased to state:

(a) whether Government have final
ly decided to issue the licence for 
manufacture of small car in private 
sector; and

(b) if so, the names of the parties 
and their source of finances?

' THE DEPUTY MINISTER IN THE 
MINISTRY OP HEAVY INDUSTRY 
(SHRI DALBIR SINGH): (a) and (b). 
In the private sector one party, name
ly, M/s. Maruti Limited, Gurgaon has 
been granted an industrial licence on 
25-7-1974 for the manufacture of
50.000 Nos. per annum of passenger 
cars Besides another party namely 
M /s Sunrise Industrials, Bangalore, has 
been granted a registration certificate 
on 13-6-1974 for the manufacture of
3.000 Nos. per annum of three-wheeled 
passenger cars. Details of the finan
cial arrangements made by these firms 
are not readily available.

Heavy loss to nationalised coal mines

3274. SARDAR SWARAN SINGH
SOKHI:

Will the Minister of STEEL AND 
MINES be pleased to state.*

(a) whether mismanagement in the 
Nationalised Coal Mines, especially in
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the Central Zone of the Coal Mines 
Authority has resulted in heavy 1ms 
of production;

(b) whether there has been lay-off 
of workers and dislocation of coal 
movement and about a million tonnes 
of coal in stock had not been lifted;

(c) whether illegal mining is ram
pant in the area by the former con
tractors in collusion with certain offi
cers; and

(d) if so, the steps Government pro
pose to take against the officers of
C.M.A. and its management?

THE DEPUTY MINISTER IN THE 
MINISTRY OP STEEL AND MINES 
(SHRI SUKHDEV PRASAD), (a) No, 
Sir.

(b) There has been no lay-off of 
workers except that the services of 
about 2200 casual/temporary dry. sea
son workers of Kedla-Jharkhand have 
been terminated with effect from 
1.7.1974 on the expiry of their term of 
appointment There is no dislocation 
of coal movement as such except the 
usual difficulties about coal transport 
which are being constantly attended 
to.

(c) and (d). It is not correct to say 
that illegal mining is rampant by for
mer contractors in collusion with 
officers There has been unauthorised 
mining in some areas of Hazaribagh 
District and steps are bing taken in co
operation with the State Government 
to put down such unauthorised mining:

CG.H.S. facilities to employees of 
Delhi Administration

<*275. SHRI MUHAMMED 
SHERIFF:

Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
state:

(a) whether Delhi Administration 
employees caxmot avail of C.G.H.S. 
Scheme benefit;

(b) whether there is any proposal 
under the consideration odE Govern
ment to introduce C.G.H.S. Scheme 
for the employees of Delhi Admini
stration; and

(c) if so, when a final decision is 
likely to be taken?

THE DEPUTY MINISTER IN THE 
MINISTRY OP HEALTH AND 
FAMILY PLANNING (SHRI A. K. 
KISKU) * (a) The Central Government 
Health Scheme is primarily intended 
for Central Government employees 
As the employees of the Delhi Admi
nistration are not Central Government 
employees they are not covered by 
the Central Government Health 
Scheme. The Scheme has, however, 
been extended to the Delhi Police 
personnel as a special case.

Cb) No, Sir.

(c) Does not arise,

Ferro-Vanadium Factory at 
Rairangpar

3276 SHRI ANADI CHARAN 
DAS:

Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether Government have fina
lised the detailed project report o f  
the Ferro-Vanadium factory to be es
tablished at Rairangpur (Orissa);

(b) the estimated cost of the pro
ject and the amount earmarked for 
the project to be spent during 1974- 
75; and

(c) the amount already spent in 
preparation of the feasibility report 
for the project?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHjRI SURODH HANSDA): (a) No,
Sir. Only a Feasibility Report has 
been prepared by the Consulting 
Engineers engaged by the Industrial 
Development Corporation of Orissa 
Limited.
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(b) The cost estimates have not 
been finalised. However, for the pro
duct mix comprising 480 tonnes of 
Ferro-Vanadium and 47,500 tonnes 
of foundry iron, tentatively, the esti
mated cost is about Rs 14 crores 
No provision for this Project has 
been made for 1974-75

(C) The Government of Orissa h a ve  
rep orted  that a sum  o l  about Rs. 9 10 
lakhs has been spent on  th is  project, 
in clud ing  the  exp en d itu re  in cu rred  for 
the preparation  of the F easib ility  
Report, up to  the end  ot 1973-74

Misappropriation of accounts of
Sainik Samachar Journal Office

3277 SHRI K LAKKAPPA
Will the Minister of DEFENCE 

be pleased to state-

(a) whether any official Committee 
or O and M Division of the Ministry 
of Defence have gone into the affairs 
of Saimk Samachar Journal,

(b) whether there has been a large 
scale misappropriation of the funds 
maintained by the Saimk Samachar 
Journal Office and

(c) if so, the facts thereof’
THE DEPUTY MINISTER IN THE 

MINISTRY OF DEFENCE (SHRI J B 
PATNAIIO (a) Yes, Sir

(b) No, Sir
(c) Does no arise

Shortage of Refractories

3278 SHRI E V VIKHE PATIL 
Will the Minister of STEEL AND 
MINES be pleased to state

(a) the latest position of action 
taken on the recommendation of the 
•Committee on Public Undertakings 
(1973-74) contained *n paragraph 13 
of their 41st Report;

(b) whether private refractories 
manufacturers in the country are 
charging exorbitant prices from the

public sector Steel Mills taking ad
vantage of setious shortages of refrac
tories, and

(c) the steps Government have 
taken or propose to take for ensuring 
adequate and constant supply of re
fractories to the Steel Plants?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA) (a) The 
Detailed Project Report for the refrac- 
toiies plant at Bhilai has been accept
ed by the Steel Authoriy of India 
Limited (SAIL) and submitted to Gov
ernment.

(b) No Sir It is however a fact 
that the prices quoted by the re
fractory manufacturers for the current 
year are highei than those of last year 
This is said to be due to escalations in 
the cost of raw-material}, labour, fuel 
aud transpi rtation

(t) Apart from the proposed leirac- 
tory plant at Bhilai, the Slate Indus
trial De\elopment Corporations of 
Tamil Nadu Karnataka and Andhra 
Piadesh have been granted Letters/of 
Intent to put up refractory plants in 
the vicinity of the three new si eel plants 
being set up m South India Govern
ment took over the Asian Refractories 
Plant in 1972 and it is now functioning 
as a subsidiary of the Bokaro Steel 
Plant under the name Bharat Refract 
tones Government have also taken 
over the management of the refrac
tories plant of M /s Assam Sillimanite 
Ltd, ludicious imports are also allow
ed to make good shortages m specific 
categories All these steps are expect
ed to ensure regular and adequate 
availability of refractories to the steel 
plants

Bhilai produced Runner and Cast 
Scraps

3279 SHRI P GANGADEB Will the 
Minister of ST. EEL AND MINES be 
pleased to state*

(a) whether Bhilai Steel Plant is 
eager to sell runner and cast scraps 
to a few selected local parties;
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(b) whether there are demands tor 
the aforesaid materials from actual 
consumers of the State, and

(c) if so, the facts thereof and the 
reasons of limited buyers?

THE DEPUfY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA) (a) No, 
Sir

(b) and (c) Sale of runner and cast 
scraps 18 dealt with by the Central 
Sales Organisation of Hindustan Steel 
Limited

There are a number of foundries in 
and around Bhilai which are engaged 
m executing orders of the Bhilai and 
other Steel Plants These foundries 
have been experiencing difficulties due 
to shortage or non-availability of raw 
materials As a small quantity of 
runner scrap was available with 
Bhilai Steel Plant, these materials were 
offered by the Central Sales Organisa
tion to such of the foundries around 
Bhilai as showed inlf rest These 
materials were also offered subse
quently to two othei foundries ore 
in Madhya Pradesh and one m Maha
rashtra who had made enquiries of 
the Sales Office n the matter

The reasons for lestrictmg the ofler 
to local and nearby foundries and 
actual consumers were that the mater
ial available was limited and whoever 
took it would have h„d to rrove ’ t by 
road in view of the fact that wagons 
were not likely to be available in 
adequate numbers foi rnovjrj ich 
material

Bookings by Railways of Ingot 
Mould and Bottom Plates Scraps

3280 SHRI P GANGADEB Will 
the Minister of STEEL AND MINES 
be pleased to state

(ft) whether Bhilai Steel Plant 
authorities are unable to arrange book
ing by Railways of Ingot Mould and 
Bottom PlajteS Scraps;

(b) if so, the reasons therefor and 
the total quantity of the materials ly
ing at site of the Plant,

(O wnethei an unusual sale oiler 
has been made after lapse of two 
years or more to Hind Galvanising 
and Engineering Company Private 
Limited, Calcutta, and

(d) the facts and reasons thereof’

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MltyES 
(SHRI BODH HANSDA) (a) and
(b) No, Sir

However B lilai Steel Plant had diffi
culty in 1972-7 3 in booking wagons 
lo ided with rejected ingot moulds/bot
tom plates for want of clarification re
garding applicability of freight as per 
scrap classification The requisite 
claufication was received from the 
Railways in April, 1973

Subsequently due to wagon short
age the stock o£ all saleable products 
vent up and the Plant had to concen
trate on despatches of saleable rolled 
steel products and pig iron

In 1973-74 ansings ol reiected 
moulds went down with the result 
that there are no surplus ingot moulds 
presently avtilable with the Bhilai 
Stee Plant As on 20th August 1974 
the plant had a stock of about 3 000 
tonnes of rejected ingot moulds/bottom 
plates kept for breaking for ultimate 
consumption internally m the plant

(c) and (d) Hie information is be
ing collected and will be laid on the 
Table of the House

Sale of Adulterated Food Articles in 
Vasant Vihar, New Delhi

3281 SHRI B S BHAURA Will 
the Minister of HEALTH AND FA
MILY PLANNING be pleased to refer 
to the reply given to Unstarred Ques
tion No 4349 on the 27th August, 1973. 
regarding sale of adulterated food
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articles In Vasant Vihar, New Delhi 
and state.'

(a) the outcome of the prosecutions 
against the firm for violating the pro
visions of the Prevention of Food and 
Adulteration Rules;

(b) whether the sale of adulterated 
food articles is still continuing, and

(c) the number of cases in which 
the prosecutions have been initiated 
and then: present position?

THE DEPUTY MINISTER IN THE 
MINISTRY OP HEALTH AND FAMI
LY PLANNING (SHRI A K KISKU)
(a) There was only one case against 
the firm under the Prevention of Food 
Adulteration Act 1954 The firm was 
acquitted in this case on the basis of 
the report of the Central Food Lab
oratory, Calcutta

(b) No
(c) AH the samples lifted from the 

shops m Vasant Vihar during August 
1973 and afterwards have been found 
to be conforming to the standards laid 
down under the Prevention of Pood 
Adulteration Act, 1954

Sale of Drugs and Cosmetics in 
Vasant Vihar, New Delhi

3282. SHRI B. S BHAURA Will 
the Minister of HEALTH AND FA
MILY PLANNING be pleased to state

(a) whether imported and Indian 
drugs and cosmetics are being sold 
in a residential colony of New Delhi 
known as Vasant Vihar,

(b) whether the firms have obtain
ed licences for the sale of such goods; 
and

(c) if not, what action has been 
taken to stop the illegal sale of such 
goods?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI
LY PLANNING (SHRI A K KISKU)
(a) and (b) 12 Firms have been grant

ed licences in Vasant Vihar, New- 
Delhi under the Drugs and Coemetic* 
Act and Rules. No licence is required 
under the provisions of Drugs and 
Cosmetics Rules for stocking and sale- 
of Cosmetics

(c) Question does not arise

Overpricing of Tractors by ever~ 
estimating their Teat Performance

-3283 SHjRI RANA BAHADUR 
SINGH Will the Minister of HEAVY 
INDUSTRY be pleased to state

(a) whether indigenous tractors of 
37 40 h p and imported tractors of 
4343 hp are overpriced by over
estimating the test performance; and

(b) if so, the measures proposed to- 
be taken to ensure pricing of tractor* 
on their actual test performance?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH) (a) No, Sir

(b) Does not arise

Exploitation of Singraull Coal Field 
Reserves

3284 SHRI RANA BAHADUR 
SINGH Will the Minister of STEEL 
AND MINES be pleased to state

(a) the year-wise break-up of plana 
to exploit the reserves of Singraull 
Coal-field m Madhya Pradesh, and

(b) the uses for which and the 
places where the coal produced will 
be utilized?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AMD MINES 
(SHR! SUKHDEV PRASAD): (a) and
(b) • The target of coal production from
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tywe SuagyauU <joal$eld during the the ne*t five) years is as follows;--

(In Mxlhon T«Wfs)

1974-^5 75-76

* 75 ' * 90

The coal produced at present is 
being consumed in the Obra and Renu- 
sag&r power stations in Uttar Pradesh, 
Singrauli coal will also be used in the 
other power stations that may be com
in g  up in that area.

Slab* Of income of Guardians ef 
Students of Stintk Schools

3285 SHRI RANA BAHADUR
SINGH Will the Minister of DEF
ENCE be pleased to refer to the reply 
given to Unstarred Question No 8205 
on the 25th April, 1974 regarding slabs 
of income of guardians of students of 
Saimk Schools and state

(a) whether the revision of Means 
Test for State scholarships m Saimk 
Schools has been done, and

(b) if so, whether the revised Means 
Test will apply to this year’s entrants?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM) (a) and
(b) The matter is still under consi
deration of the scholarship sanction
ing authorities v iz , State Govern
ments, Union Territories and Ministry 
of Defence.

NCDC Project In Madhya Pradesh

3286 SHRI RANA BAHADUR 
SINGH Will the Minister of STEEL 
AND MINES be pleased to refer to 
the reply given to Unitarred Question 
No 8087 on SSth April, 1974 re
garding HODC proiect in Madhya 
Pradesh and state.

76-77 77-78 78-79

3 75 5 95 7 91

(a) whether the working of NCDC 
is unde7 danger of being stopped due 
to non-payment of royalty, dead rent 
and surface rent to Government of 
Madhya Pradesh, and

(b) if so, the steps being taken to 
Obviate such danger?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD) • (a) No, 
Sir

(b) Does not arise.

Age concession to Registered Uncm 
Ployed in Delhi

3287 SHRI BHALJIBHAI PARMAR 
Will the Minister of LABOUR be 
pleased to state

(a) whether there is a proposal 
under consideration of Government to 
give age concession to those candidates 
who have got their names registered 
in the Employment Exchanges of 
Delhi for more than five years and 
have not been provided with any 
employment, and

(b) if so, the facts thereof?
THE DEPUTY MINISTER IN THE 

MINISTRY OF LABOUR (SHRI BAL
GOVIND VERMA) (a) No, Sir

(b) Does not arise

Registered unemployed in Delhi/New 
Delhi

3288 SHRI BHALJIBHAI PARMAR 
Will the Minister of LABOUR be 
pleased to state •

(a) the niimber of Matriculate and 
Graduate candidates registered with

1901 LS—7.
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the Employment Exchanges of Darya- 
ganj, Delhi and Curzon Road, Ne-w 
Delhi since 1972;

(b) the number of such persons who 
were provided with jobs through the 
said Employment Exchanges upto 
date;

(c) the number of persons who have 
not been issued any letters by the 
Exchanges and the criteria adopted 
for the issue of call letters; and

(d) the steps taken or proposed to 
be taken by Government to provide 
livelihood to these persons?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA): (a) to (c). Infor

mation is given in the statement 
attached.

(d) Apart from the jobs arising in 
the normal course* the Government 
initiated two special scheme* for pro
viding employment i.e., The *Half~a- 
Million Jobs Programme’ and the 
‘Employment Promotion Programme*. 
In 1973-74, about 2,700 educated un
employed were provided with employ
ment under the ‘Half^-Million Job# 
Programme’ in Delhi In addition, 862 
industrial sheds are being constructed, 
which on completion, are expected to 
provide employment to about 10,200 
persons including 1200 engineers In 
1974-75 ‘Employment Promotion Pro
gramme’ has been launched and the 
Union Territory of Delhi has been 
allotted Rs. 60 lakhs under this pro
gramme.

Statement

No. of Matriculates and Graduates, Registered and Placed in Employment) etc. in Dar
yaganj Exchange, Delhi and Kasturba Gandhi Marg Exchange, New Delhi from January, 197a 
all 17-8-1974.
(a) to (c) :

Daryaganj Exchange Kasturba Gandhi No. in respect of
Marg, Exchange Whom call letters

(Curzon Road) have not been issued
Register- Placemen- Register- Placement Daryaganj Kasturba . 

ed ts ed ts Exchange. Gandhi
Marg.

Since 1972 Since 1972 Exchange

1 2 3 4 5 6 7

(i Matriculates . 1,17,347 6,142 26,788 680 46,974 7>379

n) Graduates . . 52,151 1,369 * 10,310 *

♦Graduates are not being registered at this Exchange.

Criteria Adopted for Issue of ‘Call Letters' *

Candidates who possets the Qualifications piescribed by .employers are sponsored ag 
notified vacancies, according to seniority in the length of registration.
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.A&tunatKtftoft.of 1%  and Scrap at 
Durg&pttr Steel Plant

•2289. SHRI ANADI CHARAN DAS:
Will the Minister ot STEEL AND 

MINES be pleased to state.

(a) whether huge iron and scrap 
items are accumulated at Durgapur 
Steel Plant, awaiting disposal by 
-sales;

Tb) if so, whether officers in Hindu
stan Steel Limited are unable to close 
sales expeditiously; and

(c) if so, the reasons thereof and 
the steps being contemplated to dear 
.scrap materials?

THE DEPUTY MINISTER IN THE 
MINISTRY OP STEEL AND MINES 
(SHRI SUBOJDH HANSDA): (a) No, 
Sir.

(b) and (c). JDo not arise. Arrange
ments are made for time to time for 
the disposal of the arisings of scrap 
taking into account the market condi
tions as well as the ability of the 
parties who desire to purchase the 
material to set up processing facilities 
for the scrap.

H.S.L. Officers Tours

3290. SHRI ANADI CHARAN DAS-
Will the Minister of STEEL AND 

MINES be pleased to state;

(a) whether the officers of Hindus
tan Steel Limited Calcutta, undertake 
innumerable tours by air and Rail
ways; -

(b) if so, whether due to indecision 
a large amount is spent on cancellation 
of tickets and tours; and

<c) the nature of tours, amoitnt 
spent both on cancellation of tickets 
and tours undertaken during preced
ing six months as at July, 1974?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
<SHRI SUBO0H HANSDA): (a) No,

Sir. Tours are undertaken by the offi
cers of the bales and Transport orga
nisation of the Company at Calcutta 
only if and when necessary in the in
terests of the work of the Company.

(b) and (c). The tours are under
taken in connection with the business 
of the Company and include periodical 
visits to the steel plants and stock* 
yards located in different parts of the 
country and other visits of official 
nature. During the period, January- 
July, 1974, tne total amount spent on 
the tours comes to about Rs. 2.43 
lakhs. The amount at cancellation 
charges on account of tours/tickets 
cancelled dunng this period comes to 
Rs. 205.

Vehicle Racket in Central Vehicle 
Depot, Delhi Contonment

3291. SHRI YAMUNA PRASAD 
MANDAL: Will the Minister of DEF
ENCE be pleased to state:

(a) whether a gang of employees of 
Central Vehicle Depot, DeKii Canton
ment, in league with some officers, 
arrange good mercury vehicles select
ed for those Ex-servicemen who agree 
to sell to Kabadis and then receive 
pletnty of amount from them in return 
and give a very little of it to thcs*.' 
innocent Ex-servicemen; and

(b) if so, whether Government pro
pose to institute C.B.I. Inquiry in order 
to unearth this gang to check this 
vehicle rocket?

THE DEPUTY MINISTER IN THE 
MNISTRY OF DEFENCE (SHRI J- B. 
PATNAIK): (a) No such complaint 
has been received

(b> Does not arise.

Strike by Pharmacists in Government 
Organisation in Delhi

3292. SHRI S. C. SAMANTA: 
Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to
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refer to tfee reply given to Starred 
Question N». 223 o r  the 7th March, 
1074 regarding strike by Pharmacists 
in Government Organisation in Delhi 
and state*

(a) whether the decisions on the 
demands of the C.G.H.S. Pharmacists 
regarding their pay scales selection 
grades and promotions as per assur
ance given by him on the 12th Febru
ary, 1974;

(b) whether he assuera them tn 
communicate his decision by 31st 
March, 1974; and

(c) if so, the reasons for the delay?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A. K. 
KISKU): (a) to (c). As per the assur
ance given on tne 12th February, 1974, 
the matter was taken up with the ap
propriate authorities. It has not been 
possible to reach an agreed decision 
so far as two other Ministries of the 
Government oi India who also employ 
large number of the Pharmacists, have 
not supported the proposal

Royalty to Rajasthan Government for 
Exploitation of Minerals

3293 DR. H. P. SHAjRMA. Will the 
Minister of STEEL AND MINES be 
pleased to state:

(a) whether Rajasthan Govern
ment had submitted any proposals 
for increasing the Royalty on mineral 
exploitations in that State, if so, the 
broad outlines thereof; and

(b) the recommendations of the 
committee appoinod to go into the 
question of increasing the royalty on 
minerals generally and in regard to 
these proposals In particulfir?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRt ST1KHDEV PRASAD): (a) aad
(b). Yes, Sir. Rajasthan Government

had proposed inessase i*
rates on tn M M » fcrhteh are tfrtmariiy
mined in that State. A  statement 
indicating he exUiag raes o f, royalty 
on minerals, rates proposed by the 
Committee and the rates proposed by 
Rajasthan Government Is laid on the 
Table of the Houm. [Placed in Lib
ra**, S4* Ntt LT-«8$7/74J.

Development of Bushings by B.H.E.L.
3294. SHRI D P. JADEJA; Will 

the Minister of HEAVY INDUSTRY 
be pleased to state:

(a) whether the 22 K. V. 5500 Amps. 
Bushings used in transformers im
ported till recently have been success
fully developed by Bharat Heavy 
Electricals Limited at Bhopal; and

(b) if so, the amount of foreign 
exchange likely to be saved per year 
on this account?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALBIR SINGH): (a) Yes, Sir.

(b) Rs. 90,000 per year.

Conversion of Letters of Intent of 
Maruti Ltd. into Industrial Licence

3295. SHRI JYOTIRMOY BOSU: .
SHRI BHOLA MAJHI:

Will the Minister of HEAVY. 
INDUSTRY be pleased ta state;

(a) whether the Maruti Private- 
Ltd. has applied to his Ministry for 
converting its letters of intent, which 
expired on 30th June, 1974 into, an 
industrial licence;

(b) if so, the facts thereof; and'
(c) the progress so far of the saidf 

small car project in physical audt 
financial terms?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
($HRI DALBIR SINGH), (a) *nd (b). 
The Hotter 9!  inteat W 4 by Mwutt 
has been covert*} |nt$
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itoroce far tfc* nvKiufacture at 50,000 
Nos. cars per annum on 25th July, 
1974.

. (c) M/s. Maruti Ltd. has intimated 
that land has been acquired and office 
block including the design office has 
been constructed. Machinery worth 
Rs. 97.81 lakhs has been installed. 
About 309 persons have been employ
ed.

Proportion of Wage Earners to Total 
Working Force

3296. SHRI JYOTIRMOY BOSU: 
Will the Minister of LABOUR be 
pleased to state:

(a) the sector-wise number and 
proportion of wage earners to the 
total working force as in 1971;

(b) me sector-wise share of salaries 
and wages in the total national in

come at 1960-01 prices for the latest 
available year;

(c) the share of salaries and wages 
in the gross value of industrial pro
duction for the latest available year;

(d) whether any survey of impact 
of salaries and wages on price level 
in the country has been made; and

(e) if so, the outcome thereof?
THE DEPUTY MINISTER IN THE 

MINISTRY OF LABOUR (SHRI BAL
GOVIND VERMA): (a) A statement is 
I rad on the Table of the House.

(b) The information is not available.
(c) Wages and salaries accounted 

for 13.3% of the gross value of pro
duction m manufacturing industries in 
1970 (the latest year for which data 
are available).

(d) No, Sir.

(e) Does not arise.
Statement

S.
m

Industry No. ot 
Wage 

earners, 
(in ‘coos')

Total Propoit-
Woi king ion ol 
force. ‘wage
‘(m*ooos). earners ‘ to 

total 
working 
iorce/‘ , 1

I Agriculture, hunting forestry & fishing. . 49584** 129963* 3*
2 Miniag & Quarrying. . . . -97 923 86
3 Manufacturing and repairing. . . . . 8020 17068 47
/ Elcetricity, gas arid water. 514 532 97
5 C on stru ction ...................................................... 1271 22X5 57
<6 Wholesale and reltail trade, restaurants and hotels. 2305 8748 26
7 Transport, storage ^ni communication . 3396 4401 77
8 Financing, insurance, real estate and business services 026 1290 72
9 Community, social and personal services.. IIO67 I4OI8 79

TO Activities not adequately described. 319 1215 26

All industries. . 78198** 180373* 43

Mote:— The figures given, absvs are estimates based on a 1% sample tabulation of 1971 
census schedules.
•In dudes cultivators ana agricultural laboures (based on 100% schedules of 1971 

CcQpp),
••Includes agricultural labourers who work for others for wages in cash or kird 
((baaed Op 100% schedsftx of 1971 Census).
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*%t f  c? 1

( * )  3r («r) : str- ^  ss-rr 1

Retrenchment of Enfineerrs in H.S.L.

3299. SHRI RAGHUNANDAN LAI* 
BHATIA: Will the Minister of STEEL, 
AND MINES be pleased to state:

(a) whether retrenchment of ex
perienced engineers has taken place in 
the Hindustan Steel Limited recently: 
and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SIIBODH HANSDA): (a) No,
Sir.

(b) Does not arise.

w ixf 3f ‘ffanwtj-*’ *<mp * m  
*ptt% W !

3300. f t  ussr fiqrrft i w foft: 
«fV wm w  tiw *W t :

w  31for * ft  3rm% f t
w>m fa> :

( t )  m  $  ‘sftfTTWT ¥ n f  
«*r*r ^*tt  ̂ Sr 32 sr%?icr 
f t  ?r̂ cr p f t

(«r) *rfe ff', ’'ft ^  wft t  
?r«r f*n t>
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(*r) wror *r *T*r vt
c?nT 3w*ar 

% M w v n f ^ n f t  ^r^rrT^ t  tfk

(w) w  * m  tr 
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'  afvJTT-J^T’ **m ^PT TT rnp
sftsnr | fa^famr f t  f?rTrftwr 
% *nr*TTT i s *  Tt trftnrro ^r?r sn% 
% farr f f n  sfarcr jTff^r % f ^  
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ftpp î nr ^r srfewrr^ ?r|t | 1

SFT 5R T ? % H IT  ^  5*  TOT 
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| ?rV f̂*F <? ^  tfy^FT %■ ^n^rf 
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grfgpr £*ta*T % fat? w*w[ n 5?et»TR 
53  sw fa d  v r w v t  f t^ t

WTRi W f fPjqfd' <?t *TT f  I

Reference made by Minister oI Ship
ping and Transport repuiding 

Sethu Samudhram Project

3301 SHRI MURASOLI MARAN 
Will the Minister of EXTERNAL 
AFFAIRS be pleased to state

(a) whether the Sethu Samudhram 
Project Scheme has been referred to 
his Ministry by the Ministry of Ship
ping and Transport;

(b) if so, the reasons thereof, and

(c) the action taken thereon?

THE MINISTER OF STATE IN 
THE MINISTRY OF EXERNAL 
AFFAIRS (SHRI SURENDRA PAL

SINGH) (a) to (c) The Sethu 
Samudhram Project wts referred by 
the Ministry of Shipping and Trans
port to the Ministry of External 
Affairs in 1968 for comments on its 
international aspects, since it con
cerned the historic waters lymn bet
ween India and Sri Lanka The 
comments of the External Affairs 
Ministry were duly furnished

Reference to Sethu Samudhram 
Project dunng discuu»ions with 

Sri Lanka

3302 SHRI MURASOLI MARAN 
Will the Minister of EXTERNAL 
AFFAIRS be pleased t0 state whether 
Sethu Samudhram Project was ever 
mentioned during the discussions with 
regard to the agreement between India 
and Sn Lanka on the boundary m 
historic water between the two 
countries’

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SURENDRA PAL 
SINGH) No, Sir

Fall In demand of Steel Rods and 
other Steel items

3303 SHRI VAYALAR RAVI Will 
the Minister of STEEL AND MINES 
be pleased to state

(a) whether the demand of steel 
rods and other steel items have fallen 
considerably in the local markets 
leaking it very difficult foi small mills 
to function,

(b) whether Government are aware 
that there is good export potentiality 
of these items to the Middle East 
and Arabian countries but it does not 
materialise due to Government policy 
m this regard, and

(c) if so, the steps Government pro
pose to take in this regard?
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THE DEPUTY MINISTER Hr THE 
MtN&TBV o r  s m  a n d  m in es
(SHRI SUSODtt HANSt>Aj: (a) to
(c). Thfere are indications of some 
reduction in demahd of bats and 
rodp. Export of these products has 
been allowed in the context of demand 
find availability within the country.

Supply of Components ana Equip* 
ments to Soviet Aided Projects l»y 

UJ3.S.R.

3304. SHRI VIRSHADfiA SINGH: 
Will the Minister of HEAVY INDUS
TRY be pleased to state

(a) whether Government appi cach
ed U.S.S.R. for the supply of compo
nents and equipments to some Soviet 
aided projects; and

(b) if so, what has been the res
ponse of that Government in the 
matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
<SHRI DALBIR SINGH): (a) Yes, Sir.

(b) By and large, the Government 
of U.S.S.R have agreed to meet the 
requirements of these units in this 
regard.

Study by United Nations Conference 
of Trade tod Development 
Loss Sufretea by India doe to Migra

tion of Medical Doctors

3S05. Sh r i j a g a n n a t h  m is h -
RA: Will the Minister of HEALTH 
AND FMILY PLANNING be pleased to 
state:

(a) whether attention of the Gov
ernment has been drawn to the study 
oftttiid out bgr the United Nations 
Gonfetenefc of Tirade and Development 
Wi regard to the leas India lias to 
m dt* as a result o f the mStation of 
Medical Doctors to U.8Jl ; and

(fe) U so, tlfcft fOicttaft o f  the g ov 
ernment thtttto!

f  h e  d e p u t y  u ttn & m i i& t h e  
MINTSTEY OP WEALTH A m  fA M l- 
LY PLANNING (SHRI A. K. &ISKU):
(a) and (b). The United Nations Con
ference on Trade and Development 
conducted a study on “Tbe Reverse 
Transfer of Technology; Economic 
effects of the Outflow of Trained Per
sonnel from Developing Countries" 
This study was placed before a recent 
meeting of the Inter-Governmental 
Group on Transfer of Technology. 
Their report has not yet been receiv
ed.

Production of Silver

3306. SHRI NAWAL KISHORE 
SHARMA; Will the Minister of &TEEL 
AND MINES be pleased to state:

(a) whether in Zavar Mines in 
Udaipur District in Rajasthan, the 
tnnual production of silver is'decreas
ing;

(b) if so, the reasons therefor;

(c) the steps being taken by Gov
ernment to improve the production of 
silver by applying new methods;

(d) whether some geological survey 
is being conducted in the area for ex
ploration of silver and other metals in 
the area; and

(c) if so, the broad outlines 
thereof?

THE DEPUTY MINISTER Ufr THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a)
Zawar Mine in Rajasthan is basi
cally a lead-iinc mine with traces of 
silver whieh is recovered as a by-pro
duct in lead smelting. The silver cot*- 
tent of the ore milled at ZaWar has not 
shown any marked decline. Silver 
production has also not declined.

(b) and (c). Do not arise.
(d) and (e). No special survey is

being conducted In ZfcWlfcdMa for ex- 
ptotfttiott o f sttfer. of the
hfeati-dtab tjW body Uft the areftla beittg
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eontimrtdby tbft Hindustan Zinc Ltd., 
itt the tMars* « (  Wlteh all other me
tallic values Eke cadmium and silver 
.•are Investifated.

Shifting of Labour Bareau from Simla 
to Chandigarh

3307. SHRI DHAMANKAE: Will the 
Minister of LABOUR be pleased to 
state:

{a) whether a proposal for shifting 
the Labour Bureau office from Simla 
to other centrally located place has 
•been shelved for some years in view 
of the huge expenditure involved in 
shitting; if so, the facts of the matter;

(b) whether the shifting move for 
the Labour Bureau is a foot for the last 
several yews causing tension to the 
employees; and

(c) whether Government have final
ised the time schedule and taken firm 
‘decision in the matter for shifting of 
the existing establishment of the 
Labour Bureau at Simla and if so, the 
broad outlines thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OP LABOUR (SHRI BAL- 
GOVIND VERMA): (a) to (c ). A part 
of Labour Bureau was shifted from 
Simla to Chandigarh in August, 1971 
and it has already been decided to 
shift the remaining portion of the 
Bureau also to Chandigarh. The space 
requirements and other allied matters 
for accommodating fKe 'P&St of the 
Bureau’s office at Chandigarh are still 
under examination.
De-recognising of Private Medical 

Colleges

8906. SHRI SSWABA BBDDY: 
fiHfil S. M. SIDDAYYA:

Will the Minister of HEALTH AND 
¥ AXptr _' ̂ LAlwtWjr- t>e pteased to 
■■ft®*:

(a) whether the Indian Medical 
WmML i*cm *enau *• the ® ov- 
■uuumii ^0 f t iv s R  m -

dical colleges in the country and if 
bo, Governnleht’s decision thereon;

(h) what steps Government have 
taken to save the education career of 
the students of these private colleges 
if they are to be finally de-recognised; 
and

(c) in view of the experience of 
bad state of affairs in Private Medical 
Colleges, whether Government propose 
not to allow the Private Medical 
College* to be set up?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI
LY PLANNING (SHRI A. K. KISKU): 
(a> and (b). The Medical Council Of 
India had recommended to the Gov
ernment of India to de-recognise 
some of the private Medical Colleses. 
After careful consideration it was felt 
that the de-recognition of the colleges 
would cause undue hardship to the 
students. It has, therefore, been decid
ed that the annual admissions in the 
concerned colleges should be suitably 
reduced till additional facilities are 
provided warranting fareview by the 
Council.

(c) The matter is under considera
tion.

12.04 hrs.
PAPERS LAID ON THE TABLE

N otifications under Industries (D e
velopment and Regulation) A ct 
THE DEPUTY MINISTER IN THE 

DEPARTMENT OF PARLIAMEN
TARY AFPAmS (SHRI KEDAR 
NATH SINGH): On behalf of Shri
Ziaur Rahman Ansari, I beg to lay 
on the Table a «opy each of the fol
lowing Notifications (Hindi and En- 
glx& versions) ix ifcr sub-section (2) 
of sectfaw ISA *f the Industries 
<DeveOOp:nbeBt «ad  Regulation) Act,

(1) S.O. 398 (E) ~ published in 
Ctaette of India 4ated the 
28th June, 1474 regarding 
management ef the Om 
Parasakthi . JtfiUs Limited, 
Coimbatore. .
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(2) S.O. 433 (E) published in 
Gazette of India dated the 
12th July, 1974 regarding 
management of the Model 
Mills Nagpur Limited, Nag
pur.

[Placed in Library. See No. LT- 
8249/74.]

Aluminum (Control) Amendment 
Order, 1974, and Review and annual 
Report of Gujarat Mineral Deve
lopment Corporation Ltd, Ahmeda- 

BAD FOR 1972*73

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): I beg
to lay on the Table—

(1) A copy of the Aluminium 
(Control) Amendment Or
der, 1974 (Hindi and En
glish versions) published in 
Notification No. S.O. 440 (E) 
m Gazette of India dated 
the 17th July, 1974, under 
sub-sectioti (6) of section 3 
of the Essential Commodi
ties Act, 1955. [Placed in 
Library. See No. LT- 8250/ 
74.]

(2) A copy each of the follow
ing papers under sub-sec
tion (3) of section 619A oi 
me Companies Act, 1956 read 
with clause (c) (iii) of the 
Proclamation dated the 9th 
February, 1974, issued by the 
President in relation to the 
State of Gujarat:—
(I) Review (Hindi and En

glish versions) by the 
Government on the work. 
Ing of the Gujarat Mine
ral Development Corpo
ration Limited, Ahmeda- 
bad. for the year 1972- 
78.

(fl) Annual Report of the 
Gujarat Mineral Deve
lopment Corporation 
Limited, Ahmedabad, for 
the year 1972-73 along

with the Audited Ac
counts and the com
ments of the Comptroller 
and Auditor General 
thereon.

[Placed in Library. See No. LT- 
8251/74.]

Notification undbr Contract Lab
our (Regulation and Abolition)
Act, and Annual Report re-W0RK-
ing of Central Coal Mines Rescue 

Stations Committee, Dhanbad,

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI 
BALGOVIND VERMA): I beg to
lay on the Table—

(1) A copy of the Contract Lab
our (Regulation and Aboli
tion) Central (Second Am
endment) Rules, 1974 (Hindi 
and English versions) pub
lished in Notification No 
G.S.R. 870 in Gazette of 
India dated the 10th August, 
1974, under sub-section (3) 
of section 35 of the Con
tract Labour (Regulation 
and Abolition) Act, 1970 
[Placed in Library. See No 
LT-8252/74.]

(2) A copy of the Annual Re
port (Hindi and English 
versions) on the working of 
the Central Coal Mines  ̂
Rescue Stations Committee, 
Dhanbad, for the year 1972- 
73. [Placed in Library. See 
No. LT-8253/74.}

12.06 hrs.
CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

Reported Alarming Increase in 
Smuggling Causing Serious Damage 

to National Economy

MB. SPEAKER*: Shri Ram Gopal
Reddy. He ig not
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DR. V. K  R. VARADARAJA 
RAO (BELLARY): Sir, I call the
attention of the Minister of Finance 
to the following urgent matter oi 
public importance:

“Reported alarming increase in 
smuggling causing serious 
damage to national economy.”

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI K. R. GANESH): Mr. Spea
ker, Sir, In recent years, the modus 
operandi of smuggling into India has 
undergona considerable change. Pre
viously, smuggled goods like gold 
and watches used to be secreted on 
the person of carriers arriving at 
international airport? and major 
ports. Also, contraband used to be 
concealed on board ships and country 
crafts arrtving at various Customs 
ports. Now, smugglers’ boats con
taining large quantities of contra
band goods leave certain places in 
the Persian Gulf and in a matter of 
four to seven days land their goods 
at any of the pre-arranged spots on 
the West Coast. While certain areas 
may be more vulnerable to smuggl
ing, intelligence as well as seizures 
show that smugglers use any part of 
West Coast for landing the contra
band. Thus, the problem of anti
smuggling operations earlier con
fined to Customs ports has now 
assumed far greater dimensions and 
presents unprecedented difficulties 
with hundreds of miles of coast be
ing available to the smugglers for 
anding their goods. The organisers 
of smuggling operate behind the 
sceue. The carriers who get caught 
are afraid to give any evidence 
against the organisers.

I need hardly take the time of the 
House in elaborating the harmful 
effects of smuggling oh the economy 
of jthe country. Suffice to say that 
smugglijagis the means by" which 
nwn$y,' i* ^rnft^d to Indi* through 
illegal channels and this money then

becomes a part of the fund of black- 
money operating in the country. 
But for smuggljAg the foreign ex
change savings of Indians abroad 
would become available for import 
of essential raw materials and capital 
equipment.

Various measures have been taken 
during recent years and as a result, 
of these, seizures of smuggled goods 
have risen from Rs. 6.6 crores iu 
1966 to Rs. 25.8 crores in 1972. Since 
then the tempo of anti-smuggling 
efforts has been further increased 
with the result that the seizures, 
went up to Rs. 33.5 crores in 1973 
and in the first half of 1974, they 
have gone up to Rs. 28.7 crores.

In order to counter the new 
modus operandi of smuggling, Go
vernment has placed orders with a 
Norwegian firm for the supply df 20 
fast medium-sized boats. The sup
ply of these boats is expected to be 
completed in the next few months. 
After these boats have been tried for 
anti-smuggling operations, orders for 
another 80 boats will be placed.

Preventive Collectorates were set. 
up with headquarters at Bombay, 
Ahmedabad, Madurai and Patna in 
the recent years. A comprehensive, 
scheme for strengthening the pre
ventive formations on the West Coast 
has been sanctioned. The scheme 
provides for Shore-Guard Parties, 
Road Checking Parties and City Pre
ventive Parties. Necessary vehicles 
and fire arms are also being pro
vided. In addition, a comprehen
sive scheme for providing wireless 
communication net work is under 
implementation. This scheme will 
provide secret, reliable and quick 
means of communication between the 
anti-smuggling formations.

Companies of Central Reserve. 
Police have been deployed in areas 
around Daman and Surat where the 
smugglers were posing a law and or
der problem. Whenever there is 
specific information and naval ship^ 
are available nearby, naval authorK
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ties are being requested by the Cus
toms formations io  help in anti- 
smuggling effort. Certain other de
terrent measures are also under con
sideration. Income-Tax authorities 
are also taking appropriate action 
wader Income-Tax and Wealth-Tax 
Acts.

The various measures are being 
kept under constant review to meet 
the changing need* of the situation.

DR. V. K. R. VARADARAJA RAO: 
Sir, I do not think I need take much 
of t̂ ie time ol the House in enlarg
ing upon the seriousness of the situa
tion which has been revealed by the 
statement made by the hon. Min
ister. We all know how i-ij* country 
is suffering from inflation today. I 
think everyday the Hous* ,& seized of 
that subject and wc also know that 
black-money is one of the most im
portant contributory causes for this 
inflation. This enormous increase in 
smuggling from the figures given by 
the hon. Minister it appears that the 
seizure of smuggled goods has in
creased something like seven to eight 
times in the course of last eight 
years. As compared to the last year 
when the seized goods were to the 
tune of Rs. 35 crores this year it will 
come to Rs. 57 crores. I do not know 
what is the estimate of the hon. Min
ister for the multiplier for estimat
ing the total smuggling. I presume 
it would be anywhere of the order of 
Rs. 800 to Rs. 400 crores. That would 
be the total volume e f smuggling 
going on in this country It is not 
merely a question of black-money 
arising from non-receipt foreign ex
change used by smugglers. When 
this money is used, the smuggled 
goods do not pay any •custom? duty. 
So, we lose diatoms revenue and we 
know what the terrible state Govern
ment is in to avoid deficit financing. 
Therefore, ftoaiggiing leads to in
crease )a M e lt  flsfcfccln*.

TJaen*, Sir, t-h** *xu*nannft which is 
made in ifee «miggl*d foods 4$ not 
*ccaiirtMi tor Irocn ttafe &~

TW* jooney

becomes black-money which further 
adds to the problem.

Then, Sir, these smuggled goods 
provide conspicuous items of con
sumption on which black-money is 
used. Therefore, Sir, both on the 
*upply as well as demand side 
smuggling is having greater effect on 
the black-money then stated by the 
Minister in the statement.

Sir, the hou. Minister has talked 
about coastal smuggling and our 
coast-line being very long. Till now 
it was limited to the ports. But I 
am rather frightened by the note of 
helplessness which I find in the hon. 
Minister’s statement and if I were to 
supplement the statement by the pub. 
lie statement that he made as re
ported in the Times of India issue 
of August 19, ths helplessness shown 
by the Minister is even more cons
picuous.

AN HON. MEMBER: wants to
resort to satyagraha.

DR. V. K. R. VARADARAJA RAO: 
Satyagraha I will leave to Swatan- 
tra member from Gujarat. I will not 
mention Satyagraha. But the point 
I want to make is that if this kind 
of indefinite smuggling is such that 
we cannot protect the coastal ling 
areas, what happens if arms are 
smuggled? I waot to pose this 
question. It is a question that can 
threaten the safety of this country. 
If goods are smuggled from the areas 
in the Persian Gulf, and we know 
these areas, are also known for arms 
purchases, and Sf -arms are smuggled 
and if you cw.inet detect smuggled 
goods worth Rs. 400 crores how you 
are in a position to detect smuggled 
arms. Why is the Government not 
considering the position much more 
seriously than merely telling us that 
Government has placed orders with 
a Norwegian Arm lor the supply of 
20 fast medium-sized boats and also 
orderly  wireless equipment and so 
on. Sir, amugglinfi is ncft merely a 

of under-mvtfldag -or over
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involving but it is a question of 
enormously strengthening black* 
money in the country and its infla
tionary influence and also, if I may 
say so, causing a somewhat possibly 
alarming situation even political by 
thg opportunity that may be used 
by the smugglers to import arms 
into this country.

I would like to read one extract 
front the hon. Minister's statement 
that he made on thg 19th August and 
covered by the Times of India:

“Mr. Ganesti pointed out that 
the legal system in India was such 
that only the small fry among the 
smugglers got convicted. The big 
smugglers were well known..........

Well-known to whom?

“and moved freely in high 
society..........

I do not know if the Ministry of 
Finance is connected with the high 
society Then he says:

“In a few big cases, such as 
Bird and Co. and Mr. Rikhya, 
legal action in the court dragged 
for years. Several smugglers were 
sentenced only till the rising {pf 
the court. The top men had very 
good political and other connec
tions ”

I want to know what are these 
political connections’  Also what are 
these ‘other connections’? Evident
ly when the Minister makes a public 
statement he should be very careful. 
It is not a statement made on the 
file. Then further he says:

“Their intelligence system was 
almost foolproof, and they were 
even known to tap the telephones 
of the customs with impunity,”

The Minister of Communications 
is not her*, i do not know whether 
bugging and tapping & also a pheno
menon in my country. I thought it

existed in other important countries. 
Sir, then the statement says:

“and they were even known to 
tap the telephones of the customs 
with impunity.’'

Then, the report says:

“It seemed to Mr. Ganesh that 
the use of MISA. think MISA
means the Maintenance of Internal 
Security Act, and that Act ha & 
now recently received very strong 
judicial support. I am not a law
yer, but this was what" I read in 
the papers that the MISA can be 
used for almost any purpose; you 
can be in jail and still you can be 
put in jail further tor offences 
which you are supposed to commit 
when yqu are in jail or some such 
thing; I do not know law but that 
was what X read. It means that 
the MISA is good and ft can be 
used. The report says:

“It seemed to Mr Ganesh that 
the use of MISA was the only 
possible way to put the big smug
glers behind the bars” .

If you take that statement and 
compare it with the statement that 
the hon Minister has made before 
the House, I suggest with great 
humility that the statement that he 
has made before the House is much 
less informative than the statement 
that he has made before the public 
I thought, when I gave the call- 
attention notice because I was horri- 
fiejct by that statement, that the hon. 
Minister would add to that statement 
when he came before the House, 
give us more details, would identify 
the big smuggler? and would also 
suggest what action he is proposing 
to take to deal with the problem.

Now, I shall ask some concrete 
questions and I shall be very fast 
with them

My first question is this. What 
are the commodities that are being 
smuggled and from where? If they 
have already captured within six
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months about Rs. 38 crores worth of 
smuggled goods, I would like to 
know what are the goods that are 
being smuggled and from where they 
are being smuggled. What is the 
estimated value, in the opinion of 
Government, of the smuggling that 
^oes on today?

My second question is this. What 
is Govemmctnt’s awareness of the 
smuggling operations? They have 
got their own intelligence system, 
and the hon. Minister is very much 
concerned about it and h* wants to 
do all sorts of things about it. So, I 
would like to know what Govern
ment’s awareness is of these smug
gling operations? Where does this 
smuggling ordinance and where does 
it terminate? What are the Indian 
parties that are involved? I do not 
mean political parties. What are the 
Indian parties that are involved in 
these smuggling operations and what 
action are Government taking 
against these parties? Have our Go
vernment made any representation 
to the countries with whom we have 
very friendly relations from where 
smuggling is supposed to be taking 
place? Have we taken it up for
mally or informally with these coun
tries? What have we done with the 
smugglers within the country?

The hon. Minister has made re
ferences to people moving in high 
society. If you will allow me to ask 
a question, will he kindly define 
what is meant by high society and 
who are these people who are mov
ing there?

My next question is this.............

MR. SPEAKER: He can ask only 
<one question.

DR. V. K. R. VARADARAJA RAO:
'I shall make them parts (a), (b ),
(c) of the same question. This is 
the first time in eight years that I 
have tabled a call-attention notice. I 
shall make it part of the same 
question..........

MR. SPEAKER: Let him make
it a continuous question.

DR. V. K. VARADARAJA. RAO: 
Part (c) or (d) of my question is 
this. How are these-smuggled goods 
sold, because the amount involved is 
about Rs. 40 crores in six months? 
What action are Government taking 
against the display of smuggled 
goods and against the sale of these 
goods in public? Have we become 
so helpless that the hon. Minister 
has to threaten to do a dharna or to 
conduct a satyagraha before the 
shops where the smuggled goods are 
being sold in order to prevent their 
being sold? Are Government so 
helpless that they have got to re
sort to satyagraha to enforce the 
law?

Why are they not using our intel
ligence machinery and naval ves
sels? To what extent can we use 
our naval vessels and our military 
forces for the purpose of stopping 
this smuggling?

The last and most important point 
that I want to make is that this 
statement is not satisfactory. It is 
much less than what the hon. Min
ister has stated in public. It does 
not give us any details or any time- 
bound programme or (any progress 
report as to what is being done. 
What is Government’s concrete pro
gramme and Plan of action to deal 
with this smuggling? Will they re
port to Parliament in the very near 
future on what action they are tak
ing in this matter and what progress 
they are achieving in the success of 
their operations?

SHRI K. R. GANESH: I had
thought that by my bringing this
problem before the public, in view 
of its being a menace to our national 
economy and in view of the fact that 
in the present inflationary situation 
it  had assumed an urgency, I had 
Ithought very humbly that, I had
done or 1 was trying to do a public
service..........
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DR. V. K. R. VARADARAJA 
RAQ: Surely.

SHRI K. R. GANESH: Consider
ing the question that my friend, the 
esteemed hon. Member, a senior 
Member, a formfer Minister »^d an 
economist has put to me, I thought 
or rather I was having a feeling that 
perhaps it would have been better if 
1 had not come out in the public so 
openly, so ruthlessly and so frankly.

D. V. K. R. VARADARAJA RAO:
I want a follow-up.

MR. SPEAKER: He says not ruth
lessly, but helplessly.

SHRI K. R. GANESH: I am coming 
to that

He has asked a series of questions. 
Before that, he has put the problem. 
It is a fact that smuggling is a serious 
menace, there is no doubt about it; it 
is a fact that there is an integral 
link between smuggling and black 
money operations—no doubt about it; 
it is also true that smuggling not only 
deprives us of valuable scarce foreign 
exchange but also involves losses in 
terms of taxes, customs duties and 
various other things. It is also a fact 
that smuggled goods are a conduit 
for the use of black money and for 
ostentations living.

PROF. MADHU DANDAVATE 
(Rajapur): Nothing is being done— 

that is also a fact.

SHRI K. R. GANESH: I am coming 
to that.

He made a point about seizures. I 
have said in the statement that seiz
ures have increased from Ra. 8 crores 
sometime back to about Rs. 38 crores 
now. This may be partly due to in
crease in smuggling and partly also 
due to the fact that during the last 
couple of years... (Interruption*).

is a serious problem and let us 
*riew ft seriously; it is a serious pro

blem affecting our economy; he saw 
a note of helplessness in my .state
ment; I do not think it is helplessness,
I am prepared to be frank; -1 am not 
prepared to hide anything from this 
august House (Interruptions).

MR SPEAKER: Please take it ser
iously.

SHRI K. R. GANESH: I was going 
to say that partly it may also be due 
to increase m anti-smuggling oper
ations conducted by the customs de
partment about which I have detail
ed certain steps that have been taken. 
The number of seizures have increas
ed, the number of boats that have 
been captured have increased; I also 
mentioned about the preventive 
action being taken. I do not want 
to take up the time of the House on 
that.

He wanted to have a quantification. 
It is difficult to estimate and quantify. 
All that can be said is that the Kaul 
Committee went into it in 1971—that 
report has been placed before the 
House—and they came to the conclus
ion that illegal foreign exchange re
quired for financing smuggling would, 
at that point of time when the report 
was compiled, be of the order of 
Rs. 160-170 crores. May be during 
this period it may have increased I 
am even prepared to concede that this 
estimate may have been on the lower 
side.

As for the other point raised by the 
hon. member, I had tried to put the 
problem of smuggling in my press 
interview in its proper perspective. 
There are two or three aspects which 
have got to be understood. One is 
that smuggling is no longer an illegal 
operation conducted by individuals 
bringing these goods in ships or air
craft. That was the position a decade 
or 15 years ago. But now there is a 
neighbouring country from where 
smuggled goods are laden in high 
speed boats. Each of these boats caa 
hold goods of Rs. 50 lakhs.
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DR. V. K. jR. VARADARAJA RAO: 
Do you have diplomatic relations with 
that country?

SHRI K. R. GANESH: W* will* take 
that up.

They have their own laws; they 
have their understanding on this. 
These operations are not understood 
in those countries in the way
as they are here. But the fact is that 
from a particular country smuggled 
goods are coming in high speed boats. 
There the banking institutions have 
grown, the insurance institutions have 
grown and it has become a legal 
affair as far as they are concerned It 
is dumped into our country in large 
numbers in the wide, vast coast we 
have got. Therefore, Sir. this pro
blem has become very serious. It is 
not that only individuals are carrying 
on this large-scale dumping. Smuggl
ing has assumed, because of this fac
tor, almost the status of an organised 
industry. Thousands of people are 
involved in this operation of smuggl
ing. When goods come, thousands of 
people, fishermen villagers, etc, arc 
engaged in the transportation of goods 
from the arrival point to the distri
bution centres and then to the con
suming centre? Let me submit that 
no part of India today is safe from 
the dumping and consumption of 
smuggled goods because of the large- 
scale operations that are being con
ducted It is true that smuggling has 
increased and the responsibility lies 
with the Government.

Sir, being Minister-in-charge of the 
department meant for anti-smuggling 
operations, there is no escape for me 
from this responsibility. But, Sir, I 
want to mention about the social and 
economic roots of these smugglers. 
This has to be understood What are 
the social and economic roots of these 
smugglers? They are no longer in
dividuals whom you can nab.

MR, SPEAKER: You h*ve men
tioned only in regard to sea. Double

than *th*rt tftkeg place by land ftko. 
A  time will come wheh they will 
come here in Parliament also. I am
OaVMKft.

SHRI K. B, GA2«H; #  we have to* 
understand the problem in Ms oorreet 
dimensions, then, we he*? to reveal 
these facts regarding the smugglers 
who are operating from behind the 
scenes during the last couple of years 
or may be more. They are very 
powerful persons owning property and 
all that goes with it, whether it is a 
question of patronage or influence etc.

(Interruption*).

MR SPEAKER: He is not referring1 
to patronage from himself or others 
It is just a simgle observation. Why 
do you add your own meaning to it?

SHRI K. R. GANESH: Sir, the pro- 
blem has various dimensions. That 
is why I went to the Press I thought 
I owed a responsibility to the people. 
I wanted to put the records straight 
when I said that pub’ ic opinion has 
to be built Somebody asked me 
whether I will conduct a Satyagraha. 
I said’ I do not mind conducting a 
Satyagraha. That is a separate as
pect. Public opinion has got to pe  
built. It means, those persons who 
are operating from behind the scenes 
and who have, in the course of last 
several years, acquired considerable 
property and influence, have got to be 
un-masked before the public.

AN. HON. MEMBER: Who are
they?

SHRI K. R. GANJtSH: I was trying 
to submit that these persons who 
when caught by the IaeemfrtKK De
partment or by the Customs au
thorities, are in a position w  get the 
best legal luminaries available in the 
country. One *«<4bat pubUc ophites 
should he created <o ***** 
(Interruptions).
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MR. SPEAKER: Let the Minister 

speak. He has done such a wonder
ful research work on it. We are all 
very happy to learn that, after al>, 
some attention is invited to this pro
blem by him and Dr V. K. R. V. Rao. 
Here may I advise the Minister to be 
very brief? I think he has already 
covered a lot of points

SHRI K. R. GANESH: Sir, as you 
have directed, I will be brief. The 
commodities that are smuggled into 
the country are gold—it was reigning 
high at one time but now it is not 
so high—synthetic fabrics, yarn, 
watches, electronic equipments, tape 
recorders and various items of mach
inery. So far as the value of these 
goods is concerned, as I have indicat
ed earlier, according to the Kaul Com
mittee it comes to Rs. 160 crores to 
Rs 170 crores.

A question was asked as to how 
the smuggled goods are disposed of 
They are given to the various co
operative societies, National Co-oper
ative Federation, defence and police 
canteens. There is a procedure for 
it. After the goods are seized, till 
they are confiscated we have to follow 
various procedures, including adjudi
cation.

SHRI INDRAJIT GUPTA (Alipore): 
What about the smuggled gooda which 
are not seized, which are sold open
ly in Bombay?

DR. HENRY AUSTIN (Ernakulam): 
Instead of selling the seized goods, 
could they not be destroyed then and 
there?

MR. SPEAKER. That should be 
brought to parliament!

SHRI K. R. GANESH: A  question 
was asked as to how we are going to 
deal with smuggled goods which are 
not seized and confiscated, which are 
fouadr in -various pjftoes. It iy s fact 
that in some major cities, these goods 
are displayed. The raids are being 
conducted and the persons who are 

I8O1 LS—8

selling these goods axe fating arrested 
also. They are taken to courts also. 
But there are certain problems in 
that because in arresting these per
sons, there is some sort of hostility 
also there; the physical assaults are 
also there. The fact remains that 
when the persons are sent for pro
secution, they are let out lightly by 
the Magistrates because of various 
factors. This is a problem that has 
got to be dealt with.

The hon. Member has asked wfegt is 
the concrete programme that the Gov
ernment has got. I have already in
dicated how the Customs and other 
enforcement agencies are being 
strengthened to meet this challenge 
that we have got. They are being 
provided with fast speed boats; the 
staff has also been strengthened; the 
wideless communication net-work is 
being provided to them; more vehi
cles are being provided to them; the 
guards are also being provided and 
more intelligence is being done. There 
is coordination between various en
forcement agencies, the Customs, the 
Central Excise and the Income-tax 
under the Directorate of Revenue 
Intelligence.

These are the steps that would make 
some impact on the question of 
smuggling. He has asked why other 
measures are not being taken. For 
instance, he said about the use of 
MISA The Law Commission has 
gone into the question In their 
Forty-seventh Report, they have in
dicated this. I would like to read 
out that because it has a bearing on 
the serious question that is there. In 
their paragraph 16.12 of their re
commendations, they have said:

“We have carefully considered 
this question and have given due 
eoasideratien to the general tener 
of the majority decision in 
Dhillon’s case the obiter observa
tion made by Chief Justice 
Sdfcri . . .
MR. SPfcA&Ejt: You make it very 

clear. What is this!
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SHRI K. ft! OANkSH: “ ....w h o
spoke for the majority in the said 
case.

Our considered opinion is that, on 
the whole, it would be advisable for 
the Government to secure a con
stitutional amendment enlarging the 
contents of Item 9 in Hast I of the 
Seventh Schedule. We accordingly 
suggest that Item 9 of List 1 may 
be amended so as to read as fol
lows;—

“Preventive detention for re
asons connected with Defence, 
Foreign Affairs, the security of 
India, the effective realisation of 
duties of Customs and Excise, or 
the conservation of Foreign Ex
change; persons subjected to such 
detention.”

This is under active consideration of 
the Government.

So far as present Preventive De
tention Acts, are concerned, on ques
tion of law and order, on question of 
public goods, on question of move
ment of essential supplies, these are 
matters on which active consideration' 
is again being given by the Govern
ment as to whether present law itself 
could be used as far as these persons 
are concerned.

SHRI H. N. MUKHERJEE (Calcutta. 
North-East): The Minister has pro
mised to give out the names.

SHRI INDRAJXT GUPTA: Please
do it here and now.

SHRI ATAL BIHARI VAJPAYEE
CGwalior); You do it now.

SHRI K. R. GANESH: It is fairly 
known that Haji Mastan is one of Hie 
biggest smugglers of the country...

SHRI INDRAJIT GUPTA: Who pro
tests him?

SHRI K. R. GANESH: I am giving 
the names.

It is also fairly known that another 
person called Yusef Patel is a smug
gler of the country. In Gujirat, there 
is a person called Sukar Narain who 
has amassed considerable wealth. He 
has also a citadel, as far as that area 
is concerned, in which he remains. 
Hf> has been responsible for large- 
scale smuggling. He has been 
prosecuted for various cases under 
the Customs Act and various other 
Acts. The Income-tax Department is 
looking after their income-tax matters. 
Like that, there are a host of smug
glers in the country.

MR. SPEAKER: Why this discrimi
nation? You have not included Punjab.

w  % * rm r Jr
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SHRI K R. GANESH It is a fact 
that recourse to anticipatory bail is 
taken by some of these persons It is 
also a fact tnat there are certain 
areas which one can exaggerate a 
little and call >t a citadel of smug
glers because they own the entire 
property in those areas in various 
benamis, they have their own intelli
gence system, they do various kinds 
of intelligence work, they have sot 
craft they have got trucks they have 
got cars, and they are having m their 
employ a very large number of people 
who are engaged in this operation 
That is also a fact

As far as co-ordination is concerned 
co-ordination has been set up with the 
other enforcement agencies like the 
Director of Revenue Intelligence then 
the customs authorities which are 
verj important, Income-tax, as far as 
taking these people into income ' »x 
matters are concerned, then with the 
excise authorities, with the Border 
Security Police and also with the 
Naval authorities

I have already indicated that the 
public opinion has got to be aroused, 
at least for one purpose, that these 
people must be exposed before the 
society what they are not lionised as it 
was tried to be done in some papers 
Some of these smugglers have their 
own life series published

As far as open display is concerned 
it is a serious problem We are i n 
ducting mass raids as far as open dis
play is concerned People are arrested 
It should be intensified and it will he 
done

SHRI C M STEPHEN (Muvattu- 
puzha) The admissions made and the 
tmeilattoa» made bbth outside the 
House ad to-day, on the floor of the 
House arfe such, if 1 may say so. as to
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[Shri C. M. Stephen]
ser^i 9 sea#e of shock through the 
spine of any patriotic Indian.

Smuggling there has been. Every
body knows and about the dimensions 
of smuggling also everybody 1 as got 
his own ideas. I had sometime back 
read a report to the effect that the 
Maharashtra Government had identi
fied 45 leading smugglers and they 
have estimated the value of smuggled 
goods at about Rs. 600 crores in Maha
rashtra alone and that the report had 
been passed on to the Union Govern
ment. I would like to know whether 
the report is correct, whether the 
identification of these 45 people had 
been made and what exactly has been 
done to waylay them or to bring them 
under the net of the law.

The most dangerous aspect of the 
whole picture that has emerged is 
that everybody knows and the Go
vernment know who the smugglers 
are Everybody knows where the 
smuggled goods are being sold. 
Everybody knows the assets of these 
people. Everybody knows every
thing about everybody and yet, the 
Government has not been able to do 
anything

In 1966 there was a Committee 
under the chairmanship of hon. Shri 
Tiwary—The Customs Inquiry Com
mittee, some such thing—and the in
formation is that they submitted 
their report in 1967. I would like 
to know ‘Has anything been done 
on the report, submitted by them 
and what action has been taken on 
that’ ’ This sort of steps which the 
Government now say that they are 
proposing to take—-my information 
is, were proposed even as far back 
as 1967. What exactly has been done 
about it? That is something which 
the Government must reveal to the 
House.

Thirdly, Shri K. &  Ganesh ought 
to be complimented for the frank
ness with which he came out in the 
Press, but I mm reaHly shocked that

when he came to the Parliament, he 
put forth a statement which was too 
jejune, li&tess, anaemic, nothing new 
which is formal, somethin prepared 
by some officer. Not even a men
tion of the MISA has occurred in 
the statement that is placed before 
the House. He now states that 
whereas the proportion of smuggling 
operations are so big but he said 
the committee has indicated that 
goods were smuggled to the extent 
of Bs. 200 crores. But subsequent 
to that, the character of the opera
tions have changed and huge, mas
sive operations are taking place. If 
that is the case, when these opera
tions arc so massive and it was only 
Rs. 200 crores then, you can just 
imagine what it can be today with 
the speed boats running between 
foreign countries and our shores. All 
these things are taking place.

With respect to these things, he 
now wants public opinion to oe 
aroused. He could not come out 
with the entire statement before the 
House. I am sorry it appears that 
he has developed a cold feet. Other
wise, he could have come out with 
the whole thing when he made the 
statement before the House. When 
we gave the call attention, we had 
the Tunes of India report before us. 
The purpose of the call attention 
was to get additional information. 
Any way from the reply given to 
the question of Dr. Rao, quite a lot 
of things have come.

Mr. Ganesh was saving about 
arousing the public opinion May I 
raise mv humble voice to protest 
against this method of finding some 
scapegoat for what is takiug place in 
this country? Is it that there is no 
public opinion against this evil of 
smuggling? Is It that the people of 
this country are acquiescing with 
this sort of anti-social activities? Is 
it that the people are lionising them? 
Who exactly are lionising them?.

The Minister says tfc*t &e tqpmen 
had very good politic*], and other 
connections. Is it oh any definite
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information that he is saying that? 
If so. which is the political connec
tion? If gome political connections, 
are shielding them, are the public 
to be condemned for that?

SHRI K. R. GANESH: I have not
said that

SHRI C. M. STEPHEN; There is 
no lack of public opinion m this 
country. The public opinion in this 
country i? furious against fcUck- 
marketing. The public opinion in 
this country is furious against the 
noarding, it is furious against smug
gling. The public opinion is red-hot 
furious against ell these anti-social 
activities. There is no dearth of 
public opinion.

Now, MISA is sought to be re
sorted to. B^t does it require a pub
lic announcement for that? Who 
stood in the way of taking action 
under the MISA? MISA has been 
there now for quite a number of 
years. What stood in the way of 
taking action under the MISA against 
these anti-social elements in the 
country? Who stood in the way? 

v What stood in the way? Did 1he 
political connections stand in the 
way? Or the money-power stood in 
the way? The Minister ought to 
explain to us what exactly stood in 
the way of implementing MISA 
against anti-social elements?

Well, Sir, action will have to be 
taken. Therefore, what is necessary 
is the will to take action against the 
anti-social elements. We have got 
the complete sanction of the entire 
country. The Constitution can be 
amended, the law can be amended 
and any instrument will be Put in 
your hands if only you have got the 
will to proceed against them. It is 
the lack of will. May be Mr. Ganesh 
has got the will. But who does not 
bave ttee wfll? Is there anybody else 
in the Government who has not 8°* 
the will? 1 want to put the question 
to him. Lot there be no scapegoat 
about this.

This is a dangerous situa+ion. The 
entire coast-line is open to the peo
ple. Speed boats are coming and go
ing. These things are being sold in 
the Crawford Market and in the 
Calcutta market. In Madras every
body knows where you can get the 
smuggled goods and you say Rs 26 
01 ores worth of goods have been 
taken in. On what basis—-that is 
m i ‘levant. In the name of Rs. 26 
crores being sold out to the co
operative stores, smuggled goods are 
being sold out freely plead.ng that 
it is good that we all purchase from 
the co-operative society. Have the 
Government even considered whe
ther these products of sin, these pro
ducts of anti-Sofcial activities, whe
ther you should make a profit out of 
them or you should destrov them so 
that smuggled goods may be way
laid and may be taken up wherPver 
you find it? Some such action has 
to be taken.

The Minister has said that one 
Indian owned 23 boats registered m 
Dubai alone, not to mention of the 
several registered in Inrivi. When 
did the Government get this infor
mation’  How many nights were 
allowed to pass by after you got 
this information? What is your ex
planation for not taking action 
against such a person who had re
gistered boats in Dubai ard several 
in India? What action has been 
taken and what is your explanation 
if you have not taken action so far? 
Have you got any specific ide<»s as to 
the dimensions and the nature of the 
operations going on?

The security of the country is at 
stake, if I may say so, because the 
entire coastal belt is open, the Go
vernment is helpless, the people are 
operating, crores of rupees is being 
plundered and smuggling operations 
are going on. What is the guarantee 
that under the garb of smuggled 
goods, there will be no ammunition, 
no bombs, etc? What is the gua
rantee that espwnage activities are 
not going on under the guise of
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smuggling operations? That is why 
I submitted that the things revealed 
are really shocking. I want to know 
what the factors are which stand fei 
the way of taking action against the 
criminals, to know who is in these 
smuggling activities and so on. I 
want to get a clear and categorical 
reply from the hon. Minister.

SHRI K. R. GANESH: We have
not received any report from the 
Maharashtra Government. Let me 
tell this at the outset; this is a state
ment of fact which I am just in
forming you. Even according to the 
Kaul Committee, which submitted 
report in 1971, the extent of foreign 
exchange required for illegal use by 
these elements was estimated to be 
of the order of Rs. 160 to IK  170 
crores and I am prepared to admit 
that it may be on the lower side or 
things might have improved now, 
but the problem is there and I have 
already said about that. Rpgarding 
the hon. Member, Shri K. N. 
Tiwary’s report* I do not have all 
the facts with me just at the monrent. 
Earlier many times this question 
was discussed in the House. Many 
parts of this report were imple
mented and I have sent a note. As 
far as the questions of reorganisa
tion of the Department are concern
ed they are under various stages of 
consideration. I have already paid, 
this report is being given due con
sideration.

Now, regarding the steps being 
taken, I have already said that pre
ventive collectorates are there and 
they are responsible for anti-smuggl
ing operations. The question of equip
ments like faster boats, wireless sets 
and various other things are taken up 
and we should have another complete 
wireless unit which will keep track 
of all these things and these activities 
have been set in motion and things 
are improving; we are strengthening 
the staff at Custom Houses, duty-staif 
and guards and so on. These opera
tion* are pel te tnoMaii the
question dt training is beta* taken on

hand. There is continuous exchange 
of views between the various Enforce
ment Directorates, Income-tax, Cus
toms, Central Excise authorities and 
also with CBI and other agencies. 
When I said that public opinion has- 
to be aroused, I am sorry, the hon 
Member has somfewhat misunderstood 
me and I may tell him, I did not mean 
that the public is acquiescing. That is 
not at all my idea, but the fact is 
this We have discussed this question 
in the House several times. The fact 
is that the mass media has also taken 
up this question. It is a fact that 
whatever information I have, I have 
shared with the House and I have not 
tried to keep away anything from the 
House Let us even take the name of 
Haji Mastan. 1 think Illustrated 
Weekly came out with his whole life 
story with photograph in multicolour 
paper Now iust imagine, what im
pression it creates in the minds of 
persons who do not know the extent 
of smuggling which is playing so much 
havoc to our economy, to our slender 
foreign exchange resources, and even 
to our social health, because, what we 
find is that from these things, a new 
pattern of life, so to say. is coming.

13 tors.
Blue films are also being brought; 

tape-recorders, cassete, sexy music are 
being brought. (Interruptions)

SHRI DINESH SINGH (Pratap- 
garh): The Illustrated Weekly is also 
highlighting this issue. Why are you 
not arresting concerned people?

SHRI K. JR. GANESH: I have given 
you an answer. Let us face the tticts 
that some of the people in Bombay in 
the streets after streets own these things 
in the names of various benami per
sons. Even the people with social status 
patronise them. Therefore the ques
tion is this. Apart from using all our 
methods. (Interruptions).

MR. SPEAKER: Will you kindly sit 
down for a minute? May I advise the* 
Minister that when a Member speaks, 
he is bound to be explaining many 
things. He Should catch the basic
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questions and, in a brief reference, he 
should answer them. The moment he 
expands the scope many other things 
may arise out of It, You better catch 
the bas»ic question* of the Members 
and then answer them.

SHRI K. R. GANESH: The only
question that the Member has asked 
me is this. A  former Minister of this 
Government asked a question namely 
why deterrent action under MISA is 
not taken against those people To 
this I have given my answers.

MR. SPEAKER: You better answer 
Mr. Stephen’s Questions. He was not 
a former Minister.

SHRI K. R. GANESH: I have given 
answer to this. As far as the use 
of MISA is concerned, I have given 
the extracts from the Report of the 
Law Commission. I have also indi
cated m relation to the question of 
law and order that there are provi
sions in MISA which will be given 
active consideration for using against 
those persons who are disturbing the 
tranquillity That is what I have 
stated.

MR. SPEAKER: Mr. Piloo Mody.

SHRI PILOO MODY (Godhra): Mr. 
Speaker, Sir, I shall first read very 
briefly this innocuous statement that 
has come out. I sympathise with mv 
friends here and my colleague Dr. Raa 
When you see in the newspapers somf>- 
thinjjr so much more pungent and 
informative news, the House is entitl
ed tn a better treatment. In this 
particular document, the fact of the 
matter is that a tremendous technolo
gical progress has been made in the 
smuggling industry with which unfor
tunately, the Government of India has 
not been able to match. This is really 
a crux of the matter. Whereas the 

industry, on the one side, has made a 
tremendous technological progress the 
Government of India i«* still hoverins 
with hovercraft* which they decided 

*0 buy, gome five years ago and which,

we are still debating whether they 
should be brought or not, but they 
have not bought them. In fact the 
minister says that he is going in for 
20 fasi medium sized boats as if this 
was a great achievement—probably,
Ihey took six painful years of preg
nancy for coming to this conclusion! 
And the boats have still not arrived. 
They are thinking in terms of catch* 
in# the smugglers but who will puf 
noose around their necks. Who will 
put the noose around them the moment 
tvrenty fast medium sized boats 
arrive in this country? God alone 
knows when will they arrive. It was 
in July 1969 that everything was 
settled; everything was finalised about 
the purchase of hovercrafts to catch 
smugglers. It was, unfortunately on? 
of those rare davs when the deal was 
to be finalised and the order placed 
when Mrs. Gandhi decided to get rid 
of Mr. Morarji Desai. He walked 
out of the Finance Ministry and she 
walked in the Finance Ministry but 
that order never got completed. It 
was a sad occasion when because of 
change of Ministership we did not get 
those ships. To lament that smuggl
ing has increased to this proportion I 
think, it is a bit of an eye-wash. I do 
not even think that the House has 
been apprised of the problem adequate
ly. Smuggling is going on a far larger 
scale than even the Minister has re
vealed and the reason for it is that the 
Indian border, that is the coastline 
as well as Himalayan border are 
totally open borders. There is not 
only nobody to stop you from coming 
in but you will find thousands of colla
borators on the other side willing to 
help you if you want to smuggle be
cause everybody is hungry to get some 
occupation to keep body and soul 
alive. I have often wondered what 
you are going to do with lakhs and 
lakhs of graduates whom we produce 
vear after year. This is another 
thing to be taken note of. The people 
today who are employed with the 
'smugglers are graduates. They are 
no longer a bearded fellow who is 
mnning behind trees and going about 
They are university graduates who
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[Shri Piloo Mody] 
tor want °* better occupation find to
day this is the only one occupation 
left open to them and they are realy 
going astray. Therefore in terms ol 
expertise and in terms of skill you 
have these hundreds and thousands 
of graduates at any pomt to help them 
apart from the fact that the police and 
Customs officials help them. I am 
horrified by the suggestion that the 
Navy should be utilised for this pur
pose Yes, if the strength of the Navy 
could be utilised for checking smuggl
ing I am for it but I warn the Go
vernment and, the House that to in
volve the Navy in a dangerous opera
tion like this which is so full of tempta
tions would be disastrous for the 
Navy. It should be kept out of all 
such temptations which are all avail
able to these people. The Minister 
has cried about the fact that these 
people are all known to high society 
and are friends of political society. 
Has he read this article which has 
been published in ‘March of the Nation' 
dated 20th April with the heading 
“The Smuggler King of Daman” ? It 
ts just one of those articles which will 
give minute details of what is happen
ing in that particular spot If you 
like I will produce 12 other such arti
cles for your education and informa
tion. The Minister has been very cute 
by quoting a cock and bull excuse 
about what the Law Commission 
stated which inhibits the Government 
(from using MISA against these 
people. If I ever heard a more 
absurd argument for not wanting to 
do something. If you talk about the 
Law Commission report that that is 
inhibiting then the Law Commission 
also recommended that you should pass 
a constitutional amendment which will 
give you enabling power. X would 
like to know why not all the time 
since the Law Commission report came 
to you you have not brought that 
amendment although you brought so 
many other infructuous amendments. 
When It comes to saving the skin of 
your miserable politicians you bring up 
that scalping or anti-scalping which 
is known *s Thirty-third constitutional 
amendment Bill but when it comes to

bringing laws which will help these 
matters there seems to be absolutely 
no desire of it. And the Minister has 
admitted in public that there is poli
tical affilittion with these people. Do 
you think that smuggling to the tune 
of something like almost a thousand 
crores of rupees can take place in a 
country where everybody knows the 
names of the smugglers, everybody 
dines and dances with them, everybody 
is helped by them everybody drinks 
with them, and yet they cannot be 
diiested under the MISA? I would like 
to know which law or which commis
sion permitted the Government of India 
to arrest innocent students under the 
MISA. Was there any direction either 
from Parliament or from anv commis

sion? Under the MISA regulations, 
how many innocent students have Go
vernment so far arrested? How many 
are even today in jail, and how often 
do they plan to use this law against 
Innocent Students? Thev cannot use 
It against the smuggler* that are 
ruining the country and ruining the 

economy of this country, and yet the 
hon. Minister tells us that he Is 
serious about it or something like that 
Does he think that we believe, \rhen 
he makes a claim that he would go and 
do dhama over there that it is a 
serious thing that he is talking about? 
So, let us not get over-excited about 
this smuggling.

MR. SPEAKER: Now. the hon.
Member should ask this question.

SHRI PILOO MODY: Please give 
me another five minutes. Another 
five minutes will not kill you. I 
assure you that in another five 
•ninutes I would not smuggle you out 
of the House.

The fact of the matter is that today 
you can order anything through the 
smuggling racket. If you want 
machines for industries or you want 
aew automobile cars, not onlv do thev 
orovide the equipment or the car but 
they give you a one-year guarantee for 
that: for one year nobodv will haras* 
you, and nobody 'sdH come and ask you 
any awkward Question a« to whew* 
this machine or Car or anything also 
cams from
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Some of these denis are so well equipp
ed with electronic and communication 
facilites. I do not know where they 
«et telephones from, if it is not from 
the telephone industry and the tele
phone Ministry. I do not know where 
they get the use of all manner of craft 
jxirt landing facilities and radar equip
ment witfcout this Government bein# 
able to detect it

fhe conclusion is all too obvious.
Links that connect smuggling power 
with political power are the only 
reason why smuggling can be permit
ted in this country. But for that, it 
could not be permitted.

MR SPEAKER: Let him please ask 
ms question. We decide everyday 
that not more ihan five minute should 
oe given to a Member but that is not 
being observed.

SHRI PILOO MODY: For instance, 
throughout Bihar and in eastern India, 
all the smuggling is done really under 
the patronage of a Uuion Cabinel 
Minister. In the past, questions have 
been made to say that smugglers have 
given money to the ruling party that 
the smugglers have met the Prime 
Minister in person. This was deni
ed. ..

SHRI MADHU LIMAYE (Banka): 
Not in this House. For God’s wke. 
let him not say that. I made the 
allegation and she has not denied it 
tn the House.

SHRI PILOO MODY: This state
ment is made by me that I heard it 
In this House. She denied it in this 
House. If I want to say that, let me 
say that. She denied it in the House.
I have had it since then checked up 
that not only did he meet her hut he 
met her twice. Now, when you have 
information like this and you read 
articles like this in th* ^  1 *?} 

afraid Uhe two things just do not add 
up.

Yes, smuggling has to be stopped. I 
have shown a way to this Government
how this smuggling can be stopped

without going through ail the painful 
processes that they want to do it 
through. Let them abolish their 
foreign exchange control, float the 
rupee and they will have no smuggling 
problem in this country, none whatso
ever and when it comes to getting 
rid of smuggling, even Dr. V. K. R V. 
Rao is not interested because he starts 
saying ‘Oh’ ‘Uhm’ and so on, because 
the remedy suggested does not suit him 
or is limited....

DR. V. K. R. VARADARAJA RAO:
It is not architecture but economics.

SHRI FILOO MODY: It is not 
architecture, and therefore he thinks 
it is economics.

DR. V. K. R. VARADARAJA RAO:
Let him start learning it. it Will do him 
good.

SHRI PILOO MODY: I would like 
to utter just two short sentences. One 
is: is the Government honestly
interested in getting rid of smuggling?
I want a ‘yes’ or *no’ anfeWer. H the 
answer to the question is ‘yes’, either 
he spells out a complete scheme ot 
how through policing and legal methods 
he intends to do this or alternately 
accepts the suggestion that I have 
made counter to Dr. V. K. R. V. Rao’s 
advice because that, I guarantee, will 
bring an end to smuggling in this 
country.

SHRI K. R. GANESH: Apart from 
his explanation, he has asked about 
the boats that have been pending for 
a very long time. He has mentioned 
that because of some change these 
were delayed.

The use of proper craft for anti- 
smugfeline operations was examined 

by a very htgh-power committee 
known as the Dr. B. D. Nagchowdlnay 
Committee. The Committee of course 
took some time. Ite was then Scienti
fic Adtfser to the Government of 
India. Various suggestions were con
sidered and finally they came to the
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conclusion that it is necessary to have 
fast conventional craft bigger craft, 
medium sized craft, smaller craft As 
a result of that, action was initiated to 
get first 20 fast medium s i»  craft 
from Norway. These craft are not 
easily available. It has taken time, 
with all the expedition we could, to 
locate these craft because these are 
very sophisticated craft made of fibre 
glass equipped with all the sophisticat
ed machinery, radar and various other 
things. We want to test this craft. 
They are being been delivered. Some 
of them will arrive within the next two 
months. We want to test them as far 
as their operation is concerned. Then 
the rest of the craft will be ordered.

He posed a question about the action 
to be taken. I have already indicated 
what the Law Commission as said.

SHRI SHYAMNANDAN M1SHRA 
(Begusarai): Why cannot they be 
treated as political workers and 
arrested?

SHRI K. R. GANESH: That is a 
separate matter.

SHRI SHYAMNANDAN MISHRA: 
Till now you have Wad no difficulty in 
using M1SA to arrest political workers.

SHRX K. R. GANESH: One can 
always have a view on that. Govern# 
ment is taking steps on the basis of 
the recommendations of the Law 
Commission. We are alao seriously 
considering whether under MISA thesq 
people can be dealt with. We are 
seriously considering what should be

done, what changes should be 
efteeted.

Then h» said about a Bihar Minister. 
It was written in his paper....

SHRI PILOO MODY; I did not 
apeak about a Bihar Minister.

SHRI K. R. GANESH: You said 
about a Union Minister.

It was written in his paper, I dr, not 
think it is serious enough to require 
any repudiation from me.

SHRI PILOO MODY: That is why 
you remain perpetually ignorant.

SHRI K. R. GANESH: He asked
whether Government is interested in 
meeting the challenge which smuggling 
posed to the entire economy of the 
country. I may emphatically say that 
Government is interested in this. Steps 
have been taken. Steps will be taken. 
With the strengthening of the enforce
ment agencies, with the strengthening 
of the customs department, with the 
equipment that we are trying to give 
to these formation*,, with the changes 
m law that are taking place, with vari
ous other measures that are being 
taken, with the co-ordination between 
the income-tax and customs depart
ments, so that it can also be looked at 
from the income-tax angle, and also 
with further changes in law as far as 
deterrent action is concerned, I think 
it will be possible to make a dent as 
far as anti-smuggling operations are 
concerned.

SHRI PILOO MODY: The sum of his 
answer is ‘no’.

22, l&H in mttggting <CA) 212
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STATEMENT RE ALLEGED VICTI
MISATION OF EMPLOYEES IN 
VARIOUS OFFICES UNDER THE 
COMPTROLLER AND AUDITOR- 

GENERAL OF INDIA

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN) 
Mr Speaker, Sir, Sbri Atal Behari 
Vajpayee had made a statement m this 
House on the 9th August, 1974 regard
ing alleged victimisation of employee!* 
of the various offices under the Com
ptroller and Auditor General of India 
The facts of the case as I have ascei- 
tained from the Comptroller and Audi
tor General are as follows —

(D 'O n 1st May, 1974 the All India 
Non-gazetted Audit and Accounts Asso
ciation served a strike notice on the 
Comptroller and Auditor General The 
notice was for an indefinite strike from 
6 00 AM  on 10th May 1974 It was 
to be preceded by a pen-down strike 
on 8th and 9th May

(<>) The strike aflected about 20 
Audit and Accounts Offices m the 
country In the offices at Raikot and 
Gwalior, there was serious intimida
tion and violence by some of the strik
ing employees with the consequence 
that they were arrested by the police 
The strike was withdrawn on 13th 
May, 1974

(3) As a consequence of participa
tion in the strike, pay cut was impos
ed on about 6,000 employees on the 
principle of “no work no pay” for the 
days of the pen-down strike and com
plete strike Since notice of indefinite 
strike had been given and the emplo
yees resumed duty on 13th May, 1974, 
they were allowed pav from 13th May 
onwards and the pay cut applied to the 
entire period of strike including the 
holidays On 11th and 12th May. Out of 
about 6,000 employees affected by the 
pay cut, break in service has been 
ordered in reflpect of 3636 employees 
Some of the cases affected by the pay

cut and break m service are under re
view.

(4) Following acts of intimidation 
and violence by some employees, the 
administrative authorities had to resort 
to disciplmery action and 170 emplo
yees have been suspended.

(5) Consequent on receipt of strike 
notice from the All India Non-gazettea 
Audit and Accounts Association and 
their affiliate units where strike had 
occurred, the Assocation and the affili
ate units were served notices to show 
cause why recognition may not be with
drawn because of violation of the 
terms of recognition No final decision 
has been taken about de-recogmtion
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13.22 bn.
MATTER UNDER RULE 377 

in Delhi to starve Capital of wheat
Reported conspiracy of grain
DEALERS IN DSUfit TO STARVE THS

Capital of wheat

SHRI S. M. BANERJEE (Kanpur): 
Mr. Speaker, Sir, I would like to 
raise this most important matter, which 
is in regard to the alarming news item 
as it appeared in Patriot of today, 
under the heading ‘CONSPIRACY TO 
STARVE CAPITAL OF WHEAT’

Sir, perhaps, you are aware that 
from yesterday not a grain of wheat 
or an ounce of atta is readiljr avail
able in any shop. One has to pay 
through his nose to get one kilo of 
'wheat and that also, he cannot pur
chase from the open market. He gets 
it in the night by some agencies who 
are minting money at the cost of the
people. Sir, the news item says:

"A  grand conspiracy seems to 
have been hatched by big 
grain dealers to deny wheat to 
the people of Delhi and to
use their cries of protest to
force the authorities into rais
ing the free sale price of 
wheat.

Mandi sources say that licensed 
wheat dealers are refusing to 
lift wheat stocks. Farmers 
are learnt to have been paid 
gratuities, to keep the wheat 
with them. As a result a 
large tonnage has rotted and 
has been fed to animals."

It also says:
1&23 hrs.

“The black market rates jumped 
to a high tit Rs. 275 a quintal 
in the early days of August.”

[Mr. Depuiy-jSpeaker in the Chair]

Then, Sir, the price of Kalyan, a 
special D&i variety of wheat is rang
ing betwen Rs. 250 to 270 per quintal. 
You know, Sir, the price has been fixed 
at Rs. 161 per quintal. Nobody is get

ting at the fixed rate. Wheat is not 
available to the ordinary people. I 
can say with all confidence and with 
all sincerity that even in North Ave
nue and South Avenue markets where 
there are ration shops, wheat has not 
been given; atta has not been given; 
even rice is not available there. When 
Members of Parliament are facing such 
a situation, it can be imagined, what i* 
happening to the common people in 
Delhi and near about places. This is 
a deliberate attempt and a conspiracy 
by the grain dealers, in connivance 
with some of the agencies, which may 
be political or non-political.

I may say for the information of 
the House that in Alipur. which is a 
place on the borer of Rajasthan, peo
ple are getting the gram. It is also 
coming from Haryana in Camel back, 
trucks and shuttle trains. The atten
dant risks of penal action and confisca
tion at the border points is another 
factor in the sky high black market 
rates. Even though during the day 
there is resrtiction on the movement 
there is no such restriction in the 
night. People can come and go by 
paying money to the people who man 
the checkpost. This is happening daily 
and I am surprised that no action is 
being taken. When this could hap
pen in Delhi itself, can we imagine 
what is happening in other places?

Another important point is the sharp 
increase in the prices of essential 
items. Coarse grains have moved up 
by Rs. 15 to 20, pulses by Rs. 10 to 
27. edible oils bv Rs. 45 to Rs. 100 and 
sugar by Rs. 50 a quintal. This is 
happening when there is all this tall 
talk here about checking inflation. 
We are being told that after taking all 
these anti-inflationary measures there 
wm be no rise in the prices of essen
tial commodities. Yet, we are finding 

that the prices are going up by 10,20,30 
or even 40 per cent. Further, grain is 
not available. So, in the name of all 
those who are being starved, ordinary 
workers who are getting only one cha- 
pati a day. I would request the hon. 
Miniffer to attend to this problem. I 
have myself visited most «K the shops
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incognito, without telling them that I 
am a Member o f Parliament, and 1 
could not get a grain of wheat or an 
aunce of atta This is a conspiracy by 
the grain dealers to get a higher price 
for wheat Those who are hatching 
this conspiracy should be arrested 
under the MISA like the striking rail
way employees have been arrested 
What has happened to the DIR9 Has 
it become blunted’  Let them be arrest
ed and paraded m the streets of Delhi 
I would like to know what action has 
been taken I would request the 
Minister to make a statement and 
allay the fears in the minds of the 
people of De’hi At the same time 
Sir I request you to allow a discussion 
on this problem
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W  DEPUTY-SPEAKER I have 
allowed Shn Banerjee to have his full 
say But you must Realise thtft I have 
to conduct the proceedings under the 
rules

S iR l MA'DHtJ LIMA YE I want to 
make only one submission

IBM {SAKA) Matter under 218  
Rule 377

MR DEPUTY -SPEAKER Under
rule 377 your name is not here

BTcT ?JT5 fii’T 
-sft feTT wr WT

MR DFPUTY-SPEAKER When I 
am sitd<mg why do you speak simul 
taneouoly’

fiwfr t t  f w  % %
STflT ‘tf'X T$T r I

MR DEPUTY-SPEAKER I am pre
pared to give all the opportunities 
within the ambit of the rules* But 
wh> do you want me to commit an 
irre^uianty by breaking the rules’  
Thib is what I do not like (Inter
ruptions)

Older please Let me dispose of 
Iim ajes point He hat. asked me 
about certain notices that he has given 
I am not in the know I come to the 
Chair and I find this Ordei paper on 
which Mr Baneriee s name is men 
tioned How can you except me to 
answer that’  The Speaker may have 
decided about it You may meet him

Now the Minister is here Let us. 
hear the Minister (Interruptions) I 
im not able to follow anj thing

SHRI DINEN BATTACHARYYA 
(Serampore) * • (Interruptions)

MR DEPUTY-SPEAKER This will 
not go on record

The Minister >

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRT CULTURE 
(SHRI ANNASAHEB P SHINDE) 
Sir I wish the allegations were made 
on the floor of the House on the basis 
of verified information

••Not recorded.
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(Shri Annasaheb P. Sind*]
As far as Delhi’s wheat supply posi

tion is concerned, we are aware that 
there have been some problems of 
availability and prices. But 1 would 
like to dispel the impression of the hon. 
Member. Delhi’s population, according 

- to the Census of 1971, was 40,65,000 
and now, according to the estimate, it 
is 46,61000. We are supplying 35,000 
tonnes of wheat and 4,000 tonnes of 
rice monthly. In addition to that, the 
movement of rice—that is, of course, 
non-levy rice which is dependent on 
market availability—is free because 
Delhi forms a part of Punjab—Harya- 
zone area. There is no restriction 
on the movement of coarse grains 
This naturally helps the availability of 
foodgrains in Delhi.

Recently, there has been some diffi
culty about availability of wheat on 
trade account. The Delhi Adminis
tration has secured 36,000 tonnes of 
wheat from Punjab and Haryana and 
they propose to move 12,000 tonnes 
out of it to Delhi with the help of 
NAFED. In addition to that, they also 
propose to bring in 23,000 to 24,000 
tonnes from Punjab and Haryana on 
trade account. So, the quantity of wheat 
and rice supplied through the public 
distribution system to Delhi amounts 
almost to eight kilos per day. There
fore, the story of scarcity would not 
be a correct thing.. (Interruptions).

SHRI S. M. BANERJEE: May I tel! 
you with all honesty -and in all humi
lity that it is not available in Delhi?
I can show you people standing from 
5 0* Clock in the morning with the en
tire family asking for a bowl of rice. 
They are not getting What is the use 
o f havfng these tall t61ks?

SHRI ATAL BIHARI VAJPAYEE 
(Gwalior): What about those who do 
not have ration cards? They are fac
ing difficulty. Wheat is not available 
in the free market.

SHRI ANNASAH1B P. SHINDE: 
They can apply for ration cards if they 
are citizens of Delhi. There should be

no difficulty to jetting ration cards. If 
the bon. Membef brings the eases to our 
notice, I am prepared to take up the 
matter with the Delhi Administration. 
There will not be any lack sympathy 
as far as this aspect is concerned. The 
number of units for which ration cards 
have been issued in Delhi is 58 lakhs. 
Obviously there are some bogus cards 
also.

There seems to be some difficulty 
about the quality of foodgrains. We 
have received some complaints about 
that and I have taken up this matter 
with the Delhi Administration.

We have assured the Delhi Adminis
tration that, even in the months to 
come, we shall make every effort to 
see that the Delhi area is taken care 
of. As compared to many other parts 
of Tndia, Delhi is really receiving a 
very substantial quantity of food
grains

SHRI ATAL BIHARI VAJPAYEE: 
Delhi is not a wheat-growing area. 
Why don’t you allow free flow of 
wheat from Haryana and Punjab’  
What is the difficulty?

SHRI ANNASABHEB P. SHINDE: 
This is policy matter.

SHRI S M. BANERJEE: There is a 
conspiracy by the grain dealers; they 
are not lifting the grains and this is 
creating scarcity conditions. What 
action are you taking against those 
grain dealers?

SHRI ANNASAHEB P. SHINDE: 
More than 1900 raids have been carried 
out in Delhi during the last few weeks. 
Therefore, there has been no lack of 
vigilance on the part of the adminis
tration. A number of cases have been 
filed.

SHRI K. S. CHAVDA (Patan): Sir, 
I have given notice to raise a matter 
under rule 377. That Is before you.

MR. DEPUTY-SPEAKER: It is not 
before me.
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SHRI K. S. CHAVDA: My request is 
this. River Narmada is in spate lor 
the last four days and water is flowing 
2.5 mitre above the danger mark. 
Several areas of Broach city are under 
water. 32 villages have been affected..

MR. DEPUTY-SPEAKER There is a 
discussion the day after tomorrow. You 
can speak at that time

SHRI K. S. CHAVDA As you know, 
Sir, time is given only for one party- 
member. I will not get the time.
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if ^  « ^ n i '  ararr f  i
WT5T STOTT *F5fr ^ 2T̂ r TOR ftUT |

t f l r %■ snnraK

^«TI2d« «rr sptft whmr T?nr fa  ^  

sft ^  r̂arr ^rrt| f

W  ^  P̂TT*T £  t fk  *  f*RT

t  *msr?rr ?  fa  sft y fs *rft 

W ^rr ^ ststpt

* *  i t f & n  $  »rr m  » [ f w  

t>  T %  f W l t f  3 T R

^  i . . . .  ( « r o  ) . . . .

^  Tfcf, 

fa  K  f a  #?ft w m  
W W  If I
MR. DSPOTY-SPEAKER: Why don’t 

yo«* listen to me? j  was going to say 
something in reference to what you are

saying. I Suppose the debate on the 
Supplementary Demands of the Rail
ways will be coming shortly and you 
can draw attention to it.

«ft | w  *** w r n r  • ( t f -n )  : 
%zrrvr %vrtzm*r forc 3*r st w  
ffrrr ’  |

I

SHRI S M BANERJEE (Kanpur)- 
I rise on a point of order.

MR. DEPUTY SPEAKER. Order, 
please. Kindly sit down. Let me 
understand what the members are 
speaking I would like to know whe
ther you want to iust exercise your 
lung power or do you want a meaning
ful discussion’  If you want to just 
use your lung power, you can take 10 
minutes—all of you. I will allow It.

T W 5 T T  WWft ( T ^ )

srrr igr i

MR DEPUTY-SPEAKER I really do 
not understand what you all want

SHRI S. M. BANERJEE: I have a 
submission to make. Only half a 
minute.

MR. DEPUTY-SPEAKER- Will you 
all please sit down?

Now, it is very eaSy to call the next 
item and you can stop the Members. 
But I felt that when members are ex
ercised, it is easier to put a napkin on 
the mouth of Italcano. Only one 377 
motion was admitted. Even so, be
cause members are so excited, I have 
allowed a few things. For example, 
what Mr. Misra has said, I have allow
ed. I suppose it has gone on record
and I have made a reference to it
and 1 said that the Debate on the
Supplementary Demands will be com
ing very soon.

Then I have also seen the state
ment of the Chairman o f Railway 
Board. It is a good thing that you



raise it then. There has to be a limit, 
somewhere. We have to .get down to 
the business. Firstly, what do you 
want? One at a time.

SHRI S. M. RANERJEE: My hon. 
friend has raised a very pertinent and 
vital point and it is very vital to get 
a clarification from the Minister. The 
Minister yesterday and day before 
yesterday, the hon. Prime Minister ...

MR. DEPUTY ̂ SPEAKER: We all 
know what happened.

SHRI S. M. BANERJEE: The Minis
ter of Railways as also the hon. Prime 
Minister said about the human prob
lem, But here in the statement the 
Chairman of the Railway Board want
ed to tell to the newspapers the defini
tion of victimisation. He thought that 
the Prime Minister does not know the 
definition nor the Railway Minister. He 
says that break in service is no victi
misation. After the speach of the 
Prime Minister, after the speech of the 
Railway Minister who is this hell of 
a person, the Chairman of the Railway 
Board, a petty official who has got the 
guts to make a statement like that? It 
has got the box in the Press. It 
amounts to utter contempt of the 
House, it is an utter contempt of the 
Prime Mimser. To maintain the digni
ty of the Hou^e I would request you 
to call the Railway Miniser to make 
a statement and to censure this man 
and sack him. There can be a privi
lege motion against Mr. Bery.

fa*u  (*N rr): v m m  
nftar, $  3 iff ^rfcir fr—
qrar str sft insT-ttq?: t

^  ^  *n?
$  ftw  $ 140 Tftpt frr  ^

^t, «r t  ?r $ ht ^  .

fc  A  ^  q w  
vi  #  irFWf wnurt aw *rto>-
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w  w
ftlNFRWffl V^TT I

m  ̂ rt * fk  w nfa  *  fa  % ^
^  W fcr % wr* if  f ^ r  tar

Srfor sirr ?ft. t  140 v r t f  tw r

J’T % R 5PPT ’TTR1
8̂ r (T, wfftr ^

1

y x tf  T O —*pft ^  fa *  ariw r

finrrarcr % w  fsraT *rr *rwr 
1 1 1  flSRrr m  itoff
qr ^  ^  ^  n m  % 1

m  ̂  ^  %i, src-srnc %
PqfodMifrfore ?r|f eft *ns *rf 
fororcft w  r ft  1 1 srrc 
f t fe m j f r PT aiW T m

f̂cTTvT, iforEST % f%tr
fartft t o  ^  *rsrr fr  r̂Rft t  cfr ^  
fr f e iT̂ gFT t  m  | ? f*r ?ftff % 
w  stottt t t  ctt^ % fMr 
% fsrfsFSTOsrsR j r r v  ^  t̂crr | 

fscmr ^rr
^Tf^t l f  =5fTW % f r  WFT #
5JTTWT sptfsjir fjp w r I
ft ift w p tt ^rr^n $ f% %<n^r ^ 
art *̂RP*T f^ n  w t ^  m
w m *  I ?

THE MINISTER OF PARLIAMEN
TARY AFFAIRS (SHRI K. RAGHU 
RAMAIAH): I can understand raising 
matters under Rule 377 because notice 
is given. The Minister knows the 
thing, he is present, a statement is 
made and so on. Here there is no 
notice* Whatsoever and the debate is 
going on in this fashion and so many 
allegations are being made and Gov
ernment have no information.

MR. DE^UTY-45PEAKER: This does 
not come under Rule 877. The Minis

22, 1994 Matter under Rule OTT 234



ter for Parliamentary Affairs has very 
legitimately drawn attention to the 
fact that all these things are riot in the 
Order Paper but howsoever, because 
the Members are full of certain things 
and important things, it has been the 
practice here that tfhea there are cer
tain , exigencies that develop, there is 
always the residuary power of the 
Chair to regulate the business of the 
House, and if I Iftnd at a particular 
time that it will save the time of the 
House and it will serve the purpose 
of drawing attention to certain things 
which are important for the country, I 
allow the Members to express them
selves in one or two minutes and then 
get on smoothly with the business of 
the House. If you analyse these things 
I think It will save more time of the 
House that way rather than fighting 
with each other, creating more confu
sion and by trying to be strong some
times we lose two hours or even three 
hours whereas if the Member are given 
the opportunity to express themselves 
in one minute or two minutes that 
saves time ultimately. Of course, 
that does not mean that the Minister 
will come with a statement immediate* 
ly. But all these things gd on record 
and Government come to know of 
them. I think if we proceed in this 
way we save more time and we could 
get on smoothly instead of everyone 
getting up tnd shouting.

T w w m : : w w rcr
f?PTT fft SPR

t o f t * #  aft . . .
MR. DEPUTY-SPEAKER; That has 

been raised , earlier on. Don't go to 
that point.

^  fWWRIW dfflft * *F*r 'W  
frfwrnsfrgpT niffc «Rff 

% W r  $ wm  firm m 
j t i  % ^
w a r  «j¥: «rf ? . . . .
MB- DEP|JTY-SP£AKERi Th*t point 

was inade ,by jfc  ■ Milia*. Why do you... 
want to go into that?

1801 L S_o
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TTFTWITC ^TT
s ft i% # w ft  TfTf 

*TTT T-ft f ,  ’3T»T% 9JTR ^  ?FT f9T
I  ? : ;*TrIT *Pf ?;:il

| | (*,•***) .........

MR. DEPUTY-SPEAKER; That 
point has been made. Kindly sit 
down.

HAh ITJrUft («n fa sft ):
5f,-, f ®  fW f %' î?r% h r

^ ^.T^lT-qWf TK *PPPTT ffRI 
fer 3TT | i %

%tK ^
v r f o j  t o r  ft wsrx m f  |
%  ta r  ^  f w f t

z i ;  n f t  t
qfamr i

MR. DEPUTY-SPEAKER: We know 
that they are printing it by means of 
tractor power. You have mentioned 
it

SHRI ATAL BIHARI VAJPAYEE: 
The House cannot sit as a silent specta
tor.

SHRI P. G. MAVALANKAR (Ahme- 
dabad): As you rightly pointed out, the 
question of flood water is going to be 
discussed day after tomorrow. But. Sir, 
in the last four or five d«ys,in Broach 
town and in the adjacant villages of 
Broach and also in Baroda District, 
there is so much of danger faced as a 
result of floods. I would like the 
Minister to come out with a 
statement as to what is happening 
there and what prompt steps Govern
ment are taking. <

SHR! B. V. NAIK (Kanara) : Sir, on 
the 19th of this month, it has come out 
in the press that representatives of 
the State Government of Karnataka 
have walked out in the Krishna river 
water dispute, sir, this is an inter-State 
river water dispute.

1896 (SAKA) Matter under 22 ,
Rule 377
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ISM  hr*.
STATUTORY RESOLUTION RE DIS
APPROVAL OF ESSENTIAL COM-

IB. V. Naik]
MR. .DEPUTY-SPEAKER: I thin*

the liorr.e Minister made a statement 
about it. Before you come again to 
Parliament next time, a solution would 
be found if we go by what the Home 
Minister said.

SHRI B. V. NAIK: Let me conclude 
it. During the period I am here as a 
Member of Parliafent, I hope the chair 
will help me, let me be allowed to 
discharge my duty in this respect. The 
State Government has walked over. 
The situation is developing or has de
veloped; The States of Andhra and 
Maharashtra are interested m that. 
How can we now who have vested in
terests? They tre naturally interested 
in blocking this. We have given 
notice. I think time will soon be found 
for discussion on this.

MR. DEPUTY-SPEAKER: Mr. Naik, 
you have made that point. I think the 
Home Minister has said somewhere and 
1 saw that in the press—I am sorry, 
this is about the Maharashtra-Kama- 
taka boundary dispute. I correct my
self. This is about the border dispute 
between Maharashtra and Karnataka, 
’'low, Mr. Kachwai.

: 77rw.T sfr, 

qr sftr

t o  fsr«rr ^ r r , w tt  

%• ir .is  *r*ri?r

% ftm  ^  *rq, Trf̂ anrrr ^

#  jrr?rarr *4V

w  1 ygt qr farrm 

$  «nrr fr, qgt

•ft f. ?ft srtf if ***** v r f 

m n v  % «rr im  qr ^  

if z f k m f  <tt 

t  ^  * 'T*r qr fiRTT f w  m  t
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MODITIES (AMENDMENT) ORDI
NANCE 

AND
ESSENTIAL COMMODITIES (AM

ENDMENT) BILL-Contd.
THE MINISTER OF COMMERCE 

(PSROF. D. P, CHATTOPADHYAYA):
Sir, I have already moved the motion— 

“That the Bill further to amend 
the Essential Commodities Act, 1955, 
as passed by Rajya Sabha, be taken 
into consideration.”
The Bill seeks to replace the Essen

tial Commodities (Amendment) 
Ordinance. 1974 (Ordinance No. 2 of 
1974) promulgated by the President on 
the 22nd June, 1974.

Sir, in order to make penal provi
sions under the Essential Commodit e» 
Act more stringent and to make their 
implementation more effective, the Law 
Commission, in their 47th Repoht, have 
recommended certain amendments to 
the Act. Apart from this, on the basis 
of the experience gained in the work
ing of the Act, the concerned minis
tries of the Government of India and 
the State Government had also recom
mended certain amendments. The im
prisonment with one year awarded for 
offences under the A6t w»i> raised to 
five years in 1967. The Members* 
would agree that Government should 
be armed with adequate powers to 
check hoarding, profiteering and 
blackmarketing effectively in respect 
of essential commodities. Sir, among 
the stringent penal measures that 
have been suggested in the Bill. I 
would like to mention, only a few. 
The offences have been made non- 
bailable. As you know, in order to 
impress upon the economic offenders 
that the seriousness and the gravity of 
the offence should be realised we have 
decided that the bailability clause 

, should be deleted and by implication 
the offences have been made non-bail- 
able, and they are, of course, cogniz
able.
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Also, in the ease of first offence 
there was option previously to let off 
the offenders by only imposing the 
-minimum punishment, namely, fine, 
but now even on the first offence im
prisonment wiU be the penalty It may 
be three months, but if there are some 
extenuating circumstances it could be 
reduced to one month But even m 
the case of first offence there will be 
imprisonment If they commit a 
second offence, formerly it was one 
month, it has now been raised to six 
months As I have already mention- 
<ed, the maximum punishment has been 
raised from five years to seven years 
Besides that, the vessels earners and 
other instruments or means for trans
porting these essential commodities 
should also be confiscated, otherwise 
if these vehicles are not impounded 
they are used again and again There 
also some precaution has been taken, 
so that if these vehicles are used by 
the offenders without the knowledge 
or against the will of the owners, that 
contingency has been taken care of

We have also provided is the law 
that summary trial should be made 
otherwise, sometimes the accused on 
various reason* and legal procedural 
problem*, and also because partly of 
the- fact that some of the offenders are 
economically well off they carry on 
this litigation business indenflnateiy
So, sometimes the ends of justice could 
not be met unless the tnal is expedi
tiously completed

The other thing we have introduced 
-in the Bill is that regarding mens rea. 
Formerly, mens rea was a matter to 
be proved In this case we have sug
gested th«t it is to be presumed Un
less the contrary is proved the pres
umption would be that there was in* 
tention of the offender of committing 
the offence, It will make the Bill more 
effective That is why mens rea has 
been taken as sort of presumption and 
“not as a matter of prof You will rea
lise that in view of the current econo
mic situation of the country and in the 
'context o f the steep nse in the prices 

essential commodities particularly 
** recent months and in view of the

urgent need of curbing the anti-sicial 
activities of the hoarders and black- 
marketeers and profiteers the Govern
ment had to promulgate an Ordinance 
on 22nd June, 1974 T^e pre ent Bill 
seeks to replace this Ordinance I 
hope these measures will have the sup
port of this House 

Sir, I move
MR DEPUTY-SPEAKER Motion 

moved
“That the Bill further to amend 

the Essential Commodities Act, 1955, 
as passed by Rajya Sabha, be taken 
into consideration”

SHRI NOORUL HUDA (CacharJ 
The hon Minister has given us the pur
pose and the objective behind the Bill 
He says that Government are deter
mined to curb unwhole some business 
practices like profiteering, hoarding, 
blackxnarketing and charging of high 
prices for essential commodities To
day he has also aid that apart from 
this he seeks to make the Bill or the 
Act more stringent and the implemen
tation more effective There are other 
provisions for such laudable objectives, 
according to him

First of all, I wou’d like to ask why 
Government had felt the necessity of 
promulgating an ordinance behind the 
back of Parliament This question 
has been raised on the floor of this 
House again and again As I under
stand it, the ordinance was promulgat
ed on 22nd June, 1974, just a month 
prior to the sitting of this House I 
would like to ask the hon. Minister 
whether any person has been brought 
to book during this one month and a 
hffif after the promulgation of the 
ordinance Haa any comoany been 
blacklisted or any advertisement pub
lished in the newspapers »  respect of 
any economic offence which has been 
committed by any of the companies or 
corporations for violation of these 
Acts7 We have not seen any such ad
vertisement During the last one and 
a half months In fact, we have been 
waiting to know about the effective
ness of the ordinance promulgated a
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month before the sitting of the House. 
Therefore, we think that it was just to 
bluff the public opinion. Government 
had no other reason for promulgating 
an ordinance like this just when Par
liament was going to sit a month after 
such promulgation.

I would first discuss in brief the 
factors which give rise to unwhole
some practices which are being resort
ed to by the businessmen and traders. 
Why is it that prices are rising beyond 
all description? As my hon. friend 
Shri S. M. Banerjee informed the 
House just a few minutes ago. in to
day’s Times of India we find that in 
spite of all these anti-inflationary 
measures adopted by Government, in 
spite of all the promises made by the 
Finance Minister on the floor of this 
House only the other day, there has 
been a sharp rise in the prices of all 
essential commodities. The prices of 
coarse grains have moved up by Rs. 15 
to 20, pulses by Rs. 10 to 27 edible oil 
by Rs. 45 to 100 and sugar by Rs. 50, 
a quintal. That is the result of the 
anti-inflationary measures which are 
being adopted by this Government. 
Day in and day out, the Prime Minis
ter, the Finance Minister, the Com
merce Minister and other Ministers 
have been telling us that the objective 
of the Government’s measures is to 
curb price rise or to curb inflation so 
that the common people can heave a 
sigh of relief, so that the burden of 
ib e  economic crisis does not fall upon 
the shoulders of the common people, 
"tfce working class, the peasantry, the 
middle class and other toiling sections 
o f our people. But what do we find? 
We find that in spite o f  all this the 
prices Mre rising. The Essential Com* 
modifies Act lias been in existence for 
19 years since 1985.

But what do we find? These essen
tial commodities disappear from the 
market. The price of each item  soars 
up every day, every week, every 
month, every three mouths, every six 
months, every year. But there is no 
attempt or effort on the part of this

Government to seriously curb pro
fiteering, hoarding, blackmarketing and 
charging of high price of these essen
tial commodities. It is all big talk 
so far as they are concerned.

As long as the production of essen
tial commodities is left solely m the 
hands of private monopoly capitalists, 
there is no way out. Prices will rise. 
The Prime Minister had declared in 
Bangalore and at the AXCC session, 
here in Delhi only a month ago, gov
ernment spokesmen have been saying in 
various public forms, that in a deve
loping society like India, price rise can
not be checked, inflation cannot be 
checked, it is a global phenomenon 
and so we are almost helpless. Of 
course, they do not say they are help
less, but by implication what do w e '  
find Government pleads helplessness in 
every aspect.

That is why say that the uttar greed, 
of the private monopoly capitalists to 
make more profits out of the exporta
tion of the common people should be 
curbed by all means. But that inten
tion is not there. The Essential Com
modities Act contains many good sec
tions. One cannot quarrel with the 
amending clauses also. For instance, 
they are trying to make it non-bailable, 
they are introducing summary trials. 
Some other provisions also are not bad1 
or objectionable. But the will to im
plement these provisions is completely 
lacking. That is the main point I want 
to highlight. The will to implement 
the good measures or good provisions 
of the Act i$ completely absent Thin 
is one point.

Only a few minutes ago hon. mem
bers were agitated ever the dearth of 
rice, wheat and atta even in the Delhi 
market. One hon. member was saying 
that as an MP also he has not been 
able to purchase one kilo of wheat or 
atta in the market of Delhi today. So 
this bungling in foodgrain* and other 
essential commodities like aoap, cloth, 
paper etc., has been going on for the* 
last 20-,25 years- There is no stopping' 
of the hoarder*! profiteers and^blaek- 
marketeers.
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Government appointed a Committee 
unde, the chairmanship of one of tne 
illustrious Ministers, Shn Monan 
Dhana What was their finding on 
essential commodities’  We do not 
know what has happened to their find
ings Shri Dhana was emphatic in his 
report that un’ess these essential com
modities are procured and there is an 

efficient public distribution system, 
the evils of profiteering, hoarding and 
blackmarketmg cannot be checked Sir,
I would like to know from the Hon 
Mimster of Commerce, what has hap
pened to Mr Dhana’s report Has it 
.been implemented7 Has the Govern
ment ever applied its mmd to the con
sents of the report made by Mr Mohan 
Dhana, who is now the Minister of 
iState in the Ministry of Planning We 
do not know, what has happened to 
-that report Sir, according to our 
.opinion, the rise m the prices of essen
tial commodities is mainly because of 
*the total rule by the monopolist’ in 
*our country Unless the production of 
^essential items is taken away, at least 
partially, from the hands of the mono
polists and unless there is a check on 
the production and price at the point 
•of origin, it will not be possible to 
check the price nse This is because, 
the trade is in the hands of the mono
polists

SHRI B V NAIK (Kanara) Who 
■are the monopolists in wheat trade9 

(Interrupt tons)

SHRI NOORUL HUDA I am coming 
to that I would now refer to wheat 
aabout which our friend has put a 
.question just now Only a few months 
back, when Mr Ahmed wab here as 
the Miniser of Agriculture —he has now 
been elevated to the post of President 
and I have great respects for him—he 
took over the wholesale trade m 
wheat Now, what happened after 
that? After the laps Of only a few 
months, we find the hon Minister com
ing and saying on *the floor of the 
House that the take over policy has 

-failed and that it has to be withdrawn 
He has withdrawn that Why’  
Because of what’  Thiti is because 
^Government could not procure from

the rich landlords and the rich land 
owners This is the reason, lh e  same 
is the vase with rise

The Assam Government—from where 
1 come—-took over this rice and pad
dy trade What is the result9 Beiore 
take over, rice was selling at Rs 1 50 
per kilo at the most Mr Goswami is 
here Sir, at Gauhati, last year, rice 
was selling at Rs 1 50 per kilo Now, 
this year, it is selling at Rs 1 50— 
Rs 4/- per kilo Never in our life, we 
have seen rice selling at Rs 3 50 per 
kilo This is the result your take over 
scheme This is because you are not 
able to touch the landlords You have 
no check on them and you have no 
courage to procure wheat and rice com
pulsorily from the landlords and land 
owners That is why, you procurement 
targets are not being ful-fllled The 
procurement in the last season was 1 5 
million toones against the target of 5 
million tonnes What happened9 you 
cannot do anything

Now, we are talking of importing 
foodgrams from abroad, 5 million tonnes 
of whaeat from abroad We know the 
financial position of our country We 
do not have enough foreign exchange 
to spend So Sir, the point is this 
We have repeatedly stated in this House 
on behalf of all the parties and on be
half of the CPI (M) that first of all, 
we should take over the marketable 
surplus from those land owners who 
have more than 30 bighas of land 
You can procure this marketable sur
plus and you can have an effective 
public distribution system Only 
through these measures, you will be 
able to sell foodgrains at reasonable 
prices at the prices which the common 
people can purchase So, first of all, 
unless these greedy monopolists and 
landlords are checked, unless the Gov
ernment comes out with strict mea
sures for procunn the marketable sur
plus from these landlords the Essen
tial Commodities Act or the amend
ments thereof would have onlv Daper 
value Now you talk big You preach 
socialism and talk of eiuitable distri
bution, reasonaVe prices, dehoardmg 
stopping of blackmarketmg, checking
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of malpractices and all that, but your 
basic policies are wrong and incorrect. 
That is why you have not been able to 
provide foodgrains and other essential 
commodities to the people at large at 
reasonable prices, at prices at which 
they could afford, for the last 19 years, 
even though the Essential Commodities 
Act has been in existence. So, I 
would say that the Government must 
change their basic economic policies re
garding procurement and public distri
bution. Unless and until they change 
their policy, nothing will happen and 
this Act would remain on paper only 
and the people of India would conti- 
nue to suffer, the working class the 
peasants would continue to suffer. So, 
even though we may pass this Bill, it 
will have no effect whatsoever on the 
prices which are ruling in the country.

MR. DEPUTY-SPEAKER: Before I 
call other members, I would like to 
say that while listening to Shri Huda 
I found that he was criticising the 
functioning of the Agriculture Ministry, 
the economic policies of the Govern
ment and all that sort of thing. If we go 
strictly by the provisions of theAct.it 
is not relevant to the Bill. But what 
Z am going to say is this. In the pre
sent inflationary climate and the rising 
prices of essential commodities, I do 
not know where you draw the dividing 
lines; it is very difficult. When you 
discuss an amendment to this Act, you 
cannot help making a reference to the 
failure of this law in containin'! the 
prices of essential commodities. That is 
why I have allowed him a certain 
amount of laxity: a discussion of this 
Bill without reference to what is hap
pening in the country today becomes 
meaningless. That is why I have 
allowed him although, strictly speak
ing, I should have ruled it out. Even 
so, T may draw the attention of the 
members to the fact that there is very 
limited time. We are already very 
much behind the schedule. I have a 
note from the Minister of Parliamen
tary Affairs that since there are quite 
a good number of Congress members 
who want to speak, they may be given 
*nly live minutes . In order to

balance, I would call two from on* 
side and then one from the other side.

SHRI DINESH CHANDRA t.OSWA- 
MI (Gauhati); Mr. Deputy Speaker, 
Sir. I take mv stand here to support 
this Amendment Bill broadly, though 
I will have certain, observations to 
make about some provisions, of this. 
Bill.

One objection that has been taken to. 
this Bill which seeks to replace an 
ordinance is that the Government wa3 
wrong in promulgating an Ordinance 
when the Parliament was aboflt to sit.
I feel that in the present economic 
distress, obviously, we shoula not take 
a technical objection like this, consider* 
ing the fact that the Ordinance was 
promulgated on the 22nd of June and 
the Parliament was to meet on the 
22nd of July. There was a month’s, 
intervening gap in the period. That 
becomes very important. In view of 
the fact that the country today is- 
being ravaged by floods, to a great 
extent, it is also putting a lot of ad
ditional strain on the economy of the 
country. When in such a contingency, 
the Ordinance was promulgated. I feel 
the Opposition’s objection regarding 
the promulgation has really no force*

The hon. IVTember, Mr. Noorul Huda, 
of the C. P. I. (M) has raised a politi
cal debate. He has hardly referred to 
any provision of the Bill. As you 
have rightly said. Sir, my time being 
limited, I will not enter into any poli
tical controversy with him because we 
have entered into the same 1 oliticat 
controversy while discussing fhe No- 
Confidence Motion as also in other 
debates. I think, we will have occa
sions in future to enter into the con
troversy which he has raised.

I will come directly to the provisions 
of the Bill, of course, with the passing 
observation that it is not that only by 
legal measures or statutory measures 
we can cheek the evil which is prevail
ing in the entire country and the com
munity today. Extralegal measures 
within the framework of law are eqii** 
ally important. Extra-letfol measures..



In my respectful submission; should 
take the form of a determined political 
will not only by the ruling party but 
by all parties concerned, a viijiUint 
public opinion and also a dedicated 
enforcement machinery.

What I feel today is that in matters 
of essential commodities or hi natters 
relating thereto, a dedicated machinery 
ig not there and that, to a great extent, 
is causing many of the problems in 
the society today. Therefore, whil? sup
porting the Bill. I would request the 
hon. Minister to consider as to how he 
can make his enforcement machinery 
more effective. I will not go to the 
extent of saying that everybody in the 
machinery is currupt or so. But I do 
feel that there is a lot of improvement 
to he done in the machinery. Unless 
you do some improvement in that res
pect, to a certain extent, the allegation 
of the Opposition that your legislative 
measures are not going to help in solv
ing the problem is bound to prove 
correct. 1 hope, the hon. Minister with 
all his vitality will, undoubtedly, try 
to improve matters in that direction.
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I. now, come directly to the provi
sions of the Bill. The hon. Minister 
hay said that he has brought this 
ameriing Bill primarily t>ased on the 
Forty-Seventh Report of the Law 
Commission In which it has dealt 
with the trial and punishment of soci
al and ftconomic offences. My main 
grievance is that whilp bringing this 
amending BUI, he has brought only 
few ad hoc amendments and has not 
really applied his mind to some of 
the vital suggastions that the Law 
Cooimission gave in its Forty-Severth 
Retiort.

For example, the Law Commission 
made a general recommendation that 
all economic offences should be tried 
by special courts. I quote from page 
*58. (l)(a ):

“Offences under the Acts in ques
tion—exceot the Wealth Tax Act 
and the Income-tax Act—should be
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tried by Special Judges to be apponf 
ed under a Special Act creating spe
cial courts for trying these oileoces.”

The other vital recommendation w»B
“ In such trials, the Special JurJgo 

may, for reasons to be recorded, re
fuse t° summon any witness, whose 
evidence will not be material.”

He was saying that he has incorporat’ d 
summary trial in the Bill in order to 
avoid delay. But this was a provision 
which wanted to do away with the 
delay. I do not find that you have 
incorporated anything like that in the 
Bill.

Also, I And there is a very import
ant recommendation made for the llrst 
time that was sought to be introduced 
in the legislative history b y  the Law 
Commission. As the prosecution has 
to spend a lot of time in investigation 
and, ultimately, a lot of time anC* 
money is spent in such type of econo
mic offences, the prosecution may ask 
for any details from the accused with
out infringing upon his constitutional 
rights. Here, I refer to page <60—1 
quote:

“ (8) In trials under all the Acts 
except the Wealth Tax Act and the 
Income-tax Act, the court should 
call upon the accused to state his 
defence after the charge is framed. 
Where such examination is made by 
the court, it is not nec^s-iry for the 
court to examine the accused urder 
Section 342 Cr. P. C. except as re
gards matters which have arisen 

afresh.”

1 think, this w as a very  v ita l recom 
m endation  m ade b y  the L aw  C om m is
sion . A suggestion  o f  this n^ t'ire  has 
com e fo r  the first tim e. A ltogether 
there are about 9 or 11 rccom m enda 
tions m ade by the C om m ission . F*x* 
cept th e  tw o  recom m endation s v hich  
they m ade particu larly  regard in,* this 
Bill, the M inistry has com p lete ly  n ot 
applied  its m in d  to  these ricom m in tia - 
tions. My main grievance is that if 
you want to deal with economic often-
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ces, it is not by ad hoc measures that 
you can do it. But you should apply 
your mind in a comprehensive manner 
to all the recommendations made.

I will show you from the spending 
Bill some of the fallacies to the argu
ments which the Hon’ble Minister has 
put forward. He said that the primary 
purpose of the Bill is to enhance pu
nishment. But I will show you that 
this amending Bill instead of enhanc
ing the punishment will reduce the 
punishment. You have raid that you 
are increasing the pfcinishmert from 
five to seven years. Now please look 
to Clause 10 of the Bill which reads 
as follows;

“Notwithstanding anything con
tained in the Code o*f Criminal Pro
cedure, 1973, all offences relating 
to.......

cotton or woolen textiles tooo* 
stuffs....’*

That means, all very senoug and vital 
offences.

“ .. shall be tried in a summary 
way by a Judicial Magistrate___”

Now what is his power?
“Provided that, in the cas-e of any 

conviction in a summary trial under 
this section, it shall be lawful tnr 
the Magistrate to pass a sentence ot 
imprisonment for a term nut exceed
ing one year.’'

Therefore, for all these important 
offences relating to foodstuffs drugs, 

cottm a"d woolen textiles etc.. the 
general provision that has been made 
is a summary trial with the maximum 
■punishment of imprisonment for only 
one year. You have, of course, said 
that in exceptional cases where the 
Magistrate feels that the punishment 
should be more, he shall record an 
order to that effect and shall yn 
1 hrough the procedure provided by tne 
Code for general trial We know 
abs .'t t*-« courts. *?'r. A1? a practising 
lawyer I know well what the courts
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would do. When you have jnade it 
compulsory—the word used is ’shall’,— 

no court would record the reasons in 
writing in order to follow a complicated 
procedure.

MR. DEFUTY-SPEAKliR What was 
the ceiling ol minimum punishment 
under summary trial in the previous 

Act?

SHRI DINESH CHANDRA GOSWA- 
MI: In the previous Act. summary 
trial was not there

Here the provision is:

“Provided that, in the case of ar.y 
conviction in a summary tr.&l un ler 
this section, it shall bo lawful for 
the Magistrate fo nass a sent<»rc<» of 
imprisonment for a term not exceed
ing one year.”

The maximum is one year. What I 
am saying is that, because you have 
made it compulsory, mooe or lets, by 
using the word 'shall’, in most of the 
cases, though you have theoieticaily 
said that the punishment wi&tbe s*ven 
years, in effect the punishment of im
prisonment will be to the maximum of 
one year except, of cou»3e, where a 
very conscientious Magis^aie dccides 
in an appropriate case not to foliorw 
the summary procedure.

My next objection is tiis- You aie 
saying that these cases will be tried 
by J ii<ial Magistrates. Now whaf is 
the limit or capacity of punishment lax 
Judicial Magistrates under the Crimi
nal Procedure Code? Under the Cri
minal Procedure Code, a Judicial Ma
gistrate is competent to give punish
ment only upto three years that is the 
maximum. Now n»> oM fciici is this. 
The Magistrate will have to decide 
first that he is n-«t *cing to t»y it 
summarily because there should be 
more punishment. Then utter Inking 
some evidence, if h« c5tcid<?t that the 
punishment should be for more than 
three years, then he is not corrifetent 
to handle that. T h erein , he would 
refer it to another court T3onH you 
see that, by this, yoot erlort at dispos
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ing of the cases early, in the most 
appropriate and important cases, will 
lie completely frustrated? One way 
Was to confer under this Bill, this 
being a special Bid, the power 

punishment of impriaoiu teni for seven 
years to the Magistrate. In fact, there 
is one provision, one clause, in this 
amending Bill, i£ l re*«embei cer-ect- 
ly, where the pow<*r o£ punishment has 
been increased so far as fine is con

cerned- You will bo i-leaded to fin'l 
that there is one provision here ty  
which the (jower ui punishment m 
respect of fine has been increased. 

Please see Clause 9 whicn rends:

“Notwithstanding anything contain
ed m section ?9 ot the Code of Cri
minal Procedure, 1973, it shall be 
lawful for any Metropolitan Magis

trate or any judicial Magistrate of 
the first class speedily empowered 
by thj State Gwernmert in this 
behalf, to pass a sentence of fine 
exceeding five thousand rupees . . . ”

My main objection is that in spite 
o f the provisions of the Criminal Pro
cedure Code, when you confer the 
power of increased fine on the Magis
trate, why do you not confer simul
taneous power of sentence of impri
sonment on these Magistrtte?. . . .

M R DEPUTY-SPEAKER: Can you do 
it by this BiU?

SHffI DINESH CHANDRA GOSWA- 
MI-. Yes, Sir. This is a special Act- 
The Criminal Procedure Code has laid 
down limitation on enhanching impri
sonment and also sentence of fjoe. 
This Bill says. ‘Notwithstanding any* 

contained in the Criminal Fro  ̂
cedure Code— ’ So, it is a special 
Act and a special Act overrides a 
general Act Therefore, he has «a>d 
that by virtue of this special a c t  if 
the Magistrate had the power u ne’er 
the Criminal Procedure Code the rew
er pnly to impose a fine of Ks. ; 000. he 
win be able to impose a greater fine. 
%  the same provisions he could have 
also, said that in spite of whatever has 
been said In the Criminal Procedure

Code with regard to the limitation of 
power to award a sentence upto 3 
years, I am conferring a power to 
award a sentence upto 7 years. He
has not done that Then, what will
happen? In most of the cases, The
only authority which can give a sent
ence of 7 years is the Chief Judicial 
Magistrate and there will be only one 
Chief Judcial Magistrate in a district. 
How many cases ne can try? So, 
though theoretically you have increas
ed the power to sentences but be
cause of limitation of powers, this 
amending Bill will, to a great extent, 
be frustrated in its own object.

I will come to the second point, -he 
second point is regarding clause 4 
sub-clause 2 which for the first time 
gives the power of seizure of essentia l 
commodities. The Collector may seize 
essential commodities and Section 6(c) 
of the original Act which has 
not been touched, provides appeal 
against the orders of confiscation. Sup
posing the Collector confiscates an es
sential commodity or any package or 
covering or receptacle in which the 
property is found, then the person can 
prefer an appeal under Section 8(c) of 
the criminal Act which has not been 
amended. Now, if you look to clause 6 
of the present Bill, the court, if it so 
orders, can forfeit to the Government 
any package or covering or receptacle. 
Now, I want to pose one question to 
the hon . Minister. Supposing the 
collector seizes and the person has 
gone in appeal and the appellate au
thority has said that the seizure or the 
confiscation was illegal and p rosecu 
tion, the court says, ‘I forfeit it to the 
Government', whose order will prevail? 
My problem is: supposing in a case a 
truck-Load of essential commodities 
was found and the Collector confiscated 
it. The aggrieved party went in ap
peal and the appellate authority under 
clause 6(c) gives an order that this 
confiscation is illegal or improper and 
that it should be given to him bdCK 
but the prosecuting court orders for
feiture of the same property, whose 
ordei shall prevail <he remedy? B**
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cause under clause 6, in a prosecution, 
the court has the power to forfeit the 
same vehicle to tile Government. Sup
posing in a contiscation the appellate 
authority said that the vehicle should 
be given back to him whereas m «* 
prosecution the court says, ‘I will 
forfeit it t0 the Government. Then 
whose order will prevail. You have 

not made there two provisions subject 
to one another. I would like the hon. 
Minister to clarify the matter when 
such a contingency arises where the 
Collector has seized the vehicle, me 
authority says that the confiscation is 
correct whereas the court lays, ‘In my 
judgment this should not be forfeited 
to the Government'. Tlien how to 
resolve his anomalous position? These 
are two independent authorities exer
cising two independent powers. There
fore, I would like to have a clarifica
tion of where there is a conflict bet
ween the order passed by the appellate 
authority under clause 4 and also an 
order passed under Section t>> whose 
order will prevail.

The sscond point which I wish to 
submit is this. Pleabe see Clause 5, 
sub-section (2) which says:—

“Without prejudice to ihe provi
sions of sub-section (1) to order con
fiscating any animal, vehicle, vesbei 
or other conveyance shall be iriaae 
under section 6A if the ownei of the 
animal, vehicle, vessel or otner con
veyance proves to the satisfaction 
of the Collector that it was used tn 
carrying the essential commodity 
without the knowledge or connivance 
of the owner himself, his agent, if 
any, and the person in charge of the 
animal, vehicle, vessel or other con
veyance, and that each of them had 
taken all reasonable and necessary 
precautions against such use.'*

These are instances laid down where 
such order of confiscation cannot be 
made. Why should you not lay down 
the same contingencies in the order 
of forfeiture ordered under the provi- 
•tons otf Clause 6 (cj?  It merely 
•ays:
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“Any package, covering or recept
acle in which the property i» found 
and any animal, vehicle, vessel or 
other conveyance used in carrying 
the property shall, if the court *° 
orders, be forfeited to the rtovero- 
ment.”

The collector, on the proof at roa- 
tingsncies mentioned under Claus* (&) 
cannot confiscate it and the appelate 
authority has to quash th* older of 
confiscation, if the accused can p^ove 
the existence of these facte Whi> 
giving power to the courts. m« «ii|v 
mission is, why do you not >.»<•<,rnorAlp 
the same provision and and male* the 
provisions rational. This rea»”.r<*» 
consideration on the part of the Gov
ernment. This is my respectful sub
mission.

Then I come to the nrwlsinna of 
mens rea.

In page 4, you will see this.

‘In any prosecution for any 
under this Act which requires m 
('ulnable mental state on the P«H 
of the accused, the court shall pi*- 
sume the existence of such men**! 
state, hut it shall be a defence for 
the accused to prove the fact that 
he had no such mental stat* w»«h 
respect to the act charged a* .-r* 
offence in that prosecution.”

That means, uptil now it was upto 
the prosecution to prove mens rea 

that he not only committed wrong hi* 
did it either knoi* mgly or Intern*™- 
ally. The Law Commission has re
commended that in such oases H*
prosecution normally finds ij impossi
ble to prove existence such menfcrt 
state and in all social and economic 
offences, the burden should go to tb* 
accused. This provision is whole 
some because after all how nr why 
prosecution should prove what the
mental state of the accused was! But 
I find it difficult to understand 
clause (2) which says:

‘For the purpose of this section* 
a fact is said to be proved m*y wten
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the court believes it to exist beyond 
reasonable doubt and not merely 
when its existence is established by 
a preponderance of probability.'

What is the meaning of the word 
‘proved’ in this context?

MR. DEPUTY-SPEAKER: -t u  a 
paradise for lawyers.

SHRI DINESH CHANDRA GOSWA 
MI: Sir, this is an important point. 
How an accused is going to prove the 
existence of such a mental state? He 
can’t bring his mind and put it betor* 
a court to prove absence of mens rea.

MR. DEPUTY-SPEAKER: You nee* 
a psychiatrist.

SHRI DINESH CHANDRA GOSWA- 
MI: Sir, a psychiatrist also cannot help 
in this. I would like him to consider 
this. I think.. I have said this ai8*1 
earlier on. We should not do thinf* 
by which any guilty person could es
cape. But at the same time we shonlo 
not change the law which takes awav 
reasonable opportunity of defence to 
an innocent person also.

MR DEPUTY-SPEAKER: There »  
no more a benefit of doubt.

SHRI DINESH CHANDRA GOSWA- 
MI: Suppose I have not committed mi 
offence. The burden is that I am 
asked to prove my innocence that 1 
have to knowledge or 'rtenUon no 
commit the offence.

MR DEPUTY-SPEAKER: You are 
guilty until you prove yourself tf< be 
innocent.

SHRI DINESH CHANDRA GO- 
SWAMI: How am I to prove the exist
ence of the stat eof mind? It has to be 
Proved by probability of facts.

MR, DEPUTY-SPEAKER: Tin t >* 
why you need the service of a psyrhfat. 
rist!

SHRI DINESH CHANDRA GOSWA 
MI: No, Sir. In any case in the case 
of murder, the prosecution has to prove

that he has full knowledge to c>jn»e ti
the conclusion that the accused 
had either the knowledge or the inten
tion. If you say that probability P* 
or preponderance of facts will net 
constitute the proof, then how am 1 
to bring it from my heart? always, 
a guilty man, as a student of law-*- 
I say it, has always to prove the 
absence of guilt. But, if the prepon
derance of facts is not proved?

MR. DEPUTY-SPEAKER; Mr. Gofwa- 
mi, do you know the definition of 
‘truth’. Truth is what people believe, 
no matter what the facts are.

SHRI DINESH CHANDRA GOSWA-- 
MI: I would submit one thing. I do 
not find any such suggestion in the 
Law Commission’s recommendation 
also.

When you say that the prepon
derance of or probability of facts will 
not constitute a proof, I can not com
prehend how one will be able to prove* 
that he had no knowledge or intention' 
except by placing the preponderance 
or probability of facts.

Sir, I wholeheartedly support this. 
Bill but for this.

MR. DEPUTY-SPEAKER; Why do 
you support this Bill when there are so 
many loopholes?

SHRI DINESH CHANDRA GO- 
SWAMI: I have not concluded it. Tho
ugh I wholeheartedly support the ob
jective of the Bill and the objective 
underlying it to enhance the punish
ment from five to seven years, my 
feeling is that the amending bill will 
only take away the powers existing 
to the court by which they can inflict 
ihe penalty upto three years. In most 
of the cases, there would be summary 
trials and the maximum punishment 
will be only one year. Unless you con
fer additional powers to the judicial 
magistrates or you agree to the most 
vital recommendations of Law Com
mission that all these economic offen
ces will b^ tried by special courts to 
be established for the purpose, there
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-v, ill be no rationality of judgement. 
Therefore, I feel that Government 
should seriously consider this aspect of 
appointment of special courts for deal- 

Jng with economic offences and social 
•offences. So long as they do not do it, 
they have to confer the additional 
powers to magistrates and do away 
with nummary trials excepting in those 
cases of minor offences where the court 
•fpels that the lack of seribus use of the 
offence makes it desirable to try the 
offence summarily. With these words, 
-Sir, I support the Bill.

MR. DEPUTY-SPEAKER: I think
you have raised important and valid 
“-points. The Minister should try to ans- 
'wer them effectively. There are two 
things here. One is the time factor The 
•other is the importance of this debate. 
We cannot ju«t huriedly pass he Bill 
because of time. Certain important 
legal and constitutional points have 
been raised. It is the duty of the House 

'to discuss them with all knowledge 
and responsibility.
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% 1 s a f a r i  w  3f t  ? r e f r  t t

5TT VfcTW fesrr T̂̂TT t  ^  ^tr I  J

^?r m w  w ^  ̂ rar v t  ̂  vfiw m  

f w n ^  t  « m ^ r | ? r t

*% ?T WtfHT |  I 3W p -  3T3T % 3WT 

?R 5 TT WflJTK ^nr% f , ?ft fft^ 

^  » r f t  t  fa  w r  fa r  3 *

^  grff w$«tar ^ftfrw ^ r r  % t , t*

^ w f t  $ P I ? T  T T  %  ® t ^  ^  I 35T

% f»r T t fw r? r  # r r  ^nr f t  

fffc<TT, *hWTT*TT, ’SFPfr t*TRT-

enrft «rc ifrc  3*r f t  v x f a * -  
% t ^ t t  1

TO % T t i  t t ^ t P s w t  ^  *rr5j*r ft?rr | 

#5TT f v  fw o i f lw t f t  *P5 

T»{prfirf £ ^> 1 1 «t ’ffr  t  

wsfp ft?n  t  i fh : ?r T t f  »n^*r 

ft? ft |  1 s s fa t r  t  srrf^rnT m  

w§®r ^ron f  1
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[ « j t  W 5 »  f a s t a  * n f ]

w w w r n $*ir, f*r«> qtaroft 
^  ^ r r r  t » c n r a  «rr 10 ( t f t )  %  anft

fira 3r spfr »rt f  .
“culpable mental state includes 

intention, motive, knowledge of a 
fact, and the belief in. or reason 
to believe, a fact .

* rk  *wr «Frf€ ( 2) *r *rtt I  1 
fir s rr  &  •

“For the purposes of this section, 
a fact is said to be proved only 
when the court believes it to exist 
beyond reasonable doubt-----” .

w r t o  tttsstst *Gt
f̂ «rf?T & ffc ^'T^r*r v'r ?nrr ?wt 

f r f t ' f t  ^  mm  l̂t<T %  *T| aft 

1, *?t*t * 4  (fe q rs  ftar^fir«T 
JT53 f t  «T!n I  ift r  #  

*F*ft trar%fi*r srae  %
^rfarr "tfrW tfafw * ^  «r*r*r *ft 33 
wrtt «rr sfte $fira w  % ^  ^=r 
% 3̂r̂ ff«T I  fsrT Sf g;sffR- v t i  ?t 
<fc*r«rr firqrr |  fir “ srttfcftRtar’ f t  

sr^r *t «ftO*r f t  *st vt *$r- 
f iw  % 5*  *  s *  ^  «mirn:
<t t  ksttst « r f  »rr i ?< ft «rccr v t  « fte

?rr3? ^  % fin* ^  Jrtfam v t *r$ $ 
tftr ^  «rrfir?r vtforo |  *Y?:

*r #  fa ° » rtw ft % sfnw ro 
«ift w r  f  1 t jv  v f t  ift 
f  fir it ^  w>rf *rt ?wr wt 

»rrapfe»r v s t  f  vptx sfr ?rt*ff % 
aft** % m *r f t r n i?  ^  t  qH  $?rft 
*fnc f*r ^ ft w jjflr w f  cr¥'TT

fire*tgjft«rvtt *  fi>«n
|  f¥  W ftW N r ' *r<rrff 5* #  *r<r
l i m  ^  fro*r *rf*t f t

f t t f t  ^  *  froTsrc
*rr*rr *rrf$cr \ *t, ^

^rr srt vtftrar **r * w r  % * f« ?  

% n ? t * ift i  **rfrc; f<ra^fa$rfa<> 

*rtarr*ft v t  *«t m  *r w h  *rff % 
ittx  t  ^  ^ c r r  $ fi> ?rwnT ^ ^  
qjT*r*rj wr ^t<t f«P̂ T | v> t

vnftj%3r iii Jri^cfKt % ms 
jfte «rrar<r ^  wtr ^  % frrq ^»ff 

^t sjwr ^  Jffi * t o t *  % 

fiw w r t  1

3<TT67W tr̂ T 3TMT t
f ir  fi§T O  % i f t  % ^ r r  n̂wrTT ^

«r t  ^  % fir irdr ^  ^ *?>

m«rr fir ff^srn: % m z  12( it)  %*r 

^  w t  T«rr |  **r wn

| 1 % afr̂ rr m r & . . . .

“No civil court shal' grant an 
injunction or make any order for 
any other relief against the Central 
Government or any State Govern
ment or a public officer xn respect 
of any act done dr purported to be 
dpne by such Government or such 
officer m his officer capacity..**

5*  if 3ft * * « R  *Tt 3TTfT ^ t  *T$

$, f  JTjfr iT^tW ?t ^ 'fT  W T T  f  fir 

5TW *r<T Vftl? I "
wrr irf

“No civil court shall take cogni
zance of such a suit",
fa fW T  Vt *RT 5fRT f  I * f f

vhrncr if *#n% <vt *^ftnr 

f  1 u t t  (ft fir ^  % fiw - 

^  *rw*ff *f % fw n s
^  m & te  % w t 4 % fir«n» v r t  

^ ijfrfiiw r t<i*ft, w ^  % v f r o r r  

% n fT ff^ iT  1 f ir  m *lit frw  
T t y ^ r r t

V tlT T T ^ t % !5m  #  T̂HT ^ t

t ,  ?ft firfiw  v t

f^FfH W < r VC iftfir^, ^

$  nwir ^  i
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^ ffT«r# trfr ?Ttr 
?r s w s r o  gr s fk

*n? vrar | fa  m * k  t fm ,
#frtnc w k  ̂ rsfhT?r «frt 
vTm+k sp̂ rfEnr *>> fc?r &, ^  ŷ*ft 

%arr*ir?jffarr£ ^ t 
v fa m  ^fasf * ^  f t  1 *  *>ft srr%

v?h tsfh ti r t *nrftff is m t f if  
$ m  £. tft $  a w  $t aft *fhr ff w  q?t n f

t r w r  ?rt sr>i€t tft, *n% 
tfew £r tft** $t, gw ^  ^ fa
ff$s wrr% ®pt srfotfrr vt^tftsrersra * t  
ft»rr ̂ T^tT ?r fa  t o  ^  iforr ^rfkcr 

*<St f̂fnrsrff rWror̂  |  1 q̂rErrer
'■Sfctf, *ft ft ff¥fff t  fa *FT=T*2T fafft

%ff 4 fatft ̂ i^rvt *Tfaff%s % <fk s«ft
%*r t  ?̂t£ *wftm ®Ft, faff %
*ff fa*rr t . s,ft apr  ̂Tfr fa=rcT ffstor
*t<t»tt fa 3r tf ^r#r r̂rsfr tft *ft $t wrn 
^ i i k  ̂ r  srt |, ^ r  v t  ̂ r r  P m
'»lt'dl >3ff >̂T *TR 'STScT fff 'STTcTT 'Jff
^ t^ frq r  ^ t  ^  strtt fc, s*r wv tHfiffsr 
ars?njtwMTt 1 rft ?frfr < tt ̂ rTw&O 
I  1 ‘j f fw tr  $ fa  »TfW $ H  m
*PRST T^TI %fa«T Iff SifafTT ^ff 
V * m  * t  $ffT =arrf̂ i aft fa  3ff 
*Pt ^  I ^T 4 m  *t ^TFTR 
*  ft, srgT *%y*ff ft Pi <<wk
ff fWT $t, <TfT 3PPT \Jff ffTff Vt, Iff

tffo rr « t ^ r  ^  « t wfiw»ri shtt 
*tn v̂ PRnc ^  f  ?ft anrar ?t*tit % wrcft 
t  %Pr  ^r «F#sr

*ft t̂ y rrfay
^ ftU T  I

X *  W  % m u  A  % aft $ffW fc* 
f , $  w r m  ^ fa  w prfte w?ft 

T5C »t t  % frerc  1

«F*rm f*r«r /;^ fr ? :”  (%^rfkm) : 
WeiRT % % »T5fV *I^PT «Ft

r|?7 "TO t  «ftr SRT t  fa
^ fft^ T cft ^rr S^TTT ¥ T % r

fa<rr t  <xw< sftr
r̂rf̂ r̂ : fa*rr |  * -t  <nr ^^rr t  fa

^  t o  a m * *  '  ^  ^

^  K t  ^ r r  «rr f a  arar ? w  ^ t t t ^  

f¥t*rr, m  z *  * v *  ^r% ^r^r
V t ?fw-»T>2; ir  tp p ft 5W  i?*T

?T >  T .T ff  W >̂T V ĴT r^crf?r w t  % vft

jqft m wrft «ft (a w iw ) I ?TK 
?T*ff ?!T^ *r 9 i r w  *f> w i t  % qftarar ?ft 

^  sfr t4 t f t  «rt, w  % tft 
sprra ^  fa  WTraft r̂ Tt T̂<ft ?fr 

?ftr stjpt q-ft aft «ft ^=fr t  fa  ^ r  
®ft »tW?t s m r ?  Tpii 1 tt# ?renFr 
^ ?nft «rranr t  f a  * f  ^r«r ?mr f  n f t  

«pt q f ^ m r  wit f s r r  t  i ^fvorrwr <r?t 

fm  t  fa  %
faff «rt «ft*fr % f*prr «rr

fa  ITfr fST«T % SFS7 lfT3 55RT3T, qfsfq-^r
s m  ?Ttr ^ ‘ r %  ^ n r fa?r%  n  ^

| ?rV fa^RT ^  r̂r wr^r t  %* ^ r  r̂ 1 
? * ft  ^  i t  cTRrr*T ^ tafT

% faff «pt ^ r?  ^

rrq-o nq-3 snrsff ^ & I UT-T % f̂>
f t r a t  ^ r  ?Frffff «ft w t  ^ t f  %<*
ftcTT % ? M fPr JT? t  fa  5TFT %

«pt «rnr %  %qr % T itt  5r t  ^

| 1 ff#  *ff m ?  ff^Tffr^r ^t wrer 
ffT5 Wd> I  fa 3R <TPrssft ¥t S7T*
% faq  jftariTT *rf «ft, «ft gtffffff 
% 3 f f  ^  ^ r r  ?ft v t r  ^3ff i

cTRTff ^ r  *r% 1 ^  ^
| f a  w  q% f f f T  ^ t

W R W  «R| i  ’Pt T T fa  « *!%  ^ t

« i n r « T r  ^  t  % f a f f  ff?ft *n » fr  f f  w w r 

c fa  ffT fa rt «rr, t 7 % (f ff ?nrr
W * t  tr^ f $  iTfft ffW rT T ^ 1 ft J f ^ T

m fM h rir  * ^ t f  f a r  * t  wm* ^
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[  *P*^i f».«T b% *T  ]

'r ?  v m r  a ft

anr^nr^T faPf<Tift^TT?r£r9TT?TSr»r I

1? hrs.
irrfgr Jr ^r«?r srrer qrawtfer

s s r t a s , f w r  wmf, f r o r f i r o r
%  *  %  arr*ft tr m

m fe r ^ r  w r ?  * n f t  ? tfr % 
? r*n * * ^ ^ r $ * r f t ? r r a r w *  a r ^ « f r  %  

?T*r g w r  % *rs *r ?ns w t sn& arr 
I  ? $*m  ij<t ^rror vrr t  7

s r r r  «r %  t f t  y * n f t f r  %  

* v n  t  *flr tfrr
sartor ^  | 1 ^rfor ^  *>

fcr%qfrfiFr5T
i r f f o i m  m  *  r t ,
*  * m * H T  $  f a  3* %  f?r<c * n  
^ r  %  | ,  5 fi% trr  ^

?r I  1 fq^r 27 ?mr
*r  w n %  w t  sftfepn’ t c r w r f  | ,  3ft 

T T R fT  w ? < m :  f o r r  |  v r %  f t r »  
faster* & i w t  <t?t &
%  j p n r t  w  s ? n F«rr *f?t ^ s fr^ W r  

fsprar i w f  % *rra t^tt I  sfrr 
*r ro %  w r  * ? r  %  «TFer ^ s f a r r c t  f o r m  
* t  *tpt snrrer %m 11  *?r *r s i t e  
f t  ^  g q r  s n f t i r  f f t  *? t ip n s s T  
T ^ f r  % *frr s r r f e  s f r f t  f t  

T $  1 1  s * f t  v® t J > > t ,* t  |  r p  m ir  ?  

^ t  ? r ft  * m * t  f o r f a  % *r %

<f * n f r  q t f  t « wi s s f m f a | #  

m  qv wx f a * r c  t f r  f«rc r |  , 
ar*mM  * r  i «ri*«r % nftn* 
f r o  w r  t  i w r  f t  * r f t  «FT^r 

«r*r ^  w r i m  « t o t  **t
5r ^  & tfr fa  *?$*rrf wvr*

m ft ir ^ t t  ?ft Tft | i 
% ffw m  ^ |  t wrrN*r 
% vnW  apt ^  1 1
8 R  s i t n n r r t r  v t ,

vtw m n n K T i; w f t
11 $rf4w t% ,
Tfr?r

^ rt sqw ?r an? ffw w
i ott%

^  11 * m  m z
^  f  ̂  t o : ^  ^  w

1 1  ^ r  %  ^  t
% f?riT «ft wm ft f s  f r ^ r  m  

‘Tfr^r %*TT ^T^cr | jpwr ^RT^r aR^ 
^rm % *m  «mr^r ?nt wt farg- 
?rnff^rtt | \ww $  zm v*r w r t t
fcrr T̂fcTT ?r i F*rr> * r * w  
% ^  vfsrvpct % tr t  ^  ^  ,TT̂ ’ TC 

srrr % m ft f  q f  9  «rnrrfw> 
i inRft ^pif w i *iihr 

% %?tt ^  qfvvn9‘ t c  vt¥ ^  It
5TW *M% % %Q[ Wtr |

* r f  t  f» r  ? * r r f t  i r f F  

% ^ < t t ^ v v m r t r % i t f w r  
^ t  ^ 8 r t  &s*  « fftr * p r f7 * ft  * r t  f t  i ^rt  

4 f^ | ?  ^ r r  f?wra%
Tjrfr t<i%% i ^ r % < m
^r t t  f^ r  g m r s f h :  «(ft f ^ r  i r f  |  

? fk  fr  «ftr ^ ?fnr I ’fTfr $ f
JT̂ V T̂% I fŵ TT it ^  j f H
s g f ^ r f t  s ft  n ^ r r  %  * r r f w  Jf
f ^ r  (Twr^T^xf^rr ’wrri 
^  arRifnft, inmrhct t^r f i  
< 3 ^ r r f W t  %  < r r ^  * r r w  ^ o r  v r  

fcrr | i x v  w rft » m  m  *$
m vft t  f V  ar?n * r  *r n t  

m , $ $ $  m  ww f t f t  
sfrrt wrr wrr ?njwrr wx i  tit t  * #  
f m s r  r $ f c  $ f f r  f t  ^ % » r r  i

«rrq^ ^it<r ^t 
^ f t a r r f r m  i i p j ^ f f O T T W i r a r n r  

^  ?Tt»ft «j5t 3RTPT «flr i

*fr « rM  irrr^t
f*WJT i
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V fr |  f r  tfN rtfa* *wr
*NV
tftWRT tftvtpNN 3WTTO ‘IT  WT*T $t?fr
I  * $ r < w < r * i f t » *wff 
% * t  ^ piqfewl yt wrcft gift ffiw r?  
*m  % ift âfhsn̂ r sr»n?fr t t

§r*rr t  «fht * w  «raft- 
«ri3t ww< a  *£* w  f  i im ft gsre 
^  «rnj; ftw? 1 f w n t  5̂V 
TO tft ^ ftw T  1 ftr*rrf,
^TBTncff TT, fa^Rft TT, ?un»ft «PT, 3T? 
*ftr *n ft *T W P S  fa*TRTt %f%qr
^  f w  1 w r  g^m vt ^ *Ft 
ift  fa?r *nrf%*t % s m  *r m  « r
*& ^r% t o  in% srwrcyt %

^  faiHT I qfTWR |  f r  w

q?t4fcftqnT3tir$t*ftTTO T ?rer*t% 
mar ?t *fr *f*t q r fa r  $, s ro t 
m f t  % s m t % *ft * *  m  srrr t o r  
t |  1 1 3?fV * ra * r  «ft?fr aft tercn : 

«« s r tft  |  1 *rrc% *frft f*nrt 
®pt xpsfhm or ^  M t  1

W W T T  qfW R- ^  |  fT  ?TR 
<̂r q5t m l s r r v t  *m% jp ^ t  *t 

st^ t ^ ft» r^ $  1 *Rfar |T fR iR  Tpsnr
£*rr t  t w  v s rft, ir fr r
fa*rnr, w m  fasrpr, fc r c t ft f t s i fr  
n fr t o w ^ r * to c  at?

i 'jafrrfa, ^  » n fe # ,  w o h x ,  
w  v ftm tr , snW v t  m§r *nfr ^  
Tra: 1 m*r art Sir %
■ri^r t  «r? f i r t m  fip?
^ w ^ ir r  & *ftr *r$ ^ thv tforr^ #
fa? U$ f t t  % <£3ftaF? Tt *ft
t o  *% tt «ftr*n< tft »rft T t ifr 
fis*Kprr 1 *n * ra rt* i$ ^  T t$ fa r  
«n»r »^ rtf ft*F?*r farcrjrerc % *rrc 
"W sw  T f c g ^ r i f f a r r  *aR- 
t  ftnr^ N r 1 f  w iw rr g ft? «n^r 
^  ĝ r ?r «ft aft
1801 LS—10

s rrw n r ftn rr t  ^ 1  ? n w ^
|  1 w i r  f R ! f  ^ p t t  1 w  ^  
fn rtr  ? i w ^  w w p t t ^  ^ T fp r  «f  ̂
crm ^psnr v rc n m r  i < w n  ^ f t  

«rt i » k  ?nrr ^  iwrftr t * t  % w  
tnssrw ^ f t  1 s ^ v m f v ^
JR*k 3ft (  gsr^t l ^ H d  5^V

^ r f ^ r  | tr * * r  titgt & 
a n #  y>- a n ^ i ^  ^rrfftr
^  ^ft t o r f i t  ^ f t  1 

$  q i€f %  ^  ?r?^r ^  *F$r |  far 
n̂nr ^  *refo ^  t  1 f

^  writ <n€f %  ^  ^  srssar ^  ^  
^cTRT I  I STFT 5RTT  ̂ far T O  cTTf 
% ^  t o  f a t w  % ^ 5 % | w t  
^ r ^ T ^ ^ r r T l f i  w t r ^ f a r r f r
f ? n w ^  %  fcpr 3 R ^ H  3HT ift
5 )% ^ T r  I

^RfTCT^ ^  tTT n r ^ F T g m  
«rr 1 3R7jjt ^  ^  « w i T ® q T | i  

?TT f * r r t  * ) i | W  f W ¥  v TORTTS 
r3S iftK f&  Vm  *Ft
fsnpT^T %  f a s f ^r ^ I s*RTT*l T O %
fa r  t o  w r  ^rrcrr $
uriwfcft v t  * r w  ^ w t  w r  i f k

fa w t M t  T t  sft ^ r
Tt ?RU $  »lf | I WPTR»f ^

^  1

anmr $tiM  *n: *5rt% % r̂r r̂
vnhRrfvt ^  v v r o  ^  1 t o  
^  v r  w  q fr » m r  ^hrr v n  T O T t  v n ^ -  
? N t  I  ? >RW ^  oiTRTf^ ft %

^ r  ^  |  1
s n F v r  % w r  i t n  ^  ^  far

w w  ?TRPT T t  *r%< fom
3ft ? 3ft qrfi w f t t "^rarartft q n ^  $ 
^ r %  a n^- ift  <Rrr v r  wtstbth * m # t  
«fr?rrr 'wrf^xT « r r » ^ f t  « w p m r l t w >  
WTT% ^ q f t  I  I q ^ ^ l s f t ’^ R t
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[«ft **r*rfft*rn ^ r*]
i7T?r n̂rT srrw r 

^  ft*n7T?r$r ’ ^ tt i «r?T: ft*r ^rnr 
ft r̂*ft mfesFT sr -  

c5f̂ r *r?r snrfe «i*+rc W  w flft
srjt *nft v r a w  
9xvrc *n% *[pt ft % i f®RT»ft 
fastffrft srrar *rc ^ r  f m  *rrfe 
« w  st*th fe n  ^  i «rf ^ f h n M  
«Ft w r  % ^

< F P f y  | f e * T ^ f ^ T T 3 T T T T  |

*m fa*Fi?T  prrfsrrfc v r w f f  
^tt Tn^«r^r°r t w  stttt i m f w  
spftst i

fqci <Bf smrsft % ^nwr ft 
n w w ff ^ * f f  v t  £ft ^t ^ 3  t o r  
3n^ *ftr $*nfrf ft ^  i 
ij^nq-cf r % flrfrcr gnr *rf*fcr ft 
^ tto t ^  i % ^t*ft 3R5rr<t
p̂ftfsflrt anrr i ft ?nm? srrar 

*rnrft eft spraT v n # t *r$f w r r  
qffflq  SSH  ap^ft t fk ^ s F T s ft  T^t 
f  i sfrf5j«T TTnT % fsns ?rm t 
WTTW ft F̂T mMfrfM v t aRSt’TT 
^rr ffa r i aft *r?rcntf frfarot *?r ft

VFTVt W ^ % i ^ rfT 
I ^TTtt ^  ft ^  ^H?T ft 

fW iw  n̂r tnsefRiFT 5T8T v rft v r f f t w  
f3p*rr 1 1 s tp t^ r srnwr *fr $t 
w*t 11 ^ rr 'P t^ T ^ ff
ft *t wrar f m  w m  * m
8JT I |
33% f̂ lT? $T̂ JT *TRT a»T cftf̂ rtr I
^rr ^ $ f t r a f t ? fo r * r r e q f t
Sft ifrftflr »HTW f  ft Sctf *?t

*rw
?n$r | ,  t  # f  frcj 3TT*f i 
aft ^?r % ^ i«i % ffcro[
<frnr *rrrft «n% ss- *\\wk ft w rft  
t f t  «rwr* *ft ^  ft f ,

^ f r  aff m  «h t ft f  *fk  w  o t t  
npxft sn% ^  a r r i f ^ i w ^ ^ :  
ft ft ^ r t r  «rfr wr*rr$ v ?m  f  «ftr 
? r w ^  v t^ t ft f̂r v r I W ?  v t 
? r  % {^r wfr^r t o t  f  i m  

y p p ^ firar ffH  w t r  «ftr ^ r  
ft f»T f̂r*ft Bf?r ^  mf%
Sturft a?r«r»mr^ ^ ^ n r f  
ar?cfv ^  3IT Tft ^ ^  T>pft
ft *r$T*Rrr P#r t

SHRI B. R. ^HUKLA (Behraich): 
Mr. Deputy-Speaker, Sir, there is so 
much disgust with the oehavooux ol 
black-marketeers, hoarders, profiteers, 
drug adulterator and food adultera
tors m the country that they have ex
pressed their opinion from various 
platforms and the Ministers and other 
persons in authority have joined in the 
condemnation and they have pro
claimed from thd various platforms 
that such persons should be chained, 
hand-cuHed and paraded w the streets. 
But I am sorry and I am rather 
constrained to say that the mood, the 
temper and the pulse of the people is 
not adequately reflected in the pro
visions of this amending Bill.

No doubt, the offences under this 
amending Bill havej been made non- 
bailable by deleting the clause 
"bailable” as it is existed in the 
previous Act. But merely by making 
the offence non-bailable, it would not 
make a sufficient dent on the working 
of these anti-social criminals. Under 
the Criminal Procedure Code, a person 
who is guilty even of non-bailable 
offences which are not punishable 
with life imprisonment or dejath may 
be admitted to bail. Under the new 
Criminal Procedure Code of 1ST/S, 
there is a provision of anticipatory 
bail under which the Sigh Courts, the 
Sessions courts, have been given ample 
power to order'that a person who1 is 
apprehending arrest by the pogfcee t » y  

admitted to bail in the cpent o f  &is 
arrest.
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There is another provision under 
which the Sessions court or the High 
Court can admit any person to bail 
irrespective of the fact whether the 
offence is bailable or not. Therefore, 
my submission is that the persons who 
have contravened the provisions of this 
special enactment could easily get 
bailed out from the Sessions court and 
the High Court before they have been 
arrested. The provisions that have 
been made in this amending Bill have 
completely ignored the provisions of 
the Criminal Procedure Code

tinder the Defence of India rules, 
there is a provision that if any per
son who is guilty of the contraven
tion of the provisions of the De
fence of India rules and, if there are 
reasons to believe that he is prima 
jacie guilty of contravening those 
provisions, he shall not be granted 
bail. That is a blanket bar placed on 
the powers of the courts, including 
the highest one in the country to 
admit any person to bail if th^re is 
a prima facie case against such an 
offender.

My submission and my appeal, 
through you, Sir, to the hon Min
ister who is an intellectual and a 
versatile man in many fields is to 
ponder over this aspect of the matter 
and to make the provisions so effec
tive as to not to allow the social 
parasites and social pests to escaoc* 
the provisions of law. If a black- 
marketeer is put in jail and he is not 
allowed bail for a month or two or 
even for a week, he will think hun
dred times and other potential offen
ders will think hundred times before 
contravening any of the provisions 
o f this Act. Otherwise, the things 
will go on in an easy way in which 
they have been going so far.

The second thing is about the 
minimum quantum of punishment.
It is provided that there should be a 
sentence of imprisonment for at- 

three months in certain cases. 
j f ut ** another place it has been
provided

uommoaiues 202 
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“For the purposes of sub-sec
tions (1), (2) and (2A) the fact 
that an offence under sub-clause 
(ii) of clause <a) of sub-section
(1) or under-section (2) has 
caused 110 substantial harm to the 
general public or to any indivi
dual shall be an adequate and spe
cial reason for awarding a sen
tence of imprisonment for a teim 
Of less than three months___”

The criterion would be ‘substan
tial harm to the general public or 
to any individual’. Suppose one 
litre Of kerosene oil is sold to an in
dividual in 'black-market. The gain 
by such an act of black-market mg 
may be a few paise, but who knows, 
by repeated series of acts of such 
black-marketing he may be causi*»g 
havoc to the community. But the 
court may say, ‘In this particular 
case, we do not know whether he 
has been involved all along m black- 
marketing; and in this particular 
case the harm done to the individual 
is very slight and, therefore, the 
court is inclined to pass a sentence 
of imprisonment for less than three 
months’. Now what is the harm if 
you leave the determination of the 
sentence to the court without giving 
any guidelines like this? This pro
vision would make the situation 
worse, and would give a long ropp to 
unscrupulous presiding officers of 
courts to inflict lesser penalty on ihe 
wrong-doer, who is adjudged guilty 
Therefore, my submission is that the 
minimum punishment should not be 
less than six months for th«=> first 
offence, and if the crime is xepcated, 
then the punishment should not be 
less than one year. Under the Pre
vention of Food-Adulteration Act, if 
a milk vender has mixed water with 
milk, he will get a minimum punish
ment of imprisonment for six 
months and a fine of Rs. 1,000—

MR. DEPUTY-SPEAKER: What
happens if he mixes milk with 
water?
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SHRI B. R. SHUKLA: My sub
mission is that an offence under this 
Act is no less serious than an offence 
under that Act. Therefore, the mini- 
rnuYn penalty should be imprison* 
ment for not less than six months m 
any case.

Thirdly, under the existing Act, 
the Collector has the power to con
fiscate the essential commodity in 
case a contravention has been made, 
and when he passes such an order, 
it is revisable in appeal and the 
forum of appeal shall be determined 
by the State Government. Under 
section 7 of the existing Act. the 
court has also got the power to con
fiscate the property, i.e., the essen
tial commodity, and the package, the 
anjmal, the receptacle and any other 
earner which has been used in con
travening an order with respect to 
an essential commodity. Therefore, 
there are the forums. Now I have 
given notice of an amendment that, 
whenever any matter with respect 
to which a case ia pending—investi
gation or inquiry or trial—before a 
court of law then the collector 
^should pass any order with respect 
to those very things and the order 
given by a court of law regarding 
confiscation shall be binding on the 
collector and if there is no prosecu

tion, then, o f course, the collector’s 
powers remain unlettered because 
there may be cases in which there 
may not be prosecution but still it 
may be necessary to confiscate the 
article. For example, a smuggler is 
coutrvening the provisions of this 
Act. He is found carrying goods in

truck, but escapes arrest and com
modities are left there, the truck is 
left there, the carrier is left there 
but the offender is not traceable. 
Now, under those circumstances no> 
prosecution will be launched. There
fore, the Collector should have the 
authority in such cases where pro
secution is not actually launched or 
is not launchable, to confiscate such 
articles. In other cases where the 
court is seized of the case, then the 
order contemplated should be passed 
by that court alone and the Collector 
should have no jurisdiction.

Another thing about the mens rea- 
I think the whole object of the Go
vernment is to rule out the possibi
lity of cases ending in acquittal on 
grounds of want to proof of mens 
rea But the drafting is not very 
happy in this respect and I would say 
with all respect and humility to the 
hon Minister that the amending pro*- 
visions are more retrograde than the 
existing one. Sec 7 is the penal clause 
which provides:

“If any person contravenes whether 
knowingly, intentionally or otherwise, 
any order made under this section..
So, intention and knowledge are no 
doubt the ingredients of an offence 
under the Essential Commodities Act. 
But, there may be cases where inten
tion and knowledge may not be re
quisite mens rea because those cases 
would be covered by the word ‘other, 
wise'. Now, by enacting this section 
(clause 6 of the present Bill) you 
will not meet the situation. It is not 
the case that contravention would be
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punishable only on tine proof of inten
tion or knowledge. There may be 
cases where proof of intention or 
knowledge may not be forthcoming. 
“Those cases would be covered by the 
word ‘otherwise* So, the Govern
ment is not gaining its objective by 
^enacting another rule in clause 7 (c ) ..

MR DEPUTY-SPEAKER: Please 
"try to be brief now.

SHRI B. R. SHUKLA* So, my sub- 
Tnission is that I have given a number 
o f amendments .

MR DEPUTY-SPEAKER- You 
may speak on your amendments.

SHRI B R SHUKLA- My sub
mission now is that under the exist
ing state of affairs, small fries are 
generally prosecuted under the 
Prevention of Food Adultera
tion Act, the Prevention of Cor
ruption Act and under the Essential 
Commodities Act. I would appeal 
through you to the Government that 
the law should be made rigid instead 
o f being elastic so that the big sharks 
may not escape its clutches. Only 
then we can say that we have made 
an enactment in response to the 
■mood, to the urges and the aspirations 
o f  the people. Nobody, even the so- 
called right reactionary lobbies, can 
-defend these anti-social elements in 
this country and the House, with one 
voice, is prepared to give as much 
drastic powers as the Government 
4raatic powers as the Government 
themselves ar« serious and mean 
business.

(Arndt.) Bill 

*ft W f ) :

m w st % *r?r fw nr

$  3ft «flf, 3*  T t % fa q

mr I w w  fav®(T ?nr w v

SpFT TT f  I S^ft STT1̂

fant rft Trppfhr 

% 5TT?rrr m m ft *r gt ^

I ^  TFT* V T Z m  2F5*ft TT 

f%ETT*T ^ fq> %5Tof T̂'TTi? ^ 

T̂RT T t fqv=nft *T3T ^  ■5JW, s if'T  

JT̂ 1 3ft Wvi TT'J'T f>, if  «T̂  H$frsPT

f w  ^ Pf

WTW % ?FRT % W F  Tt SPJT

r̂rflrcr 1 ¥t

*  f t  i t ,  t *  f t ,
m ?  ?rt*frTt stft

foFSR ffr̂ TT 

£ i spjt *rr̂ r *r st̂ tt arfar Tt w

SFJ fa?tfft ^ — F̂T F̂T̂ FT TT tfijft 

W f ?  | I

t t̂  ̂ «r§?r ?r^ t sjh

T^t— t  3*  Tr wwfa TTcTT f  I 3rt

spwst srraf faTfEft sffrr T£ ,

3FT T t *H*Wr srrfpr, *ft

^r-f^T % ft , g*r Tt

•Tfft TTrfT j ^  ssft*F[,

W &  % T5RT g fT

15.36 hrs.

[Shri Donum Cbahbka Goswam* m  
the Chair] |
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it^  v d V  *r srctft f  i s r  t o  

*sr*r f̂orer snro ^  fmT, sift 

^r*rr i *rra ^  'KrcfV *tit tst 

%fa* WT TO5T ÎTFrr f  ? 

%*R fcPTT t  fa  aTT %

*TT*tTT ? n ^ T O

^  f*r?T t o  i * t t  % a*rm sftr 
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^  fa^T ^Tft T £ t |  I t  ?TW JTTfTTT 

jf T̂9frer5T % ITS f f t  SIFTT^r t

apftfa ^ T  t  f¥ ^  W  31% % 

fa r r  W * ft *Ft fl^TT | ,  %f%*T f a *  tft  

TfaFTT * f *  f t  ? |  |  I

TO %sr ̂FTcT W  I  ?
g*T S F R t ^ w t  %  W * A  I  f%  STPT

% T̂Rf «T̂  % ^f'M WTK 3TOT 3*T %

s r c  *  3 ft  t '  ?ft ?*r 

ftrer srrcft I , **rc * §  ft* m ?  % ^rnrr 

%  f a n  f o r c  ? i f t  |  ?ft n f  ^ ctt 

t  fa  *far ?ifr 1 1  w r, «rto$ 

<s«r *  «rr *  $, f f f  % f f r  Snn-fcff

siff t , f  tft oft ^snr g fir

t t r m *  * * $  t*r«fta*r-

srssr wnj t  i

t  ?tN % ^  w m r

f  — t  *n1wits % ^  3n- Tfr «TTr

3r?t urftirSlret fr^rsi«ff, aifrarr

^T TT̂TT I ^sr *T*JKT #PU?T «R 

"Tf^ «ftT % ?fr% r̂ ?m t r̂ctfsr

fTOT?T̂  5HTT cTt ^  %5Tr fa  f̂tcT 

% *ft% »f f  % 4% T5#  fCT ^ I ft 

r̂spnrsrr fa  ^  ?ft? % ?ft% ^ TOcT % 

^ r  sp̂ T ^rw r^, ^  f?si%^«r%5rT 

^t #si f?rr «rr i 3% ?ft r̂ ?nn: t  

$fo?r % fnft€ vrgrr f  <rt 9,f̂ nr ¥%rft 

fa f?r fist it tftr ^ftf ^  i

^ tT 7f  |  I o!7 T «TT ^TOt ft%

3FFT3T ?rtr *f?t m f, ir? ^ r %  |, w r 

f  ? m&t, t t o

f  i ^  ?m% ct̂ t w

eft 3?Tt ^ r  ?frff=r̂  77JT %  t̂ R-o <fto 

*" TR % Wn fV«yf t  ?T>T niTo ift.

?ft? rt y"tf rr?rrsfSr ?rft %»rr i

oARDAR SWARAN SINGH SOKHI 
(Jamshedpur) Sir, I rise on a 
point of order The hon Member said 
just now which has nothing to do 
with the Bill under discussion

MR CHAIRMAN- Mr Sokhi, you 
will see that most of the speeches 
are strictly confined to the provisions 
of the Bill only. Matters Which are 
incidentally related to the issue in 
question ate also brought I shall be ~ 
very happy to givff a M ing thit tfttfr- 
thing Which hfts no ttlfctidftshfe With 
the Bill shoifM ridt be disctittrf&. But, 
that will put me and the Hdtttft tit a
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difficulty. Therefore, you should per. 
nut the general practice to go cti.

SARDAR SWARAN SINGH SOKHI* 
Will you allow him to speak like 
that?

MR CHAIRMAN: I do not thmk 
there is anything objectionable in 
that Let the hon. Member continue 
his speech

tff rm  firs *nf : f  ^

fcn n  arrT«n i ^ n r r ft  a t 

s w r  w ^ jw ^ n ^ T T ^ F T ^ m r i t  
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sP^rr | , fm  «n€f ^ t t  f ,  t a r  

| JTf T̂HrT if#  t  I jq[$ 

*rra* ŝnflTrsr I 1 <rr€f % «r>r tft 

8 ^  ft»T 1 «m r ^rtf w^Tzrr fftT , 

^TR" 5HTT ®R ^5T $t*TT eft T̂RTT (?HT
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t%  fo tft  tft q i£ f ^pt f t  1 eft

mp
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I  1

t  s s  qr; ^ r r  ^ t  ^ rp T  

5 aft̂ r%apt «wfca:*nfr,

* *  < W f r t S f  * r a *  ( ,  n

%*m <rcft q^hra & w tfr sro  ^  
M w  t m  w rf?nr $ f a  w > r  v fc  s r a r  

I, 3ft f i t  I

srr^ ^  I, fo ftfor  snrer 

arr t |  t» ft?ft ?r̂ t |

S^TTT ^  yr^Erir STTTapVf® P̂TrTT

r̂f̂ q: 1 m fcrm t % *rra% *§v  
$*TC S7W 5̂t <|fr3f pTVTvft, 

srrw t t o t  srr^r 

frr ^ fy«M < ̂  ^1% *n: ^

f%?ft *RTsr f»i% anr fo  « n f« r f l

ST*? ^  9TRTcT % ZT5*T % %̂T5T V*RFT ijHV 

|  * fk  f®  ftcTT ^  I ,  w k  ^  ^  

«TfWT *  12-12 f  ?Vt t^r

f e f t  5BFTR it W WT ? W^Ttr

^ «TTT%

f  PfT ?TPT ??T TT 5R^T Tt^nr f̂ T 

m ^ ftTt fjpTT 7^%% f^r^ft w arm - 

.^R^r t  ^  T̂T«r TT f»T5T 5TW I
♦SHRI A DURAIRASU (Peram-

balur) Mr Chairman, Sir on
behalf of Dravida Munnetra Kazha- 
gam, I rise to express my views on 
the Essential Commodities (Amend
ment) Bill, 1974 

Sir, on June 22, 1974 the Essential 
Commodities (Amendment) Ordin

ance, 1974 was promulgated by the 
President I am not in a position to 
appreciate the necessity for promul
gating this Ordinance just before a 
month of the beginning of Lok Sabha’s 
current session I would like to know 
from the hon Minister of Commeice 
the number of businessmen arrested 
for some offence or the other under

dptoih was delivered in Tamil
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this Ordinance from June, 22 to Au
gust, 22. Similarly, I would also like to 
know from him the quantity of essen
tial commodities confiscated during 
this period, after the promulgation of 
the Ordinance,

I have to point out that the powers 
concentrated m the hands of the Cen
tral Government are overflowing Na
tional Emergency is m force through
out the country There is also the
Maintenance of Internal Security Act 
m force There are so many such 
enactments under which the Central 
Government can take stringent action 
against black marketeers and adultera
tors  m  the country But the Central 
Government have not got the wiU
power to do it—I should bay, political 
will 1 have no hesitation m s tying 
that this Bill is an example of central 
Government’s mama for legislation It 
is not enough that a legislation is 
enacted The Government must have 
the gumption to enforce it effective
ly and to achieve this objective the 
Government must equally have admin
istrative competence I am afraid 
that both these are absent m the Cen
tral Government It is at least possi
ble for the Central Government to 
accede to the requests of the State 
Governments which want to imple
ment such laws forcefully In March, 
1974 the State Government of Tamil 
Nadu forwarded to the Central Go
vernment the Essential Commodities 
(Tamil Nadu Amendment) Bill. 1974 
for getting the consent of the Presi
dent. It is still lying with the Central 
Government
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In May, 1973 the State Government 
of Tamil Nadu suggested to the Cen
tral Government an amendment to 
Section 6-A  of this Act providing for 
mandatory forfeiture of property and 
suspension of business in respect of 
first oftencea In this Amending Bill, 
Section 6-A of the Act is being 
amended But the suggestion of the 
State Government of Tamil Nadu has 
not been incorporated In July, 1973 
the State Government of Tamil Nadu 
suggested suitable amendments for the 
Essential Commodities Act, 1955, but 
the Central Government have not con
descended to incorporate them in this 
amending Bill

The Centra! Government dc not care 
for the suggestions of the State Gov
ernment Ihe Central Government 
do not also care to implement the sug
gestions of Committees appointed by 
them The Report of a Committee to 
go into the question of essential com
modities and articles of mas» consump
tion has been published The Central 
Planning Commission appointed this 
Committee So far no concrete 3tcps 
have been taken by the Government to 
implement these recommendations

Last year, a big Delhi industrialist 
by name Modi was arrested in con
nection with wheat flour stocks This 
issue was raised on the floor of this 
House also I am surprised that till 
now he has not been tried bv any 
Court m the capital. The same Modi 
gave a marriage reception in Oberoi 
Hotel, in which, it is reposted, that 
tome Central Ministers alao participat
ed Some thrat months back, a young 
man bearing the name of Modi—I do 
not know whether he is «el«ted to this
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Modi—was arrested in Palam Airport 
in a case of smuggling. Here also no 
action seems to have been taken so far.
If the powers under the Esential Com
modities Act are to be exercised in 
such a faint-hearted manner, it will be 
better if this Act is scrapped immedi
ately. In’ these prevailing circumstan
ces, 1 wonder why the hon. Minister of 
Commerce has oome forward again 
with this amending Bill.

Sir, the Committee on Essential 
Commodities and Articles of Mass 
Consumption was set up by the Plan
ning Commission in March, 1973 
under the Chairmanship of Shri Mo
han Dharia. The Committee has sub
mitted its final Report in December, 
1973. The principal recommendation 
of this Committee is that the produc
tion of essential commodities like ce
reals, pulses, common clothing, sugar, 
edible oils, vanaspati, milk, eggs, fish, 
standard footwear, kerosene oil, do
mestic fuels, common drugs and medi
cines, bicycles, tires and tubes, mat
ches, soaps, textbooks, stationery etc, 
must be augmented substantially and 
a massive distribution programme of 
these articles and commodities must 
be undertaken all over the country. 
Sir, it may not be an exaggeration to 
aay that the Central Government may 
keep these recommendations under 
consideration for years to come. I  am 
not prepared to accept that the pro
duction of these articles and commo
dities ia not adequate. You will get all 
these scarce essential commodities in 
black market at higher prices. Even 
the Mtaiater cannot easily refute this 
MNMrk. I  know personally that evefl 
in fair price shops, where these essen

tial commodities are to be sold at a 
fair price, black-naarket is going on 
merrily. But the Government of 
India continue to remain as a silent 
spectator of black-marketing and 
adulteration, though they have all the 
necessary penal powers.

The Committee of the Planning Com
mission has recommended that the dis
tribution of all essential commodities 
must be the responsibility of the State 
Governments. But, I am sure that the 
Central Government will not accept 
this recommendation I would like 
to refer here that the distribution of 
coarse grains was in the hands of th# 
State Government of Tamil Nadu 
There was also a control on the move 
ment of coarse grains. But, suddenly 
even without consulting the State Gov* 
ernment, the Central Government lift
ed the control on the movement of 
coarse grains This meant smuggling 
of coarse grains into the neighbouimg 
States. If today Tamil Nadu is facing 
acute shortage in foodgrains. the 
blame for that rests SQuarelv on the 
shoulders of the Central Government 
because of their lifting the control on 
the movement of coarse gram*

Sir, I should emphatically say that 
this Amending Bill is neither going to 
curb the growth af black-marketing 
and adulteration in essential commodi
ties nor going to contain them. All this 
kind of penal measures can at best be 
called a negative approach. Mohan 
Dharia Committee in its Report has 
suggested a positive approach. To eli
minate the social evil o f black-mar
keting and adulteration in essential 
commodities, a combination of positive
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approach *nd negative approach is 
very necessary. Sir, if the Government 
are determined to ensure the availabi
lity of essential commodities at fair 
prices, the recommendations of Mo
han Dharia Committee must be imple
mented immediately.

Before I conclude, I would refer to 
one important essential commodilit^ 
for the farmers, Ue.t the chemical ferti
lisers. Sir, at the moment, the import
ed chemical fertilisers are allotted to 
the State Governments. But the dis
tribution of indigenously-produced 
chemical fertilisers has not been given 
to the State Governments. If chemi
cal fertilisers are to be made available 
to the farmers, then the distribution 
of both the imported and indigenously- 
produced chemical fertilisers must he 
the responsibility of the State Govern
ments. I would appeal to the hon. 
Minister of Commerce that be should 
lake effective action under this Bill and 
ensure the availability of essential 
commodities for the common people at 
fair prices.

With these words, I conclude.
MR. CHAIRMAN: Before 1 call upon 

the next speaker, I would like to men
tion that 2 hours were allotted for this 
Bill. We have already exhau&ted that 
time. I find from the list that tnere 
are five Members from the Congress 
side and three from the Opposition 
who are still wanting to participate in 
the debate. I would like to know the 
sense of the House . . .

THE MINISTER OF PARLIAMEN
TARY AFFAIRS (SHRI K. RAGHU 
RAMAIAH): Five minutes n.ay be 
allowed to each Member that would 
mean an extension by 40 minutes; the 
Minister may take 20 minutes; so, auto
matically it would mean an extension 
of one hour for this general discussion 
alone. Then, there will be xlauae-by 
clause consideration which might any
how fake half an hour.

SHRI SAYEB SOB/BSD AsGA (9&~ 
ramulla): I support the Bill for three 
reasons, firstly, because there is an 
improvement in so far as summary 
trials have been introduced and se
condly, because punishment have been 
increased and thirdly, because the mi
nimum punishment has been provided 
for. I support it and welcome ft.

But I feel, and I want to come to 
that point directly, that we should not 
start feeling complacent that this Bill 
is going to solve the problem. This 
Bill will not solve the problem until 
we take a very basic decision, namely 
to eliminate the private sector from 
the field of essential commodities com
pletely and altogether. Only a little 
while ago, who heard Mr. Banerjee 
pointing out how here was scarcity 
of wheat in Delhi and the prices were 
going up; today’s news also pointed 
out that there was scarcity of s*ilt in 
Bombay.

Then there was yesterday’s news 
item. It was about a big kerosene and 
drug racket. We hear all these things 
almost as the order of the dav. The 
private sector is there because they 
must have profit. Thev do hoarding 
black-marketing and profiteering. 
They must amass wealth by this 
means. This is their goal.

The basic thing we have to decide 
about, and decide with some vigour, is 
that the private sector will not be in 
the field of essential commodities. This 
should be ensured bv law. What is 
most important to see is that the peo
ple must get the commodities essen
tial to the life of the community. This 
is a must. There are people who h'lve 
hardly enough to exist. They cannot 
get these essential commodities vital 
for their existence. But every tiling 
is available in the black market. Noth
ing is available in the QDen market. So 
they cannot purchase these things.

Three things are important which 
the Government must do. First?, the 
PtivX* aector must go frowa mk MA. 

nd, Government miurt take +yet 
ibuiion of these commodities



themselves or entrust Mf to ro-opera- 
tives where these tan function. Other
wise, I would prefer that Government 
them Helves do this. So far as these 
essential commodities are conremed, 
they must be produced in the public 
sector. They must not be left in the 
hands of the private sector. Then 
the distribution should he done by 
Government or co-operatives.

Then so far as wheat is concerned, 
there must be monopoly procurement 
nothing short of it. We must once for 
all realise that the people’s represen
tatives sitting here and in the local 
Assemblies cannot escape this responsi
bility of being answerable to the peo
ple because the people are not getting 
these things. The Central and State 
Governments oannot also escape from 
their responsibility in this regard. We 
have to shoulder this responsibility 

together.

The time has come when we cannot 
any longer postpone a proper revision 
of the law to see to it that these three 
things are done.

We hear every now and then that so 
many people have died because the 
food they took is adulterated; so many 
others died because the drugs they 
took were adulterated. Of course, il 
a man wants to die and takes poison, 
he may not die because the poison is 
adultered. That is another matter. 
This adulteration of foodstuffs and 
medicines takes place because you 
have left these essential commodities 
in the hands of the private sector. The 
private sector manufactures the drugs, 
These drugs are not good enough to be 
administered to patients. So the Gov
ernment must take over the responsi
bility of producing these things so that 
they become dependable. We heard 
sometime ago a news item that the 
oxygen cylinder in a hospital did not 
worl because; there wafi no oxygen th 
it. Aft tfcese things are -happening 
because jq u  ;rfire allowing me., private 
sector to dekl in commodities «w «i- 
tiat rn m  Hite- «4 &e Mmarantty, We 
must-se^ tj*at; tha pisivate .sector is 
completely out of these things. The
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non-essential items can be left to the 
private sector. 1 have no objection to 
that. After all. we have a mixed 
economy. Let them deal with those 
things and do whatever they like. 
But so far as the essential commodi
ties are concerned, the private sector 
should have nothing to do with it, 
whether it is in production, procure
ment or distribution. These three 
things must remain with Government 
and not with the private sector. These 
are the few things I wanted to say.

SHRT B. V. NAIK (Kanara): I take 
this opportunity to urge the hon. 
Minister to appreciate one or two hard 
realities of our country. The first 
thing to ensure in planning this is to 
see that this law by itself will not help, 
but this will assist an equitable'distri
bution of these things which make the 
life of the poor people in this country 
much more comfortable, by providing 
them—I am not going to subscribe to 
the view that from A to Z we should 
go on distributing—the basic things 
necessary for a civilised existence 
meaning food, a certain amount of 
clothing of a very simple nature etc. 
In order to provide these, since it is 
the intention of the Government/to 
make use of this law as the vehicle 
through a public distribution system 
which will take a long time to be set 
up—it could have been done by now; 
precious time has been lost but not all 
is lost. Therefore, if this hag got to 
be done, what is your projection? Are 
these shortage of a temporary nature? 
Are we going to overcome the shorta
ges, say, within the next two years 
three years or five years? Sir, I think. 
India and for that reason the entire 
third world and the Asian Continent 
as such with its population, may have 
to live at least for half a generation 
more—-I am very conscious about it— 
at least for a period of fifteen years, 
putting up with an economy 
of shortages. This is . my 
broad assessment, rough estimate. 
Under the circumstances# when you 
are making any law which has cot to 
be effective *n meeting the situation, 
is it itot neceesary—even though we
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-may lose a few minute here or a lew 
hours there or a day or two—that we 
should make a sort of law which will 
have its operation and effectiveness 
over a decade and a half at least?

Under the circumstances, Sir, 1 feel 
that this is one of the important, per
haps one of the most important pieces 
of legislation which we are consider
ing today. It deserves all the respect 
and attention that is at the command 
of this august House. Therefore, Sir, 
I would say—I am submitting a few 
amendments—that we have to take the 
present state of our economy into con
sideration, the present social system 
as it is as well as the present judicial 
system. Sir, the judicial system which 
we have inherited from the British 
overlords, who had built up tbc system 
for a particular purpose of maintain
ing law and order in our country, if 
it is to function effectively xn dealing 
with economic crimes of black market
ing, economic crimes of smuggling and 
things like that, I do not think it is 
equipped for that. That is why, tiiere 
was* a few years back, the talk of a 
committed judiciary also. What does 
this committed judiciary mean? It 
means, the social realities 04 the pre
sent day are taken care of and social 
justice is given along with individual 
justice on the merits of law, Sir, the 
legalistic view, with due deference to 
the legal luminaries both here as well 
as outside, of solving this problem of 
supplying essential commodities would 
be hazardous for us to attempt at this 
stage.

Sir, what 1 have found as an essen
tial feature in regard to this particular 
Bill which has been brought forward 
by the hon. Minister of Commerce is 
this. I wonder whether he or his 
Ministry as such has any contact in 

„ regard to the implementation of the 
Essential Commodities Act Who gets 
rapped on the floor of the House lor 
anything which goes wrong In regard 
to the implementation of the otoviatons 
of the Essential Commodities Act or 
the various orders which are made 
under It like the fertiliser ControS

Order, the Sugarcane Control Order, 
Food Control Order, Kerosene Control 
Order etc? It is the Ministry of Agri
culture. Who implements it? It is 
the policemen under the Ministry of 
Home Affairs. But, the responsibility 
has been cast to pilot this Bill on the 
Ministry of Commerce for no personal 
fault of the present Minister of Com
merce or the hon. Ministers in-charge 
of this Ministry in the past. Under the 
circumstances, what I am trying to 
submit is, here is an opportunity lor 
us to show the determination of the 
country, to show the determination of 
this House Irrespective of right, left or 
middle and to show a political will. 
Most of the time constructive sugges
tions are rare to come from the oppo
sition. But, at least on this, 1 hope 
there could be unanimity of under
standing that will see the political will 
Is implemented. For that purpose, 1 
would urge that irrespective of the 
time that may be consumed, irrespec
tive of the fact whether we may have 
to refer it back to the Raiva Sabha, 
we must give due consideration to this 
Bill and accept at least those amend
ments which the hon. Minister is con
vinced will help us. With this submis
sion, I support the Bill.

smm* srcrrc ) :
sm sft 1955 S3T3W* ^  fW fT
| 3 ^  w  firaw % srcr tftftfsrar
qnft 5T T i t  I 1955 %
3*7^ t  % I

w r r  * n w fT v  
?r$rf*Rn 1 «t ?ft qrw gw

ffororf % f  t
STT* STRTFfr ft gspr ft  »TT Xjgt |  I

fcfcrcr *T % fa  araaT *rr
i aprcrr *nw 

^  iftr sprr ** t£t t  *

w w rtf $  sptw w  frtr fSrvrafr
t ,w r  * r c w r r * r ^  | 

nwnft % tjspff tft w



28x St. nes. <fr Essential SRAVANA 31, 1899 (SAKA) Commodities 28a
(Amdt.) Bill
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n̂:«r'5cr »r̂ t »tmT t  1
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*>T TO  f̂r smt I  rft ^Rt t  fo Tt 
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t  I «TfT % 3«¥*?t WRH Sfift f^RTT
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$t?ft | 1 s r o t  f r t  srmR *tft
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16.90 hrs.

srrsr hn % f^ [  w *  sftfH
g_<*.f*_ - *v rv  ̂ K * n -- --- - — - *±Rgtn^^CTVr Jn>î «4i<r 5fst  $<%i< ̂ r 
t  eft fa r  wtt ^  ^rt ^  ^  f% 
sf^R- % f̂ TTT tfgr < ft  «i^a>
^t «^r»r ftftrifca % 
5Tf^ ^t «rv^
*r̂ T 'd'l ^t «TlÎ d I TTHft Sfr
3;qr ^  * f r  r̂>rr » r t  | 1

TR*r ^<+1^ Vxfsft^r fanr^Tf>
fa . % *fk ^  ^ R ^ r ft  % Tip- v^
®t^ ferr w  | 1 u?r «rnr TT̂ jft
v t  ^ r  JPFTt f̂ fTST t  %  §T
qr ^  ^  ftnsft f̂t ^ r  ^ t ?t r h

®̂ft JT ?t, iTflT sftfacT f^TT
strt ^t%tt ?nf% jRtsfr « fk  *rs^ct *pt 
^nwrr ft?r% f t r ^ r s V  ^ r i w v R r  
^  1 1 *rnr q v  »rr*r wrr
^TTT v r^ t, W  STOK% ^ftsTPTKt^ 
t | | ^  ^ * rp N iftl5 ts rrc  1

SHRI BISWANARAYAN SHASTRI 
(Lakhimpur) Mr Chairman, Sir, the 
Essential Commodities Amendment 
Bill, 1974, seeks to plug certain loop
holes that existed in the original Act 
I think, the scope of the Bill xs very 
limited Therefore, I do not want to 
discuss the economic policy or the pro
duction policy or the distribution poli
cy I shall confine myself to the Bill 
itself

The hon Minister, m his introduc
tory speech, has stated that the Bill is 
aimed at providng more stringent 
punishment to the profiteers, black- 
marketeers and hoarders. II this aim 
is achieved by this amending Bill, we 
shall be very glad and, I am rure. that 
the people from all sections will s u d -  
port it  But there are certain ifs and 
buts because, as it appears to me, as a
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layman—I am not a lawyer—that cer
tain essentia] commodities which are 
described as foodstuffs come under the 
control of the Agriculture Minister; in
dustrial goods, cosmetics and certain 
other things come under the Industrial 
Development Ministry and the Minis
try of Petroleum and Chemicals and 
the enforcement of the law comes un
der the Home Ministry. But the 
Ministry of Commerce is bringing this 
amending Bill. Perhaps, the Ministry 
of Commerce deals with trade and 
commerce and, therefore, it is the res
ponsibility of this Ministry. If there 
is no coordination between all these 
Ministries and more particularly in the 
States where the smuggling, black- 
marketing and hoarding occurs, if they 
do not come up with a determination 
to prevent these social vices, this 
amending Bill will not be very much 
effective. Therefore, I ask the hon. 
Minister who has brought this amend
ing Bill that he must ensure us that 
this will be done and that there will 
be coordination between all these 
Ministries at the Centre and the State 
Governments also will act as they are 
expected to do.

The black-marketing and hoarding 
is now becoming a common rule rather 
than an exception. For this purpose, 
legalistic measures alone will not be 
sufficient. Unless there is a public 
opinion and public consciousness 
against this evil, and for this purpose, 
there should be some publicity 
through public media so that the peo
ple come up to the expectations of the 
Government, the antisocial elements 
who indulge in black-marketing and 
hoarding can be brought lo book. It 
has been stated that punishment has 
been enhanced. Sir, as you have 
stated, when you were speaking from 
here, there should be summary trials. 
It is expected that when there is a case 
against a hoarder or a smuggler or a 
blacknmarketeer, it should be disposed 
of very quickly, as far as possible. 
But the punishment that has been pro
vided here is the maximum of one 
year tffliaftsomnent. Without being a 
lawyer, tfrom my common sense, I can
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Bay that except the capital punish
ment, ne court has so far awarded t&e 
maximum punishment provided in the 
law; the punishment awarded is al
ways lower than what has been pro
vided in the law. Therefore, it is our 
apprehension that, in such cases, tne 
punishment will be very light.

Now I refer to Clause 4 where it is 
said: “ ___may order confiscation'of—

(a) the essential commodity so 
seized;

(b) any package, covering or re
ceptacle in which such essen
tial commodity is found; and

(c) any animal, vehicle, vessel or 
other conveyance usel in 
carrying such essential com
modity.”

All these will also be seized and those 
who own these will also be punished. 
But there is a proviso under Clause 
5(b) (2) which says.

“Without preiudice to the provi
sions of subjection (1), no order 
confiscating any animal, vehicle, 
vessel or other conveyance shall be 
made under section 6A if the owner 
of the animal, vehicle, vessel or other 
conveyance proves to the satisfaction 
ot the Collector that it was used in 
carrying the essential commodity 
without the knowledge or comavance 
of the owner himself.. ” etc.

This will serve as a big loophole for 
those persons who, in collusion with 
smugglers or black-marketeers, carry 
on this business because it will be a 
very easy plea for them to take that 
they have no knowledge or they have 
not given their consent. In mv opin
ion—I cannot say from the legal point 
of view—it should have been left to 
the trying court to decide whether 
those animals or vehicles or vessels 
were used with the consent or con
nivance of the owners because that 
would come out during the course of 
evidence and other processes in the 
court and the trying magistrate could 
decide whether the persons who pwned 
these had any knowledge of these 
things being used or had given their 
consent.



Similarly, the punishment of lznpri- 
senment has been increased from five 
years to seven years. You have alrea
dy pointed this out. Under the 
Cr.. P. C., as it is, certain magistrates 
cannot impose a fine of Rs. 5.000. I do 
not know whether, by the special pro
vision of this Bill, the Cr. P C. is 
deemed to be amended to that effect 
and if so, I do not know why the pro
vision of sentence of imprisonment for 
seven years is not included here.

Lastly. I would like to state that, by 
this Bill, if the Ministry—wants to
eradicate this social evil to a great ex
tent, they would have to frame certain 
rules and ask all others concerned to 
be vigilant to prevent black-marketing 
and hoarding. Along with this amend
ing Bill, there should also be efforts to 
see that there is no hoarding of the 
marketable surplus. Whatever is the 
marketable surplus in respect of all the 
essential commodities, that should be 
equitably and evenly distributed all 
over the country. Then this Bill will 
be effective.

With these words, I support the Bill.
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| &T I irrT3JT^ —
f  i m W f  ^  sttc %
w f t  *%nu t  i aft ^  f  
$  *rw % fa&sr wfawpc
«  i

^  tfr  xwm $— f
ff*PT ST5PT T I  I 7J5TPTR %
m *r m fr  |, * w  jftsr % start 

s iw ircn r t i qv
3 BJTjP to c t f  srcft f s f ^ z  % 
^  ^  I — wlf fTTf
*T«f»FjPT <WT*PT iroter V # $ |

*rrt ^rrer % *fifsn$ i

SHRI P. G. MAVALANKAR (Ahme- 
dabad): I have heard with ?reat In
terest the various speeches made so 
far on this very interesting and im
portant debate.

1 am not a lawyer like you, Mr. 
Chairman, or some other friends 
although I am a lawyer's son, I cannot 
claim any expert knowledge of law. 
Bui I can tell you at the very outset 
that i am not taking a view that all 
evils and diseases of society, and all 
offences whether social or economic, 
can be dealt with only by law.

The whole difficulty is this that the 
Govemaent of India and various State 
Governments are in the habit—-increas
ingly in the habit—of thinking that to 
avoid any evil, or to meet that evil, 
the only thing to do is to pas* a legisla
tion and be done with it  I *hink this 
is a very defective and dangerous 
trend*

5-21 hr*.

[Shri NaWal KtesostK Snoot i»  the 
Chair},

l&Q* L S—4*

I agree with what the learned profes
sor, the Minister, said just now, name
ly that tlaw Bill is a necessary and a 
good measum But, I want to tell 
Kim at the same time, in all earnest
ness, that merely on the basis on. which 
the amendment is brought forwaxd 
you are not going to catch hold of 
offenders in the way you want to do. 
This Bill as explained by the Minister 
is brought forward on the basis of the 
report of the Law Commission. If you 
look at the report, you will find that 
there is a mention by the Commission 
with regard to certain approaches— 
not only a legal approach but also 

social, economic and noittical approa
ches. Whether Government has taken 
into consideration all these aspects is 
a point. The recommendations of the 
Commission are not only for amend
ing the law in this or that way. 1 am 
happy that my hon. friend has referred 
to the amendment of the A ct Even 
the Law Commission Report doe* not 
say that merely an amendment to the 

—Act will achieve the purpose or is cal
led for. This is an amendment to the 
Essential Commodities Act which, in
cidentally, shows that there is deterio
ration in all spheres of our community 
and public life as a result of which 
this measure is brought forward. The- 
other day. one interesting piece ap
peared in newspaper report You must 
have read it. I am giving you an 
illustration, though strictly it has no 
direct relevance. The report said that 
one survey was carried out by a socie
ty called the “Friends of the Consumers' 
Society” in Ahmedabad—a purely 
voluntary body-—whose aim is to 
protect the consumbers’ interests. Her* 
we are discussing about the inter**** 
of the consumers as well. We are dis
cussing) the Essentital Commodities Act. 
The point here, therefore is that ac
cording to this survey, fai as many «*
75 per cent of the weights used bar 
all kinds of traders, businessmen, 
shopkeepers, hawkers and vegetable 
vendors found to be faulty. The con* 
sumert are thus losing tremendously, 
because they get less (quantity on 
account of defective weights. This is 
the position prevailing generally-every-
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where in the country. Now. aie you 
going to meet the problem of lack of 
morals and lack of standards merely 
and solely by passing the lawu? Bo 
far as this particular amendment goes, 
it is good. But what is the Minister or 
the Government doing is when the 
Government machinery for implemen
tation is not tight and upright '*'he 
trouble to-day is that government mar 
chinery is merely explaning *ts new 
ideas. But, 1 am sorry to say that 
there is very much less of uprightness, 
there is more and more of corrup
tion. If you offer some kind of bribe 
you go scotfree, without any punish
ment. The more you have controls 
you are only asking it possible for the 
people in government offices to have 
more bribes and make them possibly 
richer. By bribes one escapes His 
punishment. What is the use of pas
sing such laws if people escape punish
ment by offering bribes? What is 
needed is this. Government should be 
tight and upright. Certainly it de
pends also on our judicial machinery 
that we have got. 1 am sorry to say 
that our judicial machinery and judi
cial approach too are not in tune with 
the spirit of law; they are also not in 
tune with the progressive dynamism 
that is expected of them. Therefore. I 
feel that something should be done with 
regard to this. This necessary judi
cial approach must also be looked 
into by Government, Moreover, 
public opinion is not yet vigilant 
and not yet sharp. Public opinion 
should be created. The people should 
boycott those who are indulging into 
social and economic offences. My last 
point is this. There is an absence of 
social sense and concern on the part of 
the well-to-do; the “Haves” have not 
yet been awakened to their obligations 
towards the “Have-nots” . When 
offences are anti-social in nature, can 
you depend solely on laws? My oues- 
tion is: Will a mere amendment to the 
existing law do the trick? Is ovr 
bureaucracy properly geared to its new 
tasks? Apart from the administrative 
bottlenecks many things get bogged 
down in the vest administrative jungle 
whether in Delhi or in the State capi

tals. Therefore, let us get bogged 
down in this administrative jungle. My 
fear and complaint are if you go on 
extending legal provisions, then you 
are making It possible for corruption 
and bribery to increase, and too much 
legislation is harmful to the communi
ty. Let me give this warning to my 
good friend, the Minister, don’t let 
yourself be deceived that merely by 
passing legislation on this you have 
done the trick and achieved your pur
pose. Legislation is necessary, but 
you must see to it that the legislation 
is implemented.

Lastly, my friend, Shri Goswami 
and Shri Shukla have deal with mens 
rea. I am not a student of law, but 
I would like to say that if you want 
to punish the offender, punish him, 
but do not make it obligatory for the 
offender to prove his guilt or otherwise. 
So, why should mens rea at all be in
troduced. It is contrary to the spirit 
of law; because, unless a person is 
proved guilty he should be deemed, to 
be innocent.

So, I conclude by saying that while 
this is an essential commodities amend
ment Bill, the Minister should know 
what is essential and what is non- 
essential. The essential thing is not to 
go on amending the laws every now 
and then, year after year, but having 
stricter implementation and by having 
an honest, upright and efficient Gov
ernment machinery coupled with vigi
lant, strong public opinion.

) :
tfw rfa  sft, w n m v  (sraftsrc) 

i t  firere * 7% mm  URsfar aft 
tft rrrcs w tr  wrsfa-r 

t o r  *rn$%ir
faq f, ar&t firPm *rr

:3wvt stt  fsnrT £ sftr 
^  *fr 3*fr fen t  *t m
forr $, spt? *tt srarr *ft i 

<fUf+i % snfinitNr ssr i 
tfh  tk  spptt % arrw w  ffft 

% arF?*nrarsrrT*ft trg
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f*F ^  % STRWP 3?t
$ t  T ^ t  * f t  s n p  f t f t  \ %
S T S  T T H T  *FRT ? t  * f t  fa s T iP P  W  f t  

*TOT eft f a *  *UT $  STRTH f t  STFTCW 

s m t  1 ^ r  ^  ^ r  f a c F f t  

f  <ft f a r  f t  s r n ^ f t  S r f o r  *  

^ m c T T  g  * n j s f f  ^  ^ r r f  * n f t  ?T$r

|, «r t o  tft t  ¥ftr
^ r t f '  % f * R

p R T  c R f  3 F F P T  ( H c O f t f T ^ V R ' f ^ T T  £  
^  *tft 3TrT f  3F*ftf% f^RT
£ ® f t  ^  m m  | I

3 * r f t  srTcr t r f  t  f r  t r ^ f w r  ^ n f t -  

f e s t a  %  s f t r  ^ r * t
®FT?t spt jftfcT C T  TTrT f o r  

W cr^ cft | - ^ r |  * t f  %  * f t o  5 ? r m t  

q ? t f t  *rr $ * r d  ^ r f  f t  1 * * r  
w r  *r  ? n ^ T  *  f f t  *tft ^  § -

'SRTTT ^T fn^rf TK % fa*Tm 53 WT
^ 1 w m  *ra*r srmprf tft wv* ^  
f '  «rra^rr <ft 3r s n w r  ^ f t  f a r r a f r r
%  STTC% PT SRTR % 5TPTJH T# f
%  fW r  sfrnjT 3r *ftf

1 t f c r  3 r * r t f  <?tp 1

^  srm ^  vftx $  ? fa  srmn w *
fe fF T T  ’STTpt £  *rfc  5?T fT R ^  Jf 

*rf ffcrr fa  farcer tft snrfaftm *&% 
smT*FT % fw$\m  f f t  | ^  3T*TT 
^•%ir f t f t  | qr & rt ftcft % ?ft 
*ft TfJTfr f%*rc r̂r^Tr —  *rf̂ r w  srcnr 
®PT t f t  STPTSTR ffcTT %  3rt ST R T? ? n ^ t

f ^ i r r C t  f t  f£ *rr ?ft ^ s w t  f f ¥ r  ^ t 

^W V tft «r®9r t^ tt i srrfwtf, 
wt%  fr o ^ J T  *rh: flr^prft w t-rft
^  t i  3 ^ R  ^  ?ft 5T^T 3TfT

| .

^TT I  |

(Arndt.) Bill
^  JTTWT 

^t *rtr f^ IR T  ^ cTT Jf I af̂ TT'̂ r 6 if  

srrqft w t t  Pp 'rf^i^’-i *̂r r̂ ^  3 

?ft ft̂ TT srtr sfnr r̂ ^ r  6 

35T ft»TT f  ® sn w p ff ^ ^ F T  :

Clause 6 “Provided that the eolirt 
may, for any adequate and 
special reasons to be mention* 
ed in the judgment, impose a 
sentence of imprisonment for 
a term of less than six 
months."

a?TT 31% *t frrar | <for t*r «ff w  i 
^ t  ?rr $,?rr snwr^ | ft> 6 «rh: 3 

^t wm f*T5T 3n%nV ? str%  

srnrsrR v s  f^ n  % h q

t  •

(2B) For the purpose of sub-sec
tions (1) (2) and (2A) the fact 
that an oflence under sub
clause (ii) of clause (a) of 
sub-section (1) or under sub
section (2) has caused no sub
stantial harm to the general 
public or to any individual 
shall be an adequate and 
special reason for awarding a 
sentence of imprisonment for 
a term of less than three 
months or six months, as the 
case may be.”

Sfft *rror t  vm srrr ^  |

sffctorsrar * t , *fferro€t * t  m mvx
<Tt«rl̂ i S3 *I?tffW  fT*T JTfl 3PHT f  

ftRT fktT ^  ^TT% f  ? fPT
sRcTT t  f f w  anmft I

^  «rf<t «ar w r  q k  *rafta %
| 1

lit cP^ % r n  % 10 (aft
Jf ?r§ ?«nr f o s f t if t  * fw *fri« r 
5TJPTT apt qp g fa ftw  mit | f  tTT̂  
^ < ft, w v r x f  % ’Tw  f^ r^ r

ferr ^JTT i sft r ^ m  ^
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fa  3ft ^  s m r  q w a iy i i t e  
*rrr% %fwq ^r?rr q̂ cTt, ^  spt 
if*T T̂TCT-nT sfac 3*T ffW W«nRf 
*T fofTSRT ap- r n  fT«®T-^raT 1 W  
rT̂ cj ̂ dî sr̂ s' r̂rr §it 1 *1 <1 iî rr

*RT ( ft,
sptt srnr far ?nn:
v tf ?̂r srcrrc q?t irfasM hr 5f
ftf«*n #-#i f  ?ft £  'T&rs 
^T#*T UT^TSFt *rtf w s *

, $?rr ?rnr eft ^ snw t o t  *tt

far ^ r  3r f®  * $ m t  fM^r I  
%far* ?WRfR $  TW fiPFWW % f  ® 
Hjft ^Vrr I STRT ?ft fteTT & %  srr3r 
^  ^  *m  % TPT T̂T r̂ T

eft 5fT?T <pT̂  •THT I ĴTfsTiT 5W5TR 
if JTFT r̂ f̂tf 5TT«T *^t $t*TT I

W i  aft, «TBt qrsp **T ^  tft 
5̂TTT *FTT % »̂t n̂fa?5T%S

v^t qrr art « rfe R  forr *m %, ^ ?rft  
r̂rffrr ?fk r̂ir̂ r ^ti ^t ft 

frff^jp: ^Tr^rrf^r 1 *m  w m tsfh ; 
aw # spot trraT g[, f̂itst 4 5f

w fafflfrg  ^ T T  tftT 5RTT5T 6 % SF5T 

aft 3T5TCT ’3T3T ft’TT, ’ffTffJT *FT fcpfa
*tfrm \ ^  m m  *r % sft i t  vtm  srsnr 
srTfasr̂ r wrtw*ran:
sfrrP?>?r%? t̂<tt |  «fa t̂q f̂ 
faww $t?ft t, ?ft W? ^RTRt 
«rwi% $  n̂w ?^tt t P f f  it 
Hfft nT?rr $ far % wn^rfawr *c% 
t t  *prc*ft$ I*rr*rtf$f$farar 
t  tt ^  f , ?rt wx %
r̂r% 3ft ’trfa^TT ^ rro r ^  f̂ TT w r t  

%fâ r ^ r ^ 1̂  *r ajfirfww jft«n f̂r- 
^rr«frnr^ftfwr ^  faflT^nrr 

t  w th  % 2r # rf  sft%sR * f(  t  j

% ^mrarr mvfhr m v^ t^ t, 
J- iT̂ » xrrsff 3TRT « fk  fk^PT

B ill

apT^TT ^TT^cTT f  ? f k  ^  ^  ^  fa r  f H w  

%  f t  t  f r  « f t r  %  ^ m r  t v *  s k r ^ f t  

fsrzrr » r t  |  ? f t T  ^ r  ^  ^  T ^ rr  

t  fa r  * r t f  « f t  ? n f j f s | R  ^ r r fa j? f% ?  v t  

i i ^ ,  ? f t  %  fN r^ *ft*T T  ^irt f a ^ f f  
^rr v%z f e n  ^ f t w r

* r f  f t * r r  fa r  s r t  ? t  wfrr ft, ^  i t  

’cf’T'TT f a ^ r  mx $R  3 r fa * r  ^ ft  » r c t^  

t ,  ^ m r r  t t t t t  ^ n rr^ T  1 3^  ^ r t ,  

» w  w F f t ,  *rr « r t t  w r %  wrr 

» ^ t  f t * n  ? f t r  *r<"t» ̂  1 5nrr*rr %fa»*T  

^  ^  ^T5TT t  S T f W T T

^HTT I ^  ^ I T  fa r  eft * m  3TF?: 

|^far^^fT^> ?TK*rc?t3TelT T̂RnfV 
f f R T  ^  I «Tj? 5TcT ^  V4»'dT t  I 

^ ^ T O T T t f a r i r C i  ? f r « r T « r r a ? T ? f t T  

« n ^ r t  ^  w  ? t i t  ^  «rc
W  T̂T ITT fare ^  T̂T fa» 3|f

s r r ^ t  %  f ^ r .  ^r » w r
«rr m  5TR T^t f» T ? fft  %  f f ^ q  v s j  %  

^rr*r ^ r r  %  t o t  «rr w t r  s p t t  ^  « r |  

«t j ?t %  w r e n  £ ,  ? ft  f ^ r  ^ t t

H | t  1 1 ^?T f r r g  ^r ^ 3 T  I T R ^ ft
eft ^ n f t  ^  ? tt%  ^ t  ? r f t  I  s r h

gft W  T̂T5Tr |  BTT 352-?TTfrr I  f e r  % 'TFT 
^ r t f  f a ' S f f f  »T^t i f t  S F T ^ lp - I H V f t  

t ,  ^  < r ^ r  orr^'TT 1 v t r q i h R  ^ t
f?rr3r eft ^ h  % 5RT3r % f̂t»t»t ^  ^ft ^ 
%ttx 1TTT ^fsrer f% fw %  i t  siWl ®Ft 

? r r q ^  i t  q ^ r  I  i s n s t t  ? r q %

f w i  spT eft I %$fiW
eTTf spr STRt^R ??T it TSRTT
^  ?> *rr 1 ? f k  J r r r  « i ?  ^ fr^ rr |  fa r  im  

Jr sftsft̂ fr *t?t r fa z  \

3ft ,  ^  ^ t 3 t t  ^ t  ^ r n ? T  wzv 

£rT fir ^ r t  ft fMNr?r ^ rrr *n$»rr 
fa r  ^  s f r m  %  ^  t  ^ r  ? f t n  ms m f  ^  

q t ^ J i T  > f a i f t t r T ^ f * r f a r W 3 r % i t ^ ^ r
^ n i t f a ^  r r ^ r  i f  ^ F f t  ? T f % ^  ft
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apm  % qnr j t  snft ft smr q f w  
srfr ftft t o t  |  i w  fr »pr 
®P§*TT & I

«ft for* (^ ItJR I?)
ft m?Ffar afafr sft ^  ff*sq

<FT fllTO T̂fTT f  3ft
*T fa t* *  5FT5TT g fa  t  fa&TP «Ft
arm  % #  w tfa ?*rft v t i *t?r r  s?r

WT5TT JJ t̂ t  I ft 3TfcT ^  fo y w r f t  
ft spfJTT I p  I  fa  22 3J5 *ft 7T^Tf5T 
g f t  t t  5 R  e r s q r ^ ir  s r r ^  | i n r  «rr srfa: 

* r k  ^  f r f ^ r s n r  22 ^ s n f  ^
ft ft  cfTwiT «rr, ?ft *nr t & ft fa  5*r 
^  *rftft % ? m  ft, snrfa ^cRt 
*T|<rrf | , ?ft»ft *rt 53T̂  *pt fevnr 
t , ?rft t o  t? t &, fftsst %?r 
^  t o  t&  t ,  3ft ^  «rwr^r 3ri<t 
I*tt $, ^ r  ^ r m\ $ t o  ft v t f  ^ r-

f̂er fa?*T WTT qW ’ETFT<TT 3rtT sffaT ^t 
Tffcr to*ft, *rfa?r fm  #*tt f®  tft 

sfft w  t o  *rt ^f% 
5 R  t f f a r  t o r ,  e ft  s » r %  ^  q w r  

fa  f®  »it ^ t  % 1 t«F c F q >  

?ft its ^  t  fa «t*p: wftf vi^ft ^4  
T T c iT  &» J p t f  t n q f o r  ®f w  | ,  ? ft  w  

api^rsr %  s p r  s n f t  %  ?ri«t apt s n r r f r r  

?>ft, ^ fa ^ ^ r ft fr n r ;^ ^  Tfaft 
*fit ^ tf  arnr ^ t  wr^ f  1 ^ r  t o  %
^  ^ ET ^ ^ tf^ n tfa
*  f[t, %fa*r ^ r  q^ £ t o  %

^ r f t  t o r t  f m  « i^ r  q r * T f  f a r T  w r  

^ t f a  s f t ^ f f ^ i T ' ,  q r o s r r T  i 
^  irf *[§  fa n  w r  t  fa  art 

s f t f a  f e w  &  w m & t r  i
 ̂ ^rwi 7̂'JfiTt sfiT%  ̂$r

#  VT q r o  5T»̂ tT »
f?WT »PTi t  • ^  ^tf Sftto?T |  WI'T, 
% ^  t o  % ?̂T% ^  *  ? S*Tfan

^  ^  ^tt fa  5ft ^ 4  ^*rr, ^ r  
^ tf m m  ^  ft TOTrTT $
3T —fld^sf “TRT T̂Tfft  ̂ I

^rCt t̂tct f̂r t o
^ t t ^ ^ 5 « f b T T % 9 ^ T r t l  *Tf 
^  »r f̂ t  fa  q?% «rt f^ rer f^Fft ^ t 
? r t  to^r% itfKft «ft, 5sr? ?r̂  ?r̂ t 
f>fr ?fk m  ^  fr*n snr v^ ^ ^ rcr
tjT^T  qr ^tfft ?rV %& fa»fr ?ft
q>*r h ^ t  | ? ftr^ r  % for srctt | i 
^ ^  % r̂«ft *T 5ft q̂  3T zmT qpr-fi 
^ffarwrft % ^i«fr ir^rt ^  t̂tjhtt, ? ?

ftTri ? 5%  it % 5rm qr 
^t^4 % ^ »t qr ?fh: yqw ff % qr 
^  fa ? f t  f ^ T i ^ n  ? q r . ^ i T  ^rt < w r ? r ? ^  

^  ^ ftr  ’sfr sf t ,T fP T T T  %

^  qi?TT  ̂ I

w m fa  t̂ k Q' ^  t o  % ift
^ffft^ 3TWT Tt % ^  %3T?r toT°T 
?W ®T % 3ft ^  t , ^PFt 3P7% %
fatT 1 1 fTTrqirsfltt ft^r % faq, 
^gt>4]3ft % f̂ rcr «fVT ^ t t -
^RTTt % fair f ®  ?T̂ t t  I 

faeTTq sqeTPTr % SW %
Twj, eft ^ f t  f̂tft smr ^ t  t  %fâ r 

am* 3ft t , ^  % f*ns %v fa^n 
^t acMKH %3ft5||rraf5T^TmqnTTcrT 
t , ^ 3% v ft  ^  ^ t? r  ^ t  ?ftwr t  fftT 
3TPr^fwr ' t̂rr fa^rr ^ i ft
C[̂ RT ^ T T  f  fa  3R ft MWiim 
3rrd f?rr I  w k ?TT3r 3nr zr? faâ rwr 
fsmn t. f a ^  ’Tf1̂  ^ r f t  t  1 v r
T̂cT % f5R TOHT *ftT W  flTfHT % 

WHTt qr ^HT ^TfftT I ^t 
qrrf % ft TT̂ f % STT̂ T ft
^isnfart % t o r r ;  ?it̂ r  ^ tt 
^nr1%tT ^ rto  § ht fa n  srmrr t
w tfa ^  cRqj ^'i^i'snft ^ ft, 3 f^ :-

Commodities 298
(Arndt) Bill
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sntft f> ft jtt 5rr-^T3rr^ 't ftft , ?ft 
£R7t cRTfT flT V R  qft tRT*T3T ft*TT I 

ft*« sm  ft* t jft* > ft  f  i % 7Q'$m$t
V »\ 1, "k, V. ■ IS ... ft *v —

f  , 37 ^ TT-^ sntr , W ^^TsrT 

« fk  *FTT «TRrd 3Tft 30 q fa st

sfttfY I  I ftn  T^TT ̂  f  fa  snrc
^ (ValKl /t SW t % r^ P ti 

i f k  ^ T N IJ n  ^  T O t % f w r f i 

Ifpsftspr + ^ I, cT3T ?ft*ft ?̂t

f t  sfr*?t i (*r£t)

^nrrrfer v^hn?r, f*r ^f?r sr^st $ 
w f t  ^ tt ft r̂fa r̂
^£t ?3TT «fT ?TTT ?ftT f*T W\ q>*THT ^T?%

11 m ft sfta w t  t  fa  3ft *r^rr
9TT f, *rt ti srtr
f^RTT w N r ift  f t ,  Wfarf 3ft ^^TTOi’SftT 
|  3ft ^ r m  ft *g?r ^ trt ^^rror %?tt

£ tst*  st*  ft ft f  s? *r£t *t#*r i r^rtft
ft?W f w  <Pt ITfT JT?T TT ?*Tfar. T^ 

f t  rrrfa 3ft <Tt»r ^ t% |  w

ft ster ft*  i

f lw rfa  T ffto r, 3t̂ t c rt ?jt̂ ?5r> 

sr^ ft  2pt t o  f % sft *  ̂  f t  ^ r
3rr T f  | < sv T O t  3ft % sp ^ n

fa  *  ^ R ft  <R r>F fTTFTT
^Tfft f ,  WV SRT facr

9RTRT :*Twft ft, ^ t f fa ir* 
s n r r m ^ ? *  ft, eft tr ^ P r s r fa t r ir ^ K  
fa  i t  qJHsft % sfto ir *T| Tr w  sfa
snreft am  %  art* ft ^  fa sft ftjf *tt
^TPFT Sfffe «R 10 W  ^ 5JTRT 

^ R rft ft * f t  ftft  fa n  3TTW 1 * R  eft 
WT ftctf f  fa  ^  fa tft ^  iP R  fa tfR  

ft % f%r«TT srrarr | ,  ?rt 3^ ^

v fa ft  % 3ttctt t  r̂r ^t ^tt ^ t ^  ^  
|V F ft "TT T̂FTT %, ?ft ?Tf 3ft ^TUT , eft’T
w t t  * ftr *nrr w it  fa^fr f ^ r r  i 

arar ? n m f ^ f t  ^ f t , srrr ^r

commmmds ^
m u

^  ^TfT P ttw  Tf«TT i *ift arm qrr 
*n*r % vTOTRt Jr 3rt ^ r  5R^t r̂ar 
^  |m fr^ft 11 ^t er ®trt 
w?rm ft t^t 11  3ft ^tsr % 
^r?ft t  spt wfrt w r ?  «n3 ?n%,

«nft, str? ?n% arr p t  *q?rr #5?ft 
?ft p̂srt % *rg% % srrc arf *n̂ r 
ft fa^T VXrfl" ^ ?ftr 3rTRV ^ r  !̂ hr 
TT f̂rT 3TO  W  T̂ ftfr t  | ’Pffrft apt 
f̂ TFT )̂TJRr T ?  ^  t̂3T fJFPft ,snf^, 
«Tf f^Tcft ?T  ̂f  Sflr t  5r>T 31T <R *ff?T 
^ ik t wmmr wnrr ^ i *̂rP=rqr ct*it 
Pwr*r 8Tf ? rm t t o  fa  
*nsri»ft ft 3ft ^ r  ^n- ?ftrft | ^ r# - 
f-JTcpft rTRcr ’ETmt t  »̂T ft JiT 
<rtft ^t st ^t iprr, ?̂r z w  ?rrfc 3 ftw , 
f̂ FT ^rfvpffr ?rr w t h - 3fti- sft, ft 
3?=R 3»T^t t̂*TcT ?T 3rrtr I Tt wtsr ^
^ ^tft 3ft TTT^rrt 
% ^ r r  % ^rtft ft m sift % «nr, ^r% 
?7<r, _$r 3ft^ rr̂ r ?r^r?r

?«rrf% ^ r r  ^rff^ | ^nftyrr 
7<7rwi ?r> ’■mrrx ?rh: ? m  ?rnr ?rf 

t  ?ft sjrnTfft fsrwt *n*r 
it?R ^  |, ^  ̂ ;fr tTT ̂ nnrr r̂rr
snrrs 3ft afhr srN' ft fr»FTifr *R?rr’ t  
fa?r*T ’5RTT SFTPT ?ft n ft %S T§ |  | ft 
»w srrr T??r ?i?t, ft ?r^ t ?R f 
ft 3rr^rr f  i ^ f t  % T̂ rq: ?rnT ^  fa  
?rnr̂  ^  srnrrW, 3r#rr srrsft % 
r<snm5 ^Rft % f^nr s r t

f̂ TJT | ftfar «rf *re r^nsnr n̂rer | i
*T®?qfa 3ft ft 3ft 5trnr  ̂ ?ft?r w r r ^ r
3rrft ^ w ( t  | #  3r^ srrsft ft | 
?fh: *rf f<wr ft r̂ faft ?  fa  *tpt 
’sftr srrsfrft Jfft src*r ^ r r  ’srrfft ^ ?Tfa?r 
^rprf ^  *rrq t̂ «r?*r *r*ft
* p t ^ « w # t i  v t * r | ^  amrn: ?
f a ^  f , sr£ sre sft x f ^ r f t

3fr mar ^rr^r % srftft w w4
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V & ;f  fl’fcOTWt ’S F t f W ^ r  f ,
Trar ^mtff vr?r 1 1  ^  tjv  
fasSt |  firsravt % ̂  *1 farsft
qm TOtr $ %  srsnrr wtft *t fasrr 
sflr ^r% s n w  qfa
srrar w rr  ssr * rt % faq: l w  fa  f*nif 
3T %f | * r w t f i r #  3

^  ^  1 1 < n ro
^ ttsrt & £ *r^r ^  ifa tt  t^ tt 

T̂frTT |( I «TFT T h ’-lfa S*T W  *IT«r *WT 
ATT 91%rr̂ T ? ?  STS' f^T ’TTf̂ nft ft
m  fa  m v u #  TRsftfir w r y  * r  ?
s f  ^3rra$faaft*m *W T & t*rrew ^ 
ar^ft % 3*wt w r  Tt^ ^  f  »
sptt ?rw ^  t  cfl $ sft ^atatw w  
a F U fttfft fr^ fa s& S fcrr?  (wwrnr

SARDAR SWARAN SINGH
SOKHI: Sir, on a point of order.

*n(ta* : *rnr eft 3n%
Tf | urnTcft arr?rt ft f  fa  

SRTTtq’ 9FTRT ft rft q’f  ?T SW t f'T’TT 
^ft q̂ rrft* |  | STTT̂ rft \TSTW ^t *rftf?> 
<tht ?r ^srcj 1 w m  *r*TC *rora ft 
w  t  i

s flra fa ir fa w : $  imr asrorr 
5R ^5RT ^  ^Tprr 1 t  *r*r*rcrr 
g fa  snr i f f  * ?  srf w rw terfr  ^  m«r

TTTS: ’ITS T^^ W  cTS *TTW*
«F*r *rff f t  < m  1 % w

*TFW fe$7# % f?HT ^ TT*T 5fft ^T
^  f  1 27 *rr«r ttst f?t
ft ^  t  I vm '$ *Tf "if n fN *t I 27 
ffR  % *HT W ^ f W  ? t  t  
W t 5iff 1 aft 5Tr?TT itfs «rr 3 * #  
’ft % r̂ar «fft srrfâ r fasr
*P5T I SRT *ft ^ 7  fa*«f ^ r  I  I WPT

f t w t  # ^ r r  
% I «r<lv % «mr r^r^t ^r

*  f> ?ft ĝ nfcr «rr Sr if^ rr f t  anrrr 
1 1 a fa «f*T  ^ r t  ^  «rr*f%
ir ^  w r  f  ftr^r
^  * f t  T«rr |  1 *nr «rrq^r f W  «rr
^f5Rrr?rfaf ^srffr f  i ^  
t  fa  V m t  TtfoR-T fa^jfT ?> [̂0T | 1

T ^ tt  ^  5tht ftwr t  ?r> ^  ^ m tr
*5 fa  ITTW  Jjr«5 TT t  ? m  T?r
f  1 F^^rt tfr PaRffft ap^d ^  f  # 
sm-q̂ rr f t  n ^ t f  fa  # r̂t?r 
?fr 1 1 ^ T f r  ^ v t f  «?>(Tr?T ?Tft 
f> r r  ^  # v f  JFTsff ^f ^”f?crr f  1
^ ft «srrr v t  ^rff'FT % #
« ftr  mw f  ^srr<r %  sriT f  r w >  t
?ft "PT JTft af 'PT 5THT «FT^ T̂CT |

SARDAR SWARAN SINGH rfOKHl 
(Jamshedpur): Sir, I support the Es
sential Commodities (Amendment) 
Bill, which has been moved by the Com
merce Minister, Prof. Chattoparthyaya. 
This Bill should certainly check 
smuggling, hoarding and blackmarket- 
ing in essential commodities. This is 
a multi-purpose Bill. Most of these 
artificial scarcities are created fcy the 
greedy sharks of the society, who 
indulge in anti-social activities with 
selfish motive and personal gain at the 
cost of the general public. One day 
they will have to come to their senses, 
if this amended Bill is properly used 
by the Government machinery when it 
takes the shape of an Act. The main 
difficulty is when our Government ma
chinery which has to implement the 
Act fails in its duties due to various 
reasons and the persons caustht «o 
scotfree and ultimately the Govern
ment is blamed, which is very true.

I want to know from the G overn 
ment why stern and prompt action is 
not taken in time in those cases.

I have given some 31 amendments to 
this Bill which I hope the Commerce 
Minister would kindly consider, 
because they are meant only for 
strengthening the hands of the Govern
ment a»d they w°ul<l help in taking



[Sardar Swaran Singh Sokhi] 
stringent measures to stop hoarding, 
smuggling and blackmarketinR of 
essential commodities and also fight in
flation.

Though the Government would con
fiscate the essential commodities 
through this Act on animals and vehi
cles, the Government should not leave 
out barges and aeroplanes used lor 
carrying essential commodities in such 
circumstances, as proposed by me In 
one of my amendments.

Even the drivers, the owners and 
their agents caught while transporting 
goods should not be spared and their 
venicles, barges, aeroplanes should be 
confiscated and they should be put 
behind bars without bail and no appeal 
should lie for such grave offences in 
contravention of this Act and, for this 
purpose, more and more powers should 
be delegated to the Collectors and 
Judges.

The term of imprisonment should be 
enhanced as referred to by me in my 
amendments.

As you know, Sir, the essential com
modities, such as, cotton, woollen tex
tiles,, foodstuffs, drugs, foodgrains, 
edible oil and oilseeds should be seized 
wherever they are moved with autho
rity and no leniency should be shown 
towards the culprits who are enemies 
of the nation, however influential or 
highly placed they may be, whether 
they are individuals or companies, in
cluding limited companies or their 
Chairmen or Managing Directors.

Any person who contravenes any 
order under this amending Bill should 
be severely punished and the minimum 
rigorous imprisonment should not be 
less than one year and n fine of Rs 
5,000„including confiscation of his pro- 
court of law.
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In case of any non-compliance of 
the directions of the courts, he should 
further action It does not matter
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whatever the plea lie takes, whettu* 
on mental or aay other ground.

Sir, if the Government would net 
strict even now, then what is the ri*- 
medy left? The Ministers concerned 
must also personally watch and seu 
the implementation of the Acts passed 
in regard to their respective Depart
ments because simply coming with a 
Bill and getting it passed by Parlia
ment would not serve any useful pur
pose. If there is no follow-up action 
and, here, I do not hestitate to say 
that such Ministers who are la?y, in 
implementing the law should be pulled 
up by the leader of the House. The 
Code of Criminal Procedure, 1898, is 

being replaced now and the Essential 
Commodities Act. 1955, is being 
emended by this Bill giving more 
powers to the judges and courts to 
deal with the present situation. From 
now onwards we have to see how the 
judiciary implements and interprets.

In conclusion, I would request the 
hon. Minister. Prof. D. P. Chattopa- 
dhyaya. to consider the amendments 
that I have brought forward in regard 
to this Bill and accept at least some of 
them, if not all of than.

fWX : ?Wl«dcf sfr, 
v f faffar srvt if if smr far'

% sr Jjqrftsr ̂ r r  %  * i f  5 r r̂«rr 
v  *r w gtw  w f a r  t  gj*r 

w f f
^Rcjt % srfafafa 1 1 

rft 5Tg?r fo ff & srrcrr gf %f*FT
spRft | 1 t

^  1 1 5  *rrc
7sf>r f, 1

*r 1
THE MINISTER OF COMMERCE 

(PROF. D. P. CHATTAPADHYAYA): 
Sir, this Bill is very Important and I 
am grateful to the hon. members who 
have participated in this discussion 
for having come out with very concrete



suggestions But the point is fhal 
many larger questions have been 
raised and discussed in connection 
with this Bill which only replaces the 
Ordinance promulgated on June 22, 
3974 Larger questions like distribu
tion system, holding the price lme, 
establishing a sort of parity between 
the prices of agricultural raw mate- 
rials and industrial raw materials and 
m a n y  other connected issues have been 
raised I quite agree that there is 
reason for bringing these issues m 
connection with the discussion of this 
Bill But I would humbly submit to 
you that, as we have already stated in 
the Statement of Objects and Reasons 
for bringing this Bill, the purpose is 
V«y limited. We have already said 
that it is only to make the penal pro
visions under the Essential Commodi
ties Act, 1955, more stringent and to 
make their implementation more elec
tive, also taking mt0 account the re
commendations of the Law Commis
sion, we have brought this measure 
So, our objective so far as tins Bill is 
concerned, is rather limited There

fore. if I do not touch upon the other 
larger questions which have been rais
ed in this, connection, I should not be 
misunderstood I take rote of the 
points of view expressed by the hon 
members, but if I do not devote much 
tune on their comments and sugges
tions, it is simply because the> are 
marginally or peripherally relevant and 
not very much That is why I would 
deal with the concrete issues raised 
so far as this particular Bill is enn- 
cerned

First I would like to repudiate the 
very unfortunate allegation made by 
hon Member, Shri Mishra Our 
party s name was dragged with regard 
to some malpractices, etc I strongly 
repudiate these unfounded, uniustified 
and unwarranted insinuations and 
allegations I entirely agree with the 
views and arguments made by several 
hon Members that what is important 
is not so much the provisions of the 
Bill alone, but also its implementation

SHRI NURUL HUDA Will *o imple
ment
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PROF D P CHATTOPADHYAYA 
I certainly include will underlying im
plementation Several suggestions 

have been made by hon Members that 
there is necessity of close coordination 
between different ministries of Central 
Government between State Govern
ments and Central Govemme *, ruling 
party and parties opposite ^he pro
blems which this Bill wants to tarkle 
are not of a political character The 
subjects may be political but the ori
gins are social and we have to combat 
that

17 hrs.

SARDAR SWARAN SINGH SOKHI 
What do you mean by social’

PROF D P CHATTOPADHYAYA 
Please sit down kindly have the pati
ence, I will say

MR CHAIRMAN You have asked a 
question he will reply Sardar Swa- 
ran Singh Sokhi

Let him give clai lfication

I asked, what iS meant by social

MR CHAIRMAN He will Rive y o u
that clarification He says he will 

give you

SARDAR SWARAN SINGH SOKHI 
I want to know immediately

MR CHAIRMAN Please a t down 
Prof Chattopadhyaya you tmy please 
resume your reply

PROF D P CHATTOPADHYAYA 
I was submitmg this The issues are 
larger and are not confined to this or 
that political party but it concerns 
society as a whole and many of these 
problems are outside the frontiers of 
this party or that party or even Gov
ernment as a whole and concern the 
body-politic and social issues as well 
It has been suggested by several mem
bers particularly by Shri Dinesh 
Chandra Goswami for example that 
unless the consumer resistence grows 
and develops Government on its own 
cannot tackle these problems As you 
know the essential commodities are 
hundreds in number and the consumers
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[Prof. D. P. Chattopadhyaya] 
run into millions. It is not possible 
for the Government to do all that is 

' called for. I do not. in saying this, 
minimise the resposinsibility o( the 
Government because it is very much 
there.

MR. CHAIRMAN: May I ask you a 
question? I am only suggessing to 
you; I have not spoken on this Bill- 
Mr. Janeswar Mishra said about the 
four pillars, char khambe, the supplier 
of raw material, the producers, the 
distributors and the consumoi-s. Have 
you got in your mind anything la bring 
together all these four elements? Would 
you like to do something in the matter? 
At any stage you may express your 
opinion, if you want to.

PROF. D. P CHATTOPADHYAYA:
I have suggested already—may not be 
specifically in response to the points 
raised by him,—but when I say that 
there is necessity of coordination bet
ween different ministries and also co
ordination between State G overnm ent" 
and Central Government and also when 
I say about the necessity of maintain
ing party, not one to one, but a reason
able parity between the price of indus
trial raw material, agriculluiul raw 
material etc. I have referred to Mr 
Mishra’s point of view. Wtnt I was 
lust mentioning was this, lhat the con
sumer resistence and also effective 
puhlic distribution system are some nf 
the means and mechanisms absolutely 
necessary to secure the objects v,bioh 
this bill envisages

Sir, it has been pointed out by Shri 
Goswami, for example, that the Magis
trate’s power is not enough to tackle 
with the economic offences enumerated 
in this Bill. It is only partially true.
I say partially because the magistrate 
who has been given the power lo im
prison an offender for a year has also 
got the power if he thinks it necessary 
under the circumstances of the case 
to refer it to the higher authority who 
is empowered to extend the period of 
imprisonment. So, limitations c f  that 
magistrate’s particular power does not 
debar him from referring this to the
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higher authority who is empowered to 
convict the man for a longer period 
and to impose a more effective penalty.

Also he referred to a sort of alleged 
incompatibility between Sections 4 and 
6. A close reading of the same, I am 
sure, will persuade him that there is 
no incompatibility. If the appellate 
authority takes a decision on the basis 
of what section 4 enjoins, then the 
contention of the appellate body will 
prevail over the contention of the body 
which referred the case to it. You 
will find that section 4 starts with
‘may order...... ’ whereas section 6
starts with ‘shall’. So, 0n a close read
ing of the clause you will find that 
there is no incompatibility between 
the two. I am not a good lawyer as 
he is. I have the knowledge of law 
that I had in my university. If he 
looks into it, I am sure he will be 
persuaded.

SHRI DINESH CHANDRA GOSWA
MI: You have given powers io the 
Collector to confiscate the commodity. 
The right of appeal is with the statu
tory authority.* That authority ^may 
give one decision. The judg* dealing 
with the prosecution has the power to 
order for forfeiture of tho goods. These 
are independent bodies. It may be in 
a case that an order of the one may 
not be agreeable to the other And, 
one body will not be bound by the 
decision of the other body. If a prose
cuting magistrate says one thing, the 
appellate body mav say the other 
thing If a statutory authority says 
that the goods; are to be confiscated 
and the magistrate says ‘No’ or vice- 
versa, or if tho statutory authority 
says the goods should not be confiscated 
or the magistrate says it should be 
forfeited to Government, in that case 
don’t you see there is contradiction? 
What are you going to do in that case?

PROF. D. P. CHATTOPADHYAYA:
As I said, I am not a specialist as he 
is,. Still I am of the view that the 
view of the appellate body will prevail 
and in the confiscation clause, there 
is still reason to believe that the pnek-
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age or the covering of a vessel or trans
port machine which may be used for 
the purpose of committing economic 

o ffe n ce s  are used unknowingly or not 
in oonnivance with the owners, then 
there is an escape clause for giving 
him some relief and giving him the 
benefit of doubt. So, I thmk they 
are not quite an independent authority. 
This is the presumption on which Shri 
Goswami is raising this point. I say 
that these clauses should be taken and 
read together.

The other point is this. He men
tioned about the mens re a, that is, the 

presumption of intention. You will 
notice that there are two sets of criti
cisms against the Bill, one cancelling 
the other.

One set of criticism was that the 
Bill is not stringent enough while the 
other criticism is that it is presumed 
fhiit the law assumes the form of a 
draconian character I would suggest 
that even if mens rea is presumed, the 

presumption has been diluted because, 
under clause 8(2), the fact is sought 
to be proved only when the court belie
ves it to exist beyond reasonable doubt 
and not merely when its existence is 
established by all preponderance oi 
probability The word ‘and’ is signi
ficant.

SHRI P. G. MAVALANKAR: What 
does it mean’

PROF. D P. CHATTOPA- 
DHYAYA: It doss mean that only on 
the ground of more probability, the 
presumption that he has done it in
tentionally will not be dispelled; some
thing more is called. That makes the 
law more stringent.

SHRI DINESH CHANDRA GO
SWAMI: Can he give me a conceiv
able case where an accused person, 
except ectablising probability on facts 
can orobe that he did not have the 
intention or knowledge, because inten
tion or knowledge way be established 
by surrounding circumstances or pro
bability on facts? He cannot place his 
intention before the authority. Can
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the hon. Minister give me a conceiv
able case or illustration where he can 
show that except probability he may 
produce j-omethmg by which he can 
prove his innocence or lack of know
ledge? So far as the shifting of the 
burden of proof is concerned, I am 
completely in favour of it.

SHRI D. K. PANDA (Bhanjanagar). 
Just to help the hon. Minister, may 1 
submit one more thing so far as this 
aspect is concerned? In the Evidence 
Act which is a Central Act and which 
has been in existence for several 
years, there is already a chapter on 
presumption, and three kinds of pre
sumption arise there. If the purpose of 
this clause is to prove, then I think 
this is not at all necessary. The Evi
dence Act would be sufficient to cover 
it.

SHRI DINESH CHANDRA GO
SWAMI He may not answer it now, 
but let him please keep it in Tnind.

SHRI B. R SHUKLA: I would sug
gest to the hon. Minister that the 
original section 7 of the Act comple
te ly  takes care of every eventuality. 
It says.

‘"‘If any person contravenes
whether knowingly, intentionally or
otherwise

So, that covers all Kinds of cases. 
Knowledge ingredient, or intention in
gredient or the absence of both these 
ingredients are covered by section 7. 
So, w h y  should we introduce a new 
clause’  Let the old section remain as 
it is and it will deal with all even
tualities.

PROF. D. P. CHATTOPA- 
DHYAYA: I thank him through you 
for this ..

MR. CHAIRMAN Probably that is 
the legal advice that the hon. Minis
ter has got.

PROF. D P. CHATTOPADHYAYA*
.. But I would again say that it was 
neceSSarv. A s  regards mimdinn o f

Commodities 310
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[Shri D. P. Chattopadhyaya] I hope the House will agree with me
brobability, as the hon. Member th*t this Bill should be given a fair
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might be aware, the range ol probabi
lity is between 1 and 0. So, probability 
of a higher degree will be taken as a 
fact and probability below the mean 
will not be taken as a fact lor this 
purpose. I shall not go into those de
tails, but I think to strengthen the 
presumption, these further qualifica
tions have been added. Ordinarily, 
otherwise, it is left as it is in the law 
of evidence.

Then, Mr Daga as w.'ll as Prof. 
Mavalankar has sarid that law by it
self is not enough. This is a point 
which has been repeatedly made, and 
very understandably so, by hon. 
Members. But I would only submit 
that law is necessary but not suffi
cient. Nobody has claimed that law by 
itself will solve all the problems. Com
mittee of offence and capital punish
ment for the committing of oiTence are 
as old as human civilisation. So, it is 

not something that we are facing m 
this country during a particular 
period. By passing legislation or by 
hanging a man or even by cutting a 
hand, if offence could be put an end 
to, then during the mediaeval pnod 
itself, all economic offences or even 
serious types of offences, even criminal 
ones, could have been put an end to* 
So, we are not immodest in our ex
pectations so far as this Bill is con
cerned. We are only saying that this 
is necessary. As to whether it will be 
sufficient, I have no illusion about it. 
That is why I have said that coopera
tion not only from State Governments 
but also from all the executing agen
cies including the executive and the 
legislative and even political parties 
and public opinion and consumer resis
tance are all very important ingredi
ents for a total package for the reali
sation of the objective of the Bill.

I shall not take the time of the 
House. But I would only submit that 
this Bill has a limited object, namely 
to make the Essential Commodities 
Act, 1955 more effective and the penal 
measures more stringent.

trial and with all co-operation from 
the public and the other political 
parties, there is every reasonable 
ground to believe that the objective 
could be realised.

SHRI P. G. MAVALANKAR: What 
steps ha* he in mind to streamline the 
administration to make the amend
ments more effective?

wren*! Tiw (^rrsnrgX/ : 
£  forte  $

sfr ftft sqrfarcT m  w m  faw
for ft w r

*rr ft 5t?t r n m t f  1 1 ftft s rrm r 
ft * *  «n*r sftt sjcmrr m  f ^ w r r  3ft 
| w f t  ft w m  i  • ftft

Ft  ft  W  ft s  f  1 ft ft s n t  *

o tI to  1 q *  <tt if?
f a  22 v t  %

aRift ^  3TPT ^  ^
ft i t

srcaT eft *N  ft sttcrpt

z jft  srrsrr ? ^r^ft srest
*rs*nft*r % ^ f t  sfr

v$ eft w t  m m — stpt
m  sFlf ?mrr 1 stitwt ft
tft fw  ^TftJ r̂r r tftr *r £t
f ®  1

^ c t « ff? r  | afr I H w
«TI 1955 *iT ssft *>T*ft 3T*fr i t
Owrtft spT§ ft fttaft R f̂tr fftw  <TT 
9 qrw ft, 19 7 3 r̂t ®r=rr *rnr »rcrr *ffa: 

sr*mr, 1974 ft qjpr »r<? tfh: 

snfta5*  ^pFT«rnMTt^^t5w q ? r t  ?
? ft i9 5 5  ^ r w p ^ f  qfrr i t i t

^  5Rn% strt if w € t  1

qrrft whc w  F w «?  ft afr * r r  $  * 5  
w w  | ^  5 m  ̂  wr% qr

3 * f t f t ^  6H#ft
* t i t  *rk aft t



er^w rf 3pt* 
^  x r w iit  #  t  i *rfr

SRAVANA 31, 1806 (SAKA) Commodities 314
(Arndt) Bill

St Res & Essential

« T -p f^  qrr s r f i r F n ;  w r t  tit % f w  

drFf̂ r fa  qTq^ *> *r$ft.rct
| sw t ,3tfr T̂̂ rftHT | s^ ft
fifc cT l̂ 4  j f r  TOT 'sn'l^ | *T$ STPtf- 
#3TTr-rr i srn sR?r? ufsr^rT^  
|?rr ^ r |  i

^V«r *ft s c t ft  «ft ■38% * t
^ r  3TT% eft SRT *TnST % STHTt I

5*r % w r r  7 *rrsr *Y ^  70
w r  ^  *r*?r | *ft 3r t  ^ m ? ^  
s;Prr % *rnrfar 7ft t, ^  #<=r 
3>t% ^ ĉT7T?rr ^  t  v h  fr*fa q*ft 
q <t f  t *r$ $ fr  *rfe^rrt?nwt srr^nrar 

^  t  ^mf^€hr
fowfr ^  t  ?t p r
3>Tfarcr wrt ?tit 3ettt^ «rr^?F ŝ raft 
qrr?^ sft r̂f?r9r ^  ?ft stitt *rr**iT 
■fT $t«t t t t ,  w  srntft 
m v  %<ft q̂rfar t?t ^  ^  f f t  §
* ftr  t o t  5Tr?rT ir ^rir |, *r«3r,T *  * 5  
^ r  ft ?nft | iff, %*tfew
w s r t f k w r  ^  I  srV ifr 

^ ?t | ^  f̂trt *t oT ^rnrr ^rr
**$ cITcT ffift 3TR% | sfiT s*t vr ^
*  *rrrr f ®  far 1 1 ft«rf?r uf ?t 
*F$ | far qroff ^  s w  far# qft 
*nf ^  S^ft 1

w r w  v j t  (qfeirpTr) fvr 
3ft < ns & sth tt t  v*<st

r e ^ t  sRrr-ir ?

*ft *PT*rT«i t o  *taft . wnr m
T̂PCcT W  ^  I, «Ti7 'RŴ sft w
^  7 crt ? T ^  n  nft |, ?TfFT

m  r̂?rr% vIt «WFt ^ * r ^ r  ^7% 
'PT «»rfft sr̂ 'm ?r3r «r 1 1 

s fV K  5?rr«ff far sft «r£ w i  

w #  | ?f| t o  ^ n it  #  v k  *rt 
®tl ? r r ^  1 3 ^ m  ?tn %

^  t i

TR«rT#ft tft f^ ft j t  ? rk  3 i^  
w r r^Per £t*nfr<ftf s?r*rt f^T?rr 
w  »Tfr̂  f  1 % ??r^t ^Jf?r ^r^rr
r̂rgarf |

“ ^ss wF«r«rrfcat * }  n f t i *  f^ r  3n^"

?TJft fa-^  , »T<T«rqK 3T»fpT <r̂ r~ 
tr^nfTr^R % ?rr% trfr 

^fr-iflv w&  ^fcf fa^rnr
?m  <T'*rra ffrrr ^  fflT  5»1 spfHT 

f^deTT % r^r^ ^TTSTF %■ 
»rrtT  ̂ v r far«ri-*r vt^fifapi
r^ r ^r r̂r̂ rr 1 1 q ffltN rjR  
% s ro  trsft v t  *{fr qrar # vr |  fsrTit 
if f  ^nr ^t »rf t  far wafto f jf^ rc  r
^ ^ 5  W 2T V R : V  *TR>rt ^  3fT5f ^  ^

3tt-% I nTTfrftniR * t  m x  *  TK1T 
TO T* 1» -=11̂  5?T ^  ?PT
nrsf^ Ti fâ TT TOT t> I

q>f3cT |^Tn?TT%5»grtTHaV?t^V 
t»T «Ta f?r«a Jfrr snrrOft ¥V p̂ m  
4 \ m ^ v f ? r $ * t  «rnr ¥ V | 1 «?s 
TO T|far3i> ^ rR?iT w  ?Kfa?
?r 3FC<r t  3 ft  ir f^ fa ^ r  v> 
^ r % «r t  f  * r  «rr f n w  «njy

«rbrH fanTT3Tf?rrt . ”

^  3ft ^  ^  ¥t <t sqrw 
^^farfaTRPT^tsrriftfnSltfaTTt 1

That Commodity has also be*n con
trolled.

qr?fr «f;1<T % ??p- qr *\r ^  #  ? r  % 
f a w  ^fft Trf^q, v m  m m  |  far ^  
tft m  t  f-.a itfw  ^  * r
^ ^ q 'T  "̂t frw er «Tft ^  ^ r *rt 
q,̂ fTT«T famT TOT 11 faw r̂ # , 
frr̂ ?? |  w  «rtr f»rrxr 
^  |  tM r  gregr r  ^ ^  n t ?n?t



315 St. Res. & Essential ATJGttST 22, 19*4 Commodities {Amdt.J 316

3 T W *  TF* 5 ft^ ]

I ,  a t  ^ ? t t  tfr  5 t o H  it c f t  1 1

5V«p ?r^  h w ^  srrcrr
| 1 stfV srasnrc n  wni *r§ frraT | :

“ srT^sffT *ara q *  $fcr fa*?T»r ft t i t  
sre for fa x fa w r  t i t  spTcf-q^f'cr % 

*trf«
| %fo»r gw 'tt t it f  srra «tt?> ^  

8* •”

^  STTcT £  *WS! ^RTcfT g  %  ^  *PTq SfT̂ V

jt|Y t i t  » i f  f o f  s rn r fs ra r  t  :

“ ^ 2  SRfa?T  n 't  5 1 9
i t i t f t f  ^tt^t m t i t  %  f ^ r  15 00  

f s R >  %  snrnr faq? 708  ftrsft t i t
f e m  W t  «Rf®F Sn*T 3 0 0

T O f qr l o o o f w f t r t f o r r w  1 

» l g T T W ? « r  " 5 0  ^  tfcto”  q- 

3TT% %  ^ m r  f^ T rre ftfT  «T3T

t  5nnf qrosgnft
siw r *ft ?r qg *nft ^  qforr 7^ 
*r§ t  1“

w t i t  srrsr * p t t  * > f  ^ m r c n :  ^  «ft  

^  a> m  H t  m f t H f t  m  t i r  p n w rn r  
* % t Z t i t  * ? 1 t s * t 3 r s f t s q r a m r  

I ,  srnr w r r  |  f s w  % % r  %  f ^  

^ r ^  <rW r ^  1
& r  f m - t K R  ^ F r m r c  % s s r  v t i t  t i t  
t i t  qra fr r a r  t i t x  g r a  t i t i t  t i t  *ft q-gj 

f o s r  farfacr w  *r v x  *ft $ 3  

* § t  §«rr |  t i \ x  ^  s sr  $ >  ? ra r  fa ? ra t  

f  far 5 1 8  t t c p t  «p n fa r frg >  n 't  fb rcm  

^ a M g f a w ,*rf^»
1 1 w f  $ x ¥ t * r t ^

ap^TT ? %aR- r̂*TT %• 

( t  « l | t > l T ^ ?  ?TT%T t i t  ^ F J *  

% *t 3TTr^ f  * $  * m r *m n i t  %  % r  % 

^mrr^ i  1 m  * m  w r i t  « ft  % r  

* m  |  «rr ^ ? r ;>  fc in T  ? ^ r -

*?iFriV
3f?T̂  TT11V ^  r̂sqT̂ fT 3lt fWT̂ TT ?m  
|  rft q?TT fz f f  f k t t  m  ^ ^ c f T C T I ^  

*r * t  ^rfm t *ff *rf «rTqr % 
srawT qfr 1 *rnr

^ T O T lw n r ^ ?  v « r f  
n s ^

^  srre t  ? tt fsrtteft ^ r  
f^^rr | sOr tott ^ ff «r
f?s# sr t^  <?nfr t  1 n f̂r ftqf?r t  ^  

$> ?rrr % « n w %  
^ s i l f  r̂ «Tf> w  1 ^ ? r r
tpt^ m i  % ?«nrr t  >qfh 
^  fim vf zrfzwr f*r«r % ^  
fv  <rm ^7 ^  m«T % ^ r r ^ f^ t

1

«r> w n r ^  :
( ^Tf^TT) «ftr «T*T5P tit I

vft awwrrif : *TW tit
w  ir ^  ?mrr ft 1

^ r T f^ ^ t ^ r  ?rr3rm ^ i seqTfcfl- 
l>fVt^si?*wr 5,T3rr^

yTcft | ̂ rffrrf q- ̂ 3«rr ^
q^rr ^  ^tcfr |  1 ?rrq ^ t ? t  f%?r % 

srectT | ? ^^fRT % t i t x  ^  ^ f f  ir q ^ r  

t>KV 1 1 ?rrq ^ t t i t n t  n it  * m $ t  t  ^  ^  

?r aw ft- % 3fr irq sT  1  «?>r 

cPTf % ^Tn=qf?f «fV % ?ffrrr |
f 3 T ^ > f ^ T f r q ? T T O T |  | j f t fa fWTSJT

^ t q ^ r  w r  I  v w * ?  ̂ r  ¥V «ptt 

sparer f m f t  t  wrtr* %  t i t *  *ra ^ r r  t  

9pq^T, t i t x  t i t  * t t  w r  h  *rreft |  

?!> f w  «5>rr<r q r  f r o f V  f  1 ^  

f r o f  w  w r  ^trtt t  t i t x  z x  t i t  t i t t i t  
arfRfV |  tit w$*Tsm;*tm *pt 5 v f t  W V  
flrofr 1 q^* afir 4 ^q% «i> fa r

ti\x m  qN  ^  f»m
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t  i f t T  %  ?(T*T 3TT ■?% t

fasm r w  ^  fasrr 1

vft?rTf[^ ^<mr % sm  fW *r v f **r 
faroftf ̂ Ir^rer^sn ^rrT q ’ ^T^7*
|  eft2Jj?f*RT3T*TTTf^FcTT11 $*T5R? 
3r*TT<T?sf¥* r%?rn»>^wT^?WT?T?rT 

11 W tfaz sff ^WTC f̂ r«l % ^  % 
fa  * W r  *t ̂ jraFT q tf R-gt ̂ h t ^rrf^ 1 

:sN> % sm  *a ?t I  *r* 

«F*r *ft sfrTTOT «?r 1 t»«P arrrrO' ^rrr 
* r in r  *ig s^rn- «?t, 

%fsn*r s r  snrq % w  f*r«nr% ^ *rr«rvV

8f 5 27 «f% srfcT tft7 * R  cT>
^ c f5 iT K r ? > » i^ t  u ?r  ? t w  ^ r  

fa%*ft 1 O TT* far*i*H ̂ t*rsm  fâ TT 
f o s r f i o s v n t  3 i t e r % f p n w Ji *tt«tt

ng <PTT̂ TT 5PT SrfspT STFi W 
a m  I  1 J2   ̂ » f ’TfT JT̂ TSR fZTT 
tifa B tft« rR srrq % iig T r? rT T 7 6  m  

s fa  sRitaT frm *r % % t t  *n^  ^ n f t  
% *Tfijrar«iT*ftT?rrc *  T ffvw ^ Tf*n r»iw  
% ? ^?r *ro% 10 5 w  sif̂ r 
% f|R rR *rfa»rr« ftW IT&  1 •?2*«RT»ftT 

TOTOT » m f¥  3 f sTTtfR ̂ rr ^  £ I UTift 

f*nsnr*r ^ ^  *1 g frrcrr ^nnr ci r ^5% f  
fa  *fisrrr t t  o t t  w r  sftr ^  
5nr*T |  a t srr^rrT r r  errr̂ r ^  ^ r  
*m  JTPit m  t o t  w  ?nOrr « n r^  i 
«m^5ETrT^spV3TTg TT?t£  I

v ft  FRf *t *TTO 53 fa  *TTO TT p-^T- 
f  ?OT ̂ T TT^T | I STFT % ♦,‘=50’# fcpST'T h
in rO vT T T ^ g iin n , s t t

w  *  ST̂ TT f^ n  §q r «it 1 w  sthtt 
g ^ a f w r | m f ^ > ? qr?0 
» r? m ^ $ > ? rr t fa * m * * r^ fa 3 r  a t 

*S*?W|t*Wr t  T? « *  0  £>**?* 1 ^^r- 
5 *i*W T *T cr^ tfa ;?rR?r w§ f*mft 
is w ty w r js p r  ^ q^ n
f w r  f^TTsmt ir^ 9 r* r  ^  i  i

f a s  w r c t a  f a r  f a r 7 i

afUT *t̂ i f w  ’
?PC5  ^T *TT5T T̂TrfT | ?l> ^TT̂ TT $ 8

^ rfn rt i

jf ?tt*t hp> ^rra %  r̂ *r^  ^  w
cT> 3(??T q"’' ’t  H* % ®F̂ T %  STPT
qif^nrnr? % w  t ,  *ri[ ^  f<P 

^ % « w  sft ^
^tTT w t
g l V  5 tftr q-r^T ^  fa-r 1 1  ^  

tr fa m T g f^
frsft sw rrf'W  i ^  ^
3f^ ^  Tt=Tt, ?itfqiT?rr<r|[flRTw;T

fa % ?r^rt
%Tm«r^V r̂arnr i ^ fT ?t me f a R  
tr? grir I ^TfTnt T5T'

®r?r
^?r%q ^  ^
3ft SPT 15 *PT*cT ^r f^PT

*fg*rrc?TtfTScr§3 Tfrr 
sjt f% *nri> ^  ^ 5ft ^*Tmr 3  r *jii f ®  
fln rr i ?T T |?nfqT f% f»T ^crtff  ̂ r^- 
qfcT ¥f̂ T ^ %̂ 5T *HW % ̂  ^  ^
|t» ^3 ^ 2^ I T i f ^ T T -
nz irnjff 4  ^  ^ r  %«aet | fir ^ t r  ^
^  r ĴFT< TkT w  |n f  I *m?TT
^rqjfV ?nti^ ^Rt m  ^  ^
^  m %vr « iV  ?rrf^K f?^ft ^r 

aT «r^rr i m 4V ^ n r  wt ^trtjpt 
? m  5*rfen ? r r q w  | si^t 3r s<t % 

«TTcf I  ?f*FT 4- q r
TO??TTg f r % ^ r  i  TJfr ^ r  kk 
^FTRTT^T PT^VsWt I ^ 'T  3>^ 3 <T
^  ar̂  ?fr ^urr |V ^ pt ^
«tt ’R’fFT f̂t sVt  ^  ^>rr i

«R ^ qT ?rr?f m*
gt^TT ^ T T  g I ^  * m * F
?F f (?iffi>Q?r) fw gqr fk^r wr % %ftx 

rm n V h r  ™*r t t



I ̂ T'5JW T̂T *fttf. ]

| fa*S % «»>ST 55TT SRTC: t  I
*T tit fc re V  | *  St

3 1 f*rar§*T t 
f o r c r ^ n f  *<n> *rr fasHT %
wwrtft mm «rr ^ra fa r  sV
w«rt»??r*V'«rf frraTf i
w tft  v r 3|> i»̂ r & &r r̂ 3 m
SlffT^t .

“ 3. In section 3 of the pnncipal 
Act, in clause (ii) of sub-section 
(3B,) for the words “where no such 
price is fixed”, the woid.s “where 
no such price is fixed, an amount 
calculated having regard to” shall be 
substituted.”

v r £ trgra rq , t  * V
s r s r a r t o !  ^ ft  fa r  %  fs r a  ^  ^  1 1

srre *t*TT^*r % 7 *trV q^rraft n  
w t t W  ffTSfrm' forr i *q> f> o m 
f»TRt stm v «t$> mm i *>r
u m  *rr ^rwr frat V̂sr tit
titi 3wpt *meft ?j> sttct sto  

(w r ^ R )  . qafi- 
*T5tor cpr^ ê htt $ sift:
IPX % tit ins *FT i  I ^  $*TT 
1 1% 3TT*rr sit fa?r | ^ to  t o

f  W^TUTT
tit sfa  2fTT*rr ft»rT iftr *f *ft*r s*r 

tit eft wr? w'torc tit m 
f&$t 3T% *T ft SITTTfom sftr % ?r
apr f t  f? ra V  w  q rfa r f̂Vfsrq. 
w f  f«. « -m  n  <ft m  snm ? t fm  $
^Rnf mnrirf Tĵ ar t f r i^  i ^ n r  efi 
*m  ti) ^TnT^i TOT I

% % srt s r w  %9rf̂ *-oT«T;, m  
s*ft a ft'flrr «tt f*»: % ah w  f^ a w  

war t , src? ?r srepa' *t(t g, % w  %
% Sf̂ TCT I  %fiV STr̂ eT ^ f T T  

% 3 3  « t eft m vs ftm  siierr |  s rtr 

v t  wH5r t  ^  ^
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| ^r*t«Ht*75r<fr
f  W  *fit SlfT |W> t  5MT

f^T w^rr ( ,  g*r vr f^r ^  
ritrr t  »t>t fe*r ^ 1w  vmnft <^ir?r 
wim |, wr«ft w m r % %
f ^  « fk  ^ r  % ftr<c ?r>t *̂TFT 
fatfiTn fa *  tit im m zr v r y  | , ^
?ft arpr «rlsrr^ 1 1 ?r «rer % farq

n€f f^ rfi % **m r Tgj ^ 1 ’z tift  
at r̂rr *  «r>T

f̂t ^-Rn *m  nTrr, W  ^ W f|cT ft,
W  ^  tit m q «tt*t :̂r f̂t
^sm  mcrr | , ̂ r  ^ ̂ t  w m t  *ft x m n *
*gt prr 1 sKfcrcr ^  ^  qx 
f«rr $ «rft* f?r ?r&m^T 

s 1

T O R  ’R R  tfteft: (^r«m^TT) :
^ ft  Her I t  ?TR % ^ v r  T̂fcTT 
f  f^ * n cr^ ^ n r«n ,,?ft?rrq, f r ^  srt^
% fsrq ?prr<rr ? t  n:r w tw  
I  ?fK^^^rraT vft ^ ?

»r^ w  ■ ?rrr %:r nw  ^
?Tft «n 1

*4<*K W«f ?rt f̂t ^V, JffTc^t
^tt ?mr «rr i w t  fwfw&T %
tfw ? 1

fw w %  : •̂T’Tr, v m r ^ r  1

fRWT ^  etaft * ?t p r t  
^  JTft ^^>rr,

h^ ht i

MR CHAIRMAN: Now, I will first 
put the Statutory Resolution to the 
vote of the House.

The question is:
“This House disapproves o l the 

Essential Commodities (Amend-



menl) Ordinance, 1074 (Ordinance SHRI JAGANNATHRAO JOSHI: In 
No. 2 of 1974) promulgated by the the old Act, all these items are men- 
President on the 22nd June, 1974.’ tioned. But they are missing nere.
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The motion was negatived.
MR. CHAIRMAN: The question

is:
“That the Bill further to amend 

the Essential Commodities Act. 1955. 
as passed by Rajya Sabha, be taken 
into consideration.”

The motion was adapted.

MR. CHAIRMAN: We now take up 
the clause-by-clause consideration of 
the Bill.

m t vrarrtt: mrft xttr

MR. CHAIRMAN; I will take that 
up during the consideration of the 
clauses. I will ask the Minister to 
amend it suitably, to rmend one or 
the other.

ffcft | cfr fwqw ft*  qT«r 

1 1

MR. CHAIRMAN: Let me first ask 
the Minister whether he wants to 
make any statement with regard to 
the lacuna that has been pointed out 
in the English version. I do not find 
any amendment to that

PROF. D. P. CHATTOPADHYAYA:
I can only say, the items included are 
accepted by us. Where it has not 
been spelt out, the items included in 
the Essential Commodities Act are 
accepted by us and that is a correct 
version and an up-to-date version.

MR. CHAIRMAN: You do not pro
pose to amend the English version of 
the BilL

PROF. D. P. CHATTOPADHYAYA: 
I accept that In the English version, 
it is included there in the appendix 
enumerating the subjects. These 
items are acceptable to me.
1807 L  S—12

PROF. D. P. CHATTOPADHYAYA:
In the Schedule, it is there.

MR. CHAIRMAN: There is no
amendment to the Schedule. The 
Schedule exists as in the present Act.

SHRI JAGANNATHRAO JOSHI: In 
Clause 3, we are going to fix the 
prices. Fix the prices ol what? We 
are going to fix the prices of what.

PROF. D. P. CHATTOPADHYAYA::
I am piloting the Bill on the basis of 
English version. I stand by it. If 
there is anything left, I can consider 
it and include thereafter.

MR. CHAIRMAN: The hon. Minister 
says that the English version 4s the 
authentic copy and the parent Act on 
the basis of which he is piloting this 
Bill is also in English. There is a 
Schedule in the parent Act which is 
not being amended. Therefore, I 
think, that meets your objection. 
We all know that the English version 
of Bill is the authentic version. That 
is according to article 348 of the 
Constitution.

SHRI JAGANNATHRAO JOSHI: In 
the English version itself it is mis
sing. (Interruptions)

PROF. D. P. CHATTOPADHYAYA: 
The English version is the authentic 
version and I stand by it.

MR. CHAIRMAN: For future, it is 
my opinion, the English and the Hindi 
versions should be identical. It is not 
unconstitutional to move a Bill in 
English. (Interruptions)

SHRI JAGANNATHRAO JOSHI: 
He can move an amendment.

SHRI P. G. MAVALANKAR; The 
Minister says that he stands by the 
English version. He also concedes 
the fact that the Hindi version is the 
correct version. Yet, he says that he 
stands by the English version. How 
does he reconcile these two positions?
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MR. CHAIRMAN: He says that .he 
is piloting the English version of the 
Bill.

THE JfrWlSTER OP PARLIA
MENTARY AFFAIRS (SHRI K. 
RAGHU RAMAIAH): Article 348 of 
the Constitution says

“Notwithstanding anything in the 
foregoing provisions of this Part, 
until Parliament by law otherwise 
provides—

“the authoritative texts of all
Bills.......... 'Shall be in the English
language.*'

«ft wrw 'firpft rofe ft: w f a  r,
farfa w  ^  j  i w r r  w

srfsp^ f  i ^%-=r jpr- ^  f  

f% m  TfarffacT -̂r

w  < m r  w r  ^  «ri X3<m̂

I  ^  f  i cfhFrO % ^ - r  srirsft 

*i?r*r§£ :

“In section 3 of the principal 
Act, in clause (ii) of sub-section 
(3B), for the words ‘where no such 
price is fixed’, the words where no 
such price is fixed, -an amount cal
culated having regard to’ shall be 
substituted” ...*

SHRI DINESH CHANDRA GO- 
SWAMI. Ther© is no difference. The 
amendment reads like this:

“ ■ • -for the  words ‘where no 
such price is fixed' the words ‘where 
no such price is fixed, an am ount 
calculated having regard to* shall 
be substituted..*’

Then it will read like this*.

“Where no such jarices is fixed, 
an amoujit calculated having regard 
to the print for Audi 'gratag or 
variety of foodgrains, «dible seeds, 
edible oft. .prevailing or likely to 
prevail.. ”

There was confusion becaase in the 
Hindi version because Of the amend
ments the words ‘had to be changed. 
In the English version* foodgwrins, 
edible oil, etc., have not been amend
ed. Theee. are there frvthe «tt%iaal Act. 
So, I do not sect any difference. (In
terruptions)

MR. CHAIRMAN: Now let us
stand by the English version.

Clause 2— (Amendment c f seetion 2)

MR. CHAIRMAN: ’We now take up 
amendments to Clause 2. We have got 
amendment No. 27 to Clause 2.

Dr. Laxminarain Pandeya.

3T« FfRPTOl Hl&l I (tnfrffc) :

i

Page 1,—
after line 13, insert—

“ (b) after sub-clause (x), the follow
ing sub-clauses shall be inserted 

namely: —

(xi) soap excluding hand made 
soap, toothpaste and razor 
blades;

(xii) fertilisers;
(xiii) pumping sets below 5 H.P. 

and their accessories;
(xiv) footwear excluding hand made 

footwear;
(xiv> stationery;
(xvi) text books;

(xvii) cotton yams;
(xviii) match-box;” (27)

l q r g ®

tartr<ra<itr ̂ f^TT T
^srr ^  I I  I w fa t
fVtfFr % |>i *
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*ffW ?Tr*RT
srrwm m  % u s  v t  ^  
ffN -fgW ^  fo<TT *mt 1 1 <rcr *ft tffrH'- 
fa tf faWT ’SIT'TT ’srrfferr I w r  T O  %

ST# lTRT ft T*T % <T*T *T> 3-T %
w rra«t, ^  ’srrfe farcr % sffipfa ^er- 
faflw  ̂  *Tff $ wmfa, m s*'$w r 

Error, r̂rfsFT, F*rrfo ^
£ fa *  f t  % * r ^  wf^r^nf w  *r 
SftST nT?n ^rfeQ «tt %fo* f̂tST
TOT |  I sfoft ®R> SlT5r w  % TOT* *T 
STfJT 'Thrtft «rtr f<nR7<f jft 7^ t  I <Tr3*-
gjRrqft ttVt %«re u m ift wi unr •̂ nrV 
vr*m $  1 ^efr mm fqr*rcrr 11 ^ ihfr 
^  t  fa *  ¥> FT % SP’cfT r̂t̂ T T̂TTT
^rrfatr 1 #  to p tt 5 fa *T*fr * r ^ r  f t  *  

yi*r » F f  *T *t % f«Rr r̂rsr 
«?r sfore w ^ tt wfs^r f t  1 
^rit^fi W ^ r | fa  fw r r  1 1

I fW <T?jfte^
% *T*UT«T % *ftr f+'*TH T7 FTtT 

$r ST*P q̂ T f - I # eft ^T W\ 5 f^
I »TR5Teri sn̂ TR: *TPr«T 

^t ^qr f  1 swr-faftRT *rrf* ^r tfr q?rr 
^  1

« f t * >  q*>o * £ t a « u v  ar^-rvT * 
* m %  1

¥T« ?TWt^TTHT«Tqfiq'  ̂ f^ePft 
^ n tlFT '^ T  «n*r ^ ttt 

sn*T*t*ftT f t * P t f t  *rsffcTfarcrfoqT 
stptt^rf^rr 1 ^ ^ riw w < #ft ^rqjnrit 
* r c %^ r n t f t ^  1 ^H»raRTr|[ fa ?n #  

*1 * $ tm  g&r i

PROF D. P CHATTOPADHYAYA 
It is there, it is already there Now, 
under Section 2A we can change the 
list from time to tune. I  am sorry I 
cannot accept the amendment I think 
it i8 not necessary If and when 
necessary we can take care under 
Section 2A

(Arndt) Bill 
SHRI ATAL BIEWM  VAJPAYEE 

Is it his contention that inclusion of 
kerosene is not necessary now?

PROF D P CHATTOPADHYAYA 
It is there already:. The item 
‘petroleum’ is there This item 
says, petroleum and petroleum pro- 
products So the amendment is not 
necessary

MR CHAIRMAN I will now put 
Amendment No 27 to the vote of the 
House

The question is

“Page 1,— 
after line IS, insert—
“ (b) after sub-clause (x ), the 

following sub-clauses shall be insert
ed, namely —

(xi) soap excluding hand made 
soap, toothpaste and razor 
blades,

(xii) fertilisers,
(xm) pumping sets below 5 H P 

and their accessories
(xiv) footwear excluding hand 

made footwear;
(xv) stationery;
(xvi) text books;

(xvii) cotton yarns;
(xvm) match-box,”

Those m favour may please say 
Aye

SOME HON MEMBERS Aye.

MR. CHAIRMAN* Those against 
may please say No

SOME HON MEMBERS No 
MR. CHAIRMAN. Thcl Nos. have it
SHRI JAGANNATHRAO JOSHI

The A yes have it
MR CHAIRMAN* All right, 

division, let the lobby be cleared.

The lobby has been cleared 
I will now put the amendment 

again.
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IMr. Chairman].
Amendment No. 27 was put and 

negatived.

MR. CHAIRMAN: Now the ques
tion is :

"That clause 2 stand part of the 
Bill".

The motion was adopted . 

Clause 2 was added to the Bill.

Clause 3— (Amendment of section 3 
HE. CHAIRMAN: Now we take up 

clause 3. There are a lew  amendments 
Are you all moving your amend
ments?

DR. LAXMINARAYAN PANDEY: 
I move:

Page 1, line 14,—

after “principal Act,” insert—

“ (a) clause (a) o f sub-section

(2) shall be! omitted; (b )”  (28)

SHRI JAGANNATH RAO JOSHI: 
[ move: \J

Page 1, line 14,— 

after “ principal Act", insert—

‘(a) in clause (a) of sub
section (2), the words “by 
licences, permits or otherwise” 
shall be omitted; (b)* (29)

DR. LAXMINARAYAN PANDEY A : 
( move:

Page 1, line 14,— 

after "principal Act,** insert—

Bill
‘(a) to clause (i> of sub

section (2), the following; pro
viso shall be inserted, namely:—

“Provided that a tenant of an 
uneconomic holding whose main 
source of income is fiom agri
culture shall be exempted from 
the operation of this clause.” ; 
(b)’ (30)

Page 1, line 14,—

after “principal Act," insert—

'(a) to sub-section (3), the 
following proviso shall be insert
ed namely:—

“Provided that m case of a 
producer, the prices of food- 
grains fixed under clauses (a),
(b) and (c) shall not be less 
than the prevailing market 

price” ; (by (31)

w r f c r  *5*53#

"JTfr ettt 3 % w w

vfirfsror smr 3 ( ? )

3WRT ( 2) w s  (*?) 
f̂ TT ^n^rr , “ («sr) 1"

w  mx s  *  *rw?rr $

f*p faitosp STFfJ fasrfrr 

fnwr 1 

¥«rtsnr v *  {  :
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w fafanr «rm  3 

% w t  <r  fr*Tfafarr ffftrwFm 
fm m w t —

’srfferf̂ qTT tft s r t  3 ir (*?)

% ww (^ )  % <rr?n  ̂ fwfarforar 

*reptv  ***  w fa t f  fa*rr 3TT̂ nT, ?rcr%; -

"t o j  «r̂ rnr<f?T 3ft?r % srfaarft 

str Jrfa f f a

f t ,  tft f ’ frrrf*’̂  *r v z  f r

1”

3ft *r<r ?rr%rf?TinT fatm ? % 

ip t^ r  ?ft ^r| «rf EteTfa^TR f t  *rr 

^-st fa*rnr ft , *rr| ^ ¥ t  s tp fft  

f t  ^ in n r v x f t ,  r fta ^ R  ^rrqr^

•AT faffff ft, W  * t TO 

^  gft »r$ % tfsra% 3pRrrr ®t? fasrrrf 

JTT fSW^t & ft W^nfRTT f ,  w ^

s t  w m  1 s?rfar<T *rt ?mtsR

t  fa  Btff fa*TFT ^t WZ ?ft ^ f  I B>t£T 

fa^ re * t  *nrar ^  |  fsrcr *?r 

crt^ tfTCT ?W t , Sffff *f TTHft

^  S tfft ^  «Ft sr?rnm  jtftt *m  | 

srtr %?£t<r s r v r  *fr 5*r st^ tt w  

*mra- | fa  snft*

t t  fa tft  5T^T *rr m  *r?ft <=iw  1

w faqf «r t̂ ?r*nrr fa  w  «u>

*TRT | I *  T̂ffTT g fa fRf

^t JR^nw^ sftar srr? fa ’TFft ^  ^  

srfar T«nr # 3*% ircrfa *  
*rre 1

SARDAR SWARAN SINGH S O  
KHZ: M y amendment papers have 
been recovered from here by someone. 
Please ask him to bring them back.

MR CHAIRMAN: Let Dr. L. N.
Pandeya continue his speech.

SHRI KRISHNA CHANDRA HAL* 
DER (Ausgram): How long are we 
going to face this type) of thing from 
the ruling party?

*To qfi*T *Rt

j^ru m ttft  w  st^r | fa  w m  

v m w i **§*ft wft sprt fr o  tr $  *pRft 

f , £ fa *  r̂r arm r ̂  ̂ r^fr

’Errfftr 1 ^  îrr̂ T ?ft

^  ^ t r t  *ft % ^ < ft | «fhc 

^r| ?ft * m ft  1 1

fa^lTiT ^ft whr ^ tt f , r̂TSTT̂ r

f t ,  tst— * r w r r  ^  apt ?T»ft
!*n% '•ft ^ 'R'̂ Rcfr ^ ̂ rfa-r ^

| fa  w rm  5ft spr^T f> ?rf 
^t ^rff?r, t o t  famw ^t 

^ f^ rrl ft^ft 1 * f  st^  f  ft? v f  
?TC W I7  3J^t t̂*nfT «ft O TV TW cft  
| ?ftr 5Ft<T?T «ft rTflT̂ TT *T<f7cfr |,
f^rq ^  ÊfFfVsr̂ r ^  ^r f̂V ?> 
3rrm| fa^ft ^tir# m  *1 grw ^ 
^ ritt t o  % wijm T 5w «Ft amr 1 

^  1

PROF. D. P CHATTOPADHYAYA.
I have nothing more to add by way 
of reply. I am sorry I cannot accept 
them. They will create more prob
lems and complications.

*To Hffift frfxrm  «rtinr srrq

W^+TTrfiWf fftfc-i^ (*T?HW^Rt

f̂t?r) ^ |  * n̂̂ FTR

fa^Tpft 5̂Tf?r *f?T WT# ^ f t

t> ^fa'T W-*1TOTC«r f̂t 3TRT 5Ft ^

*FPTrnr WTftft i
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[sr® wpft •]
*t<tt t ft ^
$ ,« n >  $t«rr? *rcvn: %t ??**.* 

frtr fa  w w w f i  *> t arr«r
fatfR  %TT? f̂r«W

M  | I

MR. CHAIRMAN; He cannot per
suade the hon. Minuter at the last 
moment.

I shall now put amendments Nos 28 
to 31 to the vote o f the House.
Amendments Nos. 28 to 81 w ere put 

and negatived.

MR. CHAIRMAN. The question is* 
“That clause 3 stand part of the

B ill”
The motion was adopted

Clause 3 was added to the Bill
Clause 4—(Amendment o f section 

W

SHRI B R. SHUKLA: I beg to
move:

Page 2, after line 9, insert—
‘(b) aftex the existing proviso, 

the following further proviso 
shall be inserted, namely:—

“Provided further that ]f any 
case relating to the confiscation 
of any essential commodity, 
animal or vehicle ib pending 
investigation, inquiry or trial 
before a Court of criminal 
Jurisdiction, no order of con
fiscation of such commod.tv, 
animat or vehicle shall be made 
under this section, and the deci
sion of the court shall be bind
ing on the Collector.” .' (40).

SARDAR SWARAN SINGH SOKHI: 
I am moving my amendments but 
with the protest that my papers have 
been removed from the House I have 
got them back just now. Please give 
a ruling on it why my papers were 
removed from here. I want to know 
this from you. Who has stolen my 
papers ? They have just been brought

back. I would like to protest against 
it.

I beg to move:
Page 2, line 8, after Sr* insert 

•any’. (46)

Page 2, line 8, after ‘conveyance' 
insert “ including barge and aero
plane” . (47)

SHRI ATAL BIHARI VAJPAYEE: 
As a protest hcj may walk out of the 
House.

[Sardar Swaran Singh Sokhi then 
left the House]

MR CHAIRMAN: I am thankful to
the hon Member who gave him this 
advice

SHRI D K PANDA: I beg to 
move:

Page 2, line 4, for ‘may’ substi
tute ‘shall’ (78).

SHRI B R SHUKLA: My brief 
reasons for moving my amendment 
are as follows.

mrm (<Tft*TT*rr)

*r r ^ f  * r r3TP’ fir? sr^ft*

*irr aft t ^t  fc, ^ r  %  3ft f r m #

f , <r*r *rt sft f ,  f ^ r r t  %

f a r o  f t  ^  | isft Tn sr^ft sft t f t r  

« ft sftsfr gft xm q[tft v fc r  f o  

srrsrfa’ T ^ r e r  $  # 2r$r*rr^$*rtTft>rcT 

% fa f*  fspUT fr, *  P̂fflTCTT $ fa

m « r ^ t  ^ r n ' ^ t f W i

w  «pft  ̂ ftft % i

* f t  fR rtr fwjnrft t o w iN t * % r

*n4>n®r % flrwsft *pt w m  1 1
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fc-fafr aft f*rr sw qr *n?FF 

sr?* wft, frwcrfTT ^prrft 

qrcf *pt Tpnftrm Sr f^rrr 1

W  ifft JJHT f̂rT ?Vft fVift 1 t

5*r » f m  ^  ^ tt i

ft % *«T fRT* f^TT %fr* $  r̂%

§*TT I ?rfaNT *TW ¥Ff<T

fa  ^rr fqnrr arft 1

«ft flarcm : "â ' % f a n #
farrs % r^r ^rrf?^ !

MR. CHAIRMAN: Let us proceed 
with the business of the House. As 
far as I have been able to hear him, 
there was nothing objectionable in 
the speech he made. Actually, he 
seemed worked up because I advised 
him not to speak today and that en
raged him. Let us forget the incident.

SHRI B. R. SHUKLA: Under sec*
6A, the Collector has got the juris
diction to order confiscation of an 
essential commodity including the 
vehicle, the receptacle, the animal

which has been used as carrier in 
contravention of an order with respept 
to all essential commodities. Now it 
also provides that even if there is no 
prosecution launched, even then the 
Collector can confiscate and if the 
prosecution is launched, he has got 
jurisdiction. Under sec. 7 of the origi
nal Act, there is also a similar provi
sion for confiscation and sec. 7 has 
not been amended. To that extent, * 
the forfeiture of the property will be 
made by the criminal court. So appa
rently there may arise a conflict 
between the decision of a Collector 
and that of the criminal court which 
is seized of the case. Therefore,
I have tabled this amendment to the 
effect that whenever a case is pend
ing relating to an offence under this 
Act, then the order of confiscation 
passtld by the criminal court should 
be Winding on the Collector Other
wise, there would be conflict m 
jurisdiction.

18 hrs.

The Lok Sabha then adjourned till 
Eleven of the Clock on Friday,

Agust 23, 1974/Bhadra 1,
1896 (Saka).
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